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LOK SABHA DEBATES

LOK SABHA

Thursday, August 17, 1972/Sravana 26, 1894
(daka)

e ———

The Lok Sabha met at Eleven of the
Clock

[MR SPFAKER in the Chair)

ORAL ANSWERS TO QUESTIONS
Bill on Industrial Relations

*24]. SHR] C.T. DHANDAPANI :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether all the Labour Trade Unions
have been consulted with regard to the
introduction of the Industrial Relations
Bill; and

(b) 1f s0, what were their views ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RFHA
BILITATION (SHRI BALGOVIND
VERMA) ; (a) and (b). The proposed
comprehensive Industrial Relatiops law
will take into account the various views
expressed during protracted consultations,
with the trade unions and others, that have
taken place since the Government redtived
the report of the National Commission on
Labour.

SHRI C. T. DHANDAPANI : Ewery
body knows the state of industrial rela-
tions and the nymber of man-days Jost due
to iasck of undemstanding between the

tansgement  and  cimploysebs. What
* is Duing takén by the Govern:
wﬁmmmmumr

the pugpestions !

2

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR.K. KHADIL-
KAR): The question 13 about industrial reta-
tions law and we contemplate beinging for
ward & Bill on the basis of the recommendi-
tions of the National Labour Commission,
We placed it before the tripartite body, the
last national labour conference. The three
national trade unions met together as a
group and they have submitted their agree-
ment On that basis we are bringing for-
ward that legislation. As for the second
part, we are in consulation with the State
Labour Ministers and 1 think | should be
able to introduce legislation 1n the next
session.

SHRI B. V. NAIK : Is that Bill going
to be only bilateral relationship between
fabour and capital or between labour snd
management ? Are you also going to consider
the points of view of the consumers whe-
ther spdividual or collective or group °
Will the consumers’ point of view be taksn
up as part of the mdustrial relationship ?

SHRI R. K. KHADILKAR : Every time
we teke up this question of industcial
relationship, we keep in mmd the probable
effect that it wil have on the consumers,
Beyond that there is no special organisation
whom we could consult.

st gvw W WA : Ha) Ifw A
wamar § f& wefly wm it AN
freifod § ga 37 ot fevre s we a §
oY geway: v @ ¥ qg faw e
we § 1 ¥ ooy wvgat e o
frgrfed o § gt & feerdd sfowa
fewmied sk wltwre it {4
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t foad vt o gf & wil ey
g e pwe gee WY W mrivw R
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mnﬂ-mk So far as
. *meom'-l kchhmn is concerned, we
solt the ‘three national -trade union
e mwﬂhthe “employees’ organisa-
SEv ind ‘state ' Govts. About the first
-_:lhﬁt!f the ‘question, 1 would assure him
- “thag we' are consulting the State Labour
v ."5'-mhisim and all the recommendations. as
" far 'as possible, made by the National

" 'Labour Commission will be given effect to,.
“Reeping in view the general consensus that

”_fwe Iuve arrived at.

g Be ._nﬂmm.m DA AN A
AT AR W@ Yo THe THe ¥ WY

- wr ure gerg ST R IR fwd w1
,ﬁmimniwm? |

' SHRI R.K. KHADILKAR : That is

. not one of the three national trade umion
centres. Certainly 1 talk with their leaders
, Ilut nnt s an orgmution

' SHRIA. P. SHARMA : It is gratifying
' to:note that the minister has consulted the
“three. national trade union centres, as he

‘. 'calls. 'them., May I know whether this

i :nﬁumili Relations Bill is also - going to
-~ affect .the lakhs of Central Government
amp!ﬂyus and may I know whom hc is
;nint t&mnﬁllt about them

. SHRI R K. KHADILKAR : Central
_Govmmt " employees  are uovemed
Ve upuumy under the JCM. Their machinery
. for consyltation js_different. They are by
-Immtiw nnt noverned by mdustrial law.

_._m:’s. M. BANERJBB lt wpuu
_ W&l _hewiu bll_abletomtte-

. tnikea mech.

;mmamw«';

becnmﬂmais minh hhour

smun K. mnmn m thmr
national trade union centres tiave formed.a -
Council of Trade Ualoll. Through llnt.
they can take up  certain matters and
approach the Government. - So far as tiging
prices and other causes for industrial
discontent are concerned, weded with them -
separately. This is not a. form for dealing
with individual problems. - '

SHRI S. M. BANERJEE : What about
the demand (or wage rise and bonus 7

" SHRI A. P. SHARMA : Industrial

- relations do not deal with wages and bonus.

SHRI R. K. KHADILKAR : That is
right. Industrial relations Jaw does not
deal with wm structure and bopus. '

MR. SPEAKER : You do aot momise-
the Chair. He does not recognise the
Chair.. What am 1 todo? Kindly lu\re; o
fook at mie also;

SHRI R K. KHADILKAR : Yes, Sis.

SHRI M. RAM GOPAL REDDY : 1t - °
is gratifving that the Labour Minister is
consulting the labour organisations before_ :
enacting laws. ‘Will he advise the other . -
ministries also to consult the other immu'
atthenmeofmiuh!u?

MR. srm l’lnuatc nh\rmt to
this question, . et

-a;&mim mnm

Th & Aog T Y ek & forg ow A
yEea AR § 7 ufy ut, oY geet W

i ﬁqﬁrtu‘kmmml?

_SHRIR. z.mnux.n mm ,.'~.'f

| m;un smh.



-s'vwm,
MR, SPEAKER : -

{s not good. Do not provoke them. Then
it will be a headsche which is transferred

awmm o
" SHRI P M. ur.nm !

M miuhk

sﬁm‘-mm exist !nthe public  sector
- - undertakings of this country, do the govern
~ menat ‘propese to have strict . application of
. 'mismmwm pub!ic sector under-
'tatlnn'! .

SHRIR. K, KHADILKAR Induﬂhl

law will apply mpublic sector nnﬂaruklnp _

an well.

" Closure of Iren ore Mining Industries
in Bihar and Orissa
_ + _
*242, SHRI GIRIDHAR GOMANGO :

- SHRI RAM SHEKHAR PRASAD
. SINGH :

'Will the Minister of STEEL AND
- MINES be pieased to state : .
(a) whether iron ore mining industries

* in the Barajamda . and Banspani areas of
] aihaund Omu arc facing closure; :

(b) whe!her m 000 workers have already.

‘boen retrenched from mey o Hmh,
.-_.1973"!!4-_
{c}ﬂn mpa being  taken by Gowm
'-_I:_;l.minthh regard 7 Coe el

k OF STATEIN THE.

.,I..I‘.._ § .M’ l!m]a
-:-ulmsrmr OF 'STEEL AND MINES .

" (SHRI SHAHNAWAZ KHAN) ;. (8) Govero-

Pl Quektions: o

""fi'.ham in a provocative maaner. - Thet W
ral m ﬁf tb' Orlm - df
10 yoey . 'You qmly dl dm udl MW.

“whether 6.8 fact that. mgﬁ’f‘i

mtmuthemmd:mut l:ln bemumda- 2

- bigger because -of the. failare of the rail- -

ways for the last . m _years. to move iron

“ore from mioe site for export thhmdip
~and. the shortfall was one -

during 197071 ‘and 1971727 ¥ 0, how

“fur_ this statement is true ? Whu sﬁqn’

hnvehnmukenlnmhmnrd?

" SHRI' suummaz mm u a-:-

 true that the rallways hisd have some difficul-

lyinmlulhcm ouﬂ-m !heamfor,'
export via Paradip. = Even though the
target for export thm:h Pmdiomts-

lakhs tonnes, the actual perfo was
1345 lakhs tonnes, luvh‘ s nhpnfaﬂ gf_'
mboutﬂl..khatonnu 5

~ SHRI RAM SHEKHAR AD:
SINGH : In reply to part (n) of the’ mﬁu-- :
tlon the Minister has stated that some of
these mines have. been closed. Which arc
those mines and how many of them are in
Bihar ? - What is the position of the work- <
ersiatboueminu which, are dnnd? ‘Wil -
they be absorbed elsewhere or wil! thc}":

_miaulohempbﬂd?

snm suumAWAz KHAN ‘l“he
total number of workers I!!h;ted lo far
varies from 1,800 to- 2,000, ‘Though there '
hubeenmum-aule ‘rétrenchment, there
mmfﬁrlahmmlahyﬁ The
‘mines. affected are ;. KasiasBarpada Jron.
Ore Mines No. ! and 2. Seramda-Bhadrassai -

‘Manganese Mine No. 1 and 2, Guali [ron
- Mine Jaruri_ Iron. Qge Mine, Gm-ummi.f
- uul !ronumand P;mupmi m_um,

| SHRL VASANT SATHE i In viewof .

_dwfwuhu hm -aumber ol mplam
,‘-.‘-*::::mhwafth- difficulties being faced &5 has Do Just. now, ¢

.. by some of the iron core mines in’ Bihar- - may I kn
'. Orissa tesulting in the, closure of some of . these pey




lienas snm H. N MUKERJEE wm
" the mnfmmf m&nhu AFFMRS be

pleueﬂ m s:m

fa) wmthér the United States Air Force

- "Mnm ‘havé attacked the dyke system in

. .- North’ vietnam saveral times in recent weeks

- 18 ﬁmns in beavy loss of life to civilian
s -'-.'popuﬁmon. _

{hl if so, whemerindiu has made any
efforis to rouse world opinion against such
‘inhuman and barbarous attack on the

civilian population in that country; and

: (¢) if so, the nature of the efforts made
in this direction ?

" THE DEPUTY . MINISTER N THE
- MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
_DRVN Government have informed the
Government of India of the serious damage
caused to their dyke svstem .by the U.
" §. bombings and loss of civilian lives.

(b) and (c). Government of India have
consistently oppos~d the U. S. bombings of
Vietnam and expressed serious concern

. over the situation resulting therefrom. This

open reiteration of our stand on the subject
is in itself a powerful element in mobilising
~world opinion,

" SHRI'H.N, MUKERJEE : Since meek
and mild gesture of moral reprobation of
the impossibly atrocius conduct "of the
American impgrialists appearto be incons-
equcnt:ai may I know whether ' the Govern-

ment has proceeded n the matter of recog-
" nition of the Prowslonul Revolutionary
Government of somh Vietnam which would
~ be'aproper answer to the operation of bom-
biegs in such barbaric fashion ?

THE 'MINISTER OF EXTERNAL .

' AFFAIRS (SHRI SWARAN SINGH) : It is
.:- - & suggestion for mlon. _ '

“o USHRE H. N MUKERJEE Bﬂ‘om
;mde in the direction include
" mioral gestures of the kind Sardar Sahib
" ‘miade but ‘also certain diplomatic and other
' Msm%dint;:on 1do wknow whtt

' 'Auqusr 17, 1972

'snem over it Becatise it is . very i

not only

MR SPEAKER 1 am just m 2

Question. But, 1 think, he" sﬁould - rmh;\_
near about the Quemon.. ! '

SHRI H. N. Mur.ﬁiune le -uumia-'j

sion is that it comes within the ‘ambit of -

the Quesnon.

MR. SPEAKER You have uone to, '_
the P. R. G. and lll that,

SHRI H. N. MUKERJEE : If you
could give me time enough, -1 could give you
arguments for it, that it comes within "the
ambit of the Question,

In view of the special responsibility
devolving upon the Government of India to
concrelise its sense of  protest ggainst
American imperialism and their bombing in
Vietnam, may I know why it is that the
External Aflairs Minister at Guyana appea-
red to be more apologetic about the walk-
out of Indoncsia and Malysia rather than
be positive about the admission of P. R. G,
which would have shown that we do not
follow a namby pamby policy in foreign
affairs ?

SHRI SWARAN SINGH: I am sorry
1 do not agree with the assessment of my
attitude in Guyana which the hon. Member
has formed, 1 think, it is based on incomp-
lete informarion about all that happened in
Guyana.

MR. SPEAKER : You could puta-
direct question on that. I am sorry I aliowed :
him to side-track form the main Question
to P. R. G. and Guyara. This is about the
bombardment of the dyke system in North

Vietnam. I would request the Members to.

confine lbemsolven to the: Quu!lon

SHRI DINESH CHANDRA GOS’WAMI .
Mdy I know whethér in the recent Confere- -
nce which the hon. ‘Minister of External'
Affairs attended, this mattér was formally or.

informally discussed of, even if it was not’ By

discussed, whether any - Mgr m lll‘ow:n-'
&om the lndllu ltdnm thil mm b S

© suR1 SWARAN m
“infotm the House ‘that this my
b’msofds'mh now. tupwn
“1n the initiat

t:..__.




9 Oral Avswere

attempis were made by the 1).5.A. Admini
stration to deay, but f thiak, more and
mpre evidence that has nox  been
aviilable, particularly from independent
sources, does point out conclusivaly to the
fact that dykes have been the subject matter
of bombing and it is also clear that even
bombing of points quite close to the dykes
has also caused serious damage to the
dykes; This matter has been a subyject
matter of discussion, and this matier, along
with the general question of bombing of
North Vietaam ternitory, was vary much n
the minds of the delegations in Guyana,
The final resolution and declaration does
contain references to the situation n Viet-
nam and has also taken a positive and clear
stand of opposition to the bombing and of
finding solutions which are acceptable 1o the
peaple of Vietnam.

SHRI KRISIINA CHANDRA HALD-
ER ; 1 want to know f(rom the Mmister
whether Government i1s prepared t0 move
and pass a resolutton condemning the bom-
bing by US  Aur Force of North Vietnam
dykes and cwvilian population to rouse
world opimson.

SHRI SWARAN SINGH : No resolu-
tion 18 required. We have expressed our
view-point very categorically more than
ongce.

SHR1 G VISWANATHAN : In view
of the fact that even leading American poli-
ticians have attacked their own Government
for bombing on the dyke system in North
Vietnam, [ want to know from the Munster
what concrete steps have the Government
of India takem to rouse public opinion,
apatt from issuing pious statements I also
want to know whether they had taken up
the question in the non-aligned Conference
to have a separate resolution condemning
the bombing of the dyke system in North
Vietnant,

SHRI SWARAN SINGH : With regard
to the first question, the opinion is suffici-
ently roused in our country and all over
the werld, and I do not know what more he
wants us to do in thig respeot,

About the second question, as I have
lﬂdtli'w ﬁnauumd"ﬂnnmﬂtw

SRAVANA 26, 1894 (S4KA)
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tion and the bombing by .the Amencans of
Noith Vietnam territory, including dykes,
was very much before the Guyana Confete-
nce, and if the hon. Member carefully
studies the relevant resolution and declara.
tion he will find the arswer to wimt he s
ashing me.

SHRI R. S. PANDEY : Heavy bome
bings by Americans 's gomg on in North
Vietnam, and Mr. kissinger 13 also gding
here and there. The Minister of External
Affairs is competent enough to assess the
American attitude. May I know what exa-
cily 1s the motive of the Americans 7 Do
they want to destroy North vietnam or do
they want to finish the war or do they want
to negotiate and come to some sort of
solutien ?

SHRI SWARAN SINGH: I wish I
coutd answer for the United States Govern-
ment. But | caonot.

SHRI P. VENKATASUBBAIAH : There
has been the reported visit of Dr. Rissinger
to South Vietnam to persuade that Govern-
ment to come to some sort of an underst-
andirg with North Vietham May I know
whether the role of India and aiso that of
the non-ahigned nations had had any impact
on the United States to make them inttiate
this move ? 1 also want to know whe-
ther it was known to our Government
before Dr, Kissinger made his visit to South
Vietnam,

MR. SPEAKER : Why do you not
put a separate question on this ?

SHRI P. VENKATASUBBAIAH : This
is my question : whether the reported visit
of Dr. Kussinger .

MR. SPEAKER : So many people
come and s0 many people go. Please ask
a relevaat question :  whether any Ameri-
cans tried to . .. (laterruprions) You are
sgain going to repeat it

SHRI P. VENKATASURBAIAH : I
am 90t repeating ity

SHR! SWARAN SINGH  We knew
thdt yesterday Dr. Kissingee flew it a plane
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and he has reached Saigon. What he s
going to do thére, what are his plans—I
do not know anything at all.

SHR! $. M. BANERJEE : Before |
put & question, I really waated to bring to
your notice that when we put gquestions,
1 have scen that an Amencan diplomat 13
violating the rules and regulations and goes
on taking notes there sitting 10 the gallery.
They come here merrily and go on dicta-
ting their own terms 1 want that that should
be shatched away. ‘The security men
should be sent immediately to snatch it
Iﬂy.

MR. SPEAKER ; It happened once
earlier also. Don't make reference to the
gallenes,

SHRI INDRAIJIT GUPTA : A little
while earlier, the hon., Minister said
that in the beginning the American ad-
ministration was trying to deny the fact
of the bombing of the dykes, but later on,
was forced to admit the truth ] would
like 1o know from him . irrespective of
whether the Americans deny or confirm 1t,
have we on our own sought or receryed any
direct informarion from our envoy in Hano1
who, being on the spot, 1s probably ina
positien to give us a better ard fuller in-
formation and on the basis o that m-
formation, can he tell us as to what s the
actual extent of the bombing cf the dykes
#nd the damage caused to the civihan
population and cultivation and so on, and
*#n thit basis, why has the Government of
iodw said anything ? Why are you to
wait for the Americans to deny or confirm

B

SHRI SWARAN SINGH : It is a
pertinent question. We did recelve in-
formation from our own representative in
Hanoi who, along with certain other diplo-

AUGUST 17. 1972
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Settiog up of Minersl Explocation
Corporatien

+

*244, SHRI 8, A. MURLIGANANT-
HAM :

SHRI ARVIND NETAM:

Will the Minister of STEEL AND MINES
be pleased to state ;

() whether there 13 a proposal to set
up a Mineral Exploration Cotporation to
accelerate the muneral exploration progra-
mme in the country;

(b) if so, the mam features thereof, and

(c) the ime by which the Corporation
is expected to be set up ?

THE MINISTFR OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHR1
SHAHNAWAZ KHAN): (a) and (b),Govern:
ment have taken a decision to set upa
Mineral Exploration Corporation in the
public sector with its headquriers at Nagpur
To start with, this Corporation will function
with the personnel and equipment to be
trgnsferred from the Geologreal Survey of
India. The Corporation will be charged with
exploring m detail and proving the resources
in specific mineral prospects in  the shortest
potsible time in order to facilitate their
expeditious exploitation.,

(c) The Corporation 1s expected to be
set up within 2-3 months.

SHRI 8. A. MURUGANANTHAM:
May I know from the hon Minister whether
Rs. 100 crorcs is being spent for the import
of noa-ferrous metals ?

MR. SPEAKER: The question is about
setting up a Mineral Exploration Corperation
to accelerate the mipesral exploration progra-
mme. You ask it in the shape of Question
and don't give wlormation yourself,

SHRT SHAHNAWAZ KHAN: The

import bill of metals wonld be sbopt Rs.
200 crores roughiy.

SHRI S.A. MURUG s May
1 ki.ow from the hps whather the
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Qommatpmm!o take urgent steps to
soq that this drain of forcign exchange 13
stopped at the earliest ?

SHRI SHAHNAWAZ KHAN: The Gove-
rament is doing its utmost to ensure that
our dependence on imports of meral
is reducad ms quickly as possible, The
Houss would be giad to know that as
far at alumtmum is concerned, we are on the
way to attaining self-sufficiency, Sizeable
reserves of copper have also been found.
We are developing that, Nickel also has
been struck in Orissa and in respect of lead
and pinc, sizeable deposits are there. We
are trying to develop that as fast as we can.

ot wrcfew dmow oy wel s A
v f faeorfasa aF are gfoear
¥ §B &IE 8 wredrwa F grewy fwar
wray | & sraar wgat § e fear e
grewt fisgt arinn & w1 ag @r% AR
ST &1 sreggvara}  qfr w7 q@ma

ot nprew ot ot ags ¥ o
&g fe gw feam @ grewe fean
argar e § 1 §F grbwe T ]
waet avar, dfeT sy @iy @ g
q WIT AT Aw 1% AT

SHRI PARIPOORNANAND PAINULL
Will the hon. Minister be pleased to state
whether as a pre-requisite to mining operati-
ons and mining explorations, detailed survey
of the minera] deposits would be conducted,
eapecially of the deposits in the Himalayan
region by the Photo Interpretation Institute ?

SHRI SHAHMNAWAZ KHAN : That
will be one of the mwin functions of the
Mineral Exploration Corporation, The
hog, Member would be glad to know that
slready the GSI have prospected various
minerals in the Himalayan region.

SHR1 INDRAJIT GUPTA : rose.
MR. SPEAKER : M you ask like this

Y have not becn able %o finish (hese qoes
Hom.

Wwwwfw Lm”
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MR. SPEAKER : 1 am going to divert
my eye for the question. Anyway, you
can ask, but kindly don’t make it a

practice.

SHRI INDRAJIT GUPTA : Are there
any complaintsa for ail these long years
that the mineral exploration work carried
on so long by GSI was unsatisfactory or
inadequate 7 If not. what are the specific
reasons which have led the Government,
in the face of opposition by many scientists
and experts. to bifurcate mineral explo-
ration work from GSI and to sst up
independent  corporation
now.

THE MINISTER OF STEEL AND
MINES (SHRI 5. MOHAN KUMARA-.
MANGALAM) : The decision of the Govern-
ment was taken on the basis of the roport
that was submitted by a Sub-committec of
the Comnuttee on Scrence and Technology
congiting of leading scientists of this country,
It is called COST. The main reason
advanced by them, which was accepted by
the Government, was that geological mapp
ing was proceeding rather slowly and that
it would be better to separate the work of
pure mapping on the one hand and the
work exploration on the other band. In
many countries there is a division between
the work of mapping and <he work of
exploration. It is really in pursuance of this
principle, after conmderabls discussion,
and after getting advice from leading
scientists, that this decision was taken.

SHRI INDRAIJIT GUPTA: It is not
clear whether the mapping will be done in
the new corporation or whether it will
continye to be done by the GS{.

SHR1 8. MOHAN KUMARAMANGA-
LAM : Survey work which really is the
work of mapping is being done and will
continue to be done in the GSI. After



R ms " SHRLB. v NAIK :
. SHRE MGANNMH MISHRA :

Wili 'lhc Mimster ‘of SFEEL AND
.M!NEB& p]emd tb stahe'

Sy ‘the 'progress so r-r mldem the
' "jmtinup of the thmeenew steel plants in
'-__thaSonﬂ:,

. (b) the time by which these three plants
are expected to go into production; and

o (e) lhé total area of land acquired by
- .these plants’ at Visakhapatnam, Hospet
: md Smem respectively

THE MINISTER OF STEEL AND
MINES (SHRI S.  MOHAN KUMARA
"‘MANGALAM) : (8) to (5).. A Statement
is laid on the Table of the House.

Statement

(2) to (¢). The progress made so far

in respact of the new steel plants is given

- hereunder. The extent of land acquired/
- bein's-acquired is also indicated:

Elhu Steel Plant :

E '2. Blsedon the Consultants’ lﬂ:hno-
. aconomic feasibility report of the project,
 an invedtment decision was taken in May
1972, for setting up an alloy and special
-steel. piant. at -Salem with the following
mtuix

Touuu per mu
" Siainess meet 70,000
_.-'_'_-:':'sam steel - N : 75,@0

-"'nw-du mufmw sw.-u zo;ooo LR

?'; .AUGURT ,8m

ke Pinrrl hls ahudy héaudﬂi!ﬂ“ the
" ‘basis of the advice . given by the Cobsuls .
tants, Hindustan = Steelworks ilﬁbmmw:tieuhi
Ltd., & Government of Jndis wyndertaking =

have comended site levélling work. With

the construction activities baving lurml a

separate  company fox ‘the menagement of
the Salem Project .is being lnoorponted__. :
shortly. ' : '

4. Tllc Projwt is emwd to he
cominﬂonod in 1977-78, e

. Vijayanagar and Vlnkhplma'sual ?Jllﬁ_

§. The Techno-Economic feasibility
Reports were received in early 1972, The
eost estimate veried from Rs.747 crores to
Rs. 819 crores for different alternatives. Besi-
des, it emerges that the plant would make
a consicerable loss. A Study Group was,
therefore, constituted to examine the
Feasibility Reports with a view to reduce
capital and operating costs. The Group
has finalised its work and is expected to
submit its Report shortly.

. 6. By3l, 3, 1972 about 3,216 acres
of land had been acquired for the Vijaya-
nagar Plant. Preliminary . -estimates for
site tevelling are being prepared. For the
Visakhapatnam - Plant land acquisition
proceedings are in the progress. Initially -
about 5,500 acres of land is proposed to
be acquired.

7. With a view to reduce the lead
time required for the manufacture of
equipment as well as’ to maximise the
indigenous content, & panel " of -Experts =
for Standardization of Steel Plant Equip- -
ment was constituted in  Jenvary, 1972,
The - reconimendations made by the Panel:
in their Report submitted n May, 1972 have.
been targely accepted. Steps have, been
initiated ‘to _place . orders for someof the -
major equipment on the Heavy Engincering .
Onrporlticn md mlm- publﬁ: uetorm{- s
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shedpur, Central Fusl Research Inatitute,
Dhanbad and abroad.

9. Topographical surveys in respect
10 all the sites have been compieted, Rail-
ways have also completed their preloni-
nary surveys for providing exchange yards
and sidings. The schemes prepared by the
reapective State Governments for meeting
the requirément of water, durihg the project
costruction stage. as well as during the
operation stage are under consideration.
Inutial foad bearing tests on soil have been
completed.

10 According to a schedule of cons-
truction indicated by the Consultatnts 1n
the Feasibility Reports, the Plants would
take about 8 years from now to be com-
pleted Measures, including those men-
tioned above, are in hand to reduee this
time

SHRIB V NAIK : From the state.
ment 1 find that the Saiem steel plant 1s
expected to go into production in  1977-78,
while for the other two plants at Vijaynagar
and Visakhapatnam, no specific date of
commissioning has been given, even though
broadly 1t has beeh mentioned that it would
take about eight vears. 1 hope that the
distirictyon  between the two 1  not deli-
berate and that all of them wll be commi-
ssioned.

It has also been stated that the steel
plsat at Vijaynagar or anywhere clse will
be making substantial amount of loss. In
view of the fact that many of our public
scctor undertakings particularly i steel
are working and functiontng below their
capacity, about 33 or 35 per cent in the
case of Durgapur, will the Steel Munistry
consider it 8t 1o lot the price of steel in
the opert market fo float so that they will
become setf-sofficiont ?

FHRI 8. MOHAN KUMARAMANGA.
LAM ¢ To answer first of all the pojat
regarding the Salem steel plant coming into
production eaclier, I hope the hon, Member
will appreciate that the steel plant at
Selcm i en alloy steel plant which is to
about 195000 tonnes of finjshed
m i, alloy sieel, whereng Vijay-

Visakhapataam planis sre

Swel plants. Ho, satdralfy

i
b

3

ii

|
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time for bringing them into commission will
be different. 1 do not think that there is any
dlscrumination nvolved except the dis-
srimination between alloy steel on the one
hand and ordinary steel on the other, which
unfortunately exists 1n hfe.

So far as the question of loss is con-
cerned, the hon. Member has put forward
a pomnt which has some relevance, and I
¢an assure him that we are examining the
entire pricing systemn of steel products to
try to arrive at & proper conclusion.

SHRI B. V. NAIK : May we know
whether there is any possibility of further
‘preponing’ the date of commussioning of
the Vijaynagar and Visakhapatnam plants ?

SHR! S. MOHAN KUMARAMANGA-
LAM : I am not quite sure about the
meanmg of that English word ‘preponing’,
but I presume that i1t means that he wants
to bring it forward. 5o far as ‘preponing’
15 concerned, every cffort i1s always being
made to ‘prepone’.

MR. SPEAKER : *Poning’ is the
common thing between the two.

SHRI §. A, SHAMIM :
this is not unparliamentry.

1 hore that

1 hope you wi!t find that out.

MR SPEAKER : It 1s just the ‘pon«
ing’ which 1s common én both sides,

SHR! JAGANNATH MISHRA © May
I know whether these stee! plants will meet
their raw materigl reqairements locally and
what their man-power requiréments would
be during the constructioh as well as the
operation phases ?

SHRI S, MOHAN KUMARAMANGA.
LAM :  There are three plamts hvoived
and the extent to which these thrée diffe-
rent plants will obtain their raw tafertet
locally will vary. So far ps the Salem
steal plant is concerned, I thitk hon.



R hrntbs Vijuumr plants is con-
cerned, fron ore will ‘be' touily available,
-~ buit. eokmgml will hwe 'to" be brought
“from Bihlr. S0 far as the Visakhapatanem
='|:dlnt is. . conoe: ‘néd,  iron ore would
_ “likely ‘be’ taken from Bailadilla,
' but the ‘toking coal will 'again be taken
- from Bikiar, This is the position so far as
: the mw mtariais are concerned,

! dsd not roa!ow exactly the latter
-pb.rt ‘of the hon. Member's question.

" SHRI JAGANNATH MISHRA : What
will be the man-power requirements during
their - construction as well as operation

phases ?

. SHRI S. MOHAN KUMARAMANGA-
LAM : We have not arrived at any
final conclusion regarding man-power re-
‘qQuirements. A study group in examining
that in order to do so.

. '#\'ﬂftoﬁ'o“f: #ﬂﬂ@ﬂ
¥ A g g fF Jerdem AW
g W fawrEeaaq T3 48 S
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This is about transport of ore to
Visakhapatnam and shipment to Japan. At
" present, what is the procedure for bringing
iron ore from Bailldilla to Visakhapatnam ?
Is it by our own rail or by some other means?

. SHRI S. MOHAN KUMARAMANGA
LAM : At the present moment, we are
stidl examining what will be the exact method
- of transport. Ordinarily we would expect that
the entire ore would be transported by rail.
" But during the last decade, as hon. mem-
“bers must be aware, there has developed
. ‘the process of transporting iron ore by
slurrv. We are examining all the three
- methods, namely, pelletising and transport-
g the pellets or sending them by slurry
or sending them by rail. We have not
come 1o & final decision.

SHRI B. S. MURTHY : What are the
'-_dfmcu!tm in acquiring land in Visakha-
" patram ?  Also what are the other teething

. ‘troubles ‘in ﬂle case ol‘ the Viukhapntmm B

1 flﬂur!r : 3
| SR s

Uﬁm'r n ;m

" difficulties

.o SHARIWIIl the Minister of SUPPLY
_7_;_"__5FU,M¢3A-'  pleased 1o stas

'MA‘NGALAM Idonot thn&: Gmrnwf 5
".Have ever stated that we have had’ au’,y:._"'_.;'
regarding  acquiring . Tand n

Visakhapatnam. The other difficulties are

the normal ories that one faces in relation
to the establishment of any public seotor . .

undertaking of a major elwmtef--norhin; '

" special.
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gt wAdy a0 ST ¥ T e
fwmmm 2 otz & fou Asrher

A AT AT AT Fvar § 1 Favrerasas
AT ywElE. & Aw F wrf X e
afi 3128 an § 5 ¥ordim W o9g®
safagar fymt afygs @7 & i
sary & ferg @Y Far ®rool § Fsrdren &
#e wir T smFr fawarean ¥
& iz Sarar MY, F7 R ABTAET
¥ &5 oote sy & fmd fawre w1

@R

weaw Wy a wgt famar-
qeAn #R ASEET oge 17 |

st arq ww wfgoare ;. wgt o3
AT N MW@ X D =T s
aifgg |

SHRI PILOO MODY : It is a very good
question.

MR. SPEAKER : On bis recommenda-
tion, 1 am allowing it for answer,

SHRI. S.  MOHAN KUMARA-
MANGALAM : The decision to putupa -
steel plant in Visakhapatnam was taken
some years ago. I think all considerations’
were uksnintolmuat in uriviu nﬂut._ -
decision, X

' ms mov mum cﬂmm




: (a) wheaher s ﬁm fuudulently obtaimd'
' n’rvam paymem amounting . to h. 2.84
. fakhis for supplies which were not effected
by it, as observed by the public Accounts

Committee in its IOSth Report (Fourth Lok

Sabha);

() it so, whether an investigation into
the matter has been completed; and

(c) whether in view of this. observation,

- Government is contemplating to consider
the question of building safeguards into the
general conditions governing contracts of
the D.G.5. & D.?

THE MINISTER OF SUPPLY (SHRI
D. R, CHAVAN) : (a) Yes, Sir.

{b) Yes, Sir.

{c) In the light of the observations
made by the Public Accounts Committee,
certain remcdial measures have been taken
by the Government from time to time to
safeguard Government’s interests. A state-
ment listing out these measures is laid on
the Table of the House.

St irement

1. Sub-clause 9 of Clause 14 of the
. condition of contract (DGS & D-68-
Revised) has been amended specifying that
the railway reccipt/consignee’s note or bill
of lading if any, should be drawn in the
name of the cansignee or the interim consi-
gnee, as the case may be, and should be
sent to him.

d 2 Instructions have been issued to the
" 'Purchase Officers that in future Acceptance
“of Tenders, the consignees should be reques-

-ted to.send an intimation to the . Purchase

. Organisation immediately on  receipt -of
 stotes.giving particulars of the Acceptance
ofmano and date, date of despatch

of “gtores by /the contractor -with railway
"' feceipt oumber and date and date of actual "

'.:m[pt ay the emn;n;e am wlth the

smvma 26, 1894 (sax.n

" SHAR ; Arising out of answer. Yo (b, may
l know’ the _coatents nt

' oraz Anms zz

ﬂeld sttﬂ" mli ilw test dwck the tm&i"
receipt of stores by the consignee. This will

be done by checking consignee’s m:mpt-s A

sending letter to consigneee to  certify the -
recéipt and in important cases even by -
visits to the eommmspremnm RS

4, Conncnees have 'becn asked to '

promptly report to the Pay & Aooomm -

Officer concerned, with a copy to the Direc- -
torate General of Supplies & Disposals, any -
cases of shortages/discrepancies found in
the stores received by them. In this conne-
ction, administrative instructions have been
issued for prepuration of bills by the supply-
ing fims in quadruplicate to enabile the Pay.
& Accounts Officer to uso the triplicate
copy of the bill as a debit intimation memo
to the consignee concerned. This will help
the consignee to report to the concerned

authorities immediately in case stores have
not been received for which paymclm have
been drawn by the firm. '

$. Instructions have been issued that
all serious complaints received from consi-
gnee’s and other malpractices, frauds etc.
reported by them should immediately be
brought to the notice of the senior officers
and also periodically reviewed by them so
as to ensure prompt and proper action. .

6. It has been decided that the Pay &
Accounts Officer would, immediately after
making payment of advance bills, send a°
registered letter to the consignee asking,
him to confirm receipt in full or the extent
of shortsupply of stores as indicated in
the railway receipt, within 45 days of R
receipt of the letter.

7. It has been decided that the contrac-
tor should incorporate a certificate on the |
bilt form itself to the effect 1hat the railway *
receipt No. and ﬂltc quotad in&ne bitl is
gumine and comct . -

' PROF. NARAIN CHAND . w&n‘& 5;_5'

th@__nmt of .

“was detocted, Director, Supply, Bombay,.

reportsd Jt 10 the CBI, and SPE; Bombtay
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Brasich, Investigation hea boen completed.
Thore are four ¢ases which are peading in
the Additional Chief Presidency Magis-
trate’s Court, Ore case has been decided.
A paringr of the firm committed the fraud.
He has been convicted and sentenced to pay
a fine and also undergo imprisoament.

SHRY S. M. BANERJEE : Thi s the
first time that he is replying to a Question ag
the Minister of Supply ?

MR. SPEAKER : Then he must be
congratulated.

PROF. NARAIN CHAND :
PARASHAR .What is the name of the
firm ?

SHRI D R CHAVAN : The name of the
firm 1s Khushalbhai patel & Sons,
and the partner of the firm, 1. R. Patel,
has been convicted (Imterruption)

oft woliq fag :  sa1 welt wEew €@
o5 w1 A5 Ay 7w O Soe
oy gav faors fear v § 7 afe ar,
o ga%T 71 feoree gar ?

SHRID R. CHAVAN : The name of
the firm has been given.

Mr. SPEAKER : He has mentioned 1t

off gun W ¥BAT : AW WRAT
o wgar g7 ag AR L
fasr wgpgd X qgs ¥¥z feur @
IAFT U TG SUYWA ¥y guT °r 7
war 3y wiw &Y o€ § 3a% gy @rav T
§ fr wwae wg ot § 7 ofe g, @)
A Fead arpast & fawrs &a arae fed
a2 § Wt foed qwt ¥ fasres wmad
ok sriv Y ¢ 7

S$HRI D.R. CHAVAN : The question is,
+the fraud has been commitled by the firm.
Fiaud, has nbt dean committed by the office;
3t Ztap a0t come 1o the gotice of the Govern-
goers, whist s slieged by the hon. Membre
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is ahsolutely incorrect.

off goW wx wwevw :  RH el
¥ o wilvw dwr gur wr ot I
wew § ur w3k qgd ¥z ferr § A
qur ¥ fr N afw ¥ of § IEd wr
geuil & fgors go frswr § 7 ofg
frear § @ % faoms Wt v s
AN wr ?

MR. SPEAKER: It naa
orically stated, (Imeraption)

vt ®7 I feur &1

been categ-

SHRI G. VISWANATHAN : This isa
case where a firm has received fraudulent
payment without supplying any material
Without the official conmivance, 1t 18
impossible to get payment without supply-
ing the matersal. I want to know from the
Minsster, when he says thatit is only a
fraudulence on the part of the firm, what
action has been taken agamst the officials
who have paid the amount. (Inierrupion)

MR SPEAKER : Order, order.

SHRI D R. CHAVYAN * All the details
concerming this case have been given in the
105th report of the Public Accounts commi-
ttee, 1969. (Iarerruprion)

MR. SPEAKER : He hes put = cate-
gorical question; whether any action has
been taken agamst those officers who have
made the payment.

SHRI D. R. CHAYAN : No action has
been taken agamnst the officials. (Feterruption)

oft gon wx e ¥ awad &
AT Iy § Wi awmad &
@15 1S & W go gwr 1 ()
e feitd Wi & o R fx wrers
F e ot mfhw § 1 (vwewr) ..

MR. SPEAKER : Order. onder, He hat

aeR RN R

Linservaption) t
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Shouting and screaming iy not substitute
for the atrength and logic of the question.
(Interraption) wng wifey & warEr Wt

T ew s EeX § 1 MT §@] § W
sorgelt gt wr anelt

SHRI H. M. PATEL : Wiil the Minis-
ter be pleased to indicate if the
department has carred out any enquiry into
this, and whether he has found that there
was no scope or there was scope¢ for taking
steps sgainst the officers concerned ?

SHRI D. R. CHAVAN : The investi-
gation has been done There was no scope
for the officers to commit sny fraud; no
connivance. I can eaplain it: how the
fraud was commuitied and all that. Ican
explain what was the modus operandi that
was employed. The matter was investigated
and the officers were not found to be
involived, {(Interruption)

MR SPFAKER I thnk he is very
henestly tethrg you, He 13 not hiding or
coacealing anything .. (Interruptions).

SHRI SHYAMNANDAN MISHRA :
What s the modalitv of payment ? How is
the officer not involved ?

SHRI INDRAJIT GUPTA : Who made
the payment ? Who sanctioned it?

MR. SPEAKER : He is asking about the
modality of pavment.

SHRI D. R CHAVAN : This s adva-
Ree payment made according to the practice
prevalent in the DGSD on the basis of the
railway receipt. The modus operand! in this
case was as follows. The firm were not the
manufacturers themselves but they were the
agents of cortain textile mills. They entered
into agreement For supplying various stocks.
In this case the mill manufactured the cloth
and despatched the cloth afrer inapection
10 the destination and passed on the railway
receipt to the bankers with iostiuc-
tions that IT the firn makes paymett 0 the
bank the receipt should be given, The firin
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MR. SPEAKER : 1 have called the
next question.

Implementation of ratio of
Clerks in E.P.F.O.

50. SHRI R. P. YADAV : Will the
Minister of LABOUR AND REHABILI-
TATION be pleascd to state ¢

(8) whether ratio of U.D.Cs and L.
D.Cs. has been fixed by the Govermment
from 1:2 to 2:1 Employees Provident Fund
Organ sition and & Gazette Notification in
this regatd has also been published; if w0
the specific features thersof and the policy
of the Government; and

(b) the steps being taken to expedite
the implementation of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-~
BILITATION {SHRI BALGOVIND
VERMA) : (a) The Government have
sccepted a recommendation of the Central
Beard of Trustees based on the report of a
Commuttee of Trustees that the rauo of U.
DC: and LD.Cs may be bberali-
sed from 1:2 10 2: 1 subject to the
condition that there would be mno
overall increase m the total number
of posts as a result of the revision of the
ratio and the revised ratio should be given
effect to from the date of reguiar AHing op
of the posts. No gazette notification has
been issuved prescribing the ratio of the
posts of U.D.Cs and L.D.Cs.

(b) The Provident Fund authorities have
reported that the Scheme has already
been implemented.

SHRI R. P. YADAY: May I know whe-
ther a decision has been takep in the matter
to reverse the ratio and if so why the e
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were promoted as UDCs, It bas been deci-
ded to promote 1,000 LDCs as UDCs in the

long run.

SHRI R. P. YADAV:1 want to know
whether the Central Provident Fund Comm-
wsioner i not implementing the scheme
deliberately due to his prejudices and if so
what action i1 being contemplated against
him ? Is the Minister aware that the emplo-
yoes are on strike ?

BHRI BALGOVIND VERMA' ThLe con-
tention of the hon. member 1s not correc!
that the Provident Fund Cormissioner 18
not fNilling up the posts as per the decision.
The fact s, the posts are filled fifty-fifty;
i e 50 pe: cent will be by promotion based
on seniority and S0 per cent by those who
come out successful 1n the examination. On
a tacit understanding, the two methods of
filling up the posts will go on side by side.
{Interruptions).

SHRI R P. YADAV' Has it come to
the not.ce of Government that they are on
strike ?

SHRI BALGOVIND VERMA
not come to our notice.

. SHRI S. M. BANERJEE., This was one
of the demands of the employees of this
orgagisapon which has been conceded in
past, gog fully. Have they submitted a char-
ter of demands and tlere 1s a countrywide
agitation going on this ? Have they madea
request 10 the munister (o intervene in the
matter ? If so, what 18 his reaction ?

It has

THE MINISTER OF [ ABOUR AND
REHABILITATION (SHRI R K. KHADI-
LEAR): We have rcceived charters of
demands from various quarters and one of
them is from thee cmployees We have
partially met their denands and partially 1t
ig under the consideration of the Board of
Trustees. (Interrupiions).

Compensation to Victims of Dburi
Mine disaster fu Bibar in 1965

*251. BHRI S. M. BANERJEE: wWill
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

{») whether family members of 268 work-
#rs who died in Dhuri Mine Disaster, Bihar
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Oral Amwers 28

in 1965 have not yet been paid compensas
tion, and

(b) if so, the reasons why no action was
taken to get compensation for the family
members either by the State Government
or by the Union Labour Minsstry 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADI-
LKAR): {(a) Yes.

(b) The enforcement of the Workmen's
Compensation Act, 1923, rests with the State
Government No action was possible on the
part of the State Government as the comp-
ensation proceedings pending  befoie the
Lzbour Court. Patna had been stayed by
the Patna High Court ull the disposal of the
civil revision cases preferred before it by
the manogement These cases have since
been disposed of by the High Court and the
«ompensation proceedings have been resumed
in the Labour Court at Patna The date for
the next hearing 1s 28th August, 1972.

SHRI S M BANERJEE In 1965 in
Bihar, 268 workers died in the Dhurt Mines
owned by the Raja of Ramgarh We arc
putting this que<tion in 1972 and we are
told that no compensation has been pad
to their farulies May I know whether the
Government of India are in contact wih the
State Government and whether they will
see that at ieast the members of their fami-
hes, if they are alive, should be paid this
compensation ?

SHRI R K KHADILKAR: 1 must
adput that 1t 1s a sad commentary on the
functioning of the judiciary when offences
of this nature are brought to the courty,
the Labour Court, the Patna High court
and all these courts, } do not know under
what nfiuence, because so many peorle
died 1n 1965 and yet no compensation has
been patd. (Imterruptions). | am stating the
facts (Jnterruptions).

SHRI DINESH SINGH : How can you
curt ;uspenwn on the High Court ? it is very
unfair.

SHRI INDRAJIT GUPTA: It has taken
poot ey s e g A A
on. You
be ashamed of such courts.
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SHR! PILOO MODY: Government
oould have paid compensation suo morw,
Why did they not do it ?

MR. SPEAKER: 1t would be much bett.
er if Shrl Khaditkar leaves aside all comm-
ents and is concise ; his answers. He can
casily say that it is pending for a long time.

SHRI R, K. KHADILKAR* Under the
Workmen's Compensation Act, the implem-
entation rests with the States. Certain adva-
nces were made from the Prime Minister's
Relief Fund apd other funds. They were
very meagre because it was such a big
disaster,

MR. SPEAKER" May I request hm to
give brief concise replies instead o long
replies because longer replies lead to comp-
lication ?

SHRI A. K SEN: It could not have
gone to the court unless the Government
resi-ted the claim for compensation.

SHR!I R K KHADILKAR; Now a
stage has been reached where perhaps the
case will be finalised soon

MR SPEAKER | am sorry, the question
hour is now over.

SHRI INDRAJIT GUPTA: Sir, [ thou-
ght you would make an observation about
it. It 1s a scandalous thing. Eleven years
have passed,

MR SPEAKER: The Minister has alre-
ady made 1t.

SHRI A. P, SHARMA: The Minister
has said that the case has reached a stage
where it would be finalised. What is the
stage now ?

SHRI JYOTIRMOY BOSU : This 1s
another glaring instance which shows the
class character of the government.

SHRI S.M. BANERJEE : In v ew of the
delay in arriving &t a decision by the High
Court and in view also of the fact that no
pamipensstion bas been peid so far, would
the government make i10me cox grati
plyment ? ‘
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SHRI R. K. KHADILKAR: This is a
suggestion.

SHORT NOTICE QUESTION

Death of Shri Chars Mazemdar {a
Police Custody in  West Bengal

S. N. Q 2, SHRI H. N, MUKERJEE :
Will the Minister of HOME AFPAIRS be
pleaed to state :

(a) whether Government's attention
has been drawn to the countr -wide appre-
hension over the recent death in police
custody in West Bengal of Shri Charu Mazu-
mdar, chairman of the Communist Party
of India (Marxist-Leninist);

(b) whether medical and other relevant
reports regarding the death of this all-India
political personality have been aiequately
examined: and

{c) whether Governmeat are in a posis
tion to allay all apprehensions in this

regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) and (c). According to
the information furmshed by the State
Government so far, Shri Charu Mazumdar
was arrested by the Calcutta police in the
early hoursof 16th July, at Calcutta, On
being taken to the Calcutta police head-
quarters he was examined, among others,
by an eminent heart specialist. An ECG.
was arranged and all possible medical care
was made available On being remanded
to police custody, he continued to be under
constant medical attention and treatment
as advised by the heart specialist. Family
members of Shri Mazumdar were also allo-
wed to see him when he was in police
custody, Shri Mazumdar's condition, how-
ever, suddenly deteriorated towards the
afternoon of 27th July. He was again
examined by the heart specialist and on
his advice was admitted at 19,30 hours on
27th July, to the S S K. M. Hospital.
Desplts all medical assistance, Shri Mazu-
mdar expired at about 4,50 hours on 28th
July. A fout-man panel of physicisns,
wﬂ'}& heart specialist under whose
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treatment Shri Mazumdar Bad remained
has stated that the death of Shri Mazumdar
was due t0 eschaemic Beart discase with
congestive chrdiac failure, The death certi-
ficate of Shri Mazumdar was duly signed
by the four physiclans in the panel. Since
the desth oceured in police custody, posr-
mwortem examination of the dead body was
made. The viscera has been sent to the
Forensie Scienge Laboratory for chemical
examination, The result is  awaited.
A tnagisterial inquest is also in progress.

SHRI H. N. MUKERIJEE : The
question relates to the death of a leader of
a political party and all that we get in
snswer is that a statement is laid on the
Table. The members would like to hear
the answer. He is the leader of a respecta-
bie party.

MR. SPEAKER : He may ask his

supplementary.

SHRI H. N, MUKERIJEE : Sir, you
should please bear with me for a moment.
Before 1 ask my supplementary, 1 want (o
make a submission. This 15 a guestion
about the death of the leader of a political
party of this country and it should be
answered m a fashion that the hon.Members
would know, Now, hon. Members do not
et an opportunity of reading the statement,

MR. SPEAKER : In the case of longer
replies they are always laid on the Table.

SHR! JYOTIRMOY BOSU - Some-
times they are read out also.

SHRI H. N. MUKERIJEE : Sir, 1
am a bit intrigued by your concern for time
being wasted or not wasted.

In view of the fact that the average
citizen would be intrigued by the phenome-
pon that the heart of Shri Charu Mazumdar
which eould bear the rigours and tensions
of underground life and hounding by the
patice of the entire country for more than
three years was unable 1o stand the care and
comforts. provided by the Government for
¢wen & fortuight and also, in view of the
gm that his widow hei made a statement

q\wf ect that adequate medical treatment
boen given to him, that pofice
Mﬁ had continued for véry lotig

3
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stretches of time to the detriment of his
heart condition and gimilsr accusations
have been made in journsis published in
this country, may 1 know if it i right for
the Government to leave this matter to @
Magisterial inguest, that Is to say, mm
executive non-entity investiga the pro=-
ceedings and why does not Government
agree 10 some kind of a real mvestigation
by a proper person or a High Couitt Judge
or something of that sort so that All the
misapprehensions in the minds of the people
could be aliayed ?

SHRI K. C. PANT : May 1, for the
benefit of those Members, wh> may not
have read the Statement give a few sentences
from the statement 7 This is the infor-
ination given to us by the West Bengal
Government ¢

“0On being taken to the Calcutta
pohice headquarters, he was cxamined
among others by an eminent heart spe-
cialist, An ECG was arranged and all
possible medical care was made availa-
ble. On being remanded to police
custody, he continued to be wunder
constant medical attention and treatment
as advised by the heart specialist. Family
members of Shri Marumdar were also
allowed to sec him when he was in
police custody. Shr1 Mazumdar's condi-
tion, however, suddenly dsteriorated
towards the afternoon of 27th July....”

1 might say that when he was captured,
along w1th him oxygen cylinders were also
found and, 1 understand, he was a chronic
patient of cardiac asthema. From the
photographs, you must have seen that he
was considerably emaciated.

Furiher, I read from the statement :

“He was again examined by the
heart specialist and on his advice was
admitted at 19,30 hours on 27th July to

the $.5.K.M. Hospital...."

=~there he expired—

*A four-man panel of
mcln#n: the hurt mcialh
whose hri
rémained, Has stated that
Shei Mssumdar wan due to
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heast direase with congestive cardiac
failyre. The death certificate of Shri
Mazumdar was duly signed by the four
physicians in the panel. Since the death
oceurred in police custody, pasr-mortem
examination of the dead body was
made..."

As Shri Mukerjee said, a magisterial

inguiry is also 1n progress.

So, T hope, my hon. friend will con-
cede that adequate medical arrangements
were made and that all along a heart Spe-
cialist was also looking after him and his
advice was being followed.

SHRI H. N. MUKERJEE : What-
ever onc mught think of the Minister's
statement, since very large number of deaths
mnside jail, whether by point blank shooting
down or otherwise, tn recent years, have
tahen place, can the Government assure
that 1n every such case of death, including
that of Shri Charu Mazumdar, posr-mortem
reports properly made would be made avail-
able and that a full medical report regarding
Shri Charu Mazumdar’s death m particular
would be mude public in view of the magis-
tiial inquest at least which has been
announced ?

SHRI1 K. C. PANT , The death 1eport,
as I have already said has been signed by
four physicians. The inquestis on. The
findings of the mnquest will be public. They
will be going into the report of the forensic
labaratory and the Post-mortem examina-
tion etc. I do not know procedurally
what exactly is made public by the magi-
strate or what is not made public. But
all the procedures laid down will be follo-
wed. I for one do not find any reason at
all in this to occasion any doubt about the
probity of any of the persons involved, Mr.
Mukerjee said, some one of probity should
look into it. 1 have no reason to guestion
the probity of either the physician or the
magistrate in this case.

SHRI JYOTIRMOY BOSU : The hon.
Minister has just now said that from the
time of arrest, all along & heart specialist
had becp aticpdjng on late Charu Mazun-
d&r !tlummbur aright, the Commission-

ity it Mre Chisrs Mnmomder
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was i good health at that moment. How
does it spound that a heart speciatist was
artending on a man who had been maintaj-
ning good health as certified by the Head of
the Calcut a Police, namely, the Commissi-
oner of police ? will the hon, Minister
kindly clarify this poipt ?

SHRIK.C. PANT :1 do not know
about the statement of the Commissioner
of Police. But 1 do know that the inform-
ation given to us by the State Government
is that Shri Charu Mazumdar was arrested
by the Calcutta police in the early hours of
16th July at Calcutta. On being taken to
the Calcutta Police headquarters, he was
examined among others by #n eminent
heart specialist. This 1s the informat on with
me on which | have made the statement.
I have myself amid on the hasis of the in.
formation with me that he was a chronic,
cardiac-asthma patient. His heart might
have been all right when he was arrested,
obviously was good enough at that stage,
but then there was a sudden deterioration
on a certan date. All those fact I have
given; I can not give any more,

SHRI JYOTIRMOY BOSU : The
Minister is mentioning about the facis at
his disposal. We ar¢ interested 1n knowe
ing the correct facts and not cooked-up
facts that are often brought before the
House. Will he please collect fuller details
on this and lay them on the Table of the
House, 1f there is no skeleton in the cup-
board ?

SHRI TRIDIB CHAUDHUR! : The
M nister has said that Mr. Charu Mazumdar
was a cardiac-asthma patent. When he
was arrested, pathadrine and oxygen cylind-
ers were found with him, He was, imme-
diately after the airest, examined by a
heart specialist. It is also on record that
he was subjected to constant interrogation
by one Mini+ter in charge of Calcutta Police
and ajso subsequently . . ,

SHRI JYOTIIIII!O'Y BOSU : Minister
of State.
SHRI TRIDIB CHAUDHURI : Mini-

ster of State is also a Ministir. (Inferrup-
tion) 1tis not a laughing matter. Itisa
very serfous matter and this thing is being
widtly comfmeswd By the Fres, by thy

L
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tpm is Whin( 'calléd Justice,
- Charu Mazumdar ‘was- not ‘found to be

- con\ncmdof any crime- as yet. ' Anyway it
" is on “record that ‘he was subjected to in-
.u;nognion. and it has been alleged that he
was, subjected to 12 hours of continuous
" intérrogation. . Before this interrogation
. fogk place this grilling third degree method
‘ on'a cardisc-asttima patient was the advice

. .of a cardiac specialist and other doctors

" who attended on him obtained before Mr.
* Charu Mazumdar was subjected to this sort
- of ‘inhuman interrogation ?

_SHRI K. C. PANT : 1 shall again repeat
becatise my hon. friend put some words in
- my mouth. According to him, 1 said,
“Atonce a heart specialist examined ...’
" I did not say ‘once’. I can only say what
" has been given here : *On being taken to
the Calcutta Police Head-quarters he was

- examined among others by an eminent
heart specialist.” . . .
SHRI PILOO MODY ‘On being

taken ...’

~ SHRI K. C., PANT: But the inform-
" ation that 1 heard said that right from
"the time he was arrested, he was given
proper medical attention, So, 1 cannot
- exactly pinpoint when the heart specialist
' _-mmmed him.

Secondly, the question of twelve hour;
- -continuous interrogation has ' been raised by
" my friend. It has been stated here by the
- 'West Bengal Government that because of
. his poor health, Shri Charu Mazumdar's
. interrogation . was carried out only in
. brief spells. So. this does not bear out
5 what he says.

SH!ll PILOO MODY Three spe!ls of

. -'_'twelw houm. .

: SI-!R! SHYAMNANDAN MISHRA :

i 1:'"_Therem three very material points which
Atise: mﬂﬁsmteﬂ and need c!aﬂﬂm(wn
omﬁu _l_:on.:_.Minin:r. :

mtharalmmody? e

Now,. whst are: exactly the rmom fur

& Minister of State interviewing < Charu '
Mazumdar in the !’ution cuslody‘!lnitu e
practice ‘for a Minister to hurvicw a pemn-. o

Smndly. it ees; o ﬂndhﬂ ol

‘this eminent hun wtlht nﬂer lﬂs m&-,\ s

mtion ? : )
'l"lurdly.twim nrhmout (_xf sﬂnttlw .
hon. Minister has said namely that an

inquest is under way. What are the ;ﬁrecise
points for the inquest ?

SHRIK. C. PANT : As o0 why the
Minister of State interviewed, Mr. Charu
Mazumdar, I cannot answer..

SHRI SHYAMNANDAN +MISHRA @
Why.? Is it the practice ? .

SHRI K. C. PANT : Obviously 1
cannot. It is for the State Government, He
is not our Minister. Shri Mancharan will
be very angry if [ choose to answer for one
of the Tamil Nadu Ministers here (Interrup-
tions)

SHRI K. MANOHARAN :@ Your
Central Ministers can go to Tamil Nadu
and meddle with the whole matter ?

SHRI K. C. PANT : 1 am happy about
it. =

SHRI TRIDIB CHAUDHURI : Ona
point of order. It has become the practice
of the Treasury Benches whenever a question
pertaining to States or law and order comes
up, to take shelter behind the DMK, That
is very unfair. You have admitted the
question and this question is being answe-
red. He is answering the quession, So, why
should he give this sort of answers ?

SHRI K. C. PANT : Why not ? i .do
not understand the objection...(Jnterruptions)

SHRI PILOO MODY ; If the minister
sits down, 1 ‘can explain the objection 1o

SHRI K. C. PANT : 1do not see what

fairness or unfairness there is in -this. We ./
do hear protests here if one of our Minis-

ters chooses to answer for the State: Gomu-,
There is the -emphasis “on- Sate
sutonomy. So, if 1 mluﬂih ‘question, how .. .
s it nnfur ; 2 g_\mm: )

ment.
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question. Now he wants to take shelter
under DMK. Wondesful, If it is a Siate
matter, how was this question allowed to be
admitted 7 I want to ask this guestion of
you. Mr. Speaker. If it is a matter which
jmvolve: the State Government, how is it
that this question was admitted here ? I
waat to know about that,

SHRI C. T. DHANDAPANI : The
DMK Government directed an inguiry
whenever such a thing happened in Tamil
Nadu. Will your Government follow the
same ?

SHRI JYOTIRMOY BOSU : Kindly
give your observations on what | said,

MR. SPEAKER : If you think it isa
wrong thing, then 1t will not be done in
future.

SHRf H. N. MUKERJEE : Are you
taking a cue from an odd Member ?

MR. SPEAKER - No please.

SHR1 H. N. MUKERIJEE : This kind
of observation that falls from your lips
that 1s recorded for posterity.

MR. SPEAKER : We have accepted it.
SHRI K. MANOHARAN : Sir, I do

not wani to put any question to Mr. Pant
because 1 want to be magnanimous.
SHR1 K. C. PANT : I thank S8hn

Mancharan for his magnanimity. So far as
the findings of the heart specialist are
concerned, 1 do not have the exact findings
here; certainly we can find out what the heart
specialist had said. But I know that he was
called on the 27th. He advised that Shri
Majumdar should be hospitalised and strai-
ghtway he came towards the evening and
Shri Msajumdar was hospitalised m the
evoning. This fact I do have with me. As
for the inquest the Magistrate did see the
dead body in the moining and he also exa-
mined some witnesses. He still wanted
to examiné some more witnesses and only
after that examination we will be in & posi-
tion to know fully,

SHRI SHYAMNANDAN MISHRA
What are the precise points for inquest ?

SHRI K. C. PANT : 1 don’t know the
previse points, buf be was going into the
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circumstances and facts surroundmg the
death to give his findings. i

SHRI G. VISWANATHAN : The death
occurred on the 27th, July. we presume
that on the same day the viscera was sent
for chemical examination we do wnot have
the examination results. This is the callous
way in which he was treated even after his
death. In wview of the mounting doubils
expressed regarding the medical (reatment
meted out to him and regarding his death,
{ want to know whether Government is m a
position to accept a judicial ingquiry into
the whole matter. .

SHRI K, C. PANT : He died on the
28th at 450 P.M and not on 27th. I wish
to correct him there. So far as the report
of the Forensic Science Laboratory is conce-
rned, 1 myself was surprised that the report
had not come. 1 ashed my office to ring up
West Bengal Government and they gotin
touch with the West, Bengal Govt and they
told them that there were certain tests which
take jong time. Only this pworning we
had got in touch with them. | agree with my
friend; it looks as if they have taken a long
time. Sofar as the next question 1s concerned,
about the judicial inquiry, my answer is, no.

SHRI A. K. M. ISHAQUE : Charu
Mazumdar very successfully eluded arrest
for threec years and it was known that he
was to tour the country for organisational
work of his partv. It was also
known and 1t was common news that in
Calcutta this Naxalite movement was losing
its ferocity and its depth., How is it that
Jjust before death Charu Mazumdar arrived
there in Calcutta and got himself arrested ?
Was it done under advice from any foreign
country, or was it a planned way of being
arrested, just before death, for political
purpose ?

SHRI1 S. A. SHAMIM ! Theie must be
a judicial inquirs. The State Government
i1s a parly (o the issue. You are basing your
opinion on the statements and facis given
by the State Government. The facts or the
statements are those that have been supp-
lied by the accused, which is, the State
Government in this case, Will the Minister
agree to an irquiry, eitres by Members of
Parliament or a Judicial Inquiry or even a
Central Abency Inquiry, for that matter, of
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the CBI, or any other agency, betause the
State Government is the accused party ?

SHRI K € PANT. {am surprised at
the statemsat mide by the hon Member
that the State Government 15 the accused
party. This s completely wrong

SHRI S. A. SHAMIM * It 18 a cons-
pira¢y hatched by the State Government
The West Bengal Government has got him
killed. The Mnuster who visited him

SHRI1 PILOO MODY : They played
Nagarwala on him Who else murdered
hum ?

SHRI S A SHAMIM
a mystertous death

It is a case of

SHRI SAMAR GUHA - We differ
from the political views of Shrt Charu
Meazumdar but as he was honest to his own
conviction, lus death has created a scare in
the country It appears to us that the hop
Minister 3s not posted with all the informa-
tion from the Government of West Bengal
1 want to know from Government one
thing If the hon Minister s posted with
the facts, he can reply here and now, other-
wise, he may supply the nformation as
early as possible after finding out the facts
¥ want to know whether Shri Charu Mazum-
dar was 1n police custody for cleven days
before his death. During these 11 days, may
I know whether he was at the police head-
quarters at Lal Bazar or he was taken to
jeil custody ? Further, during those 11 days,
for how many hours was he subjected to
interrogation 7 Which were the agencies
that mnterrogated hm ? May | know whether
before interrogation, medical advice was
taken on the question whether Shri Charu
Majumdar’s heaith wo Id permit him to be
able to bear the stiain of interrogation ?
Lastly, may 1 know whether his wife and
daugh’er made any complaint about his
death to the police

SHRI K C PANT 1 have already
ind cated that he was taken to Calcutta
pohwe beddquarters. As regards the question
how many hours he spent there and how
migy fours ke spent in the police lock-up,
1 do not kxiow how materral 1t 15 to what
we ave discussing now, ¥ do not know the
purpoee of the question in regard to the
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SHRI SAMAR GUHA * The hen.
Mniister has said that he does not know the
purpose of the question ..

SHRIK.C PANT : An attempt is
being made to raise suspicion over a matter
on which factually there 1s no ground for
suspicion,

SHRIS A. SHAMIM : Susprcion is
already there.

SHRI K C PANT : Some peoply are
congenttally suspicious

SHRI 5. A SHAMIM : Because the
entire Government®s funclioning ma.cs us
suspicious Thewr conduct makes us sus-
picious

SHRIK.C PANT The matenal
point 1s whether he had adequate medical
ad, 8nd whether he was being looked after
by ductors 1 have been told that bestdes
periodical examinations by hedrt specialists,
he was also being examined by the police
doctor Somebody had asked for the name
of the heart specialist who attended on him
Dr, Chandikar 1s his name, and as regards
the hospital, 1 havea Iready meationed that
1t 1s the SSKM hospital  Apart from that,
Shr1 Charu Mazumdar was also being exami-
ned by the police doctor  Therefore, that 1s
the material point Therefore, there 18 no
question of his not having been under
medical care. He was a heart patient, That
15 the information. He was a chronic heart
patient Therefore, the police doctors dud
take the precautron of examimng him
frequently, So, why should there be objet-
tion to that 7

So far as his wife and daughter are
concerted, 1duwd indicate 1n my reply that
his wife and daughter met um. As far as
mv knowlédge gees, they have not made
any complaint, that w, the West Bengal
Government have not communikated any
complaint by them to me,

SHRI SAMAR QUHA * May | make
a subiussion 1o you ? T had asked a guestion
whether the hon. Minigter had any informa-
tion on the polnt rogarding thy mamber of
hoors for wiiidh he Was subjecwd (b iatires-



it Ond Ahsiers

gatibn, and whethor before intétrogition,
medical advice wag taken about whether he
would be abla to bzar the stram of the
interrogation. If the hon. Minister hss got
the information, he may teil us, or else he
can supply it at a iater date He has not
replied to thus very releveat guestion.

SHRI K, C.PANT. 1 do not know
what the doctor told the people there after
each examination, The very fact that he
was under exapination by a heart specialist
and that he was also being examined thrice
daily by the police doctor obviously shows
how much care the Government there was
taking to see that he was given proper
medical care That 1s the point.

SHRI M RAM GOPAL REDDY : I
want a confirmation from Government ..

MR SPEAKER
only a question,

No confirmation,

SHRI M RAM GOPAL RENDDY - Has
any leadzr from Kashnur, including Sheikh
Abdullah, died in our custody ? (/mter
ruptions)

MR SPEAKER | have already allo-
wed too many questions on this. | am
passing on to the next item.

SHR1 PILOO MODY : I have asked
only one guestion this whole session.

MR SPEAKER : Yes.

SHR! PILOO MODY : I do not

understand this questioning and answering
procedure which tries to evade the refevant
pont. It has been admitied by the Ministor
that Shri Muzumdar was an 1l man, suffer-
ing from & very chronic disease called cardiac
asthma. Under the circumstances, (t was
asked of the Minuster how many hours of
police grilling and interrogat on did he have

Fhis is very material to find out, because in
spite of the fact that they knew his medical
condition, he was being interrojated not
only by Ministers but by policemen, And
what methods wete ued, pobody knows. The
Ministey aske, how Is it relevant to the
gomtion 7 This is the only relevaut thing
whether m kitled Mim by Intsrrogation
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MR SPEAKER : Qrder, order. No such
remarks should be made.

SHRI K.C PANT : | have never said
whether it was relevaat or not. | had only
given the relevant facts in answer to the
question about nterrogation. My informa-
tion is that the nterrogation was being
carried out only in brief spells becpuse of
his weak and poor heaith, Thrice a day
doctors were seeing him. There was a heart
specialist who was attending on him when-
ever required. Therefore, the presumption 18
that all those people must have taken the
precaution. I do not exactly know what the
speciahist sard; nor do I kaow exactly what
the doctors said. The facts speak for them-
gelves. This 1s the submission I make.

SHRIR V.BADE: As soon as Shri
Mazumdar was arrested by the police, he
must have been produced before the Magis-
trate and the Magis trate must have remanded
tum to pohce or judicial custody. Was he
examined at that very time by the judiciary
or the Magistrae ?

SHiRI K C PANT : Being a lawyer, my
hon friend knows the procedure. So he
knows that he was remanded to police
custody

SHRI RV BADE . He must have been
examined by the M:gistrate,

SHRIK C PANT : Yes. The Magistrate
did remand him He hknows the procedure
I had said in the biginning—~he would have
known »f he had listened to me carclully—
that on being réemanded to police custody,
he continued to be unler constant medical
atiention and treatment, as advised by the
heart specialist.

——
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Supply of Tis Plates to Tin Can
Masufactuaring Units

*249. SHRI K. SURY ANARAYANA:
Will the Minsster of STEEL AND MINES
be pleased to state :

(@) the names of firms which have
been granted C. O B. licences for fabn.
cating Tin containers for captive use with
a manufacturing capacity of 1000 tonnes
per annum and above during the curient
year {upto 30th Jume, 1972), and

{b) whether any guidelines have been
down for the supply of tin plaies to these
tin can-manufacturing units ?

THE MINISTER OF STEEL AND
MINES (SHRI S MOHAN KUMARA-
MANGALAM) - (a) During the current
year (up to 30th June, 1972) oaly two
C.0.B. (Carry on Business) licences for
the fabrication of tin containers we'¢ 1ssued
to the Vanaspati Manufacturers for their
captive use. The names of the firms are
as under :—

(1) M/s. Premier Vegetable Products
Lt«d , Jawpur.

(i) M/s. Bhavnagsr Vegetable Pro-
ducts Limited, Bhavnagar (Gujarat).

(b) No guidelines have been laid down
by Government for the supply of Tinplates
to different units. The distribution of
Tinplates is looked after by the Tinplate
Producers’ Consultative Committee,

Reconvening of Geneva Type
Conference oa Vietnam

*252. SHRI H. M. PATEL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

{s) whether the British Government
one of the Co-Chairmen of the Ggueva
Conferéace ot Vietnam, recently suggested
the reconvening of the Geaeva type con-

3
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(b) the reaction of the Soviet Union
the other Co-Chairmen of the Geneva
Conference in regard to the British
suggestion; and

(¢) the reaction of Government to the
British suggestion and whether there have
been initiatives from India for solving the
Vietnam problem ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): (a) to
(¢). According to the information revealed
in the House of Commons, the British
Gorernment had made sush a proposal to the
Soviet Union but the Soviet Union reportedly
did not agree withit, This s a matter
between the two Co-Chairmen and the
Government of India feels that there should
be agreement between them and Geneva
Conference members before any progress
can be made. Also it is Governmeat of
India’s view that fighting must stop in
Vietnam first and a ceasefire arranged
before any such conference could be held.

German Technicians in Rourkela
Steel Plant

#253, SHRI SHYAM SUNDER MOH-
APATRA : Will the Mimster of STEEL
AND MINES be pleased to state the time
by which the German technicians working
1n Rourkela Steel Plant are expected to
leave the Plant ?

THE MINISTER OF STEEL AND
MINES (SHR1 S. MOHAN KUMARA-
MANGALAM) : There are at pressent 10
German technicians at Rourkela Steel Plant.
The contracts of these ten individuals will
expire during the period September, 1972—
January 1973.
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- _lmlnst'rhl Accidents

'SHRI  FATE SINGHRAO
GAEKWAD: '

" DR. KARNI SINGH:

_.j_wlu thﬂ Miister of LABOUR AND
RHMILITATION be pleased to state:

3'w‘hﬂher the: fumdence of mdustrial
sccidents in lhe c\'}uatry has of late risen

Sey ﬂww:ﬂhsinfumol‘money m
thamﬂambudm-d-nwﬁji

_;uu.e Stata  Pacories Ruies

'. kmduurmewlmum.mﬁmm-.

-..,

resuft of industrial

:accidem_!. durinj t_hc'
above period; and ;

(d) lhesieps pmpoud to be ulcen to '
Imprm the sal'uty :q,u!uions 7 ; .

THE HIN!STER OF LABOUR &ND :

REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) 10 {c); A statement is laid on the
Table of the Sabha. The information regar-
ding total Im 11: unm ot' mcnagrisuol;-
: umllble '

(d) The&rm' wm

whtmw eomidam! nlm
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Statement

No. of actidents and man-days lost in factoriss covered by the Factorles Act, 1948

e

Year Fatal Non-fatal Total No. of man-days lost
on account of hon-fatal
accrdents
1968 565 2,26,893 2,27,458 25,90,854
1969 618 2,61,997 2,62,615 29,87,587
1970 (Pro- 609 2,87,496 2,88,105 28,94,914
visional)

No of accidents and man-days lost in mines covered by the Mines Act, 1952

N_o__of accidents N_g:” 9r persons Man days lost on account
Fatal  Serious Killed Seriously of Serious Injuries
mjured Estimated
1969 Coal 211 1,650 232 1,117 97,869
Non-coal 78 861 89 886 49,616
1970 Coal 194 1,577 212 1,625 68,250
Non-coal 58 786 66 799 42,347
1971  Coal 199 1,451 231 1,535 79,820
Non-goal 65 749 73 813 39,837
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Stoppage of Steel quota for
Agricalture Munistry

*258. SHRI NIHAR LASKAR .
SHRI C.K CHANDRAPPAN :

Will the Minmster of STEEL AND
MINES be pleased to state

(a) whether his Munistry ™as stopped ths
steel quota of the Agriculture Mnistry for
the last one year which was being supplied
for the last 25 years ,

(b) if so, the rcasons therefor, and

(¢) whether there are any prospects of
restoring the supplies of steel to Agriculture
Mmistry?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA.
MANGALAM) (a) The system of allocation
of “'quotas” was given up when the Steel
Dustribution policy was revised 1n Mav 1970

# A}l despatches from the Main Producers are
now regulated n accordance with the
Priority allocations decided every quarter
by the Steel Priority Committee The Prio-
rity requisitions sponsored by the Agricul-
ture Minustry are also given due considera-
tion by the Steel Priority Commuttee

{b) and (¢). Do not arise

LL.O. Programme of Research

*259 SHR1 K. BALADHANDAYUTHAM:
Will (e Mimster of LABOUR AND
“SEHABILITATION be pleased to state :

AUGUST 17, 192

Brien Agpwers 83

(a) whethier the Iaternationai Labour
Conference has  finalised a programune of
rescarch and action to help developiug
countries choose techauoiogies offering the
best possimiities of balnnced ecomomic,
socml and technical progress ;

(b) whether any such research and action
programme is {0 be taken up m Inda by
International Labour Organisation; and

(c) if so, the salient features thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K KHADIL-
KAR) : (a)to (¢) No such programme
has been finalised by the International
Labour Conference It, however, pacsed a
Resolution at its 57th Session (June 1977)
laying down guide-lines for dealing with
labour #nd social implications of automa-
tion and other techno'ogical developments
and requesting the Director General of the
YL O nier alia, to provide the developing
countries at their request with suitable
technical and research assistance to ensure
positive results of the introduction of tach-
nological innovation The Resolution has
not been formally received by the Govern-
ment of Ind a nor has 1t been examined yet
by the Government

Workers Problems regarding settiement of
claims and grant of Lons

*2(0 SHRI RAMAVATAR SHASTRI *
Will the Mimmster of LABOUR AND
REHABILITATION be pleased to state

(a) whether the poor workers and
subicribers are faced with the problem of
settlement of claim or grant of loans be-
cause of the ignorance regarding the proce-
dure to fill in the forms;

(b) whether the desirabllity of getting
printed long hand—bills 1w the form of
notices regarding the procedure of getting
claime settled or loans granted and paste
them on the walls of the factories and
mines remotely situsted as other notes are
pasted by the other upder the

Mines Act and the Eactories Act has been
oconsidered; ind )

(c) whother Goverament wit] consider
the Tssuing of ordens o dIF the Wapldans



-_'mm mmm Neac hele drispha-
- -ces Jike some Ruhnﬂ Co:mimm who.

: h'lw s‘lmdy mrml ikﬁu this 7

m MIN!STER OF LABO’UR AND

: mnmrmmu (SHR1 R.K. KHADIL-
- KAR):
“have’ nporwd #s under :—

(a) No such complaiat has been. uccwed
in this behalf. .

(b) Various' forms including those for
settlement of Provident Fund claims, grant
of loans are, as a rule, printed bilingually
in English and in the ~Regional language.
It is therefore, not considered necessary to
get long  hand-bills printed  in the form of
notices and pasted on the walls of establish-
ments.

(c) Regional Commissioners generally meet
workers and others who seek interview
with them in connection with the Provident
Fund affairs and take suitable action oa
their complaints. It does not appear necess-
ary to issue separate orders in this behall.

' Indo-Bangladesh consultations
2380, SHRI E. V. VIKHE PATIL : Will

the Minister of EXTERNAL AFFAIRS be
pluucd to state :

(a) whether Government propose to
have high level consultations with Bangla.
desh on issues- involving the three nltions
o!ﬁuesub-mtlnent and

{b} if s0, by what time a dccuslon on
: thnnutur isl'kalymhnukn?

THE DBPUTY MINISTER IN THE

' MINISTRY .OF EXTERNAL AFFAIRS
(SHRI SURHNDM PAL SINGH) : () and

(b). Government is in constant touch  with
the ‘Government of

: commn w indu. Bushd»h and Mhtm.

The:. Provident Fund Mthoﬁﬁea '

mim.
Rl

=) wmamq.man m ;j

Y whiither e mm Bureiia e
lnvuﬂpt{on have. recontly caught redhq:'

~ded a Chief Engineer of a Public. Underta-
~king in Rajasthan for atjegedly’ '

accepting
a Graft of Rs. 5000/— from & Cicutia firm .
inapmhholel of New Dellu.

" (b) if so, themmes and othm- dﬂa:ls'f'

_of the persons taking and" -giving ‘graft and

the firms to which these persons bclomd :
and

| (c} the u:tmn propoud to be taken .
by Government to puninh thc pérsons
involved ? '

THE MINISTER OF S'PATE !N TH‘B' )
MINISTRY OF. STFEL AND MINES'
(SHRI SHARNAWAZ KHAN) : (a) and (b).
Yes, Sir. The Central Bureau of  Investigas -
tion received a complaint from a tepment-« .
ative of Mjs Damodar Enterprises Ltd.,

‘Calcutta alleging that Shri Jacob C, Korlh -

Chiel Engineer (Clvil), Khe'ri Copper

Project, was demanding & sum of Rs.5000/-
for having shown favours in restoring the
contract as well as for acceptance of future

supplies to be made by the firm without ..
any objection. Accordingly, the¢ C. B, I
laid a trap and caught the official concerned
red handed while accepting .the -bribe from

. the complainant at Akbar Hotel, New Delhi

on 16.6.72.
_(c}-'l‘heug_e_ k_gndé-'.in'mtiﬁtiéu by"
the Central Bureau of Investigation and

appropriste action will be uken on melpt
of their report. o

._ mmim@ )
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Sumfor Semi-Precions Stones
: ll'l'riuallrlla

238& "SHRI VAYALAR RAVI: Will

 the Minister of STEEL AND MINES be -

o pleased ‘to state :

Lo '(.l): whether Government are aware
~that in a'l over Trivandrum District there

. are * reported occurence of Semi-Precious
" 'stones and Private parties ar¢ working round

ttndntkw extract them for “the last five

i mﬁda o:nhh by the Geological Survey of
_ ,‘l’&”' the main features thereof
M,&a steps taken to exploit  these
rnmm?
THE MIN!STER OF STATE IN THE

:_ ﬂnmmmw OF STEEL AND MINES
(SHRISHAHNAWAZ KHAN) :

. sporadic occurrences of semi-precious stone
_f m!rﬁ}wwbﬂrl in parts of Nedumangad
o pefuk tn Trivandrum = disrict have been
Lo m ﬁmrtunt .Government of
M ‘are . awase “of attempts of illicit

L mg in mkit unniu
e e @,
- qtatity. ‘chrysobery! was taken up b
._liun hrmof !ud‘in in parts ¢

appears to ‘be  accessdry, ‘mineral. ﬁﬂ‘l!ll

l* (ﬂ'f ﬂ'ﬂ'oi‘ﬂ
(IF) & (@), sgfast
'i.'.-_.lma}wirwu &% graw ¥ TSy
o w3t gowr’ Qa‘nwmﬁ

fb) whether any investigation has been'

(®). The

iy of provious: stones in the arca and
alpn taken action mmst persons '
_ ;(INISTRY JOF " ML CANDI
S | HRI SHAHNAWAZ - |
!nvutiption for pm' . M

Tmmdrum dimktl w M . (SERSONS
1962+63, 1964-65#nd_ 1969-70;.-The lnyesti ..
gation hes revealed  that “the 'thrysoberyl. "

atites traversirg the, chrystailine yock . -

. mdudﬂnul snineral h:mbblc bed:md
&ms indiogte that '

gravels, These investiga o
large - scale exploitation of . ‘these stones in
the area may not be mpmmt“y viable.

" Defective fanctioning of Kerala Circle
of geological &neyvﬂmﬂn S

2387. SHRI VAYALAR RAVI: Will
the Minister of - STEEL AND MI‘N’ES be
pleued to staie :

(a. whether Gomnmem have received
any representation regarding ‘the. defective
functioning of the Kerala Circle of the
Geological Survey of India; and

(b)  if so, the steps taken to streamline
the administrative set up of this institution
in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR!I SHAHNAWAZ KHAN) : (a). Yes,
Sir. A representation has been received
recently. '

(b) The matter is under examination.
Bihari and Non-Bikati feelings smong
workers of Hindustan Copper
Limited - '

2388. SHRI SWARAN SINGH SOKHI:
Will the Minister of STEEL AND MINES'
be pleued 10, state :

() whether the officers ' of- mnduuu'-_f
Cvppe.r Limited at -Mohubhandar, Ghat~

sila, Bihar are indulging in local politics
and creating  the . feelings of Bihar | m:l_'

non-Bihari amongst llll! worl:m uu!

' “’9 Wlﬂuﬂtmwnﬁommlntm;
to take in the mater 7. A

" THE mm&m’t su‘l's mmn-’
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" ANNAPPALLI: will the Ministet of ‘STEEL

. ANDMINES e pleased to #tate the stage

" at ‘which the investigation of mining Bauxite

© _at'Nileshwar in Cannanore District, Kerila
Btlustlmll new? - - o

THE MINISTER OF sn'ra IN 'rﬂn'- '

MINISTRY OF STEEL AND MINES {SHRI
SHAHNAWAZ KHAN): E
"bauxite in 4 blocks at 'Nileswar in Catina-
nore district of Kerala is in progress since
Qctober, '1970. Probable reserves of 1.76
million tonnes of Bauxite with 40to 60%,
alumina content has tentatively been estimat-
ed in Block 1 where detailed drilling has
be=n completed Pitting for confirmation of
drilling date is in progress. Detailed invest-
gation by drilling in Block I is in progress
and Bauxite horizon up to 6.35 metres thick-
ness has been intersected in 23 boreholes.
Preliminary test drilling in Blocks 1il and
IV has been comhleted and follow up
work is in progress.

Mu'éury deposits. in Kerala

2390. SHRI RAMACHANDRAN
KADANNAPALLIJI : Wiil the Minister of
STEEL AND MINES be pleased to state:

(a) whether Government have received
the report of the Geological Survey of India
regarding the investigation of the mercury

dpeosits in Badagara in Kerala; and

(6) if 30, the stage at which the investi=
- aggregate provision of Rs.

, ntmn is mo:rmin: ?

THE MINISTER OF STATE IN THB
. WN!STRY OF STEEL AND MINES (SHRI
. SHAHANAWAZ KHAN) : -a) and (b). Pre.

-Heinary investigation by Geological Sufvey
‘of Indig for mercury ncar Badagara has been

_completed. The {nvestigation has not reveal-

ff"_ld ‘the presence -of .any promising zome in -
. this aren, The Report isuader mmr__

2, mm’mmwn. win - -

‘the Mafates of LABOUR, AND REHABILI- |

-‘.'!‘M‘Mhp&uﬁum

ERA‘VAHA lﬁa un {SJKA)

Exploration for -

4,:) ﬂumhudmumd Aumou”-'
bue ‘Engincering - Diploma holders -on ‘the

* live register . of Employmeat Exchatges in

the muntrrduﬂng tho M thmm m '._- -

' wue.

(b) the nnmlm of .. uwh ammpoye:l'
mlmers in Delhi; and .. .

(¢) the steps Gvernmsnt prnpm to" g
take $o absorb - lhcm? ' 3 ot

THB Mlﬂm OF. LABOU& AND :
REHAB_II.ITA?ION (SHRI R K. KHADIL-
KAR): (a) and (b). The number ‘of dipioms
holders in automobile -engincoring on the
Live Register as at the end or mh year.is
given below: -

All-india - Dethi

Year _

1969 524 R
w6 s
9N 76 L 40

(©) In addition o the large number of -
employment opportunities generated as ' a
result of implementation of various develop-

‘ment programimes iacluded ‘in the Fourth

Five Year Plan, increasing ‘niumber of job
opportunities are expected to be created by
the Special Empioyment Oriented Schemes
and Programmes taken ‘up-singe ~the yedr
1970-71 including programmes for the bsne-:
fit of educatéd persons lniﬂnad du:iu the.'
year 1971-72, , . _

ln the : Union Budm for 19?2-'!3 tn :
125 crores has
been made for Special Welfare ‘Schemes. .
This amount includes a sum of Rs. 60 crores
for Special. Bmployment Progcamroes “which
would be for the continuation of the various

emp'oyment programmes taken up in 1971-72

_md!'orornmsm‘nu programes both in
* rura' and-urban. ' afeas.’

“These ‘schemes will: -
benefit the unempioyed tncludm. the auto- -
mobi'e engineers in the country as mll u_’ :
in the Unim mﬂtm d Mi

" 209, SHRI SWARAN SINGH snxm |
Wil the Minister of a_r_ggx. AND MIDiES

oy uw-;ulﬂaa



: {a}whadm tﬁemimofhdfbmery :
b o:'oo&s oviies &t Rourkela Steel Plant * has-

" been given on contract to & foreign firm, be-

. cavse the Central Design Burcau, has failed
Tto .-i;nd_ertllt_e the job;

.- .(w)if %0, the total amount of the whole

. contract and the foreign exchange involved;

"(¢) the amount as penalty the Hindu-

-'an ‘Steel Limited propose to impose on the .
- “comtractor, if ‘they fail to complete the

. "consfruction of the coke oven within tllc
" ltipuined llme ?

' THE MINISI’ER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Letter
of intent for construction of an additional
half Coke Oven Battery at Rourkela Steel
Plant has been issued in favour of M/s.Otto
‘India Private Ltd. The question of Central
"Engincering and Design Bureau , failing to
undertake this job does not arise as it is
not intended for undertaking construction
jobs.

... .. Ah). pccording to the final quotation, the
~ Aotel cpntract value is Rs. 4.222 crores,
. wna a foreign exchange component of
“Re. 1.307 crores. Negotiations are still
going. on in regard to specifications of the
.ﬂmbricl_utebe used. The result of these

Iy oiay affect the value of the contract,

~wnns'r w U

(l:) Mh. OHGM P.rlﬂ!l‘ L‘td.,_ Hﬂ
accepted Hindustan Steel Limited's general

condition of contract regarding penalty  for
. late delivery,: which - prescribes - liguidated

damages of 19 of the contract value for
-each completed manth of delay, subject to
a maximum of 1% of thec ontract value. The
party is also required to pay -penalties: for -
non fulfilment of performance guaranices
subject to a ceiling of 3% of the total
contract value, However, the overall .ceiling
on penalities for shortfall in performance
guarantees and liquidated damages due to
failure to complete the work in time, . will
be 59, of the total contract value.

Implementation of Cosl Wage Board
recommendations by Coal Mine
Owners in Assam, Nagaland
and Megbalaya

2394. SHRI ROBIN KAKOTI : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the names of the Coal mine owners
of Assam, Nagaland and Meghalaya who
have not yet implemented the Coal Wage
Board Award; and

(b) the steps taken against them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) The names of the Coal mines
and the owners are as below :—

Colliery Name of owner
.1 . Tipong Colliery M/s. Assam Railways & Trading Co. Ltd.,
e e ; Assam,
e Ledo Colliery ) -
.3, .. Bargalai Colliery —do— |
. Dilli Colliery Ms. Dilli Collieries (Assam) Ltd,
.. Koilajan Colliery M/s. Koilejan Collieries 1td., Assam.
" Jeypore Colliery  Jeypore Collieries (P) Ltd,, Assam. .
. Thanjinath Colliery Shri Ramanand Shah, P.0. Lebasg, ﬁhﬂm

' Shilwata Colliery

Shel HLP. D’““'-Wﬂimﬂ Shitiong.,

m"l‘hareeomendntiommmt enfw-
Mu-tmb and. tmpumnm:m i.-
ey 1largely through' ‘persuasion
RA ﬂﬁm ﬂhliw tom-knplo-

and W_ Co.. L
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Sarvey of undergromnd Minerals in Stntes

2395. SHRI ROBIN KAKOTI: Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether any survey of undeiground
minerals has been conducted in Assam,
Naga'and, Meghalaya, Mampur, Tripura
and Union Territories of Mizoram and
Arunachal;

(b) if so, the particulars thereof, mineral-
wise and State-wisc and Union Tecritory-
wise; and

(c) whether, based on the findings of the
survey, any plan has been drawn up 1a  this
conpection ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI1
SHAHRNAWAZ KHAN) : (a)and(b). A
statement is laid on the Table of thc House.

(¢) In Assam, coal and o:l are being
exploited and a cenient factory is being set
up at Bokajan. in Meghalaya, limestone for
cement plant at Cherrapunji and sillimanite
in Sonapahar are being exploited. Limestone
investigations are being carried out by the
Geological Survey of India for the praposed
<ement plant in Manipur. Government of
Tripura are considering to establish small
scale glass factory and ceramic factory in
the State.

Statement

As a result of investigations carried out
by the Geological Survey of India in Assam,
Nagaland, Meghalaya, Manipur, Tripura
and Union Territories of Mizoram and
Arunachal, the minerals located in these
States and Union Territories are given
below :—

Assam

Coal. Investigations have recorded coal
at Koilajan (0.6 million tonnes) in United
North Cachar and Mikir Hiils district, at
Delil-Jeyporé (20 million tonncs) and at
Mskum (191 milfion tommes) in the districts
of Lakhimpur and Sibsagar.

Cley. Deposits of clay buvé beed losated in
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Mikir Hills and the reserves have been
éstimated in the order of 6 million tonnes.

from Ore. Estimated reseves of iron ore
are of the order of 50 millon tonnes in
Goalpara district.

Limestone. Sizable deposits of lime-
stone have been located at Koilajan,Garam-
pani, Meyang Disa, Jorapgaon ind Bar
Harigaon in United Mikir and North Cachar
Hills district and along the boundary zone
between Sibsagar and Nowgonj districts.

Lepidolire. Minor occurrence of lepido-
Iite reported from Goalpara district,

Perroleum. Important oilfields are at
Digboi, Naharkatiya and Moran 1n Lakhim-
pur district.

Meghalaya

Coal. The reserves of coal estimated
are of the order of 422 Million tonnes in
Garo Hills and 67 million tonnes m Khasi
and Jaintia Hills.

Clay. About 100 million tonnes of clays
have been estmated 1in Garo Hills and
about 20 milhon tonnes in Khasi-Jamtia
Hills

Copper-lead-zine Geological and geo-
phys cal work carried out in the Aumpyrtha
area in United Khasl and Jaintia Hills
district have revealed a small zone of copper-
lead-zinc mineralisation of uneconomic
dinensions,

Limestone. Extensive deposits of good
quality limestope have been located near
Therriaghat-Shella, Cherrapunji and at
Nongkhalih 1n United Khasi and Jaintia
Hills district.

Sillimanite : Sillimanite is being exploited
from Sonapahar deposit.
Glass sand and occurrences of phospha-

tic nodules have #iso been located in Khasi
Hills.

Manipur

Limestons. Deposits of |
been lopyted near

hive



p!mhuu hum cstmnted 3

:al nbout 3 Imi!!iem tonnes, .Detailed investi-

. Oecuu&mot It;nite ln Jiribum sub-

g i:"ldlvhiom clays associated with lignite and

-“salt spring in Thoubal sub-division, nickel
" “and'chromite in Moreh have been investi-
e p!nd Se fu theremlu are notcncourwn:

i Codl. The reserves of coal estimated in
' Naga Hills are of the order of 55 million
. Clay and glass sand. 'i‘he- principal

minerals deposits of Tripura are clays and
. glass sand, the estimated reserves of which

© - are of the order of 54.000 tonnes and 310,000

* . tonnes respectively.

'M'mér uneconomic occurrences of lignite
'..-'=.and a number of gas secpages were alio
- located.

. Coal; About 91 million tonnes of coal
.. have been estimated in Namchik-Namphuk

7 coatfield in Tirap district. Coal has also
bérbn located in- parts of Siang and Kameng

lmuthntiom have also located occur-
sences of clays in Lohit district, Marble in

. Siang district, and lignite in Subanairi

distriet, graphite in Lihit district, copper,

Joad and odl scepages in Tirap frontier lud

", dromt wuﬂ mica in Subansiri district,

'_'klmucontinuedin-

2396, ' SHRI ROBIN x.u:on' Wi
the minister of STEEL " AND MiNBS ba.;-
pleased to state : e

(a) fhe names of the sodmnu, i tny. '

- of the !-!mdultln Steel Limited ‘in A.sum '

(b) the names o!’ the appointed 'll?nfs"
if any, of the Hindustan Steel Limited, ' to
mll its products in Assam ? :

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Hindu-
stan Steel Limited have a Branch Sales
Office-cum-Stockyard in Gauhati.

(b) Hindustan Steel Limited hawe not
appointed any agents to sell their products.
The materials received in their stockyard at
Gauhati are sold by them directly.

Indo-Isracli Relations

2397. SHRI ROBIﬁ KAKOTI : will
thc Minister of EXTERNAL AFFAIRS be
picased to state :

(a) whether Government have taken
any decision regarding the establishment ol‘
diplomatic relations with Israel; and

(b) it not, whe ther thm is any p.om-
bility of establishment of diplomatic
relations with Israel in the near futuu ?

THE DEPUTY. MINISTBR IN THE
MINISTRY  -OF EXTERNAL - AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). While Government of India ex- -
tended de fure recogaition to JIsrael in
September, 1952, no.-proposal iy under

.Government’s Mdrntion tot mblishlm i

dlplomaiic tthtiolll

zm. sux; CHAM maxm

E mmn 'Will the Minister. orzmann g

GM mepping  aud pnltmmyi}
cal N Mﬂnmm carried om;-:

mmummm

- (a) whether: MH*WM lm :

- .MMHMMMo!MM‘]T
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alivertised for recruitment of Indinn doctors

in this éountry’s Newspaper on May,
1942;
{b) i o, the mumber of Indian doctors

sélected by themn, and whether approval of
his Ministry was made in this regard and
whether permission for recruitment of Indian
doctors was taken by the Nigerian Hospital
Authorities;

{c) if so, whether the exodus of Indian
doctors in this manner in large numbers s
being encouraged by Government and consti
tut¢s another bad example of *“*brain drain"
and

(d) the steps Government propose to
stop this type of *‘brain drain*' by foreign
hospitals in India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
Yes Sir.

(b) The number of doctors, if any,
if any, sclected 1s not known as the recrust-
ment was being made directly by the
Nigerian authoritics. The Government of
India’s permission was not sought,

(c) Government does not encourage a
large scale exodus of Indian doctors. How=
ever, it 1s the Government of India’s policy
to assist fellow developing countries to the
extent possible by making available the
services of Indian experts in various fields,
including medicine. This is in accordance
with the basic tenets of cooperatron among
developing countries to which the Govern-
ment of India subscribes. In this instance
it seems that similar advertisements for the
recruitment of doctors sppeared simultanes
ously in India, United Kingdom, Canada
eand, perbaps, wiso other countries, The
State Hopsital Management Board, Benin
City, have spparently mot finalised their
selection and no Indian doctor has been
tecruited so far, Nevertheless, it may be
noted that under this scheme. doctors will
serve for 4 limited period on a contract at
the expiry of which they woukd naturaily be
expicted to returi so India.

14): The Governthent of India encour-
sgts foreigh goverdmesty (o vecruit their

SRAVANA 26, 1854 (SAKA)

Written Angwers 0

requirements throvgh the good offices of
the Government of India with the help of
the administrative appratus devised for this
purpose. This helps to keep & check on
the outflow of our experiise while at the
same tyme ensuring the Goverrment's inte-
rest in cooperating with the foreign govern-
ment concerned by rendering assistance.

Role of United Nations Mijitary
Observers’ group In J & K

2399, SHRI 5. A, MURUGA-
NANTHAM :
SHRI B. Y. NAIK :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state !

(a) whether the United Nations
Military Observers' Group in Jemmu and
Kashmir has cea ed to have any functional
role since the 1949 ceascfire line no longer
exists;

(b) whetter under tle Simia Agree-
ment the responsibility of muintaining peace
along the line of control of 1971 has been
assumed by India and Pakstan; and

(c) whether in the context of these
developmeénts, Government would demand
the winding up of the United Nations
Military Observers® Group in Janmmu and
Kashmir ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (2)
Yes, Sir.

(b) Under paragraph 4(il) of the Simia
Agreement, Ind 2 and Pakistan have bilate-
rally agreed (0 respect the line of control
in Jammu and Kashmir whi¢ch came nto
effect on 17th December, 1971, not to alter
it unilaterally, and to refrain from the
threat or the use of force in violation
of it,

fc) Govermment have made the position
clear. It ig for the ULN. to decide whether
the U.N. observers should be removed from
the area.

Briclieg of Jouwrnalivts at Shetla
2400. SHR] NARENDRA SINGH :

L -



- because of the numbers involved.

?wm u;e Minlmr MEMTERNAL muas.
- _,j-ibe plusul uutm LY

{a) wluthw thl Secullry. Mlmslry of

- External Affairs, invited selected journalists
“for & d noer brieﬁn; al Simla during the

"_Summit' '

'-(b} wlnthar Jourtulms of some impor-

_tant regional and language papers were left
. out;and, .

- (c) .if 50, the reasons therefor and the
names of the journalists invited and those
. excluded, separately ?

' THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

©(SHRI SURENDRA PAL SINGH) : (a) No,

Slr

~ (b) and (c). It was considered desirable
that the Foreign Secretary should give some
_background information onmly to some selec-
. ted senior Indian journalists and columnists
the evening before President Bhutto's arrival

- in Simla. For such a selected briefing
usually all national newspapers, all national
news agencies, and some representative and
.important regional and language papers are
. invited. This was done in the present case
~also. Naturally, not all the regional and
language: papers who had representatives
. “covering the Simla Summit could be asked
Such
beiefings are aiways informal and arranged
at the last moment. No separate official

" list was prepared of the names of journalists.

. All_the journalists asked and afl those
- excluded cannot at this stage be recalled for
: ﬂnrcason that no lists were maintained.
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Wnniobepddlr ’lkhttn
in respect of Investment on
Railway lives in Occupied

Terrilm

2402 .SHRI N, K. SANGHI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a, whether there was any discussion
with the Pakistan President during the
Summit talks in Simla for compensation to
be paid to India for such investment on
Railway lines made by India in the occup-
ied territories which were to be returned
to Pakistan as a result of the agreement;
and

{b) if so, the outcome of th: discuss-
fon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF .= EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

{(b) Does not arise.

Indo-Pak Relations with regard to
trade, commerce and Air Services

2403. SHRI R. S. PANDEY :
SHRI ISHWAR CHAUDHRY :

Wlll the Minster of BXI‘ERNAL AFF-
AIRS be pleased to state : '

(a) whether some steps have been taken -
so far after the signing of the Imdo--l'lkl-
stan agreement at Simia recently to mum- i
lise relations with ragard to ‘trade, comm-
erce and air urv‘lcﬁ betmn tbc t\m
counmel,_"" e i

(b) if 80, ﬂu mnh fumm ﬂmmt‘ L




(SHRI SURBHBM PAL SINGH):

MEN!S!‘RY 'OF. BXTERNAL 'AFFAIRS
“(a) 1o
- {e) These. and other wmllmma neasures

- will be taken up ‘when the delegations of
- . the two sides’ meet.- The date of such a

. meetiog bas not yet been fixed..
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Reduction in DA of Engineering

Workers in West Bongal
'SHRI JYOTIRMOY BOSU

. SHRI DINEN  BHATTA-
. CHARYYA:

mthﬁulnmh. wtm.

: TIICN e SRAVANMG. wmm
" m nawﬂ um(sm IN THE

.ihl Mln ﬂf SURRLY
prev s W

H’rm A-mmw u

(h) if 80, tlw ment nf;hiuwila:
vespect of the. workers deawing, ' Jess then
Rs. 400 per. ‘month and the. lround’sfar-
thisD, A.cut. . s

" (¢) whether the attention 'uf Go’vzrn-‘
ment has been drawn to wida-sprﬂd resent-. _
ment among the Engincering  workers

against this action of the emplom."
and .

(d) - if so, the action, il any. beins.-
taken in this regard ?

THE MINISTER OF LAIOUR AND_
REHABILITATION (SHRI R. K. KHADIL -
KAR): (a)and (b). Information is -not
availab'e; L

(c) and (d). The State Goverament is
the “*Appropriate Government" ja respect
of industrial relation in the Engineering
industry and it would be for them to take
action in the matter. .

Discussion Regarding Amenities
to Indian POWs in Pakis.
tan at Simia

2406.. SHR.I NIHAR LASKAR:
SHRI VEKAEIA

Will the Minister of EKTE'B.!?A-L.
AFFAIR be pleased to state whether !ques-
tion of amenities to the Indian Prhmeu of
War was also taken up during the Simla
Summit ?

THE DEPUTY MINISTER IN THE
MINISTRY OE EXTERNAL AFFAIRS
(SHRISURENDRA PAL SINGH) : while
the question of amenities to Indian Prisoners
of War was not raised during the Summit
talks at Simla, Government have constantly
pursued this matter. through the Interna-
tional Committee of the Red cross which
performs the humanitarian functions under’
the Geneva Gonmuons relltin; 10 Priv

o 2 ' smm‘s of war,
‘Wmthe mnimr or LADOUR AND rll
- ;_-_-RBHASHJTAWN bepluml 10 u-l.e :

_ - mmiu lwmry- i
e _Wm .M hu resently . reduced. the

m«mm'
' -atwﬁm'-.-'-

mts.M BAHENBE wul £
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(&) whether Iast ydar purchases of
Ammonium Sviphate were miade at very
high prices cavding loss 1o the Government
to the tune of several lakbs of rupees;

(b) whether the Ruropean suppliers
s0ld Ammonium Sulphate to the Middie
Eastern countries at a price which was
muych lower than the price at which they
sold to India and if 0, the reasons therefor;
and

(¢) the price pard by India and that
paid by the Middle Eastern countries and
whether Government have made any investi-
gation into this matter and fixed the responsi-
bility for the Joss caused to the Nation ?

THE MINISTFR OF SUPPL™ (SHRI
D R. CHAVYAN) ' (8) The prices of ferti-
hissers fluctuate from time to time depending
upon the availability and the compelling
demands at a particular point of time
Ammonium Sulphate was purchascd last
year at the prices prevailing at that time
after pegotiations.

(b) and (c). The price pard bv India
vared from § 1325 to 8 14 B0 per Mctisc
Tonse f o. b for the purchases made
dueing the period from Augnst 197t to
Decssuller 1971. No official confirmation
i @vulab'e regarding the actual price
reportedly paid carlier that year by a Middle
Easrra Country,

Resumption of Telephone and
Postal  Facilities with

Pakistan ender Simia
Agreement

2408. SHRIM S SANJEEVIRAO :
SHRI E V VIKHE PATIL

Wil the Minister of EXTERNAL
AFEAIRS be pleased to state :

{$) whether the arrangements have been

finailised to resume the 1e'ephone and
postal facilities envisaged under the Sim'a

{8) ¥ so, the nature thereof; and

ie}m:’ﬁn ?t!tk strangement will be
h ]
i

AUGUST 17, 19572
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFPAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The arrangements will be worked out
when delegations of the two countries
meet, as envisaged in the Simiz Agroement.
A date for this meeting has not yet been
fixed.

fagre wt srore et & wfawt
1 M
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Loss incurred by Gujarat Mineral
Development  Corporation

2410 - SHR! PRABI { DAS PATIL
will the Minister of STLEL AND MINES
be pleased to state:

({a) whether Gujarat Mineral Develoment
Corporatton incurred a loss of Rs 13,
76,000 during 1970-71 e« apainst Rs, 44,82,000
during the previous year,

(b) 1f 90 the reasona therefor, and

(¢) whether the Cerroration hed to
revice the cost of the beneficiator plant from
Rr 21 crores in 1966 1o Rs, 4.8 crores ip
1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHR1
SHAHMAWAZ KHAN) (a) to (¢). The
mformation 13 beng collected from the
Government of the Oujarat &s the Corpora-
tion is & State Government Undertekiny and
will be loid on the Tuble of the Tovss wiss
reeetyesl, !



) 2, ‘SHRI B, K. DASCHOWDHURY: e

srm,t M s swnsauv t

W1II thc Mmhler of EXT‘ERNAL AFF-
Ams be plused to state:

. (a) whether Gomment hud received
on the 18th July, 1972 some papers of rati-

 fication from Pakistan of the simla Agree-
mmn throu;h Swiss Ambcsudor lnd

(b) if s0, the natm thereof and the
reaction of the Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a) and

(b). On 18th July 1972 Government received
through the Swiss Ambassador in New
Dethi, Pakistan’s Instrument of Ratification
of the Simla Agreement.

India’s Instrument of Ratification, duly
signed by the President, was forwarded,
to the Government of Pakistan through
Swiss diplomatic channels on August 4, 1972.

BmGovaupmetoNtﬂml

Arbitration Promotion Board’s
Proposal o’ Arbitration

. 2412. SHRI P. M. MEHTA : Will the
Minister of 1ABOQUR AND REHABILI-
TATION be pleased to state ;

B @), whethaf the State Governments have

' examined the proposal of National Arbitra-

.. tion Board to resolve .Industrial Dispum
: thtodsharbilrat:on. and .

) if. w, the response from the' States ?

THB MINIS"I‘ER OF LABOUR AND-
=--_I.BHANLIT&TION (SHRI R, K. KHADI-.

““LKAR) : () ind (b). The proceedings of the

fifth meeting of the National Arbitration -
.. Prodwtion Board containing: eonclusions:of
.the meeting, iisluding . the proposal to resos

2415, SR DHARAMRAO Amuu--_ﬁ
RKAR ; Will the : Minister -of EXEI‘E&NAL
AFFMR.S be pleased tostases. o

(M) --whelher _Ih‘ere ' hla bean ulh

‘between the Prime Minister of India and

the President of Pakistan regarding the
question of miking available part. nf th"
Indus waters to Kutch; and - '

' (b) if so, the nlturn thrpnf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL, AFFAIRS
(SHR1 SURENDRA PAL SINGH) ; (8) No..
Sir. ;

) Dm not arise. _ _
Expansion of Private Sectu Mu-i
2416, DR. nmsu SEN :Will the
Minister ot‘ STEEL AND MINES be plaued
to state :

(a) whether the private sector alumini-
um plants have asked for permisuon to
e:pmd Ihalr production;

(b) if so, the particulars of the expnn- H
sion programme . submitted - by ° prlute '
sector Aluminium p!uls. and, ' '

{c) the decismn takoh thareou ?

'THE MINISTER OF STA'!‘E IN THE

~ MINISTRY OF STEEL AND MINES {sant

SHAHNAWAZ KHAN): (0 to (c)." No

‘new application for pcrmission to expsnd
_their existing . uplcity
sluminium  has been received from the
‘private  sector companies.
.lmrof intent issued to the lndhn Ahuni-r o

for pmdnction of -
nm “the -
nium - Compsny . in - December; ' 1966 for -

-expansion of their . Beigaum  Smekier from "

40,000 to w.m tam_m per apnym. may : In_j-.

_.;iuauuﬂa_aim ﬂ:rnulh arbitration, nverted in

-.wmwm m hﬂ-m

: _'mm Namoi'mmmaonm _
. ments(Ugion Yersicory Adminisieations has

m-taman mmm& In nlw
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(s) whether the Kouyna  Aluminuim
Project is likely to run ntdo heavy losses
when it reaches full prcdustion becavse of
bad plann'ng and bigh cost of transporung
raw materials from long distance;

(b) whether experte have suggested
that it would be more economical to delay
the project and to change its present locat-
jon rather than continue the plans and
incur recurring heavy losses every year; and

{¢c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) No,
Sir.

(b) and (c). The report of the Commi-
tree set up for examination of the transpor-
tation problems of the project is awaited,

Projected demand for Aluminium

2418. DR. RANEN SEN: Will the
Minister of STEEL AND MINES be plea-
sed to state ;

(a) the projected demand for aluminm
in the next five years; and

(b) how Government propose to meet
this demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF SIEEL AND MINES
(SHRI SHAHNAWAZ KHAN):(a) The
estimated Bemand for Aluminium dunng
thié nekt Bve years is given below :—

AUGUST 17, 1912

Estimated dem_;:

Year
in thousand tonnes
1973.74 274
1974-75 301
1975-76 132
19716-77 168
. tyrem 401

L

{b) The predent capacity ﬁw production
of sjwpinlum in the country in 178,850
ptuhm Additional capacity to
ektont of 251,008 toanes per asnum

Ei
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when installed, be sufficient to meet the
above demand.

Participation of Lebour in Manage-
ment for Raising Production

2419. SHRI S. M. BANERJEE : Will
the Mmister of LABOUR AND REHA-
BILITATION be plcasedto state:

(a) whether participation of labour in
managemcnt has been accepted as one of
the formost reasons for raising the produ-
ctions in the country;

(b) if so, whether such recommenda-
tions have been sent to all the Minitries
under Central Government and the State
Governments, and

() f so. their reactions thereto ?

THF MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : (a) to (c) Apart from the statutorv
works committee, the scheme of Joint
Management Counuils has been in opera-
tion on a voluntaiy besis both m pubhiz
and private sector underiakings. The Ceniral
Government have also decided to introduec
a scheme for the appointment of a workers
representative on the Boards of Manage-
ment of some appropriate public sector
undcrtak ngs. The Nationalised Banks
(Management and Misceliar eous Provission)
Scheme, 1970 framed under the Banking
Companies (Acquisition and Transfer of
Undertakings) Act, 1970 inter-alia, provides
for the appointment of one Director from
among the employees of the Nationalised
Bank who are workmen on the Board of
Directors, A scheme for the workers to
hold some shares in suitable central public
sector undertaking Is also under consider-
tion of the Government. The State Govern-
ments and Ministries arc aware of these
schemes.

National Council of Trade Unions
ou Industrial Rehitions

2420. SHR1GIRIDHAR GOMANGO!
Will the Minister of LABOUR AND
REHABILITATION uﬁtn.m tom

() whether t Na M'd
Central Trade mm
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Central Trade Unions bodies were studying
areas of cooperation; and

(b) if so, whether they have submitted
their views on the Mimstry of Labour and
Rehabilitation’s scheme to the Industrial
Relations Law to be introduced in the
present session 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : (2). The National Council of
Trade Unions has been formed with the
main object of promoting understanding,
cooperation and coordination 1n the activi-
ties of trade unions,

(b) The wviews expressed by Trade
Uniwn Centres and others will be taken in-
to account in framinga Law on industrial
relations, which 15 expected to be intro-
duced n the next Session of Parblament,

Indo-South Korean Talks Regarding
Rennification of Korea

2421. SHRI H. N MUKHERIJEE :
SHRI C JANARDHANAN -
Will the Mimister of EXTERNAL

AFFAIRS bc pleas d to state .

(a) whether the Consul-General of
South Korea 1n New Delly had recently
held talks with the officials of his Ministry;

(b) whether the Consul-General had
rasied the 1ssue of Korean reunification and
the talks held between the representatives
of the Korea in this respect; and

(¢) If so, the outgome of talks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a).
Mo, Sir.

{b) and (c). Do not arise.
Use of Toxic Chemsicals By U, 8. A.
in Vietuam
2422, SHRI H. N. MUKHERJEE:
IHIt! RAJDRO SINGH :

oF BEXTERNAL AFF-
Wl &Mﬁ:

SRAVANA 26, 1894 (SAKA)
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(a) whether toxic chemicals are being
used by American Forces in South Vietnam
in the war against the Natioasl Liberation
Forces;

(b)Y whether this fact has been brought
to the notice of the United Nations and the
member countries by the International Cont-
rol Commmuission for Vietnam; and

(¢) if so, what action is being taken by
the United Nations to put a stope to use
of poisonous chemicals by the United States
1in Vietnam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) Gove-
rnment have seen reports about the use of
chemical weapons by the USA m Vietnam.

(b) No, Sir, The International Control
Commussion does not come under the U. N.

(c) Does not arise,

Employees State Insarance Hospitals
In Tamil Nadu

2123. SHRI S. A. MURUGANA-
NTHAM; Will the Minister of LABOUR
AND REHABILITATION be pleased
to state :

(a) the number of Employees’ State Ins-
urance Hospitals in Tamul Nadu at present;

() how many of them are being run in
rented buildings and the total monthly rent
paid to the owners of these buildings; and

(c) the number of hospitals proposed to
be opened in the State in the next three

yeais ?

THE MI ISTER OF LABOUR AND
REHABILITATION (SHRIR K KHADIH -
KAR) : The Employees’ State Insu ance
Corporation has furnished the following
information :

(a) There are three Employees’ State
Insurance Hospitala and five Employees’
S'ste Inturgpod Annexe: in the State of
Tamil Nadu at present. In addition, three
Empltyeos’ State Insurance Annexes are
under copmiryetion. .
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{b) No hospital is bring run in a rented
building and as such, there is no question
of payment of any rent.

{c) No new hwprtal 1s likely to be open-
ed in the next three years.

Non-Allocation of Funds For opening
New Hospitels In Tamil Nadu
Under Employees® State
Insurance

2424. S, A. MURUGANANTHAM" Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether his attention has been drawn
o the statement made by the Famil Nadu
Chief Minister on the 6th June, 1972 that
the Centre has not allotted any money for
opening new hospitals in the State under
the Employees State Insurance Scheme, and

(b) if 50, Government’s reaction thercto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL.
KAR): (a) No.

(b) Funds for opening new Hospitals
under the Employees’ State Insurance Sceh-
eme are made available not by the Central
Government but by *he Employees’ Sta e
Insurance Corporation. The Corporation has
reported that in case of Tamil Nadu State,
the number of beds sanctioned 1s 1501, as
against the entitiement of 1945 beds accor-
ding to the existng yard-stick. There 1s,
therefore, no likelthood of construction of
new Hospitals in Tamul Nadu State 1n the
nxet five yeam.

Incidents of Strikes and Lock-Outs

2425 KUMARI KAMLA KUMARI ;
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) the name of the State in which the
largost number of strikes and lock-outs
otourred during the last three years;

.M whether the number of workers in
Bihar imvolved im labour agitation 1s the
highest; and

{¢) if w0, the reesons theofore and the
. oheps takn by Govermment 0 temove it ?

AUGUST 17, 972
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K, KHADIL-
KAR) : (a) The largest number of strikes
and lock outs during 1969, 1970 and 1971}
were reported (n Maharashtra;

(b) According to available information,
this is not s0;

(c) Does not arise.

Purchase of Nown-M.etal Hehmets in 1968

2426. PROF. NARAIN CHAND
PARASHAR * Will the Mmster of
SUPPLY be pleased to state :

(a) whether after the purchase of non-
metal helincts 1n 1965, complaints were
lodged by the users about the size of the
helmets and no serious notice was taken of
these complaints;

(b) whether any mvestigation 13 contem-
plated into the matter and whether any
responsibiity will be fixed for these lapses,
and

(c) The period by whaich such an investi-
gation would be completed ?

THE MINISTER OF SUPPLY (SHRI
D. R. CHAVAN): (a) to (c). Heimets
were purchased on behalf of the
Ministry of Home Affairs for the Srate
Governments. Complaints were made by
the State Governments 10 the Ministry of
Home Affairs. The lapses nvolved 1n this
case, 1n so far as the DGS&D are concer-
ned, are being investigated and they would
be completed as soon as possible.

Long Term Plan for Dandakarasya
Project

2427. PROF. NARAIN CHAND PARA-
SHAR : Will the Minster of LABOUR
AND REHABILITATION be pleased 10
state !

(a) Whether the Department of Rehabitis
tation propose to prepare & long term plan
for the Dandakeranys project regarding

the rehabilitation of families in the projecs,
and

(b) Whether any date hus been fixed
for the preparation of this plen 'wnd its
presentation to partiament ¥
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maumm OF m AND_

_ ;nmmrmm (SHRI R. K. KHADIL-
KAR) {a) ‘and) (b). TPending ‘preparation
bof & 'tmaster plan for the Dandakaranya
Regiou by the Town and Country Planning
Organisatios, ‘the programmes for ‘resett.
lement of displaced persons and ares develo~
mont in  Dandakaranya are being taken
-up and executed by the Dandakaranya
Development Authority according to annual
plans drawn up on the basis of availa-
bility of land and. resources.

The Town and Country planning Orga-
nisation have indicated that an outline plan
for the Dandakaranya sub-region will take
2 years in its preparation. -

Norms for Haulage and Cultivation
‘Output of tractors in Danda-

karanya Project
2428. PROF. NARAIN CHAND
PARASHAR : Will the  Minister of

LABOUR AND REHABILITATION be
pleased to state :

(a) Whether a suitable norm for out-
put of tractors in respect of both haulage
and cultivation with regard to the Danda-
karanya Project has been prescribed as
desired and recommended by the Public
Accounts Committee;

(b) if so, the description of this norm;
and :

(c) if not, the period by which the
oorm is tikely to be prescribed ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
. KAR) (a) to (c) : On.the recommendation o}

" the Publie Accounts Committee in is  Nine-

teenth Report, morms for output of tarac.
.+ 'tors in respect of both haulage and cult-
" ivation have been fixed by the Dandakaranya

. Rm}xt_:gdmmumm after taking. into

.account the peculiar - conditions - of the

" project area. The normw. tentatively fixed
" are:600 hours of -work (300 hours for agrs

W work. utmhomzu g ool o

SRMI&NA 25. 1&‘ fs‘ﬂbﬂ

fixed any mpon;iblllty for ﬂm
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2429, PROF. NARAIN cmrm rm '
SHAR : Will the Minister of LABOUR
AND REHABILITATION be pleased o
SIICB . :

(a) whether the Committee  on Power
Tillers have reéported that the basic consi-
deration on which the seheme of Power
Tillers was Immduoedlm not been fol.tnd
to be true: md

o) ll' 0. have
faulty

whethsr Government
planning ?

THE M!NIS‘!‘_EI. OF LABOUR AND
REHABILITATION'(SHRI R.K. KHADIL-
KAR) : (a) and (b). The basic considera-
tions on which the scheme to use Power
Tillers in Dandakarnya was- tormuhted
were as follows (— :

(1) At that time diversified cropping
had not been iniroduced, Single
cropping was being practised and,
therefore, it was felt that it would
not be possible for a pair of

* bullocks to plough the entire hold-
ing of about 6 acres alfotted to &
settler in Dandakaranya; |

(2) The bullock markets were not well

- cstablished at that time and bullocks

‘were not nuihble ia sufficient
numbers;

(3) It was felt, at that time, that co-

operative farming or group farm-

" ing would be practised by the

migrants, The use of -Power Tillers

would have besn’ uurul in m
fa.rmin;,

‘l'akin' the expu'me e{’ the

past few years, the Commitiée on

" Power Tillers found that these pre-
-.-mhﬂmnothoﬁlmmdm
o .‘*’ with the intrudnctionor muef-
T _'m:ecropﬂn;pcttermudmum-
~‘ing ‘of-various agricultural ' opera-

tions Over the. vesilon, ‘& ‘pair of
mmmwm M
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normal agriculturel holding of a
settler,

(1) The P oject Administration hai
been making wvigourous efforts to
tap various cattle markets n the
region and 1t had been possible for
them to procure adequate number
of bullocks for the settler famil.es
inducted each year

(i) While group farming was
pracltised mn the Dandakakaranya
only in the first year of iuduction
of families (since individual aliot-
ment was not possible by that time)
no group or cooperative farming
had, in fact, been adopted by the
settlers on a regular or long term
basis Hence the use of Power
Tillers on group oOr cooperative
farming basis had to be ruled
out

Besides, the settlers m Dandaka-
ranya were not adeguately mecha-
nically minded so as to be capable
of handling Power Tillers and
atlending to munor repairs, etc

It would be observed from the
above facts, that there was no fault
in planning the scheme of use of
Power Tilleis in Dandakaranya It
was only after practical experience
of a few years that the ba:i. pre-
mises, on which the Scheme had
originally bren formulated, were
found to be no longer holding
good

Representation from firms reguesting
for supply of Tin Plates

2430. SHRI K. SURYANARAYANA -
Will the Minister of STEFL AND MINES
be pleased to state °

{a) whether any repiesentations have
been received by his Minstry from the firms
whioh have been granted C.0.B. hicences for
fabircating tsn coniainers requesting for the
supply of tin plates; and

(b) if 50, their particulars and the action
taken of proposed to be taken in the
matter ?

AUGUST 17, 1972
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN). (a)and (b)), A
repiesentation was received from M/s,
Premier Vegelabie Products Ltd, claiming
to have received a C O B licence tor fabris
cating Tin Containers, with a capacity of
1,000 Tonnes per amnum, and asking for
supplv of Tinplates. As there 1s no statu-
tory control over the distribution of Tin-
p ate, which 1s looked after by the Tinplate
Producers Consultative Committee, the rep-
resentation was passwed on to that Commi-
ttee for consideration under advice to the
firm

Visits by Regional Provident Fund
C ommissioner, Bihar

2431. SHRIR P YADAV * Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state °

() whether Government are awaie
that new coverage under the Employees
Provident Funds Organisation are not taking
place 1n the region of Bihar because the
Regional Commussioner and  Assistant
Comnussioner are not personally wvisiting
these places ond supervising the same,

(b) whether they have ever wisited
Palamu, where a large number of Dolmite-
mines are situated or the Chaibasa where
China-clay Mines are located or North
Bihar, where rice mills have not implemen-
ted the Employees® Provident Funds Act
properly, and

(c) whethéer Government propose to
issue orders to these efficials to conduct
intensive surveys for coverages etc 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) * The Provident Fund auth.ruies
have reported as under :—

(a) It 1s not correct to say that rew
coverages under the Employees’ Provident
Funds and Family Pension Fund Act. 1952
and the Seheme framed thereunder are not
taking place sn the Bhar region and
that the Reg onal/Assistant Commissioner
is not Vis:ting various estabishments.

&) Provident Fuad Inspeciovs o©f ihe
Employees Provident Fund Orgsanisstion are



euu-uled vmh toe . :ab of lmpon tionﬂnve-
_stigation. of “various establishments. - The
Assistant/Regional Commssioner: has also
" visited a ‘number of establishments situated
_ at various places as was found necessary in
the intercat of smooth administration. and
enforcement of the Act and the Scheme
framed thercunder.

"(c) General instructions for “surveys to
be conducted - by officials have already been
issued in this behalf.

Wage Board for Workers in
Construction Industry

2432. SHRI 8. M. BANERJEE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

{a) whether a final decision has been
taken 10 appoint a wage Board for
the workers employed in the Construc-
tion Industry; o

(b) whether tle workers, under the
leadership of All India Hindustan Construc-
tion Workers Union, h ve decided to launch
a direct action ‘n case the Wage Board is
not appointed by the end of September.
1972 and if so, the reaction of the Govern-
ment; and

(c) whether the workers employed in
Construction Industry in India are not
covered by the Gratuity Scheme and have
also not been brovght under the purview of
Provident Fund benefit scheme, if so. the
steps taken by Government to bring them
under the various provisions of the Law ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) It is not proposed to set
" up .8 Wm Board for the Construction
hduﬂriu; '

. (b} Govemment are not ~aware “of this
: dnckton. .

o mml bjidntmn mGutnhy i

-:- : _hen M by Parliament recently. It would

~gover ‘the' Construction Industry also. As-

SRASANA 26. 1804 {EJKA)

_ (SHRI SHAHNAWAZ KHAN) :
. The total number of secarity ‘personael in

wnrption in the p
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2433, SHRIS. M. BANERJEE : 'W%u
the Minister of EXTERNAL AFFAIRS be .
plelsed to state :

(a) whether during his recent tour in
many foreign countries in July, 1972, many
countries have assured of their whole-hearted
support, in India's efforts to reduce chances
of further escalation of war in Viétoam;
and -

(b) if so, which are those counfr}es ? l

THE DEPUTY MINISTER IN ' THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). In most of the countries ~visited by
the Minister of External Affairs in July this
year, the Vietnam problem came up in - the
course of discussions. Deep concern was
expn:ssed by these countries over the contl-
nuing war situation in Vietnam and there
was apprecia‘ion of the views expressed by
India for an early ead to these hostilities
and for a fair and just settlement of the
Vietnam problem. .

Security Persomnel In Rourkela
Steel Plant
2434. SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
STEEL AND MINES be pleased to state &

(a) the total number of secitrity perso-
nnel in Rourkela Steel Plant, .

(b)  the total number out of them, w}m
have opted for Central Industrial =Security
Force and absorbed in the Plant; and

() the time by which the remaining

personnel are expected to be absorbed ?.

'THE MINISTER OF STATE IN THE
MINISTRY. OF STEEL AND MINES
(a) to (c). -

Rourkela Steel Plant was 878. ‘Of these 226

‘opted to join the Cﬁnml Industrial Secm-ity
,Fm.‘,c,ls F): - Out of the ‘226, 136 have

elected for absorprion in C.LS.F.and
inging 90 hwe bqen m for .
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*iiaopcfwclsp ‘have been - retrenched

" 'from - Service' with - effect from -1.3.1972.

. Later, ‘the Mlnwm ‘have.  given re-

. employment to 298 out of these who had
"+ oompleted more than 10 years of service.and
. _'m!‘md mmble. :

mnmmwrum

_ " 2435. SHRI SHYAM SUNDER
~ MOHAPATRA ; Will the Minister of
: I.-S'I'EEL AND MINES be pleased to state :

{a) whether the cheap type of quarters

“’in the Rourkela Stes! Plant have gone below
the minimum plinth area prescribed for the
. guarters; and

" (® if so, the time by which it is
‘sxpected to be made good ?

. THE MINISTER OF STATE IN THE
MINISTRY ‘OF STEEL . AND MINES
(SHR1 SHAHNAWAZ KHAN) : (a) Prior
to formulation of standards by the Bureau
-of Public Enterprises, some barrack type
 houses of 300 square feet plinth area were
~_constructed at the initial stage of construc-
" tion of the township.

_ (b) There is no proposal to make
m ‘the shortage of plinth area in these
, rs. Ther: has however been no futher
L nslructma of cheep type quarters of the

.- agionists working in Steel Plants

cepir
L M. SHRI SHYAM  SUNDER
" MOHAPATRA : Will the Minister of STEEL

.AND MINES be rleased to refer to the
repty given to Unstarred Question No. 751

‘ on the 3rd August, 1972 regarding deputa-

f nmims in the Steel Plant nnd state ;

ﬁtt ‘working ‘in-Stee! Plants lre e:pecled to
he mned bu:k. md :

mmﬂnue mking in the

MINISTRY OF STEEL AND MINES
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: tn) ‘the time by which the depulauon .

BY &e mﬂw mwmn in nllowiu.

mz'mmsrm OF STATE IN THE

meat in terms 'of the Articles of Amcutlm RN

of the Company, ‘it is -for ‘the authorities -

of Hindustan - Steel - Limited  and Bokaro =
Steel Limited to secure or rvetain the

services of Government employees ‘on-depu~ .

tation having regard to their own require-
ments. and ipterests. _
have, however, alresdy decided that members
of the perinanent civil services -(other than

" those who bglong to the Industrial Manage-

ment Pool).on-deputation or proceeding on
deputation hereafter should excercise within
a8 stipulated period, an option between
permanent absorption in the service of the
undertaking and reversion to the parent
department. The reversion of the existing
deputationists from the Central Government
will, therefore, be governed by this decision
In the case of State Government employees
on deputation, the matter would have to be
settled by the Undertaking with the State
Governments concerned.

Recommendations of Loomba Committee
in Rourkela Steel Plant

2437. SHRI SHYAM SUNDER
MOHAPATRA Will the Minister of
STEEL AND MINES be pleased to state !

(a) whether the Loomba Committee’s
recommendations have been fully imple-
mented in Rourkela Steel Plant; and

(b) if not, the recommendations which
remain to be implemented ?

THE MINISTER OF sTATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) and (b).
The implementation of the recommendations
of the Locmba Committee is in mrim
stuea of progress. :

nnnamCumm nw -
fwrm&htu fr- Sri Lanka

2438.  SHRI SAT PAL KAPUR : Will

the Minister of LABOUR AND REHABI-
LITATION be plﬂted to m L

(@) wlmherm buildings were con e
structed .at ﬂhanuﬂtml in R.lmhnunm {7 .

(SHRI SHAHNAWAZK HAN) : (a) and (b). = ] m
. Escept for appointments made Wﬁm g

The Goverament
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{n)‘ th m apeht fdr the muc-
: ﬂon of these: buildinu and whether Govern.

ment propose to' utillso the huildinp for

lnyo!h«me?

- THE M_lNISTER oF’ LABOUR AND
REHABILITATION  (SHRI
KHADILKAR) : (a) and (b). Yes, Sir.

. (¢) A sumt of Rs. 18.78 lakhs was

- sanctioned for the construction of buildings
and other ancillary items like electricity,
water supply, internal roads, etc.

The question of utilising these buildings
is being examined in oOnsultluon with tbe
State Government.

Release of Indian Property Captured by
Pakistan during 1965

2439. SHRI R. S. PANDEY : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have taken up
with Pakistan the question of release of
Indian prope-ty confiscated by Pakistan
during the 1965 Iando-Pakistan conflict;
and

_ (b) if so, the steps taken so far and
the results achieved therefrom ?

" THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The matter has been taken up with
the Government of Pakistan on 'a number
of occasions without any . positive results,
The Government will however commue to
\puuue it.

' Sqtﬂnwdn Joint m‘ormih
* " Unlons for workers’ participation
" ia production of L L. 8. Co.

. :2440. SHRI'K. BALADHANDAYU-

' 'mau Will the Minister of STEEL m_

- _Mlm beplm«lwstm.

mmmmam- ‘Trade - Union
__‘-_-_,;wnmwm.m:wx

MVA‘N'A 25. mc Hd KA)

“R. K.

® it 50 aomm decision um?

" THE MINISTER OF STATE INTHE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ xmm m Yeu |

Sir.

{b) This is an issue within the purmw .
of the Plan Mmment. :

Non-Compliance of Employee’s Provi-
dent Funds Act in Public
Undertakings.

" 2441, SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to atate :

(8) whether the Public Sector Under-
takings have been - showing .a sign of non-
compliance of the Employees’ Provident
Funds Act and the Scheme all over - India; -
if so, the details of cach such unit, in each
mion; ) R

(b) whether Regional - Commissioners
and Assistant Commissioners do not visit
Public Sector Undertakings personally and
offer clarifications to them with the result
that lot of mis-understanding persists.regar-
ding investment, settlement of claim and
grant of loans tc the members; and

(c) whether Government = propose to
issue instructions to the various Regional
Commissioners and Assistant Commissioners
to visit Public Sector Undertakings persona-
lly and check up their asccounts. so that
marked improvément in compliance could
be secnrod ?

THE MI'NISTER OF’ LADOUR AND
REHABILITATION (SHRIR. K. KHADIL- -
KAR) The Provident Fund Authormes hnve
mtmwul n under ;- :

(a) Inrmmtion is mt rudily umhble .

~and. il baim colioctud..

() and (). No such- hmmhmiwu-

.-danllmﬁnuhwehm ‘brought  to  notive..
-.Embiahmm eound nm tln Hmb- :

onal Pﬂmdmt Fimd connmaiom
-Other aificers as s0d whu_
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in the interest ¢f smooth administration and
effective compliance by such establishments.
Instructions have also been issued to all
Regional Provident Fund Commissioners
from time to time to take effective steps for
securing compliance from Public Sector
Underakings.

Implementation of Employces’ Provi-
dent Funds Act in Mysore

2442. SHR1 RAMAVYATAR SHASTRI :
will the Minister of LABOUR AND RLHA-
BILITATION be pleased to state;

(a) whether Governm.nt are aware that
there is large scale evasion in the implemen-
tation of Employees’ Provident Funds Act
in the region of Mysore in a such as the
factorles and mines | ave not becn covered
with retrospective dates when they were
coverable, with the result that employees
have been deprived of the benefit of mem-
bership of Provident Funt for a period
ranging from 10 to 12 years;

(b) whether Government propose to
reopen all such cases and cover them again
with retrospective dates so that the harm
done to the workers could be still undone, and

{c) the steps being contemplated n this
regard 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) : The Provident Fund authorities
have furnished the following information:—

) No. Ouly one such cate has come to
the motice of the Central Pro.ident Fund
Ceommissioner.

th) and (¢). Sut ble in t uctions have
been issued by the Central Provident Fumnd
Comprissioner to the Regronal Commissoner
Mysore to ensure that the es'abl shment 1s
covered from the correct date, reirospec-
tively if necessary, in accordarce with the
otders and Instructions issud on the

sl.‘l:*u.
Introdection of Employees Providem
Fund is Mics, Fireclay and China-
Clay Mines in Hibhar

2443, SHRI RAMAVATAR SHASTRI:
|
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Will the Minister of LABOUR AND REHA-
BILITATION be pleased to siate:

(a) whether Government are aware that
large number of mica mines in the Dustrict
of Hazaribagh and fire-clay mines in Dhan-
bad Dustrict and china-clay mines in the
Singhbhum District have not been covered
because they ars inaccessible; and

(b) if so, the action taken in gctting
them surveyed and covered under the Empl-
oyees Provident Funds Act ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR) : () and (b) 7The Provident Flund
Authorities have sepor ed that the informa-
tron 1s being collected. It will be laid on
the Table of the Sabha in due course.

Lockout in Mines of Birds Group
in Hazaribagh

2444, SHRI RAMAVATAR SHASTRI
Will the M nuster of LARBOUR AND REHA-
BILITATION be pleased to «1ate

{a) whether the nunecs belonging to the
Birds group in Hazar bagh have declared
lockout;

(b) whether there was a police firing on
the striking workers; and

(<) if so, the cause of the sirike and
actions taken in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) . (a) Yes, Saunda ‘D’ Colliery of
Messrs Karanpura Collie'ies Limited in
Hazaribagh was under luckout, which was
lified on 24th July, 1972;

(b) The police had to open fircona
crowd of striking workérs of the Sirka Coll-
iery and villagers;

(c) Following the artest of the Presi
dent and the Branch Secretaty of the Cogl
Workers’ Union. there was strike in Sirka
Colliery. The cause of action of the strike,
being a subject matter of Jaw apd orter,
fally with-in the jurisdiction of the State
Goverpment. ' :
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Effect of 1. 5. Poonomic Recossion
on Foreign Stadents

2446 SHRI JYOTIRMOY BOSU: Will
the Minwster of EXTERNAL AFFAIRS be

pleased to state:

{a) whether his attention has been drawn
to the news-item published in The Sraves-
man, Calcutta, dated the 3rd July, 1972, page
7, under the ctaption “Foreign Students in
USA hit by economic recession'”;

{b) if so, Goverament’s reaction there-
to; and

(¢c) what action, if any, {s being taken
on this issue ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) Yes,
Sir

(b) and () It would not be proper for
Government to comment on internal econo-
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mic developments in other countries, White
it is part of the duties of our Missions to
look after the weifare of Indian opatiooals
abroad, there is not much that can by dohe
to provide assistance In situations of the
type mentioned in the news jtem.

Earsings and Productivity of
Factory Werkers

2447, SHR!I JYOTIRMOY BOSU : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state the State-
wise, productivity, money earnings and real
carnngs of factory workers drawing less
than Rs 400/- per month, during 1950-61,
1968-69 and 1970-71 or 1969-70 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R X. KHADIL-
KAR) - The attached stat ment gives the
State-wise index numbers of money earaings
for the years 1962, 1968, 19¢9 and 1970 and
the index numbers of real earnings on an
all-India basis for the same years. Similar
mformation 1n respect of productivity s
not available.

5 tatement

Index Number of Money Earnings of Employees in Manyfactaring Industries
drawing less than Rs 400[~ per month by States Jor the
years 1962, 1968 10 1970.

SI. States/Union

Index Number of Money Earnings (Base 1961 ==100)

No. Territories 1962 1968 1969 1970 (P)
i 2 3 3 6

{. Andbra Pradesh 104 155 177 182
2. Assam 137 149 152
3. Bihar i3 135 148
4. Gujarat 105 168 164 178
5. Himachal Pradesh 159 208 182 182
& Rema 108 175 19 ™
7. Madhya Pradesh 108 148 151 s
8. Mahesasbice 106 19 167 167
9. Mysore s 1 iss
0. O ., , s oum o
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i 2 3 4 s 6
11, punjab* 110 181 19 201
12, Rejasthan 172 261 265 268
13. Tamil Nadu 107 156 165 165
14. Uttar Pradesh 109 n 176 182
15. West Bengal 106 170 94
Union Territories —
16, Andaman & Nicobar Islands 106 148 166 1
17. Delhi 110 lﬁ 181 ”2__.....
All-India Index of
Money Earnings. 106 160 im 175
All India Consumer Price
Index Numbers (Base Shifted
to 1961-100). 13 m 169 _ 1.
All-India Index of
Real Earnings. 103 94 101 9%
*As it existed prior 10 reorganisation. (P)—Provigional.

Money Earnings exclude those for Railway

Workshops and Groups of Industries seasonal in character consisting of Food,
Beverages, Tobacco and Gins and Presses but include Defence Installations.

2. Index Numbers of Money Ecarnings in respect of other States/Union Territories
are not being compiled as the basic dsta for the year 1961 was not available.

Source : Annual Returns under the Payment of Wages Act, 1936.

Final Report of Expert Committee on
Unemployment

2448. SHRI CHINTAMANI PAN|GRAHI.
SHRI G. Y. KRISHNAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Expert Commitice on
Unemployment has since submitted its final
report by now;

(b) if so, the broad recommendations
thereof; and

(c) the decisions taken thereon and the
Hevisions taken om its waslier eport 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K, KHADIL-
KAR) : (a) No.

(b) and (c). Do not srise.
Setting up of a Carporation for Utitisation

of Nickel Ore in Qrisen
2449. SHRI CHINTA I PANE
GRAHI : Will the Minister of AND

MINES be pleased to state :

r(a}iwbnhummrhum made
%0 farin setting up of a Corporation for
wilisation of mickel ore found in Sekhinds
ared in Otlssa; and

IbJﬂlemhhth[ '
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & MIN®S (SHRI
SHAHNAWAZ KHAN): (s) and (b), The
Central Government and the State Govern-
mont of Orissa have agreed to set vpa
Corporation for the development of Sukhinda
Nickel Deposita in District Cuttack, Orrissa,
with the former having 519 shares and
latter having 49% shares in it. Action is
now in hand for undertaking pilot plant
scale tests before a detailed project report
for the commercial exploitaiion of the
deposit is drawn up. Steps are also being
taken to appoint an Officer on Special Duty
to handle linsion and coordination work
between Various agencies. A separate corpo-
ration will be set up after getting more
detailed information about the nature and
extent of this Project.

Non-Payment of Wages to Mica Mine
Workers at Kaderma and
Jhumaritilaiya

~450. SHR! RAJDEO SINGH : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleaged to state :

(a) whether thousands of Mica mine
workers at Koderma and Jhumaritilaiya are
on the verge of death by starvation due to
non-payment of their wages by mine owners;
and

(b) if so, the steps Govermment have
been taken in the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) and (b) : Information is being

Pakistan’s Views Re: the Role
of U. N. Observers in
Kashaily

SHR1 RAJDEO SINGH:
SHRI PHOOL CHAND VERMA:

51,

Will the Minister of EXTERNAL
AFFAIRS be plesed to siate :

(8) whetber Government are aware of
the Pakistani move for a coantinuing role
for the United Nations obsrvers ju Xashmic

mm hnxmw
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(b) if so0, whether thems stutements
come within the breach of Simla Agreements.
and

(c) the reaction of Government in the
matter ?

THE. DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (8)
Government have seen reports to this
effect,

(b) and (c). Under paragraph 4 (ii) of
the Simla Agreement, India and Pakistan
have bilaterally agreed to respect the line
of control in Jammu and Kashmir which
came into cffect on 17.12-1972, not to
alter it unilaterally, and to refrain from
the threat or the use of force in viplation
of it Any statements made in contravention
of this would be against the spirit of the
Simla Agreement.

The UNMOGIP was established speci-
fically with reference to the old 1949
ceasefire line which has no validity any
longer. The U.N.Observers have, there-
fore, Do role to play in Jammu and
Kashmir.

Indo-Yugosiav Talks

2452. SHRI €. JANARDHANAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(s) whether attention of Government
has been drawn to a statement made by the
Yugeslav  President Tito to a banquet
hosted by him in honour of the President,
Shri Giri, suggesting the convening of a
summit of the non-aligned countries;

(b) if so, the nature thereof; and

(c) the reaction of Goveament to this
suggestion ?

THE DEPUTY MINISFER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). President Tito. in his spesch at the
banquet given o hoonour of our Pregident
on July S, 197;, bad generally seferved to
the noed for ap “Sutensified activity by non-
aligned counipies” in opderto cootinue
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o pidivie trends in interbiational elations,
However, do ‘Specific progossl hmy been
made for the conveningof a non-aligned

Susinsit,

) Covernment would abnde by the
cotisenans reached al the Meeting of Foreign
Mindsters of non-sligned Countries at

abait the holding of a Non-
aligned Sumpin Mecting.

Coul Mines Provide1t Fund Arrears
with Coal Mine Owners

SHR! C. JANARDHANAN :
SHRI R. N. SHARMA

283,

Will the Mimster of LABOUR AND
REHABILITATION be pieased to state :

(a) whether Government are aware of
the jacreasing default on the part of the
ooal mine-owners to pay their share to the
Cpal Mines Provident Fund;

(b) il so, the steps taken by Govern-
rhent to recove; the arrears from the

employers; and

(¢) whether sny prosecutions have
been launched against the defaulting emplo-
yers; il so, the opmber of cases filed 50

far?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K KHADIL-
KAR) : The Coal Mines Provident authori-
ties have reported as under :—

[s) Yes.

(b) (i) Legal action by way of pro-
stcution and recovery  proceedings
is generally taken against defaul-
ting emptoyers under the Coal
Mipes Provident Fund, Famuly

AUGUST (7, ¥72
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fieate  offiecrs for epeditious
::f:::-iu of uduyihut ﬂir!ﬂ!almt'

F]

The State  Governments of ‘Bihas
and Weat Begal hawé betrt requesied
1o appoint Certificate Offiders in
each State to deal exclusively
with the certificates cases of the
Coal Mines Mrovident Fond.,

i)

The question of amending the Coat
Mines Provident Fund, Family
Pension and Boaus Schemes Act,
1948 to@ provide for more deterrent
penaities for mon-payment of
provident fund dues I yoder
consideration of Government,

L)

() Till the end of March, 1972, the
following legal action to realise the
arrcars has been taken ;—

(1) Number of prosccution filed
under the Coal Mines Pro-
vident Fund, Family Pension
and Bomus Schemes Act,
1948, —3429

Gi) Number eof prosecutions
filed under Section 406
LPC .

(ill) Number of certificate cases
filed. -—3261

Interim Report of Bonns
Review Committes

~17

2454. DR. RANEN SEN: Will the
Minister of LABOUR AND REHABIL)-
TATION be plensed 1o state :

{n) whether Government have asked
{or an interim report from the Bonus
Review Conwuttes;

(b) ifeo, whether Government have
received this report; npd

(c) the secopwsendstions made and th
decisions. talken on thewm T y

L T

THE ‘EAROUR AND

w i3

4
/
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{b) CGovernmont have not received any Scratiny o8 Agricuitursl Daparimont’s
interim repont. proposal fer pwrehase of Fertitisery

(c) Does not arise.

Oven for Metatiargical Coke lnvented by
Ceatral Fuel Research Instltute
2455. DR RANEN SEN :
SHRI SUKHDEO PRASAD
VERMA :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether a special type of oven to
make metallurgical coke has been invented
by the Central Fuel Research Institute in
cooperation with Tata Jron and Steel
Company; aad

(b) if so, the salient features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) The
Central Fuel Research Institute have receatly
claimed to have developed a design for a
cheap, efficient and highly productive noan-
byproduct recovery coke oven for production
of metallurgical coke and that based on
this design, coke oven batteries of a total
capacity of over 200,000 tonnes/year are
being set up by the Tata Iron and Steol
Company in their colliery at Sijua.

(b) The salient features, according to
the Central Fue! Research Ins itute, are :

(i) The productivity of the aew ovens
is nearly two and a half times as
much as the conventional beehive
avens, which will cesult in sharp

decroase in processing costs;

(li} The poke is intended 10 be used in
the TISCO blast furgaces to mewt
curpent coke shortage;

(i) Unlike conventional boehive ovens,
it s possible to use a wide range
skl Glonde i thewe m

+ Sor prodipy . andjoe
farnisces colis,

i Pt

2456, SHRI MADHURYYA HALDAR:
Will the Miaister of SUPPLY be pisased to
state @

(a) whethor par wnit autrient price of
Ruroptan origin ANP fectilisor is less than
that of DAP and NPK complex fertilizer of
USA; and

(b) what facilities the Departm3nt of
Supply have to sorutinize Agriculture
Department’s propoaals to purchase fertiliser
from varions sources 7

THE MINISTER OF SUPPLY (SHRI
D.R. CHAVAN) : (a) Generally, the price
per unit of nutzient in DAP is lower than
that in ANP, while the price per unit of
nutrient in ANP is lower than that in NPK
complex fertilizers. However, the quality
of nutrients avallable from ANP is inferipr
to that availab'e from DAP.

( 1t 18 the responsiblity of the
Department of Agriculture to determ ne the
programme for the import of fertilizers 1o
be imparted and the delivery schedules for
such imports, The Departmept of Agricul-
ture 4o not indicaté the wmrious sources
from which the fertilisers should be pue-
chased except whare purchases have to be
made againg$ the credits available from
different countries.

Captive Mines of Ores for Steel Produc.
tion by Bokare Steel Piapt

2458. SHRI BIRENDER SINGH
RAO : Will the Minister of STEEL AND
MINES be pleastd to state 1

(s) whether the Bokaro Stesl Phnt
will not have captive mines of pres for stest
production;

(&) if s0, the reasons therefor; ans. , -

b
i

(c) the safeguards to empure
"that the Bokaro Sies! feasivey fiy Tl
foquiredeats of ores ji Joagpotitive st 1

e
mmmﬁ%‘t‘- ;J



i ment Ccrporlum Limited,

ummmwmma mangancee

M\ -nd ic) v lt ll uot essmticl that
Wlﬁﬂ plant should have captive .ose

“ | mines,  Jroa ore for ‘the first stage of
. 'Bokato'Stes! Plant. will be supplied by
.ﬁﬁ‘ﬂhﬂu Mines which are managed and

" opetsied by the National Mineral Davelop-
: a public . sector.
- .congern.. As the expension of Kiriburu is

" gtill 00t complé:e, iron ore fines required

" for: Bokaro Steel Plant wmre now being

- procused: from other sources. - No - difficulty

- is envisaged in ensuring adequate supply of

- iiron.ore from Kiriburu at prices fair to

btk NMDC and BSL. Manganese ore is

* now being purchased from the Minerals and

- Metgls Trading Corporation Limited.

" Bokaro Steel Limited hes reoently acquired:

mining jease of certain areas for raising.

mangsnese ore’ and these may ultimately
hcm the m sounrces of the ore.

m&mm Hospitals

_ m SHRI SHOLA MANJHI : Will
. !heMiniﬂarvf LABOUR AND REHABI-
- LITATION be picased to state :

-’ {a) how many Employees State Insura-:
Mﬂmumm now funetmnfu; in the

e (b}the lotu.l bed strﬂlﬁh of these
. hospitals; ‘and

S N' the:plans 10 open’' new hospitals in
: _thnu:nhm nm?

‘I'HEHIN‘ISTER OF LABOUR AND
" REHABILITATION (SHRIR.K. KHADIL~
. KAR) i The Employces State Insurance
t‘,‘emlﬂm ha fumlsh:d the followim

b

"':-'M 'pw 41 Employees s_uu
Hospitals are functiening i the
.‘:..‘;' . -~

»(b) m~w bed menuh of &7 Emh-
yoou I& Insursnce Hospitals is 8,609..

ﬂ'l‘ht-pbmswu xm

mmma-m of . about T
wmwmm mmmmmm; '

_ mmm
mmmmmmm*

Enployees | Stale: . Iorurance - m'
Annexes and. Diwriﬂh lhu et o
m. s E

Growlag Industrial mum '

| 2480.  KUMARE KAMI A' KUMARI :
Will the Minister of - LABOUR ' ANDY RE-
HABILITATION be pleased to state :

() whether Industrial unrest is growing
in Bihar at a very high speed due to exploi-
tation of workers by the m big business
houscs;

(b) whether Government are going to
appoint a Committee of Members of Parlia-
ment to look into the affairs of the 20
big busiress houses; and

(c) if so, the time by which it is propo-
sed to be appointed ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) to {(c). The Ministry of Lab-
our have no information on this subject.

Assessment of Working of Rehabilitation
Industries Corporation

2461. SHRI . K. MALLANNA : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Government of India have
made any assessment in regard to the wor-
king of rehabilitation industries Corpora-
tion, Calcutta during the last three years;

(b) whether this Corroration has beén,
running at a loss, if s0. the reasons lhcmf
und

(€) the stepy taken by Gotemmt to
improve: thtdrwbuh? S L

THE MINISTER OF UBOUR AND
RBHAB!L]TATION [BPI! R K KH&DIL- )
RAR) (#) Ytl, Siﬂ R_. '

® Yes, air ﬂahmin thc co,ew"___-
ﬂmmmnummm,*m :
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factory Units and the workers have
to be given benefits according to
the Factories Act as well as bonus.
The products of these centres also
do not enjoy the usual 59 rebate
allowed to handloom products of
the cooperative sector.
{i1)) Due to the geographical location
of various units, the Corporation
incurs considerab'e expenditure on
transport, storage and distribution
of their products.
(iii) The Corporation has to employ
displaced persons most of whom
are inexperienced and have to be
trained as they work. This leads to
consequential inherent disadvanta-
ges.
{iv) General recession coupled with
considerable labcur unrest during
the past 3 vears, has affected the
working of the Corporation to an
appreciable extent.

(v) High wages, poor labour efficiency
and productivity and high percen-
tage of wunabsorbed fuctory over-
heads also contribute to losses in-
cured by the Corporation.

(vi) Heavy floods in September, 1970,
completely dislocated work in Bon-
Hooghly area where the Corpora-
tion’s biggest industrial complex is
located. Damage to materials alone
resulted in a loss of Rs. 2.13
lakhs.

(vii) Finished textile products worth Rs.
36.07 lakhs accumulated in the
stocks due to difficulties explained
above, The devaluation of this
huge stock, and interest on capital,
account for a substantial part of
the losses.

(c) The Board of Rehabilitation which
set up by the Gover nment under the Chair-
manship of Shri Manubhai Shah was reque-
sted inter-alia to advise the Government on
the measures essential for placing the Cor-
poration on a round economic focting. The
Board has submitted its report. Subsequent-

SRAVANA 26, 1891 (S4KA)
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ly, a Departmental Committee was set up to
enquire into the working of the uneconomic
Units of the Corporation with a view to loca-
ting vulnerable points and finding ways and
means of improving them so as to make
them commercially viab'e. The Committee
has also submitted its report. Both these
reports are now under examination in con-
sultation with the other concerned Depart-
ments etc.

Economic Cooperation with
Asian Countries

2462. SHRI K. MALLANNA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether thz scope for enlarging
Indians trade and economic cooperation
with the various countries of Asia was dis-
cussed at a mzeting of the Heads of the
Indian Missions in Asian countries with
representatives of the Federation of Indian
Chambers of Commerce and Industry on
the 12th April, 1972;

(b) if so, the outcomne of the talks: and
(¢) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDFR PAL SINGH) : (a) Yes,
Sir; On 13th April, 1972.

(b) Problems relating to expansion of
India’s economic ties with the region as a
whole, as also with individual countries were
identified and practical suggestions towards
this end given by the Fed:ration of Indian
Chamber of Commerce and Industry as
well as the Heads of Indian Missions, are
being studied and pursued by the Govern-
ment. '

(c) Government feels that this is an
opportune moment to make serious efforts
for strengthening trade and economic co-
operation between India and other A:iin
countries, and intends to make every effort
to give concrete shape to the many useful
ideas that were discussed between the
Federation of Indian Chamber of Commerce
and Industry and the Heads of Indian
Missions. T '
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Rehabilitation of Famiiies displaced
due to Establishment of Steel
Plant at Visakhapatnam

2463. SHRI JAGANNATH MISHRA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the total number of fami'lies to be
displaced by the establishment of steel plant
at Visakhapatnam; and

{b) the proposals to rekablitate these

displaced per.ons ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) At
this stage it is not possible to make a precise
assessment of the number of families likely
to be disnlaced by the acquisition of land
for the Visakhapatnam Steel Project, as this
would be subject to the area of lar.d which
is finally acquired.

(b) Proposals for rehab’litation of the
persons who would be displaced will be
drawn up by the Government of Andhra
Pradesh in consultation with the Ministry
of Steel and Mines.

Centrol of Ferrous and non-ferrous
Scrap Trade through M M.T.C.

2464. SHRI JAGANNATH MISHRA :
il the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government have decided
to control the ferrous ard non-ferrous scrap
trade thrcugh tle Minerals and Meials
Treding Corporation; and

(b) if so, the sal'ent features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEFL AND MINES
{SHRI SHAHNAWAZ KHAN) : (a) and
{b). At present there is no statutory control
on price or distribution of ferrous and non-
ferrous scrap trade. At present, the import
of non-ferrous scrap is arranged through
Minerals & Metals Trading Corporation and
the import of ferrous scrap is canalised
through Minerals & Merals Trading Corpo-
ration/Metal Scrap Trade Corporation.
Export of ferrous scrap is also canaliced
through Metal Scrap Trade Corporation.

AUGUST 17, 1972
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Ban on Entry of Indian into U. K.

2465. SHRI JAGANNATH MISHRA :
Will the  Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the reports regarding the
refusal 1o the Indian pareats to enter
Britain even to attend the wedding of their
sor.s; and

(b) if so, the reaction of Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

(b)Y Government natu:ally regret needless
hardslips caused to innocent wisitors to
Britain. However, in the case of Shrimati
Achro Mathi, wh'ch has been widely reported
in the press, the British view is that she
sought entry into U.K. by misrepresentirg
facts. She is alleged to have told the immi-
gration officer at London airport that she
wished to scttle permarently in UK. Further-
more, Ler earlier appl'cation for an entry
certificate at the British High Commission
in New Delhi had been refused. She had
then changed her passport and sought entiy
into UK without an entry certificate. She
claimed that she had gone there to attend
her son's marriage. The immigration autho-
rities offered to let the marriage be per-
formed in the deiention centre where she
was held. The offer was declined, and
Shrimati Malhi was returned to India on
20th July, 1972,

Government would have wished to see
this case handled with greater humanity.
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Building of Sulpburic Acid Piaot in
Bhilal Steel Plant
2467, SHRI M. RAM GOPAL REDDY:

Will the Minister of STEEL AND MINES
be pleased to state:

- (a) whether there is a propuosal to build
a sulphuric acid plant at the Bhilai Steel
Plant;

(b) if so, the total production capacity
of the plant; and

(c) the totwl expenditure involved ?

' THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Yes
Sir.

(b) 55- Tonnes per day expressed as 1009,
Concentration Acid.

_4c) The plant is being instailed ona
turnkey basis at a quoted price of Rs, 77.48
. Iaths including £15,650 of foreign exchange.

l-b»l’dhi 4ulks regarding 1. C. C,
©in Vietnam

17 3468, SHRI C. K. CHANDRAPPAN:

__ *-i’lﬂmemnimr of EXTERNAL AFFAIRS

.'i_,_b Mmmw

(I} whether ‘dm'in' hh mn vluiuo_

":"'mmm had discussion with tht Polish

| eadets teganding the fature of the Interna-
; ._..ﬂm.mwﬂ inviumlﬁ
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(b) '!"hr.n dlscauhm are. of lmﬁ
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interest to’ duchn their conmu.

mo«rmm

2469. SHRI D. P..
_ SHRI VEKARIA :

will
AFFAIRS be pleased 10 state:

(a) whether Government are eonlider:u

to upgrade: the existing and open new Emba- o

ssies in Sowth and Cmml -America; m

(o) if so, when md. in .mm‘mh‘y T. '

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH); (2) Yes,
Sir.

(b) Tt has been dnerdud to set upun.

Embassy in Panama. The question of opening

some more Missions and uw‘dlnt mhen

is under eonsida-atm.

mmu fmw'm n
zm SHRI D. P, MDEJA' Will the

'Minister of EX‘]‘BRNAL APFAJRS be plu
sed to state: 10 B

(8) whether Gowmmnt have recel'ved _

any complaints from Indian citizens residing
in Central American countries rqmlhu
delay inmport renewals; nnd T

MINISTRY " OF 'EXTERNAL 'AFFAIRS
(SHRI SURENDRA PAL smrm) t {-) l%,

hm

the Minister of E_)CI‘ERNAL '

AY

. (i if 50, the reactim ometmmg ;
lherelo h A _ e s

'THE DEPUTY mum N 'mn i

M. G. Y. RRISHNAN : Will the
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(=) whether the present steel distmbu.
tion polcy of Government is not beneficial
to the small scale industries, and

(b) if s0, what steps Government have
proposed to ract.fy the position ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) It
not correct that the present steel distribu-
ton policy 1s not beneficial to the Small
Scale Industries.

(b) Doe; not arise

Delay in completion of Sudamdih
and Moindih Projects of National
Coal Development Corporation

2472, SHR1I MUKHTIAR SINGH
MALIK : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whather delay in the completion of
Sudamdih and Moindth projects of National
Coal Development Corporation has been
reported; and

(b) 1if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN) (a) Yes,
Sir,

(b) The mamn reasons for the slow
progress of the projects arc the delay in
receipt of vital indigenous equipment by the
projects as well as a general shortage of
Iron and Steel. Some imported equipment
was impounded by Pakistan during the 1965
war. Difficult Geological conditions mnclu-
ding the presence of gas & under ground
hot water have also be=en responsible for
delsy mn the completion of Sudamdih project
Power supply has also becn subject to heavy
wterruptions.

Nos-aligned Nations Conference

2473, SHBRI MUKHTIAR SINGH
MALIK : Will the Minsster of EXTERNAL
AFFAIRS be pleaxd to state:

{my whether there is a move to have
nonealigned nations summit in the near
futace, and
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(b) if sa, the subjects proposed to be
discus.ed 1n the summit and the name of
the country where the sumamiit 1s likely to
be held ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH;: (a) Yes,
Sir, m 1973.

(b) The subjects to bz discussed will be
decided in consultations to bz held to prep-
are for the Summit meeting The Summit
meeting 1s propose] to be held 1n Algers.

Casual Labowrers in Public Undortakings

2474 SHRI HARI KISHORE SINGH
Will the Mmster of LABOUR AND
REHABILITATION be pleased to state:

(a) the number of Casual Labour work-
ing at present in Government Undertakings,

(b) whethe there 1s any proposal under
consideration of Government to regularise
there «ervices;

(c) the number of casual labourers
whove services have been regularised during
the last one year, and

{(d) the time by which the remaining
persons will be regularised ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR) (8) to (d) The information asked
for relates to both the Central and State
Government undertakings and ts not readily
available,

Import of Steet

SHRI HARI KISHORE SINGH :
SHRI JAGANNATH MISHRA :

24758,

Will the Minwster of STEEL
MINES be pleased to stute ;

AND

{a» whether Government have any
proposal under consideration to isaport
steel from foreign countries;

(), if so, the quantity and value of
steel likely to be imported Mu the years
197273 and 1978M; s
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{c) the names of the ocountries from
where the import will be made and for
whom the import will be made ?

THE MINISTFR OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) to (c)
Import of steel is made by the canalising
agencres{Actual Users/Registered Exporters
or their nominees/Export Houses, 1lmports
are being allowed m accordance with the
Import Policy for all categnnes, where the
material 1< not adequately available
indigenously,. The quantum of mport
depends upon the demand for steel,
indigenous availability of steel and the
availability of foreign exchange No
precise estimate of quantity and value of
the steel likely to be imported during 1972
73 and 1973-74 can be given at present

However, 1t 1s anticipated that mmports
will be around 10 million tonnes
m 197273  and  less in 1973 74,

particularly 1if domestic production shows
substantial increases in 1972-73.

The countries from which steel 1si mpor-
ted depend upon the source of forewn
exchange and availability of right type of
material, Generally steel imports are fiom
Japan, UK., US A, USSR, [Iolland,
Poland, Yugoslavia, Crechoslovakia,
Hunga:y, Belgium, France. East and West
Germany

Change in the Procedure of indenting
and Distribution of Irom
and Steel

2476. SHRI HARI KISHORE SINGH *
will the Minister of STEEL AND MINES
be pleased to state *

(a) whether Government propose to
revise the system of indentmg and distri-
bution of Iron and Steel in the country;

(b) if so, the salient features thereof;
and

(c) the steps taken to regulate the

disiribution and sale of defective cuttings,
re-rollable and other scraps ?

OF STATE IN THE
MINISTRY OF SLEEL AND MINES
(SHRI SHAHNAWAZ RHAN): () The
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revised system of indenting and distri.
bution was notified on 7th Aprd, 1971
There is no proposal at present (o revise 1t
further.

(b) Does not arise.

(c) The Joint Plant Committee
regulates distribution of ail such materals
aris:ng at the Plants through the Stockyards
of the Main Producers.

Comstruction of Salem Steel Plant

2477 SHRI HARI KISHORE SINGH:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether the construction work of
the Salem Stzel Plant has been going accor-
ding to the schedule;

\b) if not, the reasons thereof; and

(c) the total amount spent so far on
the construction of this plant and the time
by which 1t will start functionming and total
amount likely to be invested in this project ?

THE MINISTER OF STATF IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Work
of preliminary site preparation has alreacy
commenced at Salem.

{b) Does not arise.

(c) So far, approximately Rs. 70 lakhs
have been spent on various activities inclu-
ding expenditure towards land acquisition
It 15 expected that the Plant would be
commissroned by 1977-78 The total capital
outlay, presently estimated by the Consul.
tants at about Rs. 340 crores, is under
exmination,

Exploitation of Iron Ore of Mulangtol
2478. SHRI BANAMALI PATNAIK:
Will the Ministér of STEELL. AND MINES
be pleased to state:

(a) whether any steps have been taken
to step up the exploitation of iron ore at
Malangtoly; and

(b) if 30, the salient fenpures thereof ?



(BHRI smmnwu KHAN): (a)-aud (b).
A Study Group - has baen constituted to
mnddu «among athan. the development of
Malangtoli iron ore deposits. The report of
;'thiSmdy Gronpis awaited,

mdm ‘Diseases among
mumm

-: .' m sum BHOGENDRA JHA:
'SHRI SUKHDEO PRASAD
. YERMA:

" 'Will the Minister of LABOUR AND
" 'REHABILITATION be pleased to state :

.. {a) whother & survey conducted  in the
" Dhanbad-Jharia coalficids has revealed that

-8 majority  of the coal miners develop
" respiratory diseases after working for cer-
. tain time; and

.~ " {b) whether full report of the survey has

_ since been received and what steps have been

- ‘taken :to- piotect the miners from such
diseases 7

(" THE MINISTER OF LABUOR AND
" REHABILITATION (SHRI R. K. KHADIL.
Loy :KAR‘) (a) and (b). A respiratory morbidity
¢ survey was undertaken jointly by the Rajen-
i dea Memorial Research Institute of Medical
i i Sclences, Patna, and the Central Mining
.. Research . Sttion, Dhanbad, under the
! .- guidance of Col. R. Viswanathan, Emeritus
Seidmll‘l Vallabhbhai Patel Chest Institute,
L Delhi. The full report of the survey is not
G Namhble
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" Transfers in Employees’ Provident
Fund Organisation

: 2485, SHRI MD. JAMILURRAH-
MAN : Wil the the Minister of LABOUR
' AND REHABILITATION be pleased to
-gtadd whether some of the Inspectors in the
Employees, Provident. Fund Orgainsation
" oomtinge to be posted in the same city
for such a long period as 17 years like in
Bangaloze,, while other Regional Provi-
dest: - Commissioners are transferring

th every one t0 two years ?

THE. MINISTER OF LABOUR AND

"REHABILITATION (SHRI R.K. KHADIL-

- KAR): The Provident Fund authorities
" have reported as under :—

‘No Inspector in any city is working for

" as lnng as 17 years. Ordinarily, Inspectors

‘ gre’transferred from one city to another

after a period of three years. When Ins-

pectors continue in the same city over three

© years, their jurisdictions as a rule are

changed in a period of about three years.

- Inter-regional and intra-regional ftransfers

' . before three years are resorted to, as a rule,
{ . . on administrative considerations.

ties by D.M.S,

ma SHRI ‘MD. JAMILURRAHMAN:
Will m Mlﬂi&tﬂ' of LABOUR AND REHA-
HHTEMN be pinnad to state

Ry, one crore has ‘BOt- -been -invested in
:un %l Gnvumm mmubyme

L avausT 0, 19m

AT WG ITIE ag’fg_

_‘{ﬂ whaﬂur approx‘mately & .sum of

tion
of uiﬁt

"‘.-"Mar mm lﬂ-r:- '

tmpmary emnluyees have nottﬂﬂ tdmit-
ted to pm:den! Fuad memlmship, _', :

(b) whether some high official mited
the establishment personally, if so, on what
dates he has visited and whai are l'ns teports
in lbe matter; y

(c)  whether he reported the matter td
the Government regarding this dcfault 1l'
not, the reasons therefor; and

(d) the position regarding the belance
of uninvested amount and admission of
temporary employees ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : The Provident Fund Authorities
have reported as under:—

(a) The Dethi Milk Scheme, which is
under relaxation under para. 79 of the
Employees® Provident Funds Scheme, 1952,
is a departmenial undertaking of the Cen-
tral Government and its employees are
covered bv the Central Government Pension-
cum-Ghatuity Rules. Hence, the questicn
of investment of Provident Fund contri
butions in the Central] Government Securi-
ties as per the standing instructions of the
Government does not asise.

The part time staff working in the
Depot of the Delhi Milk Scheme are not
covered under the Employees’ Provident
Funds and Family Pension Fund Act, 1952.
The other temporary employees of this
establishment get all such benifits till
their confirmation as are admissible to.the
corresponding categories of Central Govern-
ment employees. The Regional authorities
have asked the Deihi Milk Scheme- to insure
benefits equivalent to the  statutory benefits
in  respect of employees leavins lhelr
services before confirmation. :

(b) Tho esubltshmml is vis;!od by :
the Provident Fund Inspector - regularly. -
A visit by Assistant/Regional Provident -
Fund Commhnoner w&t nét ueonsidmé'

mm T g e g i
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Clrculation of Seaiorty List to
Officers and Staff in Employees
Provident Fund Orgaai-
sation

2487. SHRT MD JAMILURRAHMAN :
Will the Minister of LABOUR AND
RFHABILITATION be pleased to state :

(a) whether the the Civil List (seniority
hist) has not been circulated to the
Gazetted Offi.ers and staff of the Emplo-
yees' Provident Fund Organisation for the
last several years, if s0, when 1t was
circulated last and the reasons why it has
not been circulated since then,

(b; whether Departmental promotees
have not been placed as per ratio fixed 1z
50 per cent from Departmental and 50 per
cent from direct recrurtment through the
Union Public Service Commission

(¢) whether there was no promotion
of Departmental candidates for seveial years
and d rect recruitment only took p ace and
instead  of placing departmental promotees
at the ratio of 50 per cent to 50 per cent
in seriori'y list, the Departmental p o-
motees have been placed quite at the
bottom of the seniority hst , and

(d) the steps being contemplated to
set right the irregularity by properly placing
the departmental candidates ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K KHADIL-
KAR) The Provident Fund authorities
have reporied as under * —

(@) No. During the last few years
several Sentoritv Lists peitaming to the
Gazetted Officers and staff were circulated.

(b) No. Departmental promotecs have
been placed as per ratio prescribed in the
Recruitment Rules from the date of en-
forcement of the rotational principle.

{€) Recruitment to vanous cadres is
being made from time to time, subject to
availability of vacancies in the appropriate
Quotes, in acvordance with the provisions
of the Recruitment Rules,

() Does not arise.

SRAVANA 26, 1894 (SARA)
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Coverages ander Employees Provi-
dent Fuad In Mysore

2488, SHRI MD. JAMILURRAHMAN:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state
whether large number of establishment 1n
Mysore have not been covered under the
Employees Provident Fund from the dates
they aie actually coverable but not the
contrary, they have been covered from
much later date and the employers have
gone scot free from the lability of the
Provident Fund?

THE MINISTER OF LABOUR AND
RLHABILITATION (SHR! R.K KHADIL-
KAR). The Central Provident Fund Commi-
ssioner has reported that one case has come
to his notice and that suitable instruc-
tions have been issued to the Regional
Commissioner, Mysore to ensure that the
establishment 1s covered from the correct
date, retrospectively if necessary, 1n aczor-
dance with orders and instructions 1ssied
on the subject

Selection of candidates by Industries
through D G, E. & T.
Aptitude Tests

2439, SHRI1 J MATHA GOWDER :
Will the Minister of LABOUR AND
REHABILITATION be pleas:d to state :

(a) the de'ails of 12 industries that
have so far used the Directorate General
of Employment and Trainng Aptitude

Tests for selection of Apprentices 1n thier
organisations, and
(b} the Engineering industries and

regions 1n which aptitude tés'ing programme
has b en introduced for selecting suitable
candidate apprentices under the Apprentices
Act, 1961 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR.K KHADIL-
KAR) (a). A statement s attached,

{b) Any Industry deswous of using
Directorate General of Employment and
Trainng's aptitude tests for selection of
apprentices is free to avail of this facility
and as such the question of introduction
of the programme in specific Industrics and
regions dots not arwe,



,MJGUSTWM

‘_ﬁamof mthh:nm: tlmhm
. sofer ubed ‘Directorate General of Employ-
t ‘and Training’s Aptitude Tests for
- feléetion of “Apprentices in their Omni-
©.uation ' is given below :—

Cenk :.I.:_.Ill'ldh.l_t.l.'l\,l'lrline_'i .'C‘orpontion,
2- ‘Ashok Leyland, Madras.

3. The Premier Automobiles Ltd.,
© ‘Bombay.

"+ 4 Productivity Council,
' - _"5. Kirloskar Electric Co., Bangalore.
"6 'Delhi Cloth Mills, Delhi.

Madras.

7. Ahamdsbad Electricity Limited.
- -Ahamdabad. . _

8. Mysore Kirlosakar, Mysore.

1, mat mmrm L wm
11, Bharat Earth Movers,. ‘Mysots. |
12, Anup Enmwincud.. Ahlmdlbld

m:puuammn.c.u &T

2490, SHRI J. MATHA GOWDER:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the nationality of the three Experts:
sssigned to D.GE. & T. in the field of
Employment Market Information, Manpower
Assessment and Planning and Vocational
Guidance;

(b) since when they are in their posts;
and

(¢) how far their expertise has helped

the Government in the above-mentioned
three fields ? :

THE MINISTER OF LABOUR AND

9. Hindustan = Aeronautics ILtd, REHABILITATION (SHRI R.K. KHADIL-
L_ne‘know. KAR) (a) and (b) :
. Field - Nationality Date from which
LOH L of Expert. assigned and period. ¥
_ w Employment Market Australian From 1.4.1971 for
: iafcrmauon 12 months,
"‘Mmmer Assessment American From 13.7.1971 for
iy, wad Planning. : 12 months.
'-(l_ii_) V@uﬁohnl American From 26.7.1971 from
e - Guidance. - I8 months.
: ' '(cj During their stay, the fint two Target a!prolnllu ‘i Publie’ sm

erts collected the requisite  informarion,
#ade fleld visits and have had dismﬂom
‘with-the appropriate authorities and organi-

body ﬂmr nmmnmﬂatious, are awaited.
Th ¢ c;mtnt to which their expertised will be
.iofuu i improvemaent of ‘these programmes
il be gauged only after the ‘Teports “are
yecsived by the Goverhment of India-‘from
the International Labour Ornnhltlbn and
'(be suggestions made therein have ‘been' exa-
'.m The third expert hnnttumplm
: "hh Wedy and investigations of - the -;hftﬂua
. Yget up and the problems In: .
vm Guidancs,

sations, Their final reports, which would * -

Slull’hlm

2491. SHRI SHRIKISHAN Mom B
SHRI KAM MKASH

" Will the  Minister of s1‘£a!. aﬂb]"-'-'-:'

,MlNEBhaﬂuudwmnz

w *hﬂhvr the Wafmm of

-f'uae three PO Secter Sl et bt
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (8) The targets
of production in respect of the public sectar
steel plants at Bhilai, Durgapur and Rourkela
under Hindustan Steel Limited for the years
1971 and 1972-73 are indicated below :

SRAVANA 26, 1894 (SAKA)

{In 000" tonnes)
Target for Target for
1971-72 1972.7%
Steel Saleable Steel Saleable
Ingots Steel Ingot Steel
Bhilai
Steel
Plant 2200 1720 2250 1790
Durgapur
Steel
Plant 1150 877 1000 722
Rourkela
Steel
Plant 1400 999 1250 890

It will be noticed that while the targets
of production in the case of Bhidai Sicel
Plant for 1972-73 ar¢ higher than those in
1971-72, they arc lower in the case of the
other two Plants.

{b) The targets of production for 1972.73
are based on a realisitic assessment of pro-
duction possibilities taking into account
technical and other constraints and. 1n the
case of Durgapur Steel Plant, the adverse
effect on production of the continuing
disturbed industrial relations situation,

Chinese Communication received throngh
Sri Lanka

2492. SHRI SHRIKISHAN MODI :

SHR! PILOO MOPI ;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(») whether the High Commissioner of
Sri Lanka in New Delhi handed over a letter
from the Chines’ Prime Minister to the
Prime Midigter ol 1od{a; and

(6) whether thers is any indication that
ww&mmmmam
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to normalise
countries 7

relations between the two

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SURINDRA PAL SINGH): (a) No,
Sir.

(b) Does not arise.

Blackmarketing In distribation
of Steel to States

2493, SHRI ARVIND NETAM : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether Government of India are
aware of the fact that blackmarketing s
still going on in the distribution of steel in
various states; and

(b) if so, what measures Goverment
propose to take to check the blackmarketing?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES(SHRI
SHAHNAWAZ KHAN) : (a) There is no
statutory control on any item of iron and
steel. However, some reports have been recei.
ved by the Government about steel materia's
alloted to the actual users and consumers
being sold 1o the open market,

(b) Regionul Offices of the Iron and
Steel Controller have been set up in different
parts of the country and one of their func-
tions is to check misuse of steel.The Iron and
Steel (Control) Order has also been amended
to provide that utilisation of stee! for
purpose other than those for which steel is
allocated or apphied for is & vpilation of the
Control Order and this would attract the
penal provisions of the Essential Commodi-
ties Act., In investigating such complaints,
the assistance of the C.B.l. is also being
taken in suitable cases.

Setting up of a Steel Plaat In
Madhya Pradesh

2484, SHRI ARVIND NETAM :
SHRI RANA BAHADUR SINGH:

‘Wﬂl&lﬂhﬁh{ﬂf
hﬁﬂdwpuﬁ: $ml-mﬂﬂmﬁs



lu) mw Gonernmt prﬁpon to set
_..-up some more Steel Plants in the country
: ;ﬂlli;‘ns thn Pifth Fwt _Y:ar Plan pmod.
e | |

; -{bl if s'n.. 'wiie'tlnf deemmeﬁt parpose
;1o set up a steel plant in Madhya Pradesh
“alao’ Yo

' THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI SHAHNAWAZ KHAN): (a) and
“(b) The preparatory work in connection
with ‘the Pifth Plan Steel development pro-
gramme has been taken in hand. It is too
early to indicate details at this stage. The
locational advantages of suitable sites in
‘Madhya Pradesh will, however, be kept in

Part-Time Training Programme for
w«m through Industrial
'I‘nhtng Institutes

2496, SHRI P.A. SAMINATHAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

_ (#) whether the revised scheme for the
part-time training programme of the exis-
ting. workers for upgrading and updating
their practical skill as well as knowledge is
being implemented on a country-wide . basis
through Industrial Training Institutes as
. recommended by the National Council for
'I'ntni‘ns in Vocational Trades in November,

1974 and
_(b} " if not, the reasons for the delay ?

" THB MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : fa) and (b) State Government have
=a!rm‘y been requested in April, 1972 to
. ute necenury steps for the implementation
-of the revised Scheme. _

Lam- t_‘omnhu and Allied mm |

e -':Mimlsr 17 um

(b) ifno.thaumm thmuf?

THE MINISTER OF STATB IN' THE
MINISTRY OF - "STBEL" AND . HINES )
(SHRI SHAHNAWAZ KHAN) ! (8) MAMC =
went into production in 1964-65, and it'hes
been incurring losses since then.: Till the
end of 1971-72, the cumulative loss incu-
rred by the Company nmounted to Rs 36
42 crores,

(b) The reasons why MAMC has been
incurring continuing losses are:-

" (i) serious shortfalls in the anticipated
demand of coal mining equipment
for which the unit was ecssentially
set up;

(ii) ‘long gestation period for enginee-
ring projects of this nature manu--
facturnig  highly  sophisticated
equipment;

heavy burden of interest on loans
taken from Government to meet
cash losses; and

(iii)

slow build up of production due to
labour problems and numrml
deficiencies. .

(iv)

Realisation of arrears from Pakistan
2498. SHRI RAM PRAKASH : WII.I.
Minister of EXTERNAL AFFAIRS be phs—
sed to state;

(a) the particulars of amount . which.
Pakuun owes to India; and

{b) the ltlpl pmpoa_ed lo be uken to

. realise this amount ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (8) The
exact amount of Pakistan's debt on socoust™
of partition and Other items has been the

sibject of - prolonged -negotiations' wil’ll‘

' l?mmm wa Mnl*&u




rmam- ufJothm Un- -
-Dhydh to Power Crishs = -

in Gujarat
3499, SHRI PRABHUDAS . PATEL
Wil the Minister of LABOUR AND

REHABILITATION be pleased to state:

(a) whether all the workers in Gujarat
who had been rendered job-less during the
power crisls which had forced so many
mills to close down have been provided
with jobs

(b} if not, how many Ilabourers are
still there who have not been provided with
employment; -

(¢) how many milis are still closed; and.
(d) the steps the Union Ministry is taking
to absorb all the retrenched labourers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL.
KAR) : (a) to (b) The matter falls essentially
in the State spheie.

Communications from African
Countries and Egypt rc:
Indo-Pak Summit

2500. SHRI PRIYA RANJAN DAS
MUNSI :
SHRI M. C. DAGA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the African countries in
general and Egypt in particular, have commu-
‘nicated their feelings to Government afier
Indo-Pak Summit in Simla; and

(b) if 50, the nature thereof ?

'THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIR3
mm sumaum PAL SINGH) () Yes,
CSie

tﬂ ‘rha lndo-l’aklmu Summit talks in
Slmh have beer generally evaluated as &
“positive development which will help in the

-establishment. of . durable peace -in thesub -
. ‘continent. mAmRWic ofﬁmfhnf ,

SRAW\NA 16, !394 (SAM
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hlinhber, as also through other channels,- -
her appreciation of the results achieved, and
of the efforts made by India towards the

relations: with.
Pakistan. o et

Demands of Workers of Indien Iron
and Steel Co. taken over by
Governmeat

2501. SHRI PRIYA RANJAN DAS .'
: MUNSI : :
' SHRI INDRAJIT GUPTA : .

Will the Minister of STEEL AND :
MINES be pleased to state ;

(a) whether workers of the Indian Iron
and Steel Company have placed any demands
before Government after it was taken over
by Government;

(b) if-so, the main features thereof; and
(c) the action taken by Government in
the matter ?

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL ANDMINES
(SHR1 SHAHNAWAZ KHAN) (a)
No, S§ir. '

(o) and (¢) Do not arise.
Compeosation to Morena Panjreh Coal Fields

2502. SHRI RANABAHADUR SINGH :
Will the Minist¢er of STEEL AND M!NES
be pleased to state :

(a) whethcr a numbtr of cases of pay :
ment of compensaiion are still  pending . in
rezard to Morena Panjreh Coal fields; and

(b) if so0, the reasons . thereof 'and the .
steps. Government propose to take to ex-xcdtte '
mymenl of mnmnnthn ? -

THE MINISTER OF . STATE IN THE o
MINISTRY OF STEEL: AND MINES(SHRI
SHAHNAWAZ KHAN) {a) and {b) There
is no coal field. known ‘as Morena Panjreh .
Coal' Seld in respect . of which- payment  of

_-eompensuion is pending, An area of 99.66
mdummkndinvmmhnjuhmd,-
'Uadhou :




éﬁmmswmmemted uledwdlmd -

payments were made to them. ©Owut of the

‘- three remaining - tenlms. 1wo have - now

‘furpished ‘mutation orders and steps are
. ‘being taken to make payments to these two
. 'tenants. hymmtto the third tenant would
---bemde s soon as mhﬁtlon papers are
. tces\ed fiom hln'l. ,'

cmnmuuh Madhye Pradesh

A _.2593.>-SH&1.‘RANABAHADUR SINGH:

- WHI the, Minister of STEEL AND MINES

uepiused to state :

(n) the ratio of Coal recemly discovered
iu the Deori Ujjain region of Sidhi Distict

" in ‘Madhya Pradesh and how its quality

. compares with coal found in Morena and
- Mahadaiya coal fields: and

- {bitheeanlof this new'y discovered
. deposit ?

. THE MINISTER OF STATE IN THE
MINISTRY OF STEEL  AND MINES
_ {SHRI SHAHNAWAZ KHAN) : (a) As a
- result of investigations carried out by the
Geological Survey of India, 26.64 million
- tonnes of coal has been estimated in Deori-
 Ujjaini region of Sidhi district, Madhya
- ‘Pradesh. The coal is of . inferior Class III
_ :ctt::ory The qual:ty of coal in Morwa and
- Mahadaiya region is Class Il to Class III
~-and je thus slightly better than in Deori
“Ujjaini region. Coal seam being mind m
" ‘Morwa-Mahadaiya region is the Turra seam
- -with thicknm of 6 to 7 metres.

_ - ’{b) Deori Ujjaini deposit has an. arial
o enaaz of 10 sq. kilometres.

mu sam RANA BAHADUR SINGH
‘Will the Mmimr of STEEL AND MINES

! .duglm geological survey of Sidhi

'aﬂsﬂwf

Atmusr m mﬁ

'lBtlltriefi in Mtﬁh!l?ﬂdﬂh :

S (E) the ‘Imnd l!nﬂinp of the nru:nl;- betweN
;. wlrvey, mdhnwlou bt will take to complete _ sria -

THE MINISTER OF STATE INTHE
MINISTRY OF STEEL AND MINES (SHRI
SHAH NAWAZ KHAN). | (8)and (b) * Sys-

tematic geological mappin‘ over an area of .

250 sq. km_ has been carried out in Sidhi

district during 1968-69. Systembtic ‘mapping

will be continued  in Sidhi ‘and also in
Sarguja districts during the field season
1972-73 with & view to study the Bijawars
with special refcrence to base metal minerali= -
sation along the Son Narmada linemeént.
Preliminary surveys for sillimanite carried
out near Pipra have not revealed encourag-
ing results, The bauxite occurrances from
Sarguja district viz, at Jarangpai, Sitonga,
Jairampat areas etc. were examined in i969-
70. Inferred reserves of about 4.5 million
tonnes have been estimated. Further investi-
gation by pitting is in progress and drilling
in the area will also be taken up,

Geological mapping is expected to be
completed by 1976-77, The mineral investi-
gation is a long range programme and is
expected to continue even in the Fifth Five
Year Plan,

Exploition of Sulpbur Rich Coal in Assam

2505. SHRI S. C. SAMANTA : Will
the Minister of STEEL AND MINBS be
pleased 10 state :

(8) whether .Government have prep-
ared any plan for the commercial exploit-
ation of sulphur-rich coal of Upper Assam;
and

(b) whether Governmeént propost 1o
assist pilot plant Tevel' fesibility studies of
converting this coal into synthetic crude 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) The
Council of Scientific and ‘Industrial Resea-
reh have proposed ‘the setfing ' up ‘of &
pilot plant ‘at the Central Puel Resesrch .
Institute at Jealgora to ‘test the feasibiliey

of coal to oil conversion technology on - .
.-whchfhey um M Iﬂq min;
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7 2506, SHRIL 8. €. mAmm w.;.'_‘-

'-'unmnhm of suprLY be ‘pleased 10
- mate _

(a} the pemuge of variout sl.lpp!ler

under the Ministry which are still being

RWA m 15& ﬁaﬂ'ﬁl}

L centeper ceal indiwwuswwﬁu

(e) the eﬂort bautc mds ih thil' e
directiou, and. -

) the mupn,s l'or the de‘lay ?

THE MINISTER OF SUPPLY (smu o

importod and their value in terms of D. R. CHAVAN) (a) the valug -of the
Indian rupee including frelght and customs total purchases. the value of , the lmpbﬂed.'-
duty, if any; — ’ stores and ‘the percentage ‘the  imported
~ stores constitute of the total purchases
(b) the time by which the Ministry made during the last three: ﬂnmlai ynm '
thinks they shail be able to switch over to are as under:—
Vaiue of total | Value of imported | Percentage the lmpomd '
Year Purchases stores stores constitute of the
(in Rs. crores) | (in Rs. crores) total purchases made '
1969-70 691.67 26788 38.34%
1970-71 745.73 227.43 . 30.50%
197172 (Provisional) 1006.58 253.81 25.22%

(b) It is not possible to say when cent-
per-cent switch over tn mdlnmus supplies
can be achieved.

(c) Although this Department is not
directly concerned with the gquestion of
import substitution, yet all eflorts are
being made to locate indigenous sources
of supply for stores which were hitherto
being impoted.

(d) Does not arise in view of the
replies gives to parts (b) and (c) of the
Question.
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| m Strikes in tm-rz.

2512 SHRI  SUKHDEO mhsm

VERMA: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(=) the total number of Industrial strikes
in the country, State-wise, during the year
1971.72; and

su?m ﬁ. um (SAK.»I)

Ab) the number of. workm inmlved: '
lhemn?

THE MINISTER OF. L&BOUR AND '
REHABILITATION (SHRI R.K. KHADIL-
KAR). () and (b) : The attached statement
gives the available provisional information

regarding the total number of strikes in the

country, State-wise, and the number of
workers involved in these strikes during
January, 1971 to June, 1972.

Statement

Provisional information regarding the number of strikes in the country,
siate-wise, during January 1971 to June 1972 and the number of
workers involved in these strikes.

B Oriem %

State/Union Number of strikes Number of workers

Territory ' involved.
1 2 3

1. Andhra Pradesh 141 4369

2. Asam 27 23353

3. Bihar 2n2 91738

4. Gujarat 172 41662

S. Haryana . 4 12407

6. Himachal Pradesh 3 a7

7. Jammu & Kashmit 1 13

8. Kerala 302 - N80y
9. | Madhya Pradesh 207 it
0. Maharashtra 982 362202
#. Manipur | Nt . N
1% Mysore . 125 K




“'"'f’._Utmhduh

S, '-_wm Bengal . 36

3) Andaman & mecun Islands 5

."g_xl'.;"-cmdiwh . 3
2. peni 64
Com . Goa, Daman and Diu 23

B TH Pondicherry i

1257
499
25699
5203
650

Automation Committee Report

2513, SHRI SUKHDEO PRASAD YERMA
SHRI BHOGENDRA JHA

wilt the Minister of LA‘BOUR AND
REHABILITATION be pleased to state :

{a) whether the Automation Committee
' 'has since submitted its rcport; and

. Ab) if so, its main recomendations ?

- THE MINISTER OF LABOUR AND
' 'REHABILITATION (SHRI R K. KHAD!L—
-'-MR) (a) Yes.

T (B} Comcs of the Report have been
- nlp:plhﬂ to the Parliament Library.

MﬁNoﬂulyHALTude Unions

. 2514 SHRI M.S.SIVASAMY : Will
. the Minister of LABOUR AND REHABI-
- LITATTON be pleased to state :

7 (a) whether the representatives of all
" the recognised Trade Unions of HAL comp-
.'-'_.lu in the country gave strike notice to the
' mmxmuts duriu thn month of July;

”m -mm lhe talks between the
-mmm th mmmem ‘had ruled

J(g,-} if’go, ke nature ef the talh heid
l!a', mpl teken by Gommut in i

:--mawmnmm mm féﬂl
._,__.mm:-mum eing div o\ Bengle-

KAR). (a) to (c) : The matter falls in the
State sphere.

Supply of Food to ﬁlnsh Desh

2515. SHRI C.K. JAFFER SHARIEF :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total gnantity of wheat supplied
to the Government of Bungladesh afer the
recent Indo-Puk War;

(b) the terms and conditions of the
supplies made; and

(c) the quantity of other foodgrains
supplied to Bangladesh by our Government
since May, 1971 and the cost and the terms
and conditions of such supplies 7

THE DEPUTY MI’NISTER IN THE
MINISTRY  OF EXTERNAL AFFA(RS
{SHRI SURENDRA PAL SINGH) (a) lnd
(b) : 6,50,000 tonnes of wheat have. already
been delivered to Bargladesh as a grant, An
additional quantity of 50,000 toanes of
wheat is being supplied at the instance of
UNROD on payment by them in due course.
Delivery of these additional supplies is e3-
pected to be completed b_r 25th Amt,im. s

te)swm mm of -tice "valued R

_ approximately Rs. 11.24. crores: hiave dewn

supplicd. . on s grant - basis. furthemrc
8ifts of rice from internationaksenroes schich
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Inde-Soviet Joint Commission

2516 SHRI C K. JAFFER SHARIEF :
W 1l the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the terms of reference of the propo-
sed Indo-Soviet Joint Cemmission; and

{b) whether 1t has sirce be'n «ct up ?

THFE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AEFAIRS
(SHRI SURFNDRA PAL SINGH) (a) The
terms of reference of the proposed Indo-
Soviet Joint Commaission are snill being nego-
tiaied between the two Government,

(b) The Commission will be established
when the agieement 18 finalised

Stringent measures for implementation
of Coal Wage Board Recommendations

2517 SHRI C K JAFFER SHARIEF -
Wil the Minmister of LABOUR AND REHA-
BILITATION be plcased to state :

(a) whether Government have decided to
take drastic measures against the coal mine
owners who have failed to implement the
payment of wage board sca'e, and

(b) if so, the measures decided to be
taken ?

THE MINISTER OF LABOUR AND
REHABILITATION SHRI R K KHADIL-
KAR): (a)ani(b) Yes. Government are
considering propo.als to secure imp'ementa-
tion of the recommendations.

Publishing of pamphiets In “Guide to Careers”
series in Regional Languages

2518. SHRIT S LAKSHMANAN : will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether he pemphiets in the “Guides

to Careers® series are being published
in the regionst languages of the country;
and

(o) if o0, how mady publications have

SRAVANA 26, 18%4 (S4KA)
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been published and in what regional
languages ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR); (a) Yes, by some of the States.

(b)

Regional langunge  No, of Publi-

catiors
Gujarati . 13
Malayalam 2
Marathi - 30
Tam1 - 65
Pujab 16
(being
published)

————— e ———

In addition, the States of West Bengal,
Assam and Orissa have also taken up the
translation of these publhications into Bengal,
Assamese and Oriya respectively.

Most of the pamphlets 1n the *Guide to
Careers’ series have also been publised 1n
Hindi by the Die¢torate General of Employ-
meni and Tramning.

Study tours, fellowships and vocational
training by officials abroad

2519. SHRI T. S. LAKSHMANAN : W 1l
the Minister of LABOUR AND REHA-.
BILITATION be pleased to state :

(a) the name, designation and location
of two State Government officials who went
on a studv tour to the U S.A. sponsored by
the USAID;

(b) the name, designation and lozatioco
of four Training Officers of C T Is. wha
availed of the fellowships under the Labo ir

M nistry’s training Programme iIn the USA
for six months;

(c) the name, desigha it n and location of
two officers who were deputed abioad on
fellowships for a period of three months
under the Project for National Apprentice-
shipy adid !



Wm M

‘of the Staté Gosernment cfticer and also
__that of the two Officers of D.G.E. & T. who
. /wene deputed to Japan under Colombo Plan
j_wmmmmtnmm? :

by E THE MINISTER OF LABOUR AND

it REHABILITATJON (SHRI R.K.KHADIL-
7 “KAR} 1.(8) to(d). The requ'red information
7 is'glven in the statement attached.

" Statement

; 'lnfom;ion relating to the years 1971
o -'Ind.'lin} is as follows :—

(n) 1. Shri B.B. Patra, Deputy Director
" of Industries, Government of Orissa

. Cuttack.

2. Shri R.P. Sen Gupta, Director of
Industries, Government of Tripura,

. Agartala,

" (b) 1. Shri K.E. Balakrishnan, Training
.. Officet, Central Training Institute
for Instructors, Madras.

2 Shri P. D. Choudhuri, Training
* Officer, Central Training Institute
. for Instructors, Madras.

- _.3____5)"-1 K.S. Arora, .Trlining Officer,
. .Central Training Institate for
. Imstructors. Kanpur,

" 4. Shri H.N. Ahuja, Training Officer,
- Cenwral Training Institute  for
e _.",Wors, Ludhiana.

¢ S!:n R.'C. Srivastava, Training
i Officer,

;Bincior of Appremiceshxp Training,

Kanw

';i R:M. Sinha, Technical Officer,

Apprcuﬁxship Trlinin;, Kmpur

: G D. Qlim, Insp«:loz of
Tﬂvudm

2..&11 v. ksrnhurmr,:ﬁ_

'l.(d)'lhenmn duiemmm ml ioutlon o

office of the Regional’

©fice of the Regional Director of

: "rpinim, Goverament of | Kenh,

Omeer, Dmctonu Gmdaf Em- ;
.p oym nnd "muuiu. New De!hi

3. Shri 8 A Xelkar, Senior :nmuctor,':'
Central Training lInstitute  for
Instructors, ._Brmibay. ' o

Officials seat abroad to render Technical
Am

2520. SHR]I T. S. LAKSHMANAN : W;Il'
the Minister of . LABOUR AND REHABI-
LITATION be pleased to state :

(a) the names and designation of the
officers whose services were placed at the
disposal of the 1. L. O. Expert. Manpower
Planning and 1.L.Q. High Level Inter Agency
Employment Mission in Iran to render
technical assistance;

(b) the name and designations of the
senior Officers deputed to Singapore under
the Colombo Plan and the Five Junior
Officers deputed. to Malays'a to render tech-
nical -assistance; and

(c) the names and designations of officers
who attended the Regional Seminar in
Bungkok in January, 1971 the seminar in
Berlin on the 18th March, 1971 and the 4th
Colloquium on Technical Education and
Training in Manila ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) (i) Shri K.B. Sharma, Director oi.

- Employment Exchanges, Directo-
rate General of Employment &
Training, WNew "Delhi (Since
retired:. it

(ii) Shri P. Sengupta, Deputy Direc- -
tor of Employment Exchanges,

Directorate General of Employ- ,

ment ard Trninint. Nw Be!hi

) Shei BN, Guh ahm himjpll. e
et Central 'Ihlniu lmtmm -for
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Shri S C. Paul, Junior instructor, Central Traiaing )
Institute for Instructors, Calcutta.

Shri D. Thomas Sellaraj, Senior Master, Tentral
Training Iastitute for Instructors, Hyderabad.

Shri K. Yasudevan Neo'r, Supervisory Instructor,
Government of Keiala, Trivandrum. |

Shri D. N. Chakravarty, Supervisor Instructor,
Industrial Traming I stitute (Delhi Administration)

Pusa, New Delhi,

Shri H D. Manocha, Supervisor
Industrial Training Institute (Dcihi Administrauon,

Shahadara, Delhi.

(c):
1971.

Seminar in Berlin in March, 1971.

4th Colloquium on Techmcal Education

and Training in Manila 1n

1971.

Regional Seminar in Bangkong i» January,']

Dceputed to Malaysia
under the Indian
% Technical and Econo-
mic Cooperation
Programne.

{
Instructor,

4

Shrn Ishwar Chandra, Director
General of Emp'oyment and
| Training and Joint Secretary
J to the Government of India.

Col. S G. Pendse, Director of
Training, Directorate General
of Employment and Training,

March,

e —

Address by Sccretary, Ministrv of External
Affairs regarding Simla Agreement

2521. SHRI SAMAR GUHA : Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(@) whether the Secretary of the
Ministry of External Affairs recently
addressed a public gathering at the Indma
International Centre on Simla Agreement;

(b) whether in that mecting he said
that what leaders of Pakistan said were not
important but what they did were of con-
cern for us,

(¢) whether this is the official view of
Government; and

(d) whether the Secretary of the Minls-
* try of External Affairs had been given
permission to address a public gathering ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{(SHR1 SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c), Foreign Sccretary was
asked whether Prosident Bhutto’s words
could be relied upon and whether be would
faithfully implement the Simia Agreement.

New Detht _

i gy

The Foreign Secretary had replied that the
Simla Agreement was a so'emn agreement
signed by the Heads of two sovereign
governments and not by two individuals,
He had also stated that the success of the
Agreement would depend upon the spirt
and the manner tn which the provisions of
it were implemented and that Pakistan
should be judged by her deeds rather than
by the utterances in the Pakistan WNational
Assembly. This is also the official view of
the Government.

(d) Yes, Sir.

Deposits of Bauxite Ores In Chhotanagpur

2523, KUMARI KAMLA KUMARI :
Will the Minister of STEEL AND MINES
be pleased to state : '

(a) whcther deposits of bauxite ores
are available in heavy quantity in Chhota-
nagpur; and

(b) if 30, whether survey report of the
Chhotanagpur regarding bapxite ores will
be laid on the Tabie of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) 1 (1) and (b).
Large deposits of bauxite are available in
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Rancht and Palamau districts of Chhota-
nagpur Divislon of Bihar. The Geological
Survey of Indma had carried out a prelimi-
nary assessment of the Bauxite deposits of
Chhotanagpur arca of Bihar in 194347 and
results of survey have been published in
GS[ Memoir Volume No 85 (1958) and m
GSI Balletin No 25(1965). The detailed
exploration of bauxite deposits have been
taken up 1n three deposits 1n  Ranchi
district smace 19 9 and a preliminary survey
n the Jamirapat area m South Western
part of Palamau district. The work 18 In
progress and reports will be prepared after
exploration 1s completed.

Violation of Provident Fund rule by big
Business Houses

KUMARI KAMLA KUMARI.
RE-

2524,
Will the Minister of LABOUR AND
HABILITATION be pleased to state :

(@) whether Government propose lo
appoint a Commuttee of Members ot Parliu-
ment to examine all the concerns of Sahu
Jamn, Tata, Birla Industries and all concerns
of 20 Big Business Houses to see whether
they have not violated the Rules of Provi-
dent Fund, and

(b) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) : (a) The Provident Fund Authori-
ties have reported that there s no such
proposal under considerauon

(&) No circumstances justifying consti-
tution, of 8 Committee have been brought
to the motice of Provident Fund Avthon

iy,
Ewmployment and Unemployment in Bihar

2525. KUMARI KAMLA KUMARI :
Will the Minmter of LABOUR AND RE.
HABILITATION be pleased to state :

(a) the tofal working population of
Bihar whe are either in Government service
and semsl-Government Service under Central
and State Governments; and

AUGUST 17, 1972
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(b) the total number of unemployed
persons registered with the empioyment
exchanges ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) The available information 1s
given in the statement attached,

(b) The number of job scekers (not all
neccessarily unemployed) on the live register
of the Employment Bichanges in Bihar as
on 30th June 1972 was 5,456,033,

Statement

(@) According to the nformalion
oollected through the Emp'oyment Market
Information programme of the Directorate
General of Employment and Tramming the
number of persons employed in Government
service and semi-Government  Service
(Central and State) in Bihar was as under .

— - — p——— —

Number of pervons
employed
(in thousands)

as on 3lst December

Sector

— e ——

1971 (P)
Central Government 1917
State Govern nent 266.9
Quasi Government* 245 3
Local Bodies 1544
Total : 858.3

Hostels for Central and Regional
Labour Institutes

2526, SHR1 BANAMALI PATNAIK :
Wil the Minster of LABOUR AND
EHABILITATION be pleased to state :

(a) whether Hostels were constructed
for the Central and Regiona! Labour Insti
tutes at Bombay, Csicutta, Madras apd
Kanpur under veiy ambitious plan projects;

“T@),_ Provikional.
* Quasi-Government
esrablislunents.

establishments comprise both Central-f,uasi and State-Quyni
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(R whether tima homh are hmﬂy-

'-_bemxuud!ok mntofmmuhr planned
' pﬂ:rgrlwic for mmlng if 50, “whether any
- steps have been taken to fix any responsis
- bility :for incurring such unmecessary and
infructuous expenditure;

{¢) whether there are any plans under
wh'ch either these hostels are fully used and
put to profitable plans or simply sold to
. public to feich market prices; and

{d) the total expenditure incurred so
far for construction, ma‘ntenance and other
equipments and the amount so far recovered
as rents ?

SRAVANA 26. 189‘ (SJIAB

'!'HB MINISTER OF LABOUR ANDI :
REHABILITATION (SHRI R, K. KHADIL. .

- KAR): (a) to (c). ‘Hostels for the Central

Labour Institute,  Bombay and the three
‘Regional Labour Institutes at Calcutta,
Madras and Kanpur have been constructed
under Plan schemes to provide residential
facilities to the participants of trainiog
programmes,
being organised by these instiiu es. These
hostels are being utilised by the participaats -
of training programmes, etc. and efforts
are becing made to arrange more residential
programmes to ensure better -utilisation of
the hostels. As such the questions of fixing
responsibilities for incurring expenditure
on their construction or their being sold to
public do not arise at present.

(d)
Construction Cost of Rent realised
Cost Furnishing  {up-to-date)
(i) Hostel attached $,35,000 1,18,000 6,191 (From
to the Central (Upto March 1972
Labour June 1972) to date).
Institute,
Bombay.
(ii) Hostel attached 500,000 39,000 Rs.1532
to the Regional {appx.)
Labour Institute,
Calcurta.
(iii) Hostel attached 5,00,000 46,500 30,287
to the Regional (appx.)
Labour Institute,
Madras.
(iv) Hostel attached 5,00,000 26,000 Rs. 2400
to the Regional (appx.) .

Labour Institute,
Kanpur.

" Trained Central Industrisl Relations
Mkhluq amuu on deputation

: 'zszw SHRI BANAMALI PATNAIK:
© Will the Minister of LABOUR AND
: ._REHABNTA'HON be piuwd 0 state:

_ m mmmm ‘Has teen mani-fold
immnln e ftrength of the ‘Industrihl

Machinery during the last ten = 1

. {b) whether a large numher of C I. R
M. Officers have had thé privilege of under- '
going various trainings ingide - the country'
as well as uhroad.

(c) whether a number of such trained ls

- well as untrained officers have gone on ..

deputations, if 83, ‘the - number of ' persons

'onuemmioumdm extent to which itis

advisable 1 dllow such depum.m Beyond

rrm :lmwr: 154

seminars, conferences, -eic.

& oertain poltit say ten por cent d‘qu "I




“are wowlrmahmd hy thnc 1.R. M.

- THE'MINISTER ‘OF LABOUR AND
" “REHABILITATION {SHRI R. K. KHADIL-
' KAR)-#(a) Counsistent with the increase in
" work load there has been expansion in the
‘" “strength of Central Industrial Relations
i Machrury during the last ten years;

i {b) Omcors of Central Industrial Rela-
Coms u_uns Machinery along with other officers
i " are considered and deputed for training both
-..."..inside and also outside the country, as and

: wbenneccsury

(c) and (d) . Twentyone Central Indus-

. 1rial Relations Machinery Officers constitu.
" ting 1024% of the cadre strength of the
Central Industrial Relations Machinery are

- on deputation to ex-cadre posts under the
Government or Public Sector Undertakings.
The services of the Central Industrial

" Re'ations Machinery Officers are properly
utitised.

Transfers in Central Industrial Relations
Machinery

- 25°8. SHRI BANAMALI PATNAIK :
- Will the Minister of LABOUR AND RE-
HABILITATION be pleased jo state :

(a) whether Officers of the Central

- . Industrial Relations Machinery are generally

" . posted at one place for a definite term of
" three years;

. "(b) - whether there is no uniformity in
-this repard and a number of Officers are
-, posted in Delhi for more than three to five
’.j.,'mu;-lnd"

{c} the number of Officers who have
n.ﬂt 80 far been posted - outside Delhi even
Iprn short spell of three years and the
steps taken to ensure that there is some
apiformity st all levels for some time ?

_'THE MINISTER OF LABOUR AND
" REMABILITATION (SHRI R K. KHADIL-

KAR) : (l)Theﬂddoﬂlcenofthe Ccnlr-ll'

dndustsial Relstions Machinery dre . nor-

-"--"."'nmily kept al one place for abom:hm

S pelrs;

_ take: wenm thatatwiqcsofsnch oﬁqers '

- activities and reduce overlappings and dupti-
ution IIf WWR hl 'NP P’ '

m(c; H‘lo.thsmm envhaad toom- |

{b} Thq practm refcmd %0
abow would - strictly . not  be tppllcnbie.
to the Officers posted ‘in Chief Labour -
Commissioner’s. . Hudquarms Oﬁce. Haw '
Delhi; . : Ky

. (¢) Two, Both thm oﬁoers are poned
in Chief . Labour Commminneu Head-
quarters Office.

Appolatments and promotions in Ministry
of Labour and Rehabilitation in
public interest

2529. SHRI BANAMALI PATNAIK :
Will the Minister of LABOUR AND . RE-
HABILITATION be pleased to state :

(a) whether a number of ad hoc
anpointments and promotions have been
made in various offices und:r the Ministry
to meet the public Interest and by passing
the normal rules of appointments and pro-
motions; and

(b) the positive steps being taken to
reduce such cases of ad hec appointments
and promotions and thus to reduce dis-
contentment among the staff so adversely
affected ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR): (a) and (b). The required infor-
mation for the period from 1.7.71 to 30.6.72
is being collected and will be laid on the
Table of Sabha in due course.

Merger of Research Units In Department
of Labour and Employment

2520. SHRIP. VENKTASUBBAIAH :
Will the Minister of LABOUR AND RE-

'HABILITATION be pieased to state :-

(s) whetber the Department .of Labour

and Employment and its various Attached

and Subordinste Offices have established
Research Units, if %0, tbc pumou af the
Labour Dumm #

M) whmw thu duhbimy m‘ mrﬁn:
various research units to coordinate their

“'“‘u‘"‘ it

;;weumil hmmm‘!
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THE MIMNISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (8) to (¢). The Labour Bureau is
mainly engaged fa the collection and compi-
lation of labour statistics and other related
studies covering working conditions, wages,
industrial disputes etc. Some of the oth-r
organisations under the department also
from time to time take up studies of prob-
lems relevant to their fields of competence,
Care is taken to ensure that there is no
overlapping or duplication of effort.

Industrial Relations Machinery

2 31. SHRI P. VENKTASUBBAIAH :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the State Industrial Rela-
tiuns Machinery is handling a number of
mdustrial disputes in the State sphere and
the work is being done quite competently;

(b) whether the same machiner is
capable of handling the matters falling in
the Central sphere; if so, the necessity of
maintaining two sets of Industrial Labour
Machineries;

(c) whether the existence of two sepa-
rate machineries does cause over Japping of
j risdiction under certain labour laws and
the machineries can be merged to obtain all
economies and for umformity of enforce-
ment; and

(d) whether the Central Government
has obtained the views of the States in the
matter; if so, with what result ?

THE MINISTER OF LABOUR AND
REHABI ITATION (SHRI R K. KHADIL-

KAR) : (a) Yes;
(b) No, Sir;

(c) and (d). There is no overlapping of
jurisdiction in the two apberes. This was
examined at length by the Naticnai Commi-
wsion on Labour and they have pot recom-
mended the merger of the two  machinesies.
As a result, the question of copsulting the
State Go\ernments oo this matter does pot
atise, . .

BRAVANA 26, 18%4 (SAKA)
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Indien Institute of Labour Studies

2532. SHRIP. VENKATASUBBAIAH :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased (o state :

(a) w'ether the Indian In<titute of
Labour Studies has been in existence for
more than cight years providing training
facilities to the persoms in the field of
labour; if 50, the number of persons trained
and the expenditure incurred so far on run-
ning the institute;

(b) whether services of field officers
without adequate academic qualifications
and experience have been utilized to impart
training and no teaching faculty has emerged
out of the working of the institute for the
last cight years so far; and

() whether Government propose to
undertake proper evaluation of the working
of the present Institute before elevating it
to the proposed National Labour Institute
as no critical study or proper evaluation of
the working of the Institute has been done
so far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) The indian Institute of Labour
Studies (formerly the Central Institute for
Training in Industrial Relations’ has been
in existence for nearly 8 years. 628 officers
have been trained in the Institute und an
expenditure of Rs. 22,06,542/- has been
incurred in the running of the Iastitute
uptil 30.4.1972; ’

(b) Services of the officers of the
Industrial Relations Machimnery with ade-
quate field experience m labour adminis-
tration are utilised for imparting training in
the Institute. This is in keeping with its
function, i.c. imparting in service tra ning;

(c) The Institute is not being conver-
ted into the National Labcur Institute. 1t
will only be suitably merged wi‘h i,

National Labour Institute

mgé % P. VENKATASURBIALY :
Wil Minister of R AND
TR & s
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. (l) whetherﬂw N’Iﬂmﬂ I.Ibmlr Insti-
tute is being set up as an mtonomous body,

' 'if “so, . ‘the mm purpoae of the propoced
.msmme' '

L {b) whcther ﬂmre are a!mdy a number

of well organise institutions in the country

. to.cater to the needs ‘proposed to be served
by the said institute; and

. {e) if so, whether 'Government propose
ta pool the existing resources in public as
well as private sections to run the National
"Labour Institute instead of sta.ting an
“absolutely new institute ?

THE ~ MINISTER OF LABOUR
AND REHABILITATION (SHRI R. K.
KHADILKAR) (a): The National Labour
Institute has been registered as a Society
under the Societies Registration Act with a
view to providing for education, fraining,
Study and research in labour subjects.

(b) and (c). There is no well-o-gani:ed
Institution in the country which caters to

~all the needs and objects to be served by -

this Institute. The Institute will jnter alia
ccllaborate with other institutions interes-
ted in similar objects and will also promote
and coordinate research through its own or
other agencies, including Universities and
other institutions of standing.

Recommndation of Committéee on Automa-
tion that no Comupters shouid beinsta-
lled except by Agreement

2534. SHRI INDRAJIT GUPTA : Will
the Minister of LABOUR AND REHABI-
LITATION be pieased to state :

(a) when Government propose to take

" -a.decision on the recommendations of the
. Dandekar Committee regarding computeri-
i setidn end automation;

(b) whe!herlheComittee has unani-
o nmmly made a recommendation that no

- computer should be installed except by
nwmmxt. md

-"-"fc) i 80, mther Govemmem has

their- mputoﬂu
;mt uwa M d.addon?

AUGUST 11 mz

_iﬂ\rund atl ﬁpﬁhym not to pmowd w’ith_ _
" plany au Gwem

: THE MMIS‘TER OF ‘I..AWUR AND
REHABILITATION (SRII! RK. KHADLI- :
KAR) @ (a) to (c). The Committee has.
recommended that —*‘ail use of computers
by commercial and industrial ' establish-
mentes, whether by resort to the computer
centre facilities or by installation of in-
house computers should be subject to a prior
agreement with the workers.” The Report is
under examination by the Government. Pen-
ding Government decision on the recomm-
endations, the model Agreement to guide
employers on Rationlaisation, stipulating -
prior consultation with the wunion«. will
operate.

Requirements of Iron and Steel in
States

2535. SHRI P NARASIMHA REDDY :
Will the Minister of STEEL. AND MINES
be pieased to state :

{a) to what extent the current year's
requirements of iron and steel is being made
available vo the d:fferent States;

(b) whether there has been a dispropor-
tionately heavy curtailment in supplies to
Andhra Pradesh; and

{(c) if so, the steps being taken to meet
the full requi-ements of the different States ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL = AND MINES
(SHRI SHAHNAWAZ KHAN) : (a)and
{b). Under the present distribution system
there are no statewise allocations of
iron and steel. Allocations of Steel- are
regulated by the Steel Priority Committee -
after taking into account the end wuse for
which steel is required, the .availabiky.
and competing demands. In view of this the .
question of curtailment in supplies to
Andhra Pradesh does not arise, '

{©) Does not a.riu.

Sﬂﬂuwdam Trou rh-p
amm

2838, _smu P, NARASIMHA :u:nmr

i the mnmq of STEEL AND. MINES
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(I!) whetlur in viewofﬂlﬂ& mvinznhor-

tm of iron and stee], Government prdpose '

‘to expedite: thla proposal" et

" THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
{b). The question presumably refers to the
proposal of the Andhra Pradesh Industial
Development Corporation to sct up a Demo
nstration Plant at Khammim for the
production of 30000 tonnes of Sron‘e iron
per annum. This is under consideration.

Aerial Survey of led Rock

2517, SHRI HARI K\SHORE SINGH :
Will the Minister of STEEL AND MINES
be pleased to s'ate :

(a) the achievement so far made in
regard 10 the operating of hard rock in the
country; and

(b) whether Government propose to
undertake any aerial survey with the colla-
boration of som= foreign country and if so,
the name of such foreign couniry and the
terms thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN):(s) The
ground follow up work carried out on the
acroanomaly intercepts thrown up by
‘Operation Ha:drock’ have resulted in the
emergence of two copper prospects in Raja-
sthan and onec in Bihar and two prospects
of lead zr¢ mine-alisation one each in
Rajasthan and Andhra Pradesh. Detailed

investiations are in progress to assess

their commercial posibilities.

{h) Auotber programme cf multi ins-
"mmum -airborne  geophysical surveys was
" Janched in . June, 1971, in :olhbmt on
“ with BUREAU DE RECHERCHES GEOLO-

GIQUES AND MINIERES, (BRGM), Paris,

© a French Government organisati a . Under
“‘this 'programme, selocted areas In ~Rajes-

* itiam; :\Onjerat, - Madbys . Pradesh, . Maba-
_fndﬂu mﬂ__ HM!'G m cnve'od. aggres

mmm mﬁ. wu ﬁsa.m |
-up 1mn~m"phmin Andhn Pwinsh. :

smmm m.

peatly 143,000 line . km. The sumyhuf”--
jut been comp'eted md ground - follow up -

- work will commence 'shortly. There s no-

proposal befoe the Government at present,

‘for any other aerial surwy in wihbumm L

with any- foret:n counuy.
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m 'SHRI B.V. NAIK : Will the
"'_'-'."-Minurgr of LABOUR AND REHABILI-
= 'I‘ATEON !n plumd 10 state ¢

o (,n) whezher Government are aware of
miprmim like jobbery which are ram.
mt in organised sectors of employment
“ . like schools,’ colleges mdwonomuc bodies
ot ke co-op:rltrm,

. " (b): whether any investigation has been
. made .or caused by Government into the
i ‘malpractices in regard wemalnymem inclu-
RS dmg mru:tmt .

'_=;.;.J(cl -the steps  Government  propose to
©‘take’ to rationalise these procedures to
" afford equality. of opportunity for all the
© . citizens in the cmm-nd to preveat such
mnlpm:t ces; and _

(ﬂ} ‘whether any investigation team is

) AUGUST!‘! mz 3

' necmury

- MINISTER OF mawnf --
aamau.rmnox (SHRUR.KKHADIL,

ﬁi Y 5*:1'@!1&'-‘!-'_ KAl}{l)NOHm.wﬂcwhpldm_,

relatiagto employment ‘under- Governtment
are Jooked hno and lbtcan Wﬂ M

‘)0 @. Donor ariw

Period of \nlﬂn( torgettlu
wlw-ul after registra-
tions with Employment -

2541. SHRI B. V. NAIK ; will-
Minister of LABOUR AND REHABILI-
TATION be pieased 1o sta'e:

the

years that an

; (a) the average number of
on the

uncmployed persol has to wait

" register of District Employment Exchange

before he finds a job; and

(b) whether this waiting period has been
lengthening or shortening in the past three
years 2

THE MINISTER OF LABOUR AND
REHABILITATION (SHKIR. K. KHADIL-
KAR) : (a) and (b). The information sought
for is not available. However, the available
information relating to the numbers and
period for which job seekers have been on
the Live Register of the Emp'oyment

md to be appointed in thls connec- Exchanges is given in  the statement
m__'*' attached.
- Statement

Number on Live Register nccordin to period
(as at the end of September of each year)

1 year cr 2 years Jyeas I T
more but or more _or more. .
less than but less o
2 years. than
3 years.
2 3 4 5 . @
21,01,580 7,28,471 3,46,084 2,49,123 ©34,28,258
¥ 36.7'9.430 _!1.44.3!'3 B} 3.78,038 . 527,482 o,s,m |

Al
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30th Report of Committee on Review of
Rebsbilitation Work In West Beogal

25¢22. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

{a) whether the Committee on Review
of Rehabilitation Work in west Bengal in
its 10th Report has proposed that the
Central Government should give special
assistance for developing fish ng areas in
West Bengal tor the benefit of the partia'ly
rehabilitated displaced persons from former
East Pakistan; and

(b) if 5o, the action 3o far taken by
Government 1o implement the proposal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR) (a) Yes, Sir

(b)Y The report 18 being exammed in
consultation with thc authorities concerned.

Consultation of Geologists and Hydro-Geolo-
giste rexarding transfer of Functions
of Geological Survey of India

2543 SHRI PRIYA RANJAN DAS
MUNSI : Wil  the Minister of STEEL
AND MINES be pleased to state :

(a) whether Government consulted the
Geologists and Hydro-Geologists while
taking a final decision to transfer some of
the important functions of the Geological
Survey of India, Calcutta, to other bodics,
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) and
(b). The Geologitts and the Hydro-geolo-
gists of the Geological Survey of India
wero not consulted before taking the decision
10 trapsfer the Ground Water Division to
the Central Ground Waser Board and to
set up & Miners!l Esplordtion Corporation in
the Public Sector.,

I b s ra ocricgirpsy
sioy e Geologicnl Sorvey ph, Jodis 40 08

r
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to make it more efficient in the discharge of
its  functions, The  Commuttee
on Orgsnisation of Scientific Research
(COSR) examined the activities, functions
and arganisational structwre of Geplogicat
Survey of India and made certain recommen-
dations n this regard. These recommen la-
tons which were subsequently considered
by the Commitiee on Science and Techno-
logy, became the bass for the Government
decision to merge the Ground Water Wing
of Geological Survey of India with the
Central Ground Water Board of the Minist.
ry of Agriculture and to set up a Mineral
Exploration Corporation 1n the public
sector to undertake the work of detailed
exploration of minerals in the country.

Printing of Geological maps of India
in Hyderabad

2544 SHRI PRIYA RANJAN DAS
MUNSI be pleased to state

(a) whether the printing of Geological
Maps of India is proposed to be done n
Hyderabad while the Cartographic Section
of Geological Survey of India will remain
in Calcutta and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINgS
(SHRI SHAHNAWAZ KHAN) : (a) Yes,
SII'.

(b) The decision to locate the printing
press at Hyderabad was taken after exami-
ning all the reievant factors the most
important of which bemg the facihy to
have mutual consultation with the Survey
of India Press located there.

Coliow-UP action taken after Lusaka
Conference

2545. SHR1 DINESH SINGH. Wil
the Mimister of EXTERNAL AFFAIRS
be pleased W state ;

(a) whether the Heads of Goveraments
and Heads of States meeting of non-aligned
coumtries held in  Lusaka required any
tollow-pp action; and

« {B)yif 09, whit followwp has been dore
by {ngia so far 1



-"-*_'-.'mms'my . OF “EXTERNAL
UAPFAIRS  (SHRI SURB\IDRA PAL
. SINGH) (2) rouow-up action was in general
called for in the Declaration of Peace,

C o In ce, Development, Cooperation
. and Democratization of  International

Rﬂuxims adopted at Lusaka. Similar action

' “Wa3 a'so envisaged in the Lusaka Declarati-

..~ on ‘on Non-alignment and Econom'c prog-
"’ yéss, the Statement on the United Nations,
"' the General Resolution on Decolonization,
" the Resolution on Namibia, the Declaration

" ‘on Disarmament, etc.

“ (b) ‘Efforts have been made by India to
‘reflect the consensus arrived at In Lusaka
in the various international forums in which

- . she perticipates.

feeot & wresTt Hene T wHwTd
. wiwen fafe &1 Ry 7 w1 WA
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7 of service

SHRI SOMCHAND SOMNKJ
winl. thc ‘Miniater

: nﬁimnarmn be pluud tostate :

;m am

. &UGUST l? 1972

m nsnmr Mmis‘rm INTHE
this demand 1

of LABOUR AND

i Misies held in 1966 have ot 8o far taiken
:;:"mmwduwnd havs not mi‘m

(b if 50, the mclion ot Gohrnw m'-'__ __

THE MIN]STER OF LABOUR AND
REHABILITATION (SHRI R. - K
KHADILKAR) : (8) The National Labour
Organisation, Ahmedabad has represented
that Provident Fund accumulations might
be paid to the members of the Employees.
Provident Fund after 20 years of service
and members secking repayment might also
be allowed to continue as members without
any qualifying period.

(b) The proposal is under consideration.

Bonus Demand by Municipal Corporation
Employees

2549. SHRI SOMCHAND SOLANKI :
Will the Minister of = LABOUR AND
REHABILITATION be pleased to state :

(a) whether Government are of the fact
that the employees in the administrition of
Municipal Corporation and Lo:al Self-
Government have raised demand for borus
schems, for workers as in the textiles anl
other factories; and

{b) the reaction of Government to give
bouus to such employees ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K.
KHADILKAR) : (a) Some demands to. this
effect have come to the notice of Govern-
ment,

(t) Government have ne imemi;m'.at
present of amending the Payment of Bonus
Act to cover these employees. .

lmplemuonofllwamm
ofsmmum; N
- hMlnu :

-2560. SHRI R. N. smnm wm._}' o
the Minisiter of LABOUR AND REHA.

BILITATION be.plessed 1o state: . -

C{w) wimhu- “derthin uwmmiltﬂm
made in the ‘Second'Confererice oh Safety
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(c) the reasons for delay snd the dates
by which each one of them i3 likely to be
imp’emented; and

(d) the steps proposed to be taken in
the matter 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR): (a) to (d). A statement giving the
information is laid on the Table of the

House. [Pluced in Library See No. LT—
3409/72)
Registered members of Coal
Mines Provideat Fund
2551. SHRI R. N. SHARMA : will

the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the numb r of registered members
of the Coal Mines Provident Fund as on the

31st Dcecember, 1971;
(b) the number of live members;

(c) the reasons for difference in the
two numbers: and

(d) the steps taken by Government tn
increase the number of live members and
the outcome thercol?

THE MINISTER OF LABOUR AND
REHABILITATIO ¥ (SHRI R.K. KHADIL-
KAR): The Coal Mmes Provident Fuad
authoritics have repuried as under;—

(2) 13,19,918.
(b) 3,70,590.

(c¢) The registered membership denotes
the total number of workers enrolled a3
members of Fund excluding those who have
already withdrawn their provident fund,
whereas the live membership denotes the
number of members who have been actually
contributing during the" currency period.
Reasons for the difference between the two
figures ace as follows 1—

(i} Mombers who have ceased to be
oyed and who have claimed
r sefurid But' hose oln:?t;:
34l pepding -gee included in
membership

registered but not in
the tive axinibefship ;
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(i) Members who have ceased to be
employed but have not so far
claimed refund of their provident
fund are included in the registered
meémbership but not in the live
membership ;

(iii) An o'd member who, on transfer to
another coal mine does not dis.
close his previous membership is
aliotted 2 fresh account number
and is treated as a new member.
The registered membership etc.
includes such duplicate/triplicatc
account numbers of some of the
live members.

(d) 1. The following steps have bzen
taken to increass live membership of the
Fund :—

(1) Special investigation in coal mines
where membership of the fund ss
disproportionately low in compar-
son to their respective employ-
ment strength has been taken upto
detect evasion in the matter of
earolment of new memb- rs.

(1) Inspectors of the Coal Mines Pro-
vident Fund have been notified as
Inspeetors for the purposes of
section 48 of the Indian Mines Act,
1952 so that they may exercise
more thorough checks over atten.
dance records to prevent evasions
in enrolment.

(iii) A suggestion made by the Adm:-
nistrative Reforms Department that
the qualiifying period of 4%/60 days
shouid be counted from the date
@ person jomns colirery service for
the first time and shopld be deemed
to have completed at the end of
the month in which the total atten-
dance ri the pre.cribed fevel
is under ion.

2. Asa result ¥ steps already taken,
live membership of the Fum is increasing.

Leave'and Finsebib! sesiztance to
Sick Coak Miners

" zssz.gmu. m%wm the
¥ 4 -A “’LI.
TE‘H% be to state ;



_._-.h) wlmbn GW«Mt !mre mde

. if uﬁ. !he ﬂmm:ia] assistance given ?

S yaE mnmap LABOUR AND
.. REHABILITATION (SHRI R.K. KHADIL-
" <. KAR) 't '(8) Pneumoconiosis and silicosis
"'thnm! diseases. No special leave
e, wi:h ‘wages is allowed under Mines Act for
S Areatment. However, annual leave with
"1 wages, as admissible, can be availed of for
'._ﬂlﬁpurpowuwell

M) No. Miners affected byth:se direa-
mm however, entitled to free treatment
. Trom the Hospitals of the Mines Labour
: Wolftn Fmd Organisations.

' (r.:j Does not arise.
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Grievances of Trade Apprentices

2585. SHRI INDRAJIT GUPTA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state

(a) whether Government are aware of
the genuine gricvances of Trade Apprenti-
ccs on the score of nonabeorption in
vegufar emplovment after comoletion of
heir apprenticeship periods, inadequacy of
stipends. and irregularity m payment of
stipends;

(b) whether 1n view of the acute unem-
ployment sttuation, Government propose to
ensurc job opportunities for such tra'ned
apprentices; and

(c) whether the Apprenticeship Act is
going to be amended to improve the condi-
tions of the trawmnees ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K. KHADIL-
KAR) : (a) and (b). Under the Appren.
tices Act, 1961, 1t 15 not obligatory on the
part of the employer to offer employment
to the apprentices on completion of app en-
liceship traimag. However, majonty of the
successful apprentices find jobs after comp-
Jetion of trainmng though not mecessarily ail
in the samec establishment in which they
have boen trained. It is expected that the
number of job opportunities will Increase
substantially as a result of the implementa-
tion of the developnient schemes under the
Fourth Plan and the special employment
srogramynes started since 1970-71,

The question of sucrease in the
rates of stipend was conuidered and the
ame have boen increased by Re. 20}-p. m.
in all gases in August, 1971. No complaints
of inadoquacy of stipends have boen roecived
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(¢) It 15 proposed 10 amend the Appren-
tices Act, 1961 so aste bring within
its purview enginecring graduales and dip
loma holders, to pravids reservation of
training places for Schequled Caste and
Scheduled Trabe candidates and to remove
cettain practical difficulties faced in the
actuil implementation of the Act,

Nona-celebration of Republic Day by Indian
Commission at Hong Kong

25%6. SHRI INDRAJIT GUPTA : Will
the Munuster of EXTERNAL AFFAIRS be
pleased to state :

(a) whether no function to celebrate
the Republic Day on January 26th, 1972
was held by the Indian Commussron at
Hong Kong resulting in discontent among
the Indian citizens there;

(% 1fso, the reasons for the non-
observarce of this National Day; and

(c) government's
matter 7

reaction ip the

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ! (a)
Republic Day on 26th January, 19:2, was
celebrated by the Indlan Commussion at
Hong Kong. Asa measure of economv,
no public Reception was held  However, a
semunar on the subject ““India as [ gee 1t”
was orzanised by the India Association with
the assistance of the Commission.

(b) Does nol arise.
¢} Does not arice.

Closure of Indian Libearies in Nepal

2557 SHR! P K DEO : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(1) the total number of reading rooms
and libraries which India is mantsining in
Kathmandu and other parts of Nepal;
and

(5 the number of libraries and read-
ing rooms closed down there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXYERNAL AFFAIRS
(SBRI SURENDRA PAL.SINGH) : )
The tatal aumber of Nbrerles being main-



them, :one is Jocated ia’ Kathmndumdﬁw

 Pokhra, Dhankuta, Nepaiganj, Paipa and
tlined By Indh anywhm in Nepal

fb) Thz five Iitmrm mahmined at

| Pokhra, Dhankuts, Nepalganj, Palpa and
- Birganj huve been c!oaed down.

B Condftlonofhbﬁcm.ﬂunhlln

LRES thm
2 . 2888, SH‘R' P.K. DEO : Will the
L Mmmcr of STEEL AND MINE S be pleased

P to.state :

.- (¢) whether ﬂn'nﬂmtion of Govern-

ment }as been drawn to 2 report published

: -'in the Economic Times of - the 22nd June,

{1972 siating that the public sector alumini-
um projects are in a muddle; and

(b)  if so, the reaction of Government
® in this regard ?
. THE MINISTER OF STATE IN THE
! MINISTRY OF STEEL AND MINES
. (SHR] SHAHNAWAZ KHAN) : (a) Yes,
- Sir. :

(b) The public sector aluminium pro-

' _jects are not.in a muddle as made out in:

+ . th# rerort. _
. ~ Seminar of Employment o
© 25%9. SHRI M.M. JOSEPH : Will the

Minister of LABOUR AND REHABILI-
TATION be pleased to state :

{a) whether any seminar on employ-
- 'muut was held in July, 1972 in New Delhi;

L (b). if so, the nature of discussions
held and .

“.-(c) -the decisions arrived at ?

'.THE MINISTER OF LABOUR AND
RQMILTI’AT}ON(SHRI R.K. KHADIL-
KAI‘j {a) Government are not aware of

: _.-mwmmm mlh: 7 Ot of 'm.tmr of mnoun mn ngmm -
‘were in - other par(s-af Nepal namely,

'No reading room is- balns au.in-'

TATION be p!nmi ronuu

(=) ‘the m:mhuof om mhg _
from Rural areas. of Delhi whe . have -
got their names remtered with the Employ-
ment Exchanges in Delhi as on the 30th -
June, 1972; and PR

() how many of them !m'rb been pro-
vided with suitable services ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1R.K. KHADIL-
KAR) (a) and (b). Information in respect

ot graduates coming from Rural areas is
not availabic scparately. However, the
information about the total number of
registered job-seekers is given below :

1. Total number of graduates
(including Post-graduates)
on the Live Register as on

30th June, 1972, .. 22, 51

2. Total number of graduates
{including Post-graduates)
placed in employment
during January to June,

1972. 1,169

Increase In Prices of Steel by Firms
Manufacturing Special Type
of Steel

2561, SHRI PRABODH CHANDRA :
Will the Minister of STEFL AND MINES
be pleased to state :

(a) whether it has come to th= notice
of Government that some firms who are
manufacturing special types of steel are
arbitrarily raising the pricel every  six
months; and

(®) if 5o, the steps Government pro-

_posetoukow stopthil?

- THE MINISTER OF STATE IN ‘THE
MINISTRY OF 'STEEL AND MINES
(SHRI SHAHNAWAZ K.HANL () Illd {b) -
Prices of alioy snd special stegls m aot
controlied in‘order 16 encourage and dcm
lop thetrproductian In ﬂumuiw G

wnmm dmm
mm Ploms at Ragchi

. 2%2. SHRIBK. msamnuvuv-'”

. Wll the Minister of STEEL AND MINES
"'hﬂullt.omh -
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(a) whether the problems pertaining to
the manufactuwe of equipments for the steel
industry were discussed at a representative
meeting of public and private <ector firms
at Ranchi on the 29th July, 1972;

(b) if so, the discussions held and
decisions arrived at; and

(c) the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Yes,
Sir

(b) The discussion, inter-alia, related
to maximization of indigenous production
of plant and equipment manufacture n a
coordinated and concerted manner, to meet
the futwe requircments of steel production,
siandardization of equipment, import sub-
sutution, coordination between steel plants,
HEC and private sector manufacturing
units.

(¢} It has been decided that a Cell
should be constituted by HEC to coordinate
preparation of tenders, undertake inspections
and monttor progress of manufacture of
equipment. It has also buen decided that
manufacturing drawings would be made
available by HEC to the various units and
for this purpose, assistance of the two main
Enginecring Associations in the country
would be taken.

Transfer of Ropeways Scheme under Coal
Board to Bharat Coking Coal

SHRI PURUSHOTTAM
KAKODKAR :
SHRI SHRIKISHAN MODI

25¢3,

Will the Miuster of STEEL AND
MINES be pleased to state *

{s) whether Government have decided
that the two Ropeways Scheme 1n the Jhana
coalfield which are under the charge of the
Coul Board are to be transferred to Bharat
Coking Coal; and

{b) if o, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEBL AND MINES
(SHRISHAHNAWAZ KHAN): (a) and (b).
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There 15 a proposal fer transfer of ‘D’ &
‘F' Ropeways to the Bharat Coking Coal
Ltd as send from these Ropeways is mostly
consumed by the collieries under tnem.

Nationalisaticn of Tata Iron and Steel
Company

2564. SHRI PURUSHOTTAM
KAKODKAR :
SHRI P. GANGADESB :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government propose to
nationalise Tata Iron and Steel Company;
and

(b) 1f so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) No,
Sir

(b) Does not arise.

Taking over of Coal Washeries by BDharat
Coking Coal

SHRI P M. MEHTA :
SHRI K. LAKKAPPA

2565

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government have decided
that Bharat Coking Coal will take over four
coal washeries which were hitherto under
the charge of Hindustan Stcel Limited;
and

(b) 1f s0, the 1casons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES

(SHRI SHAHNAWAZ KHAN) ¢ (a) Yes,
Sir.

(b) As a result of one of the recom-
mendations made by the Techncal

Commuttee on Coal Wacheries (1972) that
with the nationashsation of coking coal
mines, there should be a bet er coordination
in the functioning of the coal production
and coal washing units, It was felt that for
efficient functioning, washeries should be
owned and managed by the collieries them-
solves,
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Recontnsendation of National Commitice
of Seience apd Techualegy to coost
fteel Froduction in Durgapur

265. SHRI P. GANGADEB :
SHRI SHRIKISHAN MODI :

Wi'l the Minister of STEEL AND
MINES he pleased to state .

{a} wheth r Pilot plan in Durpapur to
boost stee' production hae been recommen-
ded by the Net ona’ Commuttee on Sclence
and Techro'ogy; and

(b) if 80, how for this plan will help
to hoest the <teel production ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI SHAHNAWAZ KHAN) : (a) No,
Sir.

(b) Does rot arise.
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Supply of Goods by Small Scale
Industries to DGS & D

2568. SHRI SATPAL KAPUR : will
the Minister of SUPPLY be plepied state ?

{a) the number of small scale industries
registered with the Direciorate General of
Supp'ies and Disposals as on the 30th June,
1972, for the supply of goods to the Central
Government;

(b) the total quantity of gonds procured
by the Directorate General of Supplies and
Disposals indigenously during the last three
years upto 30th June, 1972,

(c) the percentage of goods pirchased
from these small w«cale industries during the
same period, and

(d) the steps Government propose to take
{0 encourage the small scale wdustries and
cooperative un t8 in the ma ter of procure-
n.ent of their products ?

THF MINISTER OF SUPPLY (SHRI
D R CHAVAN) (a) As «n the 30th, June
1972, 8.1 small scale units were reginiered
with the DGS & D

(b) and (c. I formauon on value of
purchases from Ist April, 1972 to 30th June,
1972 15 not yet availabel, However, the total
purchases made fiom the indigenous
sources during the last three years ending
21st March, 1972, 1opether with the percen-
tage of purchases made fiom small Scale
Industr.es, are furnished below :—

Petcentage of
purchases

Total value of
stores indigen-

ously purchased  from SSI Unats.
1969-70 Rs. 43079 cr-;:iles - ‘-7.41'% ‘
1970-71 Rs. 518.30 cro es $22%
1971-72 Rs. 752 77 crores 11.44%,

(d) Directorate General of Supplis &
Disposals makes purchases on the basls of
the lowest techaically acceptable wifers after
calling for ccmpetitive, quotationy. With
view 10 encourage the small scale industries,
in the cuse of certain items wheré offers sie
received both from large keale utiits e woll
as small scale uaity, T sl scilé bmits
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are accordad an appropriate price preference
upto & maximum of 5% on tender to
tender basis, the actual quan um of prefe-
rence being decided on the merits of ecach
case. Taking intdBconsideratisn the nature
of sto'es and capability of small scale units
to successfully handle them, 192 items as
per statemnet laid on the Teb'e of the
House( Placed in Library See No LT3410/72),
have been exclusively reserved for purchase
from the small scale industries Other thihgs
being equal, cooperative units in the small
scale sector are given preference over o‘her
small scale units.

Production In Indian Iron and Steel
Company

2569. SHRI S. R. DAMANI] :
SHRI MURASOLI MARAN :

Will the WMinister of STEEL AND
MINES be pleased to state :

(a) whether, after Government’s take
over of IISCO, studies have been made of
the pcoblems which caused a steep fall in
ity production, and

(b) if s0, the main features theresof and
the remedial measures adopted to step up
production 10 normal levels ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Yes,
Sir. It was found that the ymmed ate probi-
ems hamparing production HSCO weie
(a) shortage of coke and coke oven
out of unsatisfactory state gas arising
of coke ovens, (b) bad condition of
cranes and ground-chargers in  the S, M.S.

(c) non-avajlability of material handling
equipment.
(b) For immediate improvement of

production, arrangements are being made
for procurement of coke from other produ-
cers, Arrangements for the use of furnace
oil in different production units in substitu-
tion of gascous fuels is being expedited.
Procurement of engineering spares and
equipment is béing arranged for om a top
priority basis. Arrangements have also been
made to procure stes! ingots from Durgapur
Steal Plant to utilise the Rolling Mill
capacities at Burnpur, Coa! Tar is being
obinined from the Durgapur Projects Ltd,
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the Dirgapur Steel Plant and the Bokaro
Steel Plant to step up stesl production at
Burnpur,

No 5 coke Oven Battery, which was
shut d>wn years ago, has been put into
operation with effect from 20.7-72, This has
resulted in the adiitional production of
about 200 tonne; of Blast Furnace Coke per
day and has adied somowhat to the gvai-
lability of Goke Oven Gas and Coal Tar,

Other measures that have bzen takean to
increase production to normal level are the
following ;==

(1) Emergency and hot repairs to No,
7, 8 and 9 Coke Oven Batteries.

(n) Revival of No. 6 Coke Oven
Battery at present shut down, soon
after No. 5 Battery starts perform-
ing satisfactorily.

(1) Arrangements have been finalised
for procurement of 2 Bo.ers to
climinate the chronic shortage of
steam in the Burnpur Wurks.

(v) Additional Locemotives are being
obtained to facilitate the traffic
arrangements within the Woaks.

(v) Steps are boing taken for renovation
of oven Machines.

gv1) Steps are being taken for recondi.
. tomng of cranes and other egqui-
pment

(vi1) Arrangements are being made for
the exneditious procurement of
addrtional  Bulldozers, Loadess,
Dumpers etc.

Supply of raw material to Bokaro
Steel Plant

2570. SHRI MURASOLI MARAN
Will the M nister of STEEL AND MINES
be pleased to state :

(a) whether & Committes of officers has
been st up recently to enquire into the
question of short supply of raw materls to
the Bokaro Steel plaat; and

M) if so, the major findings and reco-
mmendations of the Committee ?
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THE MINISTER OF STATE 1N
THE MINISTRY OF STEEL AND
MINES (SHRI SHAHNAWAZ KHAN):
(® A Committee was set up by the
Government in October, 1971 to :

(i) review the arrangement for the
supply of iion ore to Bokaro Steel
plant, as an intertim measure and
on a long term basis and to suggest
sources, and

{ii) reviaw and make recommenda-
tions 1egarding the linkages of coal
washeiis for supply of ccal to
Bokaro Steel Plant at its diffesent

stagss,

(b) The Committee’s report is expected
1o received shortly

Scheduled Castes and Scheduled Tribes
Staff in Indian Burcau of Mines

2571, SHR1 A S KASTURE : wul
the Minister of STEFL AND MINES be

pleased to state :

(e) tle category-wie stafl strength of
Indian Bureau of Mines as on the Ist
January, 1972 and the number of employces
belonging to Scheduled Castes and Schedu-
led Tribes,

(b} whe'her tte resrvation quota for
Scheeuled Castes and Scheduled Tribes has
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been maintained, if not the remsons there-
for; and

(c) the steps Governgpent proposes to
take fulfi the ahortfall ?

THE MINISTER OF STATE IN THE
MINISTRY OF STFEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) A state-
ment giving the information 1s enclosed.

(b)&(c) Shortfal. m respect of posts re erved
for Class 1 & 11 categories 1s due to non-
availability ot suitable candidates belonging
to Scheculed Castes/Tribes even after open
advertisement Ncvertheless these posts will
be renotied to Union public Service Commu-
ssion tor sclection of Scheduled Castes
and Scheduled Tribes candidates, In

regard to Ciass J11 & Class 1V
posts reserved vacances are no fied to
the rresident, Deprssed Class league,

Bombay and to the local Aswsoctat ons of
Scheduled Castes and Schedu'ed Tribes The
pcsts had also been advertised during the
last 2 years and even before Inspite of these
afforts, th e dihedu'ev Castes and Schedw'ed
Tribes cindidaies for the posts requniring
Technical and Scienafic qualifiications a ¢
not available, Efforts will continue to be
made to recruit Scheduled Castes and Schs-
dulcd Tribes candidates against these potes
by carrying foiward the reservation, where-
ever required according to standing Govern-
nent instructions on the subject.

Statement

8. Ne. Category Filled up Of the flled How manv carry forward

of pos's posts as how manv vacancics reserved for 8/C.

en SIC™ T 7§)c | 3T are available on date
1172 | ST
1, Class. 1 87 4 1 1 4
r 2 Class 11 2 3 — 1 —

3. Class 11

(Non-gazetted) 3 -— — _— .
4, Class. 111 459 49 19 9 i1
s. Class. IV 180 58 9 - Vo

*Since joined after {.1.1972.
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South-East Asizn Collective Securtry

2572. DR.H. P SHARMA : Will the
Mimster of EXTERNAL AFFAIRS be
pleased to state ;

(a) whether some of the South East
Asian countrics are forming themselves into
a group for collective securily under the
aegis of the U, S. A.; and

(b) if s0, Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No
such development has come to the no.ice
of the Government.

(b} Does not arnse,

Modification of Labour Laws

2573 DR H P SHARMA Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state the devisions
taken to modify the labour laws in the
light of the Gajendragadkar Commission
Report ?

THEF MINISTER OF LABOUR AND
REHABILITATION (SHRI R K KHADIL-
KAR): It has been decided to amead
the Plantations Labour Act for exicnding its
application, reducing the maximum weekly
hours of work, and provision of creches In
plantations employing less than 50 women
workers. The question of amending some
other labout faws ¢ ¢ the Payment of
Wages Act, the Industrial Disputes Act,
and the Trade QUnions Act 15 also
being considered.

Awmendment of Labour laws to include
employles drawing upto Rs, 1600
among workers

2574, SHR1 D K. PANDA Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state .

(a) whether a demand has been voiced
by the pational trade union centres and the
workérs organisations to mclude the emplo-
yees drewing upto Rs. 1600 per month
among the workers by amendng the
Centra! Labour Laws; and

® if s0, QCovernment's
théneto

reaction
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THE MINISTER OF LABOUR AND
REHABILITATION SHRI R. K.
KHADILKAR) : (a) and (b) Government
have not received any demand to this
effect. However, at the 29th Session of the
Standing Labour Committee, hetd in July
1970, the workers® representatives urged
for a wage ceding of Rs. 1600/-per month
for coverage of emp'oyees under the
Industrial Disputes Act, 1947, Their views as
well as those expressed by the employers'
representatives n  ths regard are under
Government's consideration.

Jammu and Kashmir Central Labour Uaion
demands to Raise minimom wage in
Public Undertakings

2575, SHRI D. K. PANDA Will the
M nister of LABOUR AND REHABILITA
TION be pleased to state :

(@) whether the Jammu and Kashmir
Cen ral Labour Unon m its recent
resolution has urged Central Government
to raise the minimum wage of employeces in
all publie undertakings to Rs, 200 per
month, and

(b) if so, Governments reaction to this
demand ?

THE MINISTER OF LABOQUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) and (b). Goveroment
has no information on the subject.

Unemployment Insurance Scheme

2576 SHRI D. K PANDA : Will the
Minister of LABOUR AND REHABILI-
ATION be pleased to state the ment
broaJ teatures of the proposed Une.nploy-
Iniurance Scheme ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K
KHADILKAR) Details of the Unempl v-
ment Insurance Scheme have not yet b:n
worked out as no decision aoout ity intr -
duction has so far been taken,
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2578. SHRI BHOLA MANJHI:
DR. RANEN SEN :

Will the Minister = of STEEL = AND
MINES be pleased to state :

(a) whether the U. P. Government have
req-ested the Centre 10 take over Hindaico,
Birla’s sluminium factory in M rzapur
District; and !

(b) if so, the decision taken thercon 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN) : {a) No,
Sir. . '

(b) Docs not arise.
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e cm.uue Arramou To' uamn
"OF URGENT PUBLIC mpon'rm

lamrsn SMUGOLING OF FDIHGN

" WATCHES, ETC., BY SOMB EUROPEAN
~ CONSULAR omugm CarLcurra

SHRI VIKRAM MAHAJAN (Kangra) :
‘Sir, 1 cail the atterstion of the Minister of
External Affairs to the following matter of
urgeat public importance, and request thal
he may make a statement ‘thereon :

*“The reported regular smuggling of
foreign watches, cameras and other

valuable restricted items into India

for sale by a section of Consular

officials representing European count-

ries in Caicutta and steps taken by
- Government in this regard.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): Two
cases of smuggling of contraband item by
members of the Consular Corps in Calcutta
were detected recently. They were imme-
diately brought to the attention of the Heads

~of their respective. Missions in New Delhi.
As a result, both the persons have alieady
been sent back from India. The contraband

soadslnboththecamweremzed by the.

Government.

Naomny steps oonunue to be ta.ken to
prevent and detect such cases.

SHRI VIKRAM MAHAJAN : Sir, India

has become a paradise for smugglers and
our. ports bave become smuggling dens.
.Calcutta and Bombay top. the list,

é’ow’ is being smuggled diamand is
smuggled.  Luxury = goods - like
"-ncord players, mtche: and - cameras

. are smuggled. Some people in every class.
: a;e ‘involved in smuggling and to top it all,

‘we have certain personne) of the diploma- -

_ ;tic l:orm wmue invotved in !hnrlclmt.

'. !n’tho Hluusun Txmu dmd.
#.ﬂmeml Pws - itemn 10 the
_ m«mmnﬁ‘mm;;v

:mu

| tdthmuabﬂnptim al' iupemm
w clmmce =

will put
~minds of

- Now, in the -prmnt stne or lﬂlifl. my',""_.'

questions are : has any effort been made to :
modify this law so that those who are invol-.

ved in the smuggling are tried by l.h!:
ordinaryuwotlhelud

Smoadly. how mmy busmusmen aud-'.. -
traders have been arrested, who are conaec- .
ted with these foreign personnel and what =~
is the number and in which parts of the .

country they have been causht

Thirdly, what steps are the Govemment- -
taking to prevent smuggling by the dlpio- .
matic corps in future 7 . '

SHRI SWAR.AN SINGH : Wit& reurd'

to the first question, there is - no proposal ’

to modify the law, because we have subscri-

bed to the Vienna conventions, and - if the . -

members of the diplomatie corps are contra-.

vening the Jaw, then we can inspect the:  °

oonsignmenu. Actually, the consignments
in two cases which [ have mentioned, were
inspected - and contraband lrnc!es - were.
confisca ted. o

1 have no information tbout -any busis:. '
nessmen having been arrested in smuss!ms .

. cases, because that will be a wider question.

We got these two consignments, and “in:
these two cases, the consignments were .
actually inspected, and the contraband arti-
cles were confiscated. They are Goverament
property now. . o

 About the steps 1o be takes t_-m:‘_a_ld- 9
not like the hon. Member to press us o’

~ divulge the steps because the very object

that. we_intend to secure will be. defeated if :
they. are disclosed. The steps that_ wo hlve.-,,_

taken have enabled us recently to ' detect
two mipxmeun. and the fact ‘that these.
_cons‘gnments have been’ dotectcu and the -

articles have been confiscated, itself, ¥ hope |

people,
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fear of God and:law  into - the.
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: dnp!omue corps who. might bc'inuulsing in’
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--:-(mnm). They were detected . for the
- fiest time. !-low Iongthlt was going on, I
csum say..

SHR‘I ANANT PRASAD DHUSIA ¢

" :wmt mt the’ -mmmt involved in thrs ?

SHRI SWARAN SINGH There two

. ooushumanu which we have detected were
" “quite substantial. Goods worth Rs. 23 Jakhs

T were involved.
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SHRI SWARAN SINGH: With regard: -
to the proposal made by the h{’m. Member 1
should like to thank him; it is a good pro-
posal and I shall request my colleague the
Finance Minister to take note of this.
About his second question - T have purposely
not given the names of the countries to
whom these two diplomats belonged and 1
Member not to
press me to do so. Inone case the con-
signment itself was. abandoned in the sense
that the person in whose name the consign-
ment was sent said: 1 have nothing to do
with it and we- had to open it in the pre-
sence of the officer of the customs depart-
ment and other respectable persons and
contraband goods valued 18 lakhs were
found in that consignment. But he dis-
claimed any connection with'it. These are
the types of d fii_uliies that we face in such
cases.

SHRI NIHAR LASKAR (Karimganj):
We have drawn attention to this fact be-
cause we are all concerned at the way smug-
gling is increasing. Government had also
come out with a statement that unauthorised
use of foreign exchange is to the extent of
Rs. 240 crores. They asked certain commi-
ttees to go into this and they have given
certain  recommendations also.  Would ‘the
Government implément those recommenda-
‘tions or think of other ways to stop this?

SHRI- SWARAN' SINGH: T am sure
that my colleague ‘the Finance Mlnis;etil"_
fully seized of this matter
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the Industrial Disputes (Central) (Amend-
ment) Rules, 1972 (Hindi and Engikh ver-
sions) published in Nntification No. G.5.R.
79§ in Gazette of India dated the st July,
1972, under sub-séction (4) of section 38 of
the Idustrial Disputes Act, 1947, [Placed in
Library. See No. LT-3406/" 2]

NOTIFICATION, UNDER PASSPORTS ACT, 1967
AND EXTRADITION ACT, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): I beg to
lay on the Table:—

(1) A copy cach of the following
Notifications (Hindi and English
versions) under sub—section (3)
of section 24 of the Passports
Act, 1967:—

() G.SR. 285 (B) published in
Gazette of India dated the
25th May, 1972

(i) G.S.R. 286 (E) published in
Gazatte of India dated the
25th May, 1972

(iii) The Passports (Second Amend
ment) Rules, 1972, published
in Notification No. G.S R.317
(E) in Gazette of India dated
the 21st June, 1972 [Placed in
Library. See No. LT-3407/72)

(2) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under section 35 of the
Extradition Act, 1962:—

() GS.R. 34 (BE) published in
Gazette of India dated the
20th January, 1972 extending
the provisions of the Extradi-
tion Act, 1962 to the United
Kingdom of Great Britain
and Northorn Ircland.

{i) GS.R. 35 (B) published in

Gumette of Iandia dated the

201k Jaguary, 1972 :eatending

the provisions of the Extradi-
tion Act, 1962 to the Republic

ol Bingapore.
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(ili) Erratum to the Hindi version
of the sbove notificationy
published in Gazette of India
dated the Ist March, 1¥72
[Placed in Library. See No,
LT- 3408/72}

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secre-
tary of Rajya Sabha :(—

(i) “In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Buswmess in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 14th August, 1972, agreed
without any amendment to the
Diplomatic Relations (Vienna
Convention) Bill, 1972, which was
passed by the Lok Sabha at its
sitting held on the 9th August,
1972."

“‘In accordance with the provisions
of rule 111 of the Rules of Proce.
dure and Conduct of Business n
the Rajya Sabha, I am directed to
enclose a copy of the Victona
Memorial (Amendment) Bill, 1972
which has been passed by the Rajya
Sabha at its sitting held on the
14th August, 1972."

(i)

VICTORIA MEMORIAL (AMENDMENT)
BILL

AS PASSED BY RAJYA SABHA

SECRETARY : Sir, [ also lay oa the
Table of the House the Victoria Memorial

(Amendment) Bill, 1972, as passed by Rajya
Sabha.

[

12.45 hrs.
CENTRAL SALES TAX (AMENDMENT)
BILL

() REPORT OF SELECT COMMITTES

SHRI DHARAMRAO AFZALPUR-
KAR (Oulbatge) ¢ 1 beg to prosent the
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|Shri Dharamaso Afzalpurker]

Repert of the Sclect Committeé on the Bill
further to amend the Central Sales Tax
Act, 1956,

(n) EVIDENCE

SHRI DHARAMRAO AFZALPUR-
KAR ! I bég to lay on the Table a copy of
tre Bvidence (Volumes I & 11) siven before
the Select Committee on the Bill further to
amend the Cental Sales Tax Act, 1956.

WILD LIFE (PROTECTION) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : sir, 1 beg to move ior
jeave 1o introduce a Bill to piovide for the
protection of wild ammals uid birds and
for matters connecied therewath or anvillary
and mcxdental thereto,

MR. SPEAKER . The question is :
“That lecave be granted 10 intreduce a

Bill to provide for the protection of
wild animals and birds and for matters
connected therewith or ancllary and
incidental thereto.'

The motion was adopted

PROF. SHER SINGH 1 mtroduce the
Bill.

SEEDS (AVENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
" ANWASAHEB P, SHINDE) - I beg to move
for lesve to introduce a Bill to amend the

Seeds Act, 1966.
MR. SPEAKER : The question 13

#That leave be granted to ntroduce a
Bill 10 amend the Seeds Act, 1966.™

The motion was adopied

§HRT ANNASA}I EB P. SHINDE : 1
twiroduce the Bill,

D

AUGUST 17, 1972

12.47 hre.

CONSTITUTION (THIRTIETH AMEND-
MENT) BILL

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI.
CALS (SHRI H R. GOKHALE) : Sir, 1 beg
to move

*That tte Bill furtter to amend the
Constitution of India be taken into
consideration.”

The Bill proposes to amend the Article
133(1) of the Constitution i order to do
away with the value of the subject matter
of dispute as a criterion for exercine of the
uppellate jurisdiction of the Supreme Court

m civil matters.

The munimvm bt of Rs. 20,000/-
mentioned n clause (a) of Artcle 13¥1)
was fixed m 1950 at the time of passing of
the Constituson. 1In 1969 n was felt that
in view of the change in the value of the
rupee, the limit was too low and the juris-
d ction of the Supreme Ccurt should not
be invoked unless a larger amount was
mmvolved. A Bill profosing to 1a1e this
limit to Rs. J lakh was ntroduced in 1969
tn the Rajya Sabha. The then Law
Commission was consulted about the Bill
and the Commission even ¢t that time filt
that 1t was some what inappropriate that
cases whether fit or unfit for consideration
of the Supreme Court should be allowed to
80 to the Court merely on the.basis of the
value of the property in ampute, The Law
Commussion then took the view that appeal
should lie only on a Certificate of fitoess
granted by the High Court under clause (¢)
of Article 133(1) and that clauses (a) and (b)
may be deleted. The B H, however, was
passed by the Rajya Sabha in August 1970.
The Bill lapsed as the Lok Sabha was since
then dissohed.

The Law Commission was thereafter
sgain consultéd. ¥n s 4dth Report, the
Commission fecommended that an appeal
should I to the Supreme Court only if the
High Court certifics that the case s a fit
one for ippesl to the Su reme Court,
According to the Law Commission, the
valdation mmmuwm botween

-—-hm,’ o

W In Dassttes of lodia. Extraordinacy, Part n.mkﬂé. dxted] n.m



L 197, Conitatiun

the rich litigant and the poor, L tigation
should pormally ¢nd in the High Court and
oaly exceptional circumstances shou'd justi-
fy recourse o the Supreme Court.

Beforo the matter could be processsd
Curther, I te-cosidered the matier again
and thought it fit to refcr the Question to
the newly constiruted Law Commission
under the Chairmanship of De P B.
Gajendragadkar The new Law Commission
has recommended that the right of appeal
should be available only in cases where the

. High Court certifies that the case involves a

L4

subsiantial que tion of law of general
importance and that in the opinion of the
High Court the said question néeds to be
decided by the Supreme Court.

Each case decided by the High Court
should not go by way of appeal to the
Supreme Court and & Iine has to be drawn
to indicate m what type of cases, an appeal
should fie. But 10 draw this hine merely on
the vaiue of the property irrespective of the
merits of the appeal would not have been a
rational aporoich apart from the fact that
it discrimirated unfairly bitween the fich
and the por.

According to the pro osed am:=;ndmeat, if
the case really involves 4 substantial Ques-
tion of law of general importance. then the
High Court can certify the same irrespective
of the value consideration and mo cise
would b2 prajudiced if the valustion test 18
Compiotely done away with, The Chefl
Justice of India was also consulted by the
Law Commission and the C)mmission has
stated in its report that the Chief Justice
personally approved the changes proposed.,

As Hon’ble Members would have noriced
the Bill also has incorporated trinsitional
Provisions. The Law Commnision has
vecommended that the proposed: amsndmant
showkd not anply (1) to any apieal peniinx
tn the Sup-sn: Court on the date of its
Commence u:at and (b) to any judgment,
decres or final order by the High Court in
tespact of whish a certificate under the
unamended article hs already been obtained
thongh o apocal hay not been Rled in the
Suprenss Court on such cortificate and that
the smendment akould apply to ey Julge
nent, dotvés or faal order which was
Wciscamced ot puised ) befors o after the
date of compusscement-of the smendment,

SRAVANA 26, 1893 (§4K4)
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if it has arisen in a oivil proceading
commenced ia the High Court or any fower
court befo ¢ the said date.

Broadly speaking, the object of the
propo,ed am '‘ndment fe (1) to remove the
abnoxions diserimination based merely oa
the value of the property and to give to the
rich and the poor litigant an equal chance
of going to the Supreme Court in appeal;
(2) to remove the unpecessary burden on the
highest Court of appeal caused on azcount
of appeals coming to st merely on the va'ue
of the property irrespective whether the
appeal had merit in it or not; and (3) to
give finality to the judgments of the High
Courts in ma'ters which do not involve sub-
stantial questions of law of general import-
ance and which questions in the opnion of
the High Court need not be decided by the
Sup-eme Court.

Sir, 1 commend that:‘ the Bill be taken
1nto conside-ation.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : S, may [ raise a point of
order, particularly of propriety 7 1Is it
proper to refer to any opipion given by
the Chief Justice of India ? Would It not
preemot the discussion and the consideration
of this matter ? Shou'd it be mentioned ?
Sir, I would seek your views on this
matter.

MR SPEAKER : It 1s mentioned in the
context of the Law Commission.

SHRI SHYAMNANDAN MISHRA :
If the hrghest ju ficiary has given an opinton
in this mat*e-, what is the use of having a
discusslon in the House now wards ?

MR SPEAKER : After all, we are
amending the Constitution when 10 many
things are said, We have been doiag it in the
past. Thoigh we are immune, in spite of
that, we do not show any disréspect to the
judizlary. At the same ‘im°, we have Been
referring to many things without any
idea of showiny disrespact.

Now motion moved :

“That the Bill f]ﬂ‘ﬂ;-l;. to amevd the
¢ ttion of Jadia be taken iaty Conside-
nﬁl. '



Emhnd in Houae of Lords, the Supveme_.
;' Court in USA, no valuation test is being
Also, in France, West
Gmnmymd Russia, there is no valuation
" test, The reul test is the lmportmeo!tha :
. which should be brought

- followed there.

Sinm thil i l Cnmunubu Amud«
Bill, there will be récording of votes

-the. special mejority of not Jess than
_'_ﬁl‘ty poi vent of the toialmembers and two-

..-;.}.:umry.:\% mll have the voting at

3.0 Clock.

S TUSHRIL aomm-n CHATTERJEE
. (m) Whtle supporting this amendment
" i . MR SPEAKER : S0, it is a non-cortro-
. SHRI SOMNATH CHATTERJEE : A
: cmnmnrsymcmbodmd in the Constitu-
- tion im 1950 and not now. Now that
comrmeuy is being ended. This wax an

A aromaly that unfortunately crept into the °

-+ Constitution in the year 1950. It seems that
. we have followed the legacies of the British

" - days when, in the Civil Procedure Code of
this country, which was framed in 1908,

~the appeal to the Privy Council was aflowed
on the basis of the wvaluation test. This
moneohhz. f 1 tany say so, invidious
. discriminations that fms dden embodied in
- the Constitution in the wedr 1950. when the
' Supreme Court shonklmum constituted

- only for the purpose of Jaying down unifcrm

faws in this country to be followed by all
the different High Courts in India and - for
- general application to the citizens.

: Therefore, we are happy that the irrati-
onal siandard which has been laid down in
the Constitution is now being got rid of
Instead of valuation test, now the test to be
applied is that ‘the ' subject-matter should
}umfy the scrutiny by the highest court in
the country.

. 'Sofaras valuation test is concerned,
lﬂm’i. at Jeast in countries ' where the
is practised, namely, in

sy - subject-matter
y hfm.' the hi:hm court in the couatry.

| wiew of - fhe . recent

'Autwsr' 7 m:

" as the hon, Minister.

So flr asmoﬂhcupwu mcon-
roeh- mm espeximciu Itcvtry day—

BT ™ the He;h Cauﬂ widw it m h :
" that-in afl cases we “canivot  shut’ out an
“appeal to the ighest court in the country

specially in' matters of  article 226 which
govern fundamental rights of the citizems of
the country. We have been having | ‘various
types of decisions specially in casses of
service matters whefe questions of dismise -

- als are involved, where the public service

is concerned and where industrial relations
are concerned. Tl now, we _find that there
has been caopgiderable uncertainty in the
law that has been faid down in different
High Courts of the country. Becausc this
valuation test has not been made applicable
to many cases under srticle 226 of the
Constitution, there was difficulty. Always
an approach was made that the valuation

. test is mot satisfled and the courts were not

satisfied that the cases were fit cases of
appea! to the Supreme Court. Therefore,
we would have liked, in ecertain cases, it

-should have been as a matter or right that

recourse Could be taken to the Supreme
Court of India. In cases of service matters,
particularly, in cases of wrongful disn issals
either from the Government service or
from private serviee and in cases of
industrial relations, industrial disputes,

it should have been as a matter of right
- that recourse can be taken to the Supreme

Court of India.

There is another matter to which I

.~ wish to draw the atlention of the hon.

Minister. So far as the Supreme Court is
concerned, undoubtedly, we want that it
should be taken recourse to as-a last resort,
himself pointed out.
We want that the Supreme Court sbould
lay down certain laws which should be
made - applicable ail over the “ountry
uniformly. But in various cases which even
juvolve substantial guestions of .law, there
is grest dificulty for ordinary .-prople to
approsch- the . Bummn Court.- m of

'-:MMM:M&;AM:& ,
"+ between-thé poor and the rich  because the -
valuation. test is there, The valumtion -test ©
-fs going. But even if the valustion test - has
" gone, ‘in crees -which invelve smr'
. questions of Jaw, the recourse. cas-only be .

ummmhm Caul ‘provided the
m u";ﬁq:
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We knaw from our dally experience
that in vesy many cases, sey, for example,
the case of Mabesa corpus, the case of
industrial tibunal awards, where directly
appeals are being filed in  the Supreme
Court under aiticle 136, the litigants and
trade unions are having great difficulty
because of lack of resources. Mr. Gokhale
has the experience of the Supreme Court.
How many trade umions or employees who
had to go before the court could be
pioperly represented ? On one side, we have
scen Mr. Gokhale, Mr. Daphtary, the
great luminaries of the Bar appearing for
the employers. So far as employces arc
conenrned, who are there to represeat
them 7 They can hardly go to any compe-
tent lawyers because of lsck of resources.
We are thinking so much about the people
that they should have access o the Supreme
Court of India for redreasal of ther
grievances, that such a law should be laid
down as would uniformly apply to all the
people of the country and that any section
of people should not get any extra benefit
under the Constitution of this country, but
what are you providing for the poor people
for the poor litigants T Therefore, itis
essential in particular cases hke dismissal
casts in service matters, matters relating
to wndustrial......

MR. SPEAKER : The hon. Member may
continue his sppecch after Lunch.

The hon members may please note
that the voting shall be at 300 p. m.

We adjourn for lunch to reassemble at
2.00 p.M.

13 brs.

The Lok Sobha adjourned for Lunch il
Fourteen of the Clock.

The Lok Sabha re : asenbled after Lunch
Fonrtieenof the Clock

{MR. DEPUTY SPEAKER in the Chair.]

SHRI SAMAR GUHA (Contai) : Sir,
there is & report in this morming Hisdustan
Times about the Frecdom Fighters. We
watted them to come to Delhi, we wanted
10 hepour them but they ran away as fast
ndmmkliuamdqf regret.  This is

the seport appenred ia the Hindusion Times
\ iy, Thers s 3 pictore aleo. It says :

SRAVANA 26, 1894 (SAXA)
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“Hungry Heroes in back seats get ‘Tamrs
Patry’ from chosen 27, Sir, 1T went to see
them off yesterday mght. Some of them
shed tears. This 18 the report of the paper !

“It looked like a refugee camp. A group
of old—some of them in sat
huddled together on torma sad dirty
mattresses spread on the floor in a small
dingy room.”

They had no food...(Inrerruptions) Sir, this
is not a Party matter, Not only this, in the
front row of the Diwan-e-Aam the officials
and the Children sat and the freedom fighters
were given the back seats,

Sir, it was a very novel idea to homour
the freedom fighters. It was really & sacred
idea, but it was executed so shabbily, so
disgracefully. I would request the Govern-
ment to go into this matter and who were
the officers asked to look after the arrange-
ments for their food and lodging. That
should be looked into and the Government
should apologise to the freedom fighters
(Interruptions)

MR, DEPUTY SPEAAER: No more
plcace.

SHRI S M. BANERJEE (Kaupur) :
We gave a call attention notice. Thereisa
strike going on by 75,000 coment workers
throughout the country, I only wanted you
to convey our feelings to Shri Raj Bahadur.

He is there, Let the Labour Minister
make a statement on the strike by 75,000
cement workers throughout the country, It
will impede cement production in the
country.

SHRI JAGANNATHRAO JOSHI tSIu
japur) rose.

MR. DEPUTY SPEAKER : No. please.
Mr. Somnath Chatterjee,

SHRI SAMAR GUHA : 1 hope the
Minister of Parliamen.ary Affairs has taken
note of it and something should be said
about it. Some of the old Mambers we sent
to see them off. They actusily shad tears...

MR. DEPUTY SPEAKER : Order,
p'ease. You have made & sabmission. Tt 8
on yecord. 1t i3 for the Govorament to take
note of it.

Mr. SOMNATH CHATTERJEE.
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. hilmﬂtl that some scheme for' provi-

laﬂrne cases whem poor peoplc are
mema ‘they find the greatest difficulty.
‘i‘hey are shut out from coming before the
Sﬂ’h’eme Court for lack of funds, ‘egpecially

" "in-casds where service matters are involved,
in cases’ of dismissals, in cases of industrial
“disputes, etc. etc. Special provisions should
‘hmrorpmwdlns!eg;l 8id to them. I
“betidve, this is one of the principles which

- should be’ ‘adopted’ by a welfare State. Legal
-aid should be made available to the ordi-
B‘!S’ people;-to the poor people, who cannot
aﬁm toomnewthe courts on 'l!mr own

‘!'here is another point which I wish' to
btlng o the attention of the hon. Minister
Alul this is about the provision for security
‘as'to costs. There is a provision for paying
Rs. 2,000 as deposit for filing an appeal in
l.Il cases cxcep(ing crimnal cases. This
mniramt is placing considerable strain on
-+he ordinary litigants to pursue their appeals
. before the Supreme Court. The Minister
- may say this is a. ‘matter which should be
«left:to the discretion of the Supreme Court,
‘We wish that these are provided in suitable
- kegislation.In certain cases court fees are to

. bepeaid. ‘In all cases security for costs
'. lbqu}d not to be taken; it is notincumbent
v that such ‘security should 'be Pprovided at
sll. So far as the Supreme Court appeals

| wlectlons. Sir, letus not - sult - ‘the poor

ﬁ'l‘ﬂnhh va So far as m

1y, Supieme Court *
“the basis that there should be ‘no - discrimi-
, mtianmdproperprmiﬁonnhnuldhm

: dinl.leullﬂ'llmbliahbdbylhe Govern-

moemed it is very essential that this '

.lhiwoumrym ‘concerned, l!ny.
be ' thotght of only during the -
paopls of the country. Let them rmtl:ve--"‘!a'fﬁ Wmﬁ'

‘Aaad us pawns during the election time only.
mmdomlo that they .can fesl -
that there is & proper approach . made on °

qu&me-n pruﬁ;uiou s mama,' certaine
‘appeals: should be  on

siving full’ opportunitiés' to ' the Grdinary =
DﬂophnfthecountrywmonIMto' :
the Suprme Conn e

Oncofﬂurcporunhhm Ommk N
ssion mentions about arrears in the courts,

'Even in the Supreme Court, between 1965and =

1970, about five thousand cases remained to
be disposed of. There are a thousand cases.
accumulating in the Sopreme Court year by
year.In the Statement of Objects and Reaso-
ns we find thit the amendment - of the
Article accordingly would curtail the number

~of appels which are filed in the Supreme

Court merely on the valuation test being

" satisfied withvut any merit in them. So far

as frivolous appeals are concerned. to. the

- extent. they could be done away with, we

‘support this. But merely making a provision
that valuation test need not be fulfliled will

‘not solve the problem of arrears. For this
“difficult problem coming-up before the sup-

reme Court. a different appriach is necessary,
A porper approach should be made, taking
into consideration the Code of Civil Proce-
dure and other procedural  laws. Adequate
steps should be taken to get rid of these
arrcars. The Supreme Court should be the
watch-dog for the common people of the
country so that their fundametal rights are

- protected from executive tyranny, We want

that the Supreme Court should be allowed to
play its part. The High Courts should also
be given proper opportunities to play - their

part. In the High Courts, so for asthe

judicialst and ard is concerned, there has not

been a rise, if not ;nucmtlfafll These

matters should be looiwd into from various
polntaofvlew There should be “an integra-
ted - approach. ‘Piecsmeal legislations will
oot solve th‘m‘oblem With ﬂmewuh,! S
support the Nl!. L .

"ot WVeo: -amli (m)

i ay 0% J@r mtf‘s tw

wfiorm ¥ diten o addwerg e g

i1 0% pr R e
wity ek, R TN e

s, AR l&t %ﬁmn}e e
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g1« firw & oY stredteew R fea §
FwH wrax wgr R

““The valudtion is not a rational yard-
stick for a right to sppeal.”

frdwr ¥ fes Rferqudmmax &
rgivE e FI AT R aET A W &
wrg og grf &2 ¥ ofrew F o 0 wrk
w1 ¥ ff oF 3w g¢ fwer i arar § 3@
Twr N (T ¥ goiw wERX
ary § ¢« o iy sy £ ¥ gty W2 @
a#t ar awd & 1 faveht &1 wow ave o
% dqr wrnwTysr argd § d5r westargy
gromar &1 gad adw smxfad) ®r aga
gfews & wrdfy 1 37 & fan wdrs
AT A aga & Yiwo Y arar § ) 42
oY 5 &Y ¥ fezw <ot A€ ¥ ay A
g wrfge 1 q2% ¥-ag ard feer =t
e Ty Nawgn g E faw Ny
|TaT AAT 4T AY KT qur qr fF g g
%Y fafuz 7 waeT ow =@ @ 3 ww )
% gz g £ fe ow s oY fefae
A w1 9g & et @ gl A R,
ndat ¥y Y g ghrar & gweR R
agy ek wn oy §1 vwwr adhar ag
i § fs O wroht 9% X §, Iwer
fielt & wgt @ waw af foadr 2, o fs
q& ar® ux sqeqr HT GF § 1 wH aved
gg o qrd fezw § qaw) wew @At wrfgd
ar | &§ aren aré fezw aft vgAr wfgd
gt | oY @w g o fofaer off &
wye wgt w1 fe e gare & e g @
gfte § awlt §, o A oo frwrs
frerer frar &, T we® oo T Aw
fear &

STt arggA WY § ITE oA ¥
var wifgy oty 3 v faste @ wifigd,
oy Hre § 1 TW 9T Wy aw Py Ay 9w
oy a4 s wite s R
i et vt g wt ¢ ey s e
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wzoff ot & wgr § oY A 44a oitT 45
foitda oY o1 siTA A & ST 9§ famw
g § ©: gore faw ww aw Haw e
37 q¢ fastg afy € mar § fev gré
g A o agr ¥fow 9 WX 1 @
IR FE TN FE 2T P wifgy )
v 3geT ¥ /7 wRwT & avly Fravd

vy §:

“In consider.ig what Himit should be
assigned to the power of appealing,
otir leading maxim s, that it 1s the
interest of the commonwealth to have
an end of law suits No man has a
right to unhmited draughts on the
time and money of the pubiwc n order
t get lus private affairs settled as he
wishes The State’s duty 18 dischargad
when 1t has provided such a reasonas
b.e amount of attention and skill and
honesty as will satisly reasonable men
that their causes have been decided
erroncously or otherwise, on the
merits, and according to the best
ability of the Judges ..

T qeTT &1 v g€ 1 A1 § ma
&z wr§ feslt a7 carge o g sE &
wrRT wignt § A yak fow aue wfefess
gt W1 & fa® aw ag or awar d, ag
s ot Tx d

aret oY 2w § it wav afvfeafy
% Wt &1 wNwT & god foard F faw
fear ¥ 1 sax wgr & e xw swre e

g g AT wET

“We have looked at the laws of some
other countries to ascertain If the e
are comparable p-ovisions for appeals
to the highes* curt of the land. In
Eng'and, an appeal to the House of
Lords needs leave from the court of
appeal or from the Holise itself,
Conditions i Indie are, of course,
not the same us It England, but the
English expeviente is valid to show
that such an arranjeremt cin woik
without dificulty., Some countfies

i
tke A » Conada, and Bwit
e A, Dol ot Bioue
13
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appnds 10 tlln hk!mt Tfibuml whilo.
""in other countries like France, West

'~ Germany, USA and USSR, the va'ue
nﬁhmh}m—mmismtmlemt
#ﬂzﬁm Wy § R degre Wi
b Rt arew # g agt 7€ Wil
e g wifgl 1 wER A frwre frar
Y S fem g g % ¥ wlefee
b Tr@wsQay, o S b
. em ¥ whw aredt A W aga w@er
- g
g §iEw iﬁrmiﬁﬁnm
'*mm_w"ﬁ wF gitw 8 #
© wdre ) awdT 8 ) v @k S A
ot awi o e it § g ot 6 g
gy 3 el § 1w d At ¥ o qridew
wReY & wrver w gy & AR ag WA
W ew @t fr ds g

Cwfgr @ off ¥ wfgd ) e A
s Fear s gt

Y oy Qe a9 g § AT e
o fo & T ov @ gw TN
w@ & 1 g aved ¢ v ag gF vl /Y
1w rd R W A R §
Tl g2 W fawr ¥ oo 7y oW ofen
&wfmrtl vty & gawr a0 sar
8 T |
fr smu JAGANNATH RAO (Chatrapur):
1 rise to_ support the Bill which is 8 whole-
" yome measure: which secks t0 remove the

- waluation test as a criterion for invoking the
".‘jluhdlctlon of the Supreme Court,

}}f’finw squal befors  the law, The Comsti

AUGUST 17, 1972

' _'.am.wlkuudonun principle that

_lhmwmn‘foruw

Mhmmmm who Rave
Gis-  done 30 ? Therdfore, it ia Tor thw ll-!ll'l
Mldushmladn

(AM:M)W lﬂ

il order involves some clalm mmﬂiw'::’
property of a like amount ‘before it is'

appealable to the Supreme Gourt is.now bo- )
iwmuvadaadthndnly criterion that 'S
now imposed is that the case should iavolve
a substantial qu-mlou of law of general
importance and it is a fit case in the opinion
of the High Court to be decided by the
Supreme Court. Thereby an invidious dis-
tinction which now exists between the rich

and poor is being removed. The rich man

has the right to go to the Supreme Court
because the value of the subject-matter of
the dispute is Rs. 20,000, whereas the poor,

however valid his right be, is denied this

right because the money value of the case

is less than Rs. 20,000. The amendment
ensures that the rich and poor are equally

treated and there is mno discrimination

against the poor. This will lead to a healthy

practice in future.

This Bill will be on the same analogy as
sec. 100 of the Civil Procedure Code which
deals with second appeals to the High Court
only on a point of law, A further appeal to
the Supreme Court is in the nature of a
secon dappeal. It should only be substantial
questions of law - of general importance that
should be the guiding principle attracting
the jurisdiction of the Supreme Court.

This amendment has come ata time
when we are ncw set on a big programme
of narrowing the disparity between rich and
poor and build ‘a new order based on the
solid foundation of social justice snd equa-
lity. Therefore, the House should welcome
it. I am glad that all ‘sections of the House
have welcomed the measure. [ also extond
my welmme to it,

Shrismh(hmrjanfoﬂd 10 the
question of legal aid to the poor. He him-
self is a lawyer appearing in the Hilhcouﬂ
of Calcutta and the ‘Supreme Court, . Has
heappuredfa;poorutinutm_
ch.lrgiutea? N '

snmmmmctm*mmu v,_-, : : -_;_

SHRI JAGANNATH RAO + 1 amt gléd. -
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SHRT SDMNATH CHATTERIEE :
Bc:;rrbod!mmmmu. It is very d fi-

SHRI R. D. BHANDARE; Let him not
deat with individuals,

SHRI JAGANNATH RAO Because
be referred to it, it 1s a valid question.

SHRI SOMNATH CHATTBRIEB: Why
does he not ask Government to frame rules?

SHRI| JAGANNATH RAO: How can
Goveinment do it? Let the lawye-s them-
selves evolve a code,  Let there be a pangl
in the Supreme Court, the High Courts,
District Courts. There are Bar associations,
Let them n turt appear for the poot liti-
gant without accepting fee This 15 the
only way in which legal aid to the poor
can be o-ganised. 1Itis not for Grve-nment
to prescribe it. The poor litigant has the
facilitv in forma pauperis. He cannot go
to the High Court or Supreme Court, You
cannot also compel a lawy'r to argue for
him free. Therefore it is for emment law-
vers well p'aced In  life to evolve a code of
conduct and a system for affording legal aid
to the poor.

{ think the Law Commission also has
recommended in one of its reports on this
matter. 1 beheve in the now provision that
is being inserted in the Code of Criminal
P.acedure which 18 being amended there is
reference to legal aid to the poor. These
are provisions which Government also are
thinkng of.

This Bill is in the right direction, 18
least controversial and does not need much
debate. [ support it wholeheartedly.

SHRI A.K SEN (Calcutta-North-West):
Mr, Deputy-Speaker, Sir. T am very happy
that this measure has been brouzht and an
anomaly which is the creation of oiden days
is wought to be removed Those were the
days when the ultimate court of appeal was
the Privy Councll in England The valu-
ation test was & very important test and
certain rights of sppeal were conferred as
2 malter of conrse depeding upon the value
of the: subject-matter of litigation. That crite

erion fa compile tely Antiquated snd when the
. sdapted it, 1 dm sure it qdopted
It Snirie 'y the mengre of tnition than by
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considerations of the merit of the matiee,
I am gind that the Law Minist'r has now
sought to implement the recommendations of
the Law Commission on the question.

I am a little unhappy-—though possibly,
practically it may not maks much difference
—about the deletion of the fitness clause in
article 133 But I have no doubt that
when the courts in'erpret this provision,
they will consider fitness on the ground of
public importance and on sound questions
of law. Therefore, possibly, when the
interpretation is evolved by the courts,
there will not be much difference and fitness
will still remain a very important criterion
for justifying appeals to the Supreme Court.

I support wholeheartedly Mr Somnath
Chatterjee’s plea for legal aid to the poor.
In no civilised country does the legal pro-
fession except in & haphazard matner,
extend legal aid to the poor. If it hgs to
be done on an effective and ratioqal basis,
it can only be done where a proper scheme
for legal aid to the poor s evolved by the
State A Scheme was evolved by the Law
Ministry a long time ago—

SHRI INDRAJIT GUPTA (Alipore) :
Have a ceiling on lawyer's fees.

SHRI A. K. SEN : It 1s already thers
because the Government 18 the tuggest
partner for all handsome fees. Celing will
be meaningless because that ceiling is al-
ready thare by the Incoms-tax lew  There-
fore. You w.l find that really there is
a ceiling upon lawyers’ income like all other
mcomes. That is the reason why in many
cases the top lawyers do not accept fees m
deserving cases. It has been a tradition
always with good lawyers to extend thelr
help to poor Htlgants, 1 say this in answer
to Mr. Jagannath Rad's remark that many
lawyers do cases free for poor litigants at
least on some oOccasions.

SHRI ISHAQUE SAMBHALI (Amroha):
Very few,

SHRIA K. SEN: I can tell you at
ieast from the High Court where I coine
and Shri Sommnath Chittarjee domus
, R has beenr the trmfition of the Bar

to gxtend help to poor Heigadts.



M RAM GOPAL REDD\'
m:_mbad)

SHPJA K. SEN Hela wrfcomepro-
" 'vidod he has & ‘moral claim ! ! (Imterruptions).
_ "'!'hat, of ‘course, is a matter not purely
. -_.-.conﬁned 1o the Supreme Court. It assumes

. ruther an import:nt proporiion while we

_come to the  Supreme Court because it is
" easier for a litigant to approach the Head-

.queters for the high court, though it is also

8 ‘expensive there, but for pecple to come all
- the way to the Suprcm Cou.t, pay securities

Cad 80 on, is d'fficult.  The cost of printing
. p-pér-bovks be omes sometimes prohib.tive.
©Of course, fertunately, the trade unions

" who represent the emp'ovees rake up the

_ burden and molify the cffzct of it, but in
many caxs, ] know personally, it vo-ks

" - hardship for poor litigants partcularly in
respect of litigation im the Supreme Court.

14. 23 brs.
SHRI K. N. TIWARI in the Charr
. One hon. Membe: has right’y said that
the cost of living in a hotel .powadays has
- kecome prok:ibitive for many people end to
‘engage a lawrer here adds to the cost con-
siderably, 1 think th: Law Minister will
rake up the old fiic and find out the old
" scheme worked out by h's own Ministry at
one time. It was thrown to the cold storage
. ‘because the then Finance Minister tLo ght
- that it was immoral to subsidise l.tigation,
And 1 failed to convisce him—(interraption).

~ SHRI S. M. BANERJEE (Kanpur) : My
- suggestion is that the lawyer’s fee should
not be more than Rs. 51 a duy. -

SHRI A.K. SEN : That is very good.
"1 think the same limitation should be pro-
- portionately borne by everybody including
*- ‘Members of Parliament, There is no diffi-
" _culty about it.” That is a different matter.
... We are now talking of legal aid to the poor
-~ ‘and this is a rational system adopted by
", every. civilised country. [ can tell you
- that the cause of law has become so popular
g f'inomtrids like England after the system
of ‘egal aid 10 the poor was worked  out
ﬂthmulnd liw courts were no longer
. barred to ‘poor litigants. In our ftimes,
ehen e vere students, ({ remember the

attut. the: high cost of litigation which
Today “he whols 5y

: .nd the legll pmf“.m li-ls .!‘o
'Wss he ' ym ¢H¢ntu any

.complaints which used to be made i

sm;ﬂmlmmrm from, seeking .  redross, - pre} gors : - pe ;
em as ben so chianged usinmorew umnm o nmiu'_._

by moderate fces. At the same time &
poor litigant in every case including’ divome,=

cases gets justice before courts of aw,
What was o ce an anathema for 'the m S
litigant has now become useful in order 10

‘get redress for his grievances, ‘This is a

system which has been adopted in every
countrv: it was worked out here and was
recommended by a series of conferences one
afer the other and the small expenditure
that was n eded to finance such & scheme
winld be worthwhile undertaking. - We
‘may start from the Supreme Court and go
down to the lowest levels of our judicial
system, With these words I have great
p'easure in supporting this very welcome
measure,

SHRI D.K. PANDA (Bhinjanagar) :
This Bill is long overdue. It has come at
a time when hundreds of appeais are piled
up in the Supreme Court. 1 understand
that 1067 appeals have been taken up in
1972. It causes h. rdship not only to the
poor peop'e and the common man bu: a‘so
m'ddie-class people. This long pendency
causes trouble. -

We have been demandirg from the
Goverrment during the budget sesiion that
there <hould be a comprehensive scheme to
see that th: benefits of laws and constitu-
tional rmendments made here reach the
common man; oterwise all that remained
a dead letter as the bencfits of this legis-
lation did not flyw to the man in the street.
We tabled a number of cut motions and
amendments on tle above lines but they
we:re never replied to, nor were they ‘look
into. They were brushed a side ‘and- some
answers were given which had notttiug 10 do

with reality,
We find that the cost of iit:puon is

also going higher and it is beyond the - -

power of ‘normal people to' have access to.
the Supreme Court.  The. cost of the paper-

bookhuohighlhﬂthepoormmi;umbb NP
Iol!l‘nrdtt PRI

Sim'lurly,. the' poor-man; should nclt 4:! . i

called upon 1o-pay the paper book' cost i
anpﬂutymd emm rm. i

small mumﬂ. N
tlno ara _risinl hiﬁ'l md ‘the . poor. Iltir&l




213 Consritition

fabulously and necessarv amendments should
be mafo so that the poor man is able to
defend himself. Government should also
aTange for the legal defence of poor hu-
gants who have got in their case a sub-
stantial question but are unab'e to take 1t
to the Supreme Court because of financial
diffi mities

This 15 an important Bill no doubt and
I welcome it It also highlights the import-
ance of the Supreme Court, It relieves the
Supreme Court of necd'ess appeals and 1t
wi'l be now confined to a field that it can
decide important questions of law wu h
become the law of the land For this
purpnse, 1t 1s of utmnst importance that
the confidence and integrity and tndepend-
ence of the Supreme Court shoild be
strengthened  But I am sorry to bring to
the notice of this House that somethinz has
buen discussed about favouritism and nepot-
1sm in the very corridors of the Supreme
Court as to how the Law Ministry it func-
tioning

SHRI A K SEN This 1s bad.

MR. CHAIRMAN  What has been
discussed 1n some corridor due, not become
autheatic here  If you mean to say that
the Supreme Court or High Court judges
are acting under the influence of the Law
Ministry, you should not say that, (/ater-
ruptions)

SHRI DK PANDA Evenin the case
of the Newspaper Control Oider, which was
the concern of the entire nation and which
was passed to defend the freedom of cxpre-
ssion of the smaller papers, who was
engaged to defend that order 7 It was Mr.
Nanman.

MR. CHAIRMAN : How is 1t relevant ?
Who is engaged and who 1s not engaged 1s
the business of Government How doas 1t
totne within the purview of this discussion ?

SHRI S,M, BANERIJEE : What was
wiong with the Attormey General 7 When
the Governmeat’s order was challenged,
the Anommey General should have been
*ngaged.

MR. CHAIRMAN ! You cannot rise
Jike this, Always you are in the habit of
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getting up like that

SHRI AK SEN Mr, Chatterjes wil
confirm that M- Nariman did a magni~
ficant job

SHRI D.K PANDA : The members
should take serious note of the fact that
som= very imnortant an{ reiponuble Con-
gress MPs have w-itten to the Prim= Minister
asking whv the Attorney General or
Solicitor General was not even being con-
sulted in this case  On the other hand. one
Shri Nariman was appointed i

SYRT R D BHANDARE (Bombay
Central) * Sir, on a point of orfer During
the course of the sneech, the hon M mber
mentioned **  That ought to be deleted

MR CHAIRMAN That s true No
such statement should be made against a
person who 1s not present in the House.

SHRIS M BANERJER Sir, | rive on
a point of order According to Shri
Bhandare, Shri Panda has mentioned a
particular name  According to the ruling
you have just now given, a person who 15
not here stou d not be mentioned because
he cannot defend himself This morning
we had been mentioning President Nuxon.
Is that also mmproper 7  Further, Shn
Nariman 1s the Assistant Solicitor Gene a .
Can we not mention his name ?

MR, CHAIRMAN . I am not allowing
it in the record

SHRI D K PANDA ° | have mentioned
only bare facts in the House **

MR CHAIRMAN Do not repeat it
when I have not aliowed t,

SHRI D K PANDA : If the fountamn
of justice is to be mamn'aned as pure as
punty itself, m the greatsr cause of the
nation why shou'd not the Attorney General
or the Solicitor-General be comsulted and
why should they not be engaged. #Hon.
Members are well aware of the fact that
when the Tatas and Birlas were in the
process of defending the privy purte case,
oot only the Altorney-Genetal aad Solicitor
Goneral but also the preseat hon. Ministers,
Shri Mohan Kumaramangalam and She

“Expangsd a8 ordersd by the Charr.



Abe- nmnm ecause i?t wes abucue
_mimt the smtnmmt by the ran
'prf : _

i_s' a very
‘there is no

ml]y vpry compe!ent, who
capable person--absolutely
“doubt——was appointed......

. SHRI INDRAJIT GUPTA: He is
. 'complimentig Mr. Palkhivala.

e SHRID K. PANDA : Without hearing
. me, why should there be any prenotion ?
" Heisa very capable person. He was also
0 ithe spoke.man of vested interests in all
. "those three cases, the bank nations'isarion

. case, the privy purses cate and the newsp-
ﬂnlmmrolordl:rca.c Now, he has been
appointed in the intcrnational court to
[+ defond the Government of India. How far
. =i js it reslly. desirable to ‘send such ‘& man
' . who has been representing the vested
it interests all throvgh his life,” specially in
.7 fhose thiree.famous cases, and those very
L peole who are also in league with outside

" wested ‘intercsts 7 Can he defend our
-mtion 's cause in the international - court ?
Certainly not. Here ailso, I say, thc hon.

'__Iiﬂﬂl: is answerable to it. :

me. suppose hund:ed: of amend-
quents come, Fov can we maintain and
presérve the fountain of peace. the fount-
afg’ bl interrity; ‘unless the cases.are ‘prope-
ty defended also ? As far as . the Ne\vlp-

]

the:sportfolio “of our, . Prime Mlﬂjsler
ul&wc ave Mﬂlled m that case **

* ‘Therefore, 1 domand of this M-nistry, in
" aplte of these amendments, why was the
. Aviorney~General not consulted ? I also
’ uluponﬂ!emmhhninet to plﬁee the

Bhandare.

at ‘Control Order.is concerned, it per gins

m wilt’ be mponnhla at that time ?

mpwuwe g
membam who. sre nhbi'arlm Memhl!
on the Table of the Hm {« Miqn
to do justice to° the case. . ... A
Wlth these words. 1 anpport-thd kfll

MR. CHAIRMAN : 3]_1r} R ;9.-.

SAR!{ SHYAMNANDAN msﬂu g
Then, we may have to go beyond®3
O.Clcck. This is a very fmporimt Consﬂﬁx-
tion zmdmem -

MR. CHAIRMAN: My difficalty is
this, If the Members confine themselves to
the subject<matter of the Bill, 1 do -not
think, they will take much time of the
House. Because they'have either not read
the Bill or they have 'not come prepared,
they are talking of things which are not
necessary and relevant to the ‘Bill. I wou!d
request the ‘Members to confine themselves
to the Bill. Mr. A, K. Sen spoke to the
point. We have to take the vote at 3 O
Clo.k. 'But, I think, there are many
Members to speak ard all will have to be
accommo>dated. I wowd teq et you to
restrict your observations 10 the subject-
matter of the Bill,

~ SHR1 R. D. BHANDARE (Bombay
Contral) : I rize to support this Bill with
all the strength at my command. This Bill
seeks to achieve two objectives : the first

"is that it seeks to do away with the value of

the suit which is now the ‘basis for ‘the
r'ght to anpeal; the second is that. by doing
this, the Law Mm"hter is of the “vigw, the

* litigation, ‘the number ‘of - nu'ttm ‘or m :

on appenl, would be reduced from  the e
of the Supreme Court. Thesc are the two

- objectives with. nhreh mu Bill hu bem
'lrou.hl forward . N cr

._u.« s _Z NN

. Bnukq: :u m C‘Mr{ o1y

Mﬁw mnid‘nl ‘on - me mﬂ, wsﬂ

S MAISY wers mrri the

first extrancous matier was ‘regarding- legal

aid. We have . a -Bill, sent to the -Joint .

Seleet Committes, wherein wo are discuss-

ing the lepsl Qid t07she Poor sad e nesdy,
o ‘e P L S N o el

"+ Expunged s orded by ‘the the Chaivvide oal...... 308
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To my grest surprise, aftes going through
the scheme as has been incorporated in the
Advocates Bill, I ind that there 1s so much
lacunae left in that scheme that the whole
scheme ought to be recast. Two pomnts
must be borne in mind: one. is that the
responmbility to give legal aid to the poor
and the ncedy must rest with the Bar
Councyl; the second Po nt which 1 would
like to suggest in this connection is that
the Government must come forward to
constitute a fund from which the advocates
who would appear for the needy and the
Poor shou!d be paid.

Another point was raised regarding the
lawyers fee. I do not know whether my
fiiends have really understood the basic
principle which governs the relationship
between the client and the lawye . So long
as property is the concept of the base of
the society, then the sanctity of the contract
will necessarsly step in. (Iwterruptions)
I would like it, provided all the parties
arc prepared to abolish private property,
What 1 was suggesting was this. So long
as the concept of private property is there,
along with it the sanctity of the contract
steps in. Therefore, under what law can we
prevent the relationshp based on fees
between the client and the lawyer ?
Therefore, my advice to my friends s that
they should mot talk of a matter which
has no basis. which has no relevance, so
far as this Bill is concerned.

SHR1 S. M. BANERJFE: Am 1to
understand  that you want that to be
continued ?

SHRI R. D. BHANDARE
destroy the bate; and the whole
be destroyed.

I woeuld now like to refer to the last
sentence which was uttered by my hon.
filend, Shri Panda. He says, if there isa
litigation going on in the Supreme Court
and if the Government is defcated, then he
useéd & terminology which was not befitting
to the dignity of the House, 1o the dignity
of the Mentber and to'the dignity of the
hoth. Prime Minister. He suld -that if the
Government was defeated. **

VARESM. BANBRIEE ¢ He mid it

: You
top will
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Broadcasting is headed be the Prime
Minister. There is nothing unparliamentary,
Please do not impute motives to what he
said.

SHRI R. D. BHANDARE : I am aot
imputing motives, 1t is not befitting to the
dignity of the hon. Member; it is not
befitting to the dignity of the House it is not
befitting to the instititution of Pasliamentary
democracy under which the Prime Mmister
1s the Leader of the Party, of the Majority
and therefore of the House and of the
nation. 1 therefore, submit, that that
sentence should be deleted.

SHRID K, PANDA: It was not my
intent on; I did not use it in that pense.
It is a matter which pertains to the port~
folio hetd by the Prime Minister,

MR. SPEAKER : That is not an expre-
ssion in good taste. I was not here then,

SHRI D. K. PANDA : | did not use
it in that sense. (Interruprions)

MR. SPEAKER : Order please. will he
kindly sit down ? He may not have inten-
ded something, but the expression evidently
scems like that. It 1s not in good taste.
It will be deleted,

Now, Shri Shyamnandan Mishra.

SHRI "SHYAMNANDAN MISHRA
(Begusarai) : Mr. Speaker, Sir. I have no
hesitation in saying that, broadly, one wou'd
like to agree with this measure. In pringi-
ple particularly there is nothing objectiona-
b'e about it. In fact, the way in which the
financial magnitude of  the subject matter
as the basis for appeal is spught to te
ahrogated, it is to be welcomed by zli
of us. :

That does not mean that qne thould
deprive oneself of c'oser scrutiny so for as
this measure is concerned. There is no
doubt about one point—and this has been
repeatedly emphagised by hon Members.
that right to appeal on finangial qual fication
gives scope for very very trivial .and re'ati-
vely smaller matters going.up before the
Supreme Court. Financial quaficairn alene
is cnough in some cases; merit does not
matier; Theeefora, to that iextent “that this
is dorw eway with, | wo'come this messure,

becansthe Pordnlio: of »fiforarstion wnd
. Beiminoed Terel by the Chi

b
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S was i Article 133(1) (c).

_ _IShriﬁ_.Jﬂbrmnmdun msm;

W May T submlt that;  in aeek!n_s to do
'__lwuy with Art, 133(1)c) we are throwing
o away.the baby. wlth the bathwater, 1 think.
+. . hiony ‘Members are clear in their minds as to
. what:Art, 1331) (c) implies. That means,
" the High .Court' court could give a cor-

T tificate of fitness which has wider dimension,

- “wrider ‘horizon that concerns not only the
T question of law, but of geaeral importance.

' Whalever q-mﬁﬁcauon you might add to

:.'-"_.it ‘it means a matter substantialy of law.

" 'Gereral importance beirg added (o it does
ot wiaen the horizon to the extent that it
: In my opinion
. 'Art 133(1) (c) is sought to be restricied.
Clearly, the object or the intention of the
. Constitution was to grant this right of
. mppeal. as basic right--the right to go on
appeal to the Supreme Court. We must take
all care to see that this basic right of appeal
is not.res ricted in a manner so as to make
it ineflective. Tam clearly of the opinion
that the recommendation contained in the
- forty-fourth report of the Law Commis;ion
is preferable to the recommendation made

in the forty-ﬁf th report of the Law Commis-
C v sion.

~ Before I go to examine the provisions
ot‘the Bill in greater derail, may I repeat
- what 1 imolied through the poirt of order
E “that I _raised only this mo-ning ? I would
. like to’ express my doubts whether it was

" .. proper, in the first instance, to have consul-

- ted the Chief Justice of India in this mntter,
I wou'd like to 80 On record, so far as this
. martc is concerned. It is the Supreme Court

of India which will ultimately have to decide

" " what scope is left for entertaining appeals

'-1l.'._ilf6¢f this amendment. Secondly, I have

.. .my doubts whether the name of the Chief

- Justice of India should have been used in the
.. manrer in which this is sought to be donme.
'-.,'l‘hlrdly. T also wonder whether the Chief
‘Justice of India would like that his name
d_huid ‘have been mentioned up ‘in this
m whi_ch might have the effect of over.

mmm

MJGUST 17 nn

Mz twnpmtuomafuanm,l..-_

the- B, ummd;;.-, :
wlfh the . Atal,. to the recommendation mede by. the. Llw
.nmm to: ihe uﬂnoﬂm m_ Commdaainiumy-mm

(JOMM)M m

also with the sanenl rizht to Ipmt to the
Supreme _Court in . defence of Fmda:mutal P

Riuhts.

Since it uprnposadthnt only in cues_
involving substantial - question of law of
general impertan-e, an appeal shall lie to-
the Supreme Court, it takes away substan-
tially the right which is of a wider nal}n"o '
a. embodied in Art, 133(1) (c) of the Cons-
ti'ution. 1t is c'ear that the question of
“fitness’ in Ciause (c) has no connection with
a substantial question of law being involved.
That is very clear. In the paragraph that is
added to art. 133, it is clea ly mentioned
that there' would be other czs:s involving
question of substantiai law. It does not
re'ate. to the question of law so far as 133(1)
{c) is concer:ed.. The intention of Art.
133(1 Xc) is ‘o cover those cases which w.ju'd
affect the inte-ests of a large number of
prople and which are of general importance.
How are those cases to be covered, if you
are going to base it completely on the quc-
stion of law ? That is a mattr to be gone
into very closely.

1 wou'd like to refer to cases relating to
religious rights of the minoritics, the right
to take out procession on a particular day.
control and management of religious shrines,
endowm:nts and so on.' How arc th¢se
cases going to be covered if you are going
to base it completely on question of law, of
general importanee 7 This is some-thing
which roquires much greater consideration.

*
15 brs.

A point has been made that under Art.
136, the Supreme Court has an unfettered
right to entertain appeals. In Ratilal Versus
Ranchodbhai, the Supreme Court held that
in an appeal by special leave from. the deci-
sion of a High Court under Section 115 of -
to the C P. C, the powers of the Supreme
Court were circumscribed by limitation placed -
on the - powers of the  High Court under
Section 115.. On technical ground the Supe
reme Court could grant special leave ‘but it
could not grant special leave with l‘ﬂlltﬂ to

& matter of substance. There was 00 reaedy
*_avajlable to the appeliant. You csnnot sty .
‘therefore that under Art, 136 remedy is

available to any person to go to the Sup-

- reme Court. I think Mltmudbomuch*

better if the Law Mimistor confined . himee!
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The only change that occurred in the
Law Commission was that ther¢ was some
change In the personnel; there was & new
chaitman of the commussion, but it may be
that some other members remained, But
one does not quite see the justification for
altermg the recommendation of the Law
Commigsion as contained in its 44th

report.

So, I would like the hon. Minister to
consider even at this stage whether 1t would
uot be possible to conform to the recom-
mendutions 1n the 44 h report instead of
seehing o 1estrict the horizon of appeal as
13 sought to be done through the new
amendment. The new emendment is
restrictive and 1t might very adversoly affect
the rights of the minorities in particular and
alwo the general right of appeal to go to the
Supreme Court, whch to my mind 18 a
basic constitutionar right.

SHRI DINFSH CHANDRA C OSWAMI
(Gauhat) : | welcome this Bull which brings
foith & change in the procedure relating to
appeals to the Supreme Court. It 1s a
wholesome propcsition that the vajuation
test has been done away with. The only
argument that cou'd be advanced in favour
of the valuation test 1s that 8 man who has
a greater stake or thz subjeci-matter of
whose dispute relates to a gieater amount
of money and, thercfore mnvolves a greater
stake, should be given a right of appeal to
the highest court of the land. But if one
makes a close s:-u iny one would find that
this argumen' 1s absolutely 1llusory because
the question whether property is really
valuable to an individual or not 1s dependent
on the valuation of the property. For a
man who 18 a millic naire, a property worth
Rs. 20.000 may be of much less va ue. But
in case of another man wl.o is a poor man,
even a property worth Rs, 500( wou'd be of
much greater value and there w Il be much
at stake for him. Therefore, 1 am g'ad
that the artificial valuation test whch had
teen laid down m the Constitution has been
done a way with, and T fully welcome it.

But by this amending Bill, not only has
this been done, but a change of procedure
has also been affeciod. A new cause has
been wdded whih says that only those
cages witl be allowed to go to the Supreme
Court by way of leave of appeal, which
'avolve substantial questions of law of geno-
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ral importance and where 1 the op nion of
the High Court, such question needs to be
dec.ded by the Supreme Court. 1T have got
no objections to the proposition that only
those cates which involve substantial ques-
tions of law should go to the Supreme
Court. But I have got ny grave doubts
whether the High Court will grant leave on
coming to the finding that the case is one
which peeds to be dec ded by the Supreme
Court, For, the word ‘needs’ cobnotes a
certain amount of compulsion The High
Court, after adjudicating upon a case may
say that this 's a case which is fit for goirg
to the Supreme Court or i1t 1s desirable that
the Supreme Court should give the final
opinion 1n the matter, but I have my grave
doubts whether the High Court will cert fy
that it is a case which needs to go to the
Supreme Court,

In the 45th repert, the Law Commission
has laid down four or five propositions in
order that a case may be referied to the
Suprenie Court. For example, cases where
there should be uniformity of Cential law
or State law should in the ultimate analysis
be decided by the Supreme Court; sect ndly,
even on a pomnt of law which has been
decided by the Supreme Court, the High
Court may feel that there is scope for
further reconsideration, and in such cases,
leave should be granted so that the case can
go to the Supieme Court. If the word ng
of the Bill remamns as such that only when
the High Court is of the popinion that the
question needs to be decided by the Supreme
Court will the High Court be entitled 10
grant leave, then suppose there is a case
where there is a standing pronouncement
by the Supreme Court; the High Court may
legitimately feel that tle judgment of the
S 'preme Court needs reconsideration, but
when there 1s a judgment of the Supreme
Court which under article 141 of tte Constis
tution amounts to law, how can they say
that it is a case which needs to be decided
by the Supreme Court? In view of the
fact that the word ‘needs’ connotes @ certain
sense of compulsion, 1 feel that it would
have been better if the ecarlier recommend-
ation of the Law Commission that & certi.
ficate to the eflect that the case is & fit one
for appeal to the Supreme Court should, be
enough should have been muintained.

I support the Bill, At the same time
1 want.to add one thing that it is unfortu.



ofwr'tin persons were ‘dragged in who had
i tho opportdnity to defend themselvés Rere.
... Ofe hon. Mémber said thit ‘if a ' particular
uwnd-ammv!m 'b'r the Stpreme

oy jﬂcuy'ofﬁ!mwhich are ﬂaued by
e _L_&iﬁﬂmdﬂbravirm by the Snpme

e ; SHRI DINESH CHANDRA GOS-

: -_.'_W.ﬁMI 1 em sorry. I leave it there.

.+ 1'Tully support the Bill and hope the Law
_Mmuter will ‘also consider whether the
word ‘heéds” may not have anadverse effect
mth:ri;lnal‘ ‘appeal in those : cases where
even the Law Commission feels that leave

: _ul‘ lppnluhonid be allowed.

oty SBK’I G VISHWANATHAN (Wmdl-
}"-mﬂﬂ 1'agree with the object of the Bill
~.fhiet the'smount or valuation of the subject-
o riistter fn- dispute should not be the basis or
'_-_"_.qullmﬂtion to file an appoal before 'the
" . Supreme Court,
“should be no discrimination between rich
- /and poor before a cotrt of law, especially
‘. "before the Supreme Court. If we agree
_.that toget justice is very costly. to get
" ;" justice’ from -the Supreme. Court is stil
costlier. A poor man - will have “to engage
fawyer by paying fat fees and if he comes
from a distant place, to maintain himseif in
Delhi is also very very costly. People like
who ¢come from the south will have'to
ravel 1500-2000 ‘mites to “file cases before
‘Supreme Court. You know ‘how ¢ostly
#t'id fot us’ 0 comall ‘the way. from the
south and stay ‘in Delhi. Hence ifyou
;i mobkph:-the - principle that: justice in' the
-, ﬁwumcwn shoutd not be costly, Govern-
. ment shoukd think of ‘mdasure - whercby
P "thisfe can e a Bench of the Supreme Court

. - ¢ivting in the ‘PBoath. “They may seiect any
... pince; “Ttlvandmm, Bangalore, Madras or
et Pyderabad. “But-there sitould be 4 separmte
i -":Mdmsw(‘oﬂuinthemﬂn

-"dfbﬁjecﬁ memmni r!‘ut ﬂie-;mﬁ ‘wonld
filed in the e
supnmcoun mm!y on tholrodmt ofthe
satisfaction of the valustion test. T have . .

All of us agree that there

- The mnisur hah Staled 15 !Hﬁ:ﬁqm
cumir tﬁe nl.l'lﬂbl!r df

my own doubt about it, because’ even i

smiall &m ‘where tha amount is smali’ sitba- o

tantive questions cllim_v .may be 1nvolvq(t___
which may have to come to th:_- .Supr_qn!e X

Any way, _‘mn: a Bilt which" remove the
discrimination between rich and poor as the
statenient of objects and retmns says, 1
mpwn the measure.

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H.R. GOKHALE) : I am
very grateful to hon. Members for having
wioleheartedly supported - the proposed
amendment, - In the course of the dis-
cussion, . -maay points which were relevant
and which coitained useful suggestions
were made. 1 am very grateful for that,
Quite so many others things were also said
which have really nothing to do with the

proposed -.amendmeént.  Therefore, 1 pro-
pise to be very brief in dedling with some
major points which go directly to the \ques-
tion whether the measure which is brought
is a proper measureor not. '

It was genorally agrez1 that-the basis on
which the praseat right of appeal rests,
namely, valuation of property has  always
been a basis which led to discrimination

between the poor litigant: and the rich liti-

gant, could nover by justified. As onethon.
member rightly sakd, this is'a legacy - of the

' past ‘ ‘which ‘the  Britishers left' ‘in the ‘oid . '

Civil Prbxﬂm Code and ‘which:* when - tht .

'-Constiwtinn ‘was Tramed in 1950 we - almost

bodily inmrpouhdl. “It 'is true’ that- im
many of the other countries, incloding
countries which ¥ renct sociafst, the: blﬁt :

“of valaation of property for the right' of

mlwmmtmmhuimnyb«n :
taken away.  Thérefore, ‘1 do'not think -

there is, or can be, any dispute “that ﬁh

measure was overdue, 1am glad that we
have been nbhtnbmuiibcfmjhﬂ" Nige
for ooasidmﬂoll on this occasion.

|1t was sald that while doing’ 80, We -
shouid Mmﬂmtly I:m W i,'m .

&, ""hapoged by wbsmm w...m S
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right of appeal in certain cases. It was
suggested that in service matters and in
labour matters there should have becn an
appeal as of right. Let us n°t assume in
making this argument that in all service
and labour matters there is merit. Out There
are matters and matters. There are service
matters wherein there is great merit. Iam
sure that in such cases even under the pro-
posed provision, those matters will be able
to come to the Supreme Court. In labour
matters, the same would applv. Now, the
hon. Member who is himself a very em'nent
lawyer and who made the suggestion, refer-
red to the right of appeal being taken a vay.
1t 13 really not taken away, because article
136 and article 32 of the Constitution are
yet left untouched. As hon. Members
know, most of the service matters which
come to the Supreme Court are either on
appeal in write petitions under artcle 225
filed in the high court or are by way of
petitions under article 32 relating to article
14 or articie 16. That right still remains,
It is not at all affected by the present
amendment. All that the present amend-
ment seeks to do s this, Now, in th:
present-day circumstances, my own fee'ing
is that it was never justified even in the
past, but even in the presen’-day circum-
stances, to say that merely because a person
has property worth so much, the appeal
should lie, 13 not proper. At that time,
it was Rs, 20,000 and sometimes, it was
thought that it should be raised to Rs 1
lakh. But the question is not that of R,
20,000 or Rs. 1 lakh but it is one of
principle, the principle being that the high-
est court should be approached as of right
not only because the person claims to have
property valued at a certain level, but on
other grounds. The expenience of the
courts, and of those who have functioned
ay lawyers and judges, has consistenly been
that appeals which came to the Supeme
Court on the basis of this so-called auto-
matic right of appeal, based on property,
bave invariably faited, bocau.e there was ne
merit in them snd the courts which had
gone into this had come to the cooclusion;
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resulted in failure., Therefore, [ am grate-
ful to the hon. Members for accepting that
the principle underlying this Bl is a corract
principle.

I entirely agree and I am grateful to the
hon. Members for referring to an allied
matter, which is also an important matter,
namely, the matter relating to making a
provision on a comprehensive basis for a
scheme for 1legal aid to the poor.
There can be no two opin.ons on this issue.
1 am glad to tell the House that a compre-
hensive scheme for legal aid is at present
being worked out. In fact, some provisions
were made in the Advocates (Amendment)
Act which is now befo-e the Joint Committes
1 found that the provision was in the nature
of an eye-wash, because it only tried to say
that something for legal aid was being done.
In fact, it containei nothing and it would
not have enab'ed anybody 10 get legal aid
from that scheme. [ had occassion to say
it in the Commuittee, and 1 did not want to
come before the House and put something
in the name of legal aid which realiy 1s not
legal aid. I wouid like to come before the
Houst with a comprehensive scheme of legal
aid, not in respect of the High Courts or
the Supreme Court only. Because, the real
stage where legal aid is necessary is the
stage where the litigation starts, and that is,
at the taluka lev:l, namely, the bottom level
where the people are helpless and are at
the mercy of some unscrupulous Jawyers or
some other people who are interested in
fostering litigation. Therefore, there can
b= no two opin ons that it is the duty of the
Government to go into the question very
carefully and bring a comprehensive scheme
for legal aid.

I agree that there is a great accumu-
lation of cases. That was also one of th:
po'nts referred to by my friend Shri Chatter-
jee and other hon. Members. Now, [
never claim and I possibly cannot claim
that the presant amendment is the be.all-
and end-all of or that we want to do for
curtaining accumulation or the backlog of
cases in the Supreme Court and in the other
courts, 1 agree, as some hon. Members
said, that an inegrated approach has to be
made to the problem, | am glad to mention
before this House that this question is being
artacked at several levels. Tae evil of
acoumulation of arreiirs is being ‘attacked



KR # 1 hld ocn‘.ssion to té!l tMs Housc at'an
. earfide time that the Civil Procédare Codé
DO owas ruﬂy the basls for' dilatory précedtre
o7 in civil citses and for undue cost. It is at
preum‘ under close examination. Not' that
. we siré going to make-mérely miriol changes
in it-here and’ there, a6 was sought to be
_ Hohe earlier, ‘But we' propose to' bring'a
© 7. bdsfé-and’ radicat ‘chinge in' progedire 0
L that the proceduratl délays are cut and the
" ‘costs are reduced. - That is not &bsent in
i the minds of the Governmént, and we are
| ‘considering’ that matier,  Apart from that,
. eveh ‘the necéssity of increasing the judge
- strength has ‘becn engrging the attention of
‘the Gcwemn'-\em for the last few months.
= Wherever & proposal camié from the States
U r'quiring additional judged in viev' of thé
- srvars, 1 did not rememiber a single-cass in
U which'the Ceﬁm! Gévérnment had rejected
mclu propcsal,’ In'fact 1 have my sell
. wl”ttdm to the Chief Ministers of th¢ Sta'tes
. _<.wmkeimwof the strength in ‘their
. iredpectivé High Courts and make proposals
% additional judges in their High Courts:
?x sntn hnvuheondonhcmnm-

Myh:ioner Ashok Sen and Mr.
, ishra said that it would have been better
it plapse (c) of article 133 had been left as
" Jywns.. 1know that in the 44fh report
. ﬂmw the . lu”uuou In my opening
Femarks I ‘said ihat in spite of that, I ré-
m!ﬁemd the matter. . The la‘nmeuaéd

the article “fit for appeal to the Supgeme
Court’ seems very simple. It may appear
g if the H#shCnurt can consider every case
muywhcjtherl case i fit or not for

- being’ taken to the Supreme Court. At
. m]nvyer Members know that this expre
. gijon ha¢ almost become a phrase of art]
" §t ‘bas come in for lnkrptemmn in a
. n*!otwnrhhtfmm tle Privy Coun-
-gﬂ.hthroudmm the Supreme Court.
r qulrt later on said’ that

m widé

miﬂ‘

"iav hwhm wﬁlk 6! wh'm imim't

--.'-":.: fat is a pétafouit tiisg. ‘W
89 nm.id:mehﬁfocmaM.;

' sflke

it Mdﬁt- :

1@»&5&4%&&* s W
mzﬁmw"

importénce. | Navé' two caves i’ nittid ! Ooé -
was thet of a zadiindat fri' the old dhys: M1
amm not ‘mistakedi it' was & ‘ciflsé from’ Bkt
He¢ went to hé Supreme: Court ‘against his
fenant on a litigation' i Whict e
involved ~ was’ Rs. 400.  The.
argumeht before the court was  this. Ft is
nb* a matter of pablic importance and'it i4
not a case for appeal to the Privy Counell.
The High 'Court acvepted that position, The
Privy Council reversed‘it and ~said : 400 ot
200 is not the question; what' is important
is that thig mifter I‘s of pﬂhte importanice,

Now, a di:mne over a will where 1
might qoarrel with my friend Asok Sen
saying 1 am the heir and he. says he is the
heir affects him ard me. The:'world at large
has nothing' to do with it.. Still itts. capable
of being  taken 1o the Supreme Court under
article 133 (¢). Do we really intend that
those dispates wh.ch 40 not affect the publié
should be taken to the Supreme Court, even
though they might be confined to disputes
purcly ‘nter se between two lndlvtﬂmh or .
two plrths ? .

I explained the three underlying  objec-
tives of this - measure. One'was'to remowvt
diszrimindtion’ betwwen: - the poor and the
rich, The sécond was to see that at & certain -
stage yous reach finiality-over some matters. -
Even the highest courts are not infallible.
So we accept tht judgmient of the highest
court as fing), 1.do not: suggest” that . there
is anything: weong in- uying that! mxtters
which -are not ‘of ‘public importance: and
which do not involve’ questions of lsw.ef
public impofanoe wiich do not really.need
10 be' decidett: by the Supresie Court  should -
reach “Buality . at: the High: Court fevel,
That is ermmam
siiid in the: ‘smendmient an appésl
mwmm-mm of law of ‘genesal -
importande;” it shovid be yoneral as -well .
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which nveds to be taken to the Supreme
Court.

SHRI SHYAMNANDAN MISHRA :
The hon. Law Minister was plessed 10 say
that it would be a matter both of law and
general importance. It does not read like
that here, It says : substantisl quoestion of
law of general importance, It does not widen
the scope,

SHRI H. R. GOKHALE : It does not
widen. The intention was that; disputes on
facts howsoever substantial they may be
which could be certified as a fit case for
appeal to the Supreme Court are exactly
what are intended to be obviated by this
amendment. That §s where it is intended that
the High Court should be the final court of
appeal. It there is a substantial ‘ques‘ron of
law of general importance, the High Court
will ¢ertify that it will go to the Supreme
Court for a final decision. Somewhere we
have to accept some finality.

SHRI SHYAMNANDAN MISHRA :
How is a matter relating to religious cere-
mony going to be covered by law 7

SHRI H. R. GOKHALE " If itisa
matter of religious ceremony, 1t can be a
matter of general importance,

SHRI SHYAMNANDAN MISHRA :
It would be a matter of general importance
but not a matter of general importance
concerning law.

SHRI H R. GOKHALE ; Sir, are we
arguing a case in & court of law ?

MR. SPEAKER : No counter arguments
should be there. After all, there are legal
interpretations.

SHRI H. R, GOKHALE : These
matters are ultimtely left for interpretation by

fs. This provision will come in foe
interpretation by the Supreme Court aad
variows High Courts. s 4&m noj giving any
interpretation. § am just giving the back.
ground underlying the proposal for amend-
ment of the Copapitution.

Then it was sald that the Law Commis
wsion consilted the Chief Justice of india,
who had petsonaily pxpreased the view that

this is a . Far v
Sowins oy S o e o
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Court, in fact this was one step which was
taken which showed great respect to the

Supreme Court.

SHR] SHYAMNANDAN MISHRA :
Have 1 said that it shows disrespect to the
Supreme Court ? In fact, what | say is that
Supreme Court would suffer if o much
respect and attaention 1s paid to it, as yon
are doing,

MR. SPEAKER : In your speech lats
you said, his name was wved for over-awing
the members. If the op.nion of the Chief
Justice can be quoted as over-awing us, |
think we can be over-awed by many other
factors, [ do not see any harm 1 his name
bemng mentioned out because that 1s used by
the Law Commission.

SHRI SHYAMNANDAN MISHRA - |
have not used the word “disrespect®’,

MR. SPEAKER : You have not. Why
do you lose your temper 7 1 see frowns on
your for¢head mlways. I request you to
speak in a normal manner and in a patient
manner. Why do you frown at us ? We are
all amenable ..

SHRI SHYAMNANDAN MISHRA :
In fact, it is the Chair which 15 not proving
to be comderate.

MR. SPEAKER : If youdo it once in
a while, it is all right, but not every time.

SHRI SHYAMNANDAN MISHRA : In
fact, the Cha:r has to shaw more Consid=ra-
tion to the Hou e.

MR. SPEAKER : 1 deliberately avod
{ooking at you because of youy frowns.

SHR1 SHYAMNANDAN MISHRA :
You must tell him that he should not inter
prot me itke that.

MR. SPEAKER : | have said thst
you did mot say it. Why do you q:arrel
over it ?

SHRI H. R. GOKHALE : Some might
say that the powers of the Supreme Court
Heing “curtitied becsuse of this amend-
meng. ft Has beert the practice all slong—
Law Convoisston atso counsul-

the
{id the Chief Justics ¥rd the Present Law
coﬁm also consutied the'Chiel du«tice



heaun thil was q rnlner whieh “affected
the hmdmmn of {he. Supreme Court.
TMO:G. it was ‘a courtesy which has
" 'always ‘been “extended in the past. Even
i thém, the l.aw ‘Comatission has -said that

“lhéf hiel lutwc personallx expressed his

~_bpinion that this mea ‘ure was veryn eccssa y.
- "This does not disable the Supreme Cour.,
when the matter comes before the Supreme
“Court, 1o  interpret this particular drait
uhichm have. put’ and which has been
uewltd by the House in- the way it likes.
“Therefore, 1 am unable to agree with this
view that we should nof, even in matiers

" where we are cealing with the jurisdiction
ol' the Supreme Court, consult the Chiefl
.h.stiu of India.

SHRI SHYAMNANDAN MHHRA
_ we cannot agree with th's view,

~ SHRI H. R. GOKHALE : Many other

iy lntl have b en mentioned which really

i‘ do 0ot pertain to the main question. But

seine kind of aspersions were cast and [

“think it is necessary to refer to only a few
ol‘ zhnm '

g cm o a rccenl case which was

: tr;ued in tle Supreme Court reating to
.the Piess Bill. Here 1 reed not be apolo-
getic about it at all; | may mention as a
matter of fact that this case started here
in the Supreme Court, if 1 am not wrong,

i on the 19th of July. The court itself reope-
. ned after the vacation on the 17th of July.
" The Attoiney-General of India who woud
normally have been briefed, was away
~outside India and had not returned tifl the

- M4th or 1th of July. The new Solicitor-
General had not taken charge till the 17th
-of July. The preparation in a case of ths
',I_mture had ‘to be madc at least & month or
-8ix weeks before the case actually came
*for hearing because the irstructions had to
. 19¢.obtdined from the department for filing
.- Ybe :ffidavit conlaining the entire view of
'-"--'dw government. The law officer who was
“iavaliable at that-time and who, in my view,
1 s one; .of the best lawyers in the country,
s_lgqh with: this. yaatter and prepared the
athidayit,

"-"_hnwmda . cnnph’int-—m thunewbo
doubt “shoul ' the

_.and!murypmudio say -that
wmwwsom the comrt, va

udhr—-l m ulkmgof mﬂue “membsrs “of
e br fcme cf w! om. _u¢ wwbnd 'le

originally expressed a -
capacity of this gentleman, /Inter on . they -
came and told me “‘We are serry, we had
not heard him carlier in a matter like this
and that is ‘why we complained*’, One thing

to which | must plead guilty ‘is  that ~he is

young; } cannot help it. - But it is & fact
that he is onc of the beit lawyers in the -
country today Go to any member of the
Surre ne Court bar and he “will tell you

what an excellent job has been done by

this geatieman. ;

I do not want to talk nbout;the mer.ts
of £ ca.e because the judgment is yet 10
come, Various opinions appear in the
papers, some said to be for the favour and
s moe said 10 be. agairst the Government.
But that is not a matter in which I should
exyre-s any view because the whole matter
is sub judce ANl 1 can say is that] had
been in touch with this case from the very
begnning and I can say with the fullest
sense of responsiblity that the case, under
the circumstances, was entrusted to the b:at
of our law officers. This was the only
point which I wanted to deal with. I thank
the hon. Members for supporting this
Bill. .

MR. SPEAKER : Before | put the
Constitut on  (Thirtieth Amendment) Bl
to the vote of the H>use I have to inform
you that his being a Constitution (Amend-.
ment) Bi'l, the wvoting has - to be by
Division. Let the Lobb'es be cleared.

The Lobbies have been cleared.

The question is :

“That the Bill fu-ther t0 amend 'he
Constitut’on of Indla, be mken into cnn.i-
deration.””

The Lok Sabha dw&ﬁd
AVES

Dlvlsllll Ne. 2}
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. Afzalpurkar, Shri Dharamrao
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Ahirwar, Shri Nathu R&m K
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Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K,
Dutta, Shri Biren
Dwivedi, Shri Nageshwar
Engti, Shr1 Biven

Gandhi, Shrimati indira
Ganesh, Shri K. R.
Gangadeb, Shri P.
Garcha, Shri Devinder Singh
Gautam, Shri C. D,
Gavit, Shri T. H.

Ghosh, Sbri P. K,

Gill, Shri Mchinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Godfrey, Shrimati M.
Gogoi, Shri Tarun
Gobain, Shri C. C.
Gokhate, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Govind Das, Dr.

Gowda, Shri Pampan
Guha, Shri Samar

Gupta, Shri Indrajit
Halder, Shri Krishna Chandra
Hansda, Shri Subodh

Har Kishore Singh, Shri
Hari Singh, Shri

Hashim, Shri M. M.
Hazra, Shri Manoranjan
Ishaque, Shri A. X. M.
Jadeja, Shri D, P.
Jamilurrahman, Shri Md.
Janardhanan, Shri C.
Jeyalakshmi, Shrimati V.,
Jha, Shri Chiranjib
Jharkhande Rai, Shri
Jitendra Prasad, Shri
Joarder, Shri Dinesh  *
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*Kedar Nath Singh, Shri
' Knadilkar, $hri R. K.
- _Kinmim. Shri The
" Kiskn, Shri A K.
. “Kotoai, Shri Liladhar
' Kotrashetti, Shri A. K.
- Krishnan, Shri M. K. -
RN Kmmﬁhri S. Mohan
« Kureel, Shri B. N.
: xmn-km. Shri
. Lakshmikanthamma, Sheimati T.
. Lakshminarayanan, Shri M. R.
- Lambodar Baliyar, Shei

Laskar, Shri Nihar

. Lutfal Haque, Shel
Madhukar, Shri K. M.
. Mahajan, Shri Y. 8.
.. Mahata, Shri Debendra Nath
. ‘Miajhi, Shri Gajadhat
- 'Majhi, Shri Kumat
Y Malaviya, Shri Ko D,
7 .Muthotra, Shri Inder J.
' Mallanna, Shri K. -
wi Mnnhﬁmn, Shri

" Mody, Shri Pil

-:.'_-*",-.Mmsm Shyamasnd
1 Misea, Shri 8. N, 0,
" ‘Modak, in

Modi, Shri Shri}

Mohammad Yusuf, Shri e e -

a Mohaasamlp. Shei

Mohapatra, Shri éhnm Si

Mohsin, Shri F, H. W
Muhammed Khuda Bukhsh, Shri :
Munsi, Shri Pﬂyllhn,up Das
Murthy, Sh-i B. S, .
Nahata, Shri Arrit

Nsik, Shri B, V. -

MNanda, Shri G. L.

Negi, Shri Pratap SEp’h

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painula, Shri Paripoornanand
Palodkar, Shri Manikrao

Panda, 'Shri D, K.

Pandey, Shri Damodar

Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. 8§,

~ Pandey, Shri Sudhakar

Pandeya, Dr. Laminulin
Pandit, Shri §. T.
Panigrahi, Shri Chinmmm
Pant, Shri K. C,

Paokai. Haokip, Shri
Parashar, Prof. Narain Chand
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shei P..
Paswan, Shri Ram Bhagat
Ml Shri Arvind M.
Patel, Shri Natwarlal -
Patel, Shri Ramubhi

Patil, Sh'i Anantiac.
Patil, Shei C. A.

Patil, Shei E. V. Vikhe -
Patil, Shri Kri_llwn,o- I
Patil, Shri 8. B. -
Patil, Shri T. A.. o
Patnaik, Shri lmmll
Patnaik, Shei J. B

Peje, ShriS. L. .

Pillai, Shri R. Blllkilhn;
PM Mm&fi :
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Raj Bahadur, Shri
Rajdco Srogh, Sthri

Reju, Shri P. V. G

Ram, Shri Tulrohan

Ram Dhan. Shri

Ram Frakash, Shri

Ram Sewsk, Ch.

Ram Surat Prasad, Shri

Ram Swarup, Shri

Ramj: Ram, Shri

Ramshekhar Prasad Singh, Shri
Ram Singh Bhai, Shri

Rana, Shri M. B.
Ransbahadur Singh, Shri

Rao, Shrimati B. Radhabai A.
Rao, Shri J. Ramoghwar

Reo, Shri Jagannath

Rao, Dr K. 1.

Rao, Shri K. Narayana

Rao, Shri M. Satyanarayan
Rao, Shr1 Nageswara

Rao, Shn P. Ankincedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shr1 Rajagopala

Rao, Dr V K. R. Varadaraja
Rathia, Shrt Umed Singh
Raut, Shri Bhola

Ravi, Shn Vayglar

Ray, Shrimatt Maya

Reddi, Shri P Antony

Reddy, Shri K. Kodanda Raru
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shn P. Bayapa
Reddv, Shri P. Gangd

Reddy, Shrs P Narasimha
Richhariya, Dr, Govind Das

Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Dr. Saradish
Rudra Pratap Singh, Shri
Sadhue Ram, Shri
Sahg; Shri Ajit Kuomar
Salve, Shri N. K. P,
Samanta, Shri S. C.
Sambhali, Shri fshague
Saminathan,; Shri P. A.
Sanghi, Shei N. K.
Sankata Presed, Db,
Sent Bux Singh, $hri
St kor, Shri Saktl Kaomar
Satish Chandra, ﬂyﬁ
skri B,

Suwennt,,
Sevied Bhysn, Shrimasi

SRAVANA 26, 1894 (SUXA)

Sayeed, Shri P M.

Sen, Shri A. K.

Sen, Dr. Ranen

Sen, Shri Kobin

Seths, Shri Arjun

Sezhiyan, Shri

Shafee, Shri A,

Shahnawaz Khan, Shri
Shailani, Shti CHandia
Shakya, Shri Maha Deepak Singh
Shambhu Nath, Shei
Shankar Dayal Singh, Sh#
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P,
Sharma, Shri Madbhotam

Sharma, Shri Nawal Risbore
Sharma, Shri R, N,

Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastn, Shri Viswshdragan
Shastri, Shri Ra}4 Ram
Shastri, Shri Shebpujan
Shenoy, Shri P. K,

Sher Singh, Prof,

Shindd; Shri Annasahét P,
Shiva Candika, Shri
Shivaath Singh, Sbri
Shukla, Shri B R,

Shukls, Shri Vidys Charan
Siddayya,'Shri 8. M.
Siddheshwar Piasad, Shri
Siungh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shil' Nawil Kishore
Sinha, Shri R. XK.

Sinha, Shri Satyendra Narayan
Sﬂ'khl. Shri Sﬂ‘ltln Singh
Sonar, D

Stephen, gl’n‘i M.
Subramanism, Shri C.
Suderssnem, Sk N.

Sunder Lal, Shri

Surendra Pal Singh, Shri
Swamimstian, Shei RV,
Swmy. Shrl l:dnqnuhw

T

Tayyab' Kttt $hii

Towasi, Shi Shaditar
Sbil 8, B.
M‘l&{ﬂmﬂﬁ

Thwary, Sl DN,
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Tiwary, Shri K.N.

Tombi Singh, Shri N.
Tuls Ram, Shri

Taolsiram. Shri V.

Utkey, Shri M.G.
Ulaganambi, Shri R.P.
Unnikrishnan, Shri K.P.
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Baigovind
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Virbhadra Singh, Shn
Viswanathan, Shri Ci.
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri N P.

Yadav, Shri R.P.

NOES

*Bheeshmadev, Shr1 M.
*Mechta, Dr. Mahipatray
*Oraon, Shri Kartik
*Patel, Shri Prabhndas

MR. SPEAKER : The result*® of the
division is

Ayes—366; Noes—4

The motion is carried by a majority of
the total membership of the House and by
a mejority of not less than two-thirds of
the Members present and voting.

The motion was adopted.

MR, SPEAKER : We now take up
clause consideration of the Bill. We take
up Clause-by-Clause 2, There is an
amendment No. 1 by Shri B.Y. Naik 1Is he
moving it ? ’

SHRI B.V. NAIK (Kanars) : 1 am not
moving it,

MR, SPEAKER : That is not moved.
I will now put clause 2 10 the vote of

the House. We will follow the same proce-
_iluw. The Lobbies are already cleared.

AUGUST 17, 972

Division No. 3] AYES

(30ch Adnat ) Bl YD

The question is :
“That clausc 2 stand part of the Bill"”
The Lok Sabha divided :

(15.36 drs.

Achal Singh, Shri
Afzipurkar, Shri Dharam-ao
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna

Ah rwar, Shri Nathu Ram
Ahmed, Sht F.A

Alagesan, Shn O.V.

Ambesh, Shri

Anand Singh, Shri

Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra sngh, Shri
Azad, Shri Bhagwat Jha

Aziz Imam. Shn

Bahuguna, Shrnt H.N.

Bajnai, Shri V dya Dhar
Baladhanda) utham, Shri K,
Balakrishn gh, Shr T

Banamali B bu, Shn

Banera, Shri Hamendra Singh
Banerjee, Shrin S. M.

Banerji, Shrimat) Muhul
Barman, Shr1 R.N.

Barua, Shri Bedabrata

Baiupal, Shri Panna Lai
Basappa, Shri K.

Basumatan, Shri D.

Besra, Shri §.C.

Bhagat, Shr1 H.K.L.

Bhagirsth Bhanwar, Shri
Bhandare, Shri R.D.

Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan l.al
Bhattacharyya, Shri Dinen
Bhaitacharyya, Shri Jagadish
Bhattacharyyia, Shn Chapaiendu
Bhaura, Shi B S
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Buia Singh, Sori _

*Wrongly voted for *NOES'.

**The following Members also recorded their votes for AYES :

Drt. Jivenj Mehta, Sarvshyi D.D. Desai. K. Lakkappa, Tarkeshwar Pandey, T. Sohan
Lal, Vasant Ssthe, J.G, Kadam, Anand Singh, K. Veeriah, Muragoll Maran, S.A.
Muruganautham, Kartik Ocson, Prabhudas Patel, M. Bhetahmaddy and Dr.

Mahipatray Mshte.
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(:hlk'uhw M; ﬁhﬁ

Chandea Gowda, Shri D.B.

Chandea Shukher Sfogh, Shri

Chandrappan, Shri C.K.

Chandrashekhsrappa Vecrabasappa,
Shri T.V.

Chandriks Prasad, Shei

Chattarje¢, Shri Somnath

Chaturvedi, Shri Rohan Lal

Chaudhari, Shri Amarsinh

Chaudhary, Shry Nitiraj Singh

Chavan, Shri Yeshwantrao

Chavda, Shri K. S.

Chawla, Shri Amar Nath

Chellachami, Shri A. M.

Chhotey Lal, Shri

Chhutten Lal, Shri

Chittibabu, Shri C.

Choudhary, Shri B. E.

Choudhury, Shri Moinul Haque

D‘uo Shri M. C.

Dalbir Singh, Shri

Dahip Singh, Shri

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Deo, Shri S. N. Singh
Desai, Shri D. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivaji Rao S.
Dhamankar, Shri
Dhandapani, 8hri C. T.
Dharamgaj Singh, Shri
Dharia, Shn Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shei 1. P,

Dumada, Shri L. K.

Dutta, Shri Biren

Dwivedi, Shti Nageshwar
Engti, Shti Biren

CGandhi, Shrinhet] Indira

SRAVANA 26, 18M (S4AKA)

G dara, Shri Mani Ram
Godfrey, Shrimati M.
Gogol, Shri Tarun
Gohain, She1 C. C.
Gokhele, Shri H. R
Gomangn, Shri Giridhar \
Gopal, Shr: K.
Goswami, Shri Dinesh Chandra
Govind Das, Dr.

Gowda, Shri Panapan
Guha, Shri Samar

Gupta, Shii Indrajit
Halder, Shri Krishna Chaadra
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Hari Singh, Shri
Hashim, Shri M. M,
Hazra, Shri Maaoranjan
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.
Jamilurrahman, Shri Md.
Janardhanaa, Sbei C.
Jeyalakshmi, Shrimati V.
Jha, Shn Chiranjib
Jharkhande Rai, Shri
Jitendra Prasad, Shri
Joarder, Shri Dinesh
Joshi, Shri Jagannathrao
Joshi, Shri Popatial M.
Joshi, Shrimati Subbadra
Kadam, Shri Dattajirao
Kadam, Shri J G.
Kadanaappafli, Shri Ramachandran
Kader, Shri S, A.
Kahandole, Shri Z. M.
Kailes, Dr.

Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shni

Kemakshaiah, Shri D.
Kamala Prasad, Shei
Kamble, Shri T. D.
Kamia Kumari, Kumari
Kapur, Shri Sat Pal
Karan Siogh, Dr.
Kastmre, Shri A. S.

Kaul, Shrisisti Sheila
Kavde, Shri B, R.

Kedar Nath Sisgh, Shri
Khaditkar, Shri R, K.
Kinder Lal, Sthei
Kiruftisas, Shri Tha
Kisks, Shri A K.
Kotokl, Shri Lilatiher
Kotrailiritt, Sl A K.
Krishndn, Sl M. K.
Kalkarni, Shei Raja
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>0 'Krmaumanslhm, Shrll S: Mmhtn

““Ruieel, Shri-B.'N. .

" Kushok Bakula, Shri

" Lakkappa, Shri K. .

Lakshmikanthamma, Shrimati T.

" Lakshminarayanan, Shri M. R..
" Lambodar Baliyar, Shri

. ‘Laskar, Shri Nihar-

" . Lutfal Haque, Shri

‘Madhukar, Shri K . M.

" Mahajan, Shri Vikram
Mahajan, Shri Y. S.

*.. Mahata, Shri Debendra Nath
- “Majhi, Shri Gajadhar
Majhi, Shri Kum:r
Malaviyas, S!- i K D.
Malhotr -, Sh'i 'nder J.
Mallanna, Sini K.
Mallikarjun, Shri _
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manoharan, Shri K.

Maran, Shri Murasoli
Mehta, Dr. Jivraj
Mchta, Dr. Mahipatray
Melkote, Dr. G, S.
Mirdha, Shri Nathu Ram

"Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jarannath
Mishra, Skri L. N.

. Mishra, Shri Shyamnandan
Misra, Shri S. N. '
Modak, Shri Bijoy
Modi, Skri Shrikishan
Mody, Shri Piloo
Mohan Swarup, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

- . Muhammed Khuda Bukhsh, Shri

Murthy, Shri B 'S,
. Muruganantham, Shri S. A.

- Nahata, Shri Amrit

adNaik, Shri B. V.
i3 » Shri G. L.
e i, Shri Pratsp Sm¢h

_ Nimbalkar, Shri - :

" Oraon, Shri Kartik

. Qraon, Shri Tuna .

. Pabadig, Shri Jagannath,
- Painuli, Shri Paripoornanand
.. Palodkar, Shri Manikrao,
?lm!l. ShriD K. X

‘Rao, Shri K. Nm

Piadey Thi Mqhw
Pandeya, Dr, I.amﬁlltlill
Pandit, Shri S.. T.
P:n'grahi, Shri Chmluunl
‘Pant, Shri K. C. :
Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parmar, Shri Bhaljibhai
Partap Siogh, Shri
Parthasa:athy, Shri P.
Paswan, Shri Ram Bhant
Patel. Shri Arvind M.
Patel, Shri Natwarlai

‘Pa‘el, Shii Prabhudus

Patel, Shri Ramubhai

Pa:il, Sari Anantrao

Patil, Shri C. A.

Patil, Shri E. V. Vikhe

Patil, Shri Krishnarao

Patil, Shri §. B.

Patil, Shri T.A.

Patnaik, Shri Banamali

Patnaik, Shri J. B.

Peje, Shri S.1.

Pillai, Shri R. Balakrishana
Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Puriy, Shri M.S.

Qureshi, Shri Mohd. Shafi
Radhakrishran, Shri §,

Raghu Ramaiah, Shri K.

Rai, Shrimati Sahodrabai

Ruj Bahadur, Shri

R=jdeo Singh, Shri

Riju, Shri P. V. G.

Ram, Shri Tuimohan

Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch,

Ram Surat Prasad, Shri

Ram Swarup, Shri

Ramji Ram, Shri s
Ramshekhar Prasad Sirgh, Shri
Reémsingh Bhai; Shri

Rana, ShriM. B. - :
Ranabahadur Singh, Shri = .
Rao, Shrimati B. Radhabaj A.
Rao, Shri )., Rameshwar. ..~
Rao, Shri Jagannath - - - .
Rao, Dr K. L. "% = o cdiiye, s

Rao, Shri-M satpunym

- Rao, Shri ‘P - Ankineedn. Pm
_* Ruo, Shei Patiaihl Réma.
Mg MWM A
3'RW, LDI' V. x- n.‘ vllﬂmj‘
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Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya
Reddi, Shri P, Antony
Reddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P. V.
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saha, Shri Ajit Kumar
Salve, Shri N. K. P.
Samanta, Shn S. C.
Sambhali, Shr1 Ishaque
Samtnathan, Shri P. A.
Sanghi, Shri N. K
Sangliana, Shri

Sankata Prasad, Dr.

Sant Bux Singh. Shri
Sarkar, Shri Sakti Kumar
Sathe, Shrl Vasant

Satish Chandra, Shn
Satyanarayana, Shn B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimat
Sayeed, Shri P M.

Sen, Shri A, K.

Sen, Dr. Ranen

Sen, Shri Robin

Sethi, Shri Arjun

Sezhiyan, Shri

Shafee, Shri A.

Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shakya, Shri Maha Deepak Singh
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranagd, Shri B.
Bharma, Shei A. P.
Sharma, Dr. H. P.

Sharma, Shri Madhoram
Sharma, Shri Nawsl Kishore
Sharma; Shei R, N,

SRAVANA 26, 1894 (SAKA)

Shastri, Shri Sheop tjan
Shenoy, Shri P. R,

Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shiva Candika, Shri
Shivnath Singh, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shrl Vishwanath Pratap
Sinha, Shrt Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sinha, Shri Satyendra Narayan
Sokhi, Shri Swaran Singh '
Sonar, Dr. A. G.

Stephen, Shri C. M,
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sundcr Lal, Shri

Surendra Pal S.ngh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Swatantra, Shri Teja Singh
Tarodekar, Shri V. D.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S, B.

Thakur, Shri Krishnarao
Tiwari, Shr, R. G.

Tiwary. Shri D. N.
Tiwary, Shri K. N,

Tombi Singh, Shri N,

Tula Ram, Shri ,

Tulsiram, Shri V.

Uikey, Shri M. G.
Ulaganambi, Shri R. P.
Unnikrishnaa, Shri K. P.
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Viswanathan, Shri G,
Yadav, Shri Chandsajit
Yadav, Shri Karan Singh
Yadav, Shiri N. P.
Yadav, Shri R. P,

NOFS§
N@
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MR. SPEARER : The cesult* of the Bahuguna, Shri H. N.
drvigion s : m&jﬂi. Shri Vidya nltll'm
ladhandayutham, K,
AYES-—--378; NOES—nil Balakrishmah, Shri T.

The motion is carried by a majority of
the total membership of the House and by
& majority of not less than two-thirds of
the Members pre.eat and voting.

Tha motion was adopted
Clauge 2 was added to the Bill

MR. SPEAKER : Clause 3.

SHRI S M. BANERIEE : The lobbies
should be cleared once again. Otherwise
there will be the impression, “JFTIEAY

oie w7 g §1

MR. SPEAKER : We shall do it at
the final stage again.

Even before that, 1 got your opinion
about lobbies hemg cloved already You
said, ‘closed’. If anybodv had said that the
lobby should be cleared, T would not have

objected to it.
No amendment 1s moved to Clause 3.

The question is;
**That Clause 3 stand part of the Bill.”
The Lok Sabha divided :

Divistion No..4]

Achal Singh, Shri
Afzalpurkar, Shri Dhatamrao
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.

Atm.‘n. ShriO. V.
Ambesh, Shri

Apand Singh, Shri

Ansari, hri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr, Heory

Awdhosh Chandra Singh, Shri
Azmd, Shri Bhagwat Jha
Azlz Imam, Shri

AYES [15. 38 brs.

Banamali Babu, Shri
Banera, Shri Hamendra Singh
Banerjee, Shri 8 M.
Banerji, Shrimati Mukul
Barmen, Shri R. N,
Barua, Shr1 Bedabraia
Barupai, Shri Panna Lal
Basappa, Shri K.
Basumatar), Shn D.
Besra, Shri 8. C.
Bhagat, Stwi H. K. L.
Rhagirath Bhanwar, Shri
Bhandare, Shr: R. D,
Bhargava, Shr1 Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyya, Shri Dia¢n
Bhattacharyya, Shn Jagadesh
Bhattacharyya:a, Shri Chapalendu
Bhaura, Shnn B S.
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh
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Chandrika Prasad, Shri
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*Tha following Members 8iso recorded thelr votes for AYES' §

Sarvhri priya

1 Ranjem Das  Munsi Mo iem=al
¢ Panday, K. Vetrish and Dr. Sarsdish Roy

youlf T. Sthax Lal, g-umr
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Kedar Nath Singh, Shri
Khadilkar, Shri R.X .
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Malhotra, Shri W I
Malianna, Shri

Maltikarjua, Shri N
Mandal, Jagdish Narain
Mandal, :ﬂ Yamuna Prasad
Manobaran, Shri K.

Maran, Shri Murasoti
Mehta,
Molkoin, B

ertgiety
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Muruganantham, Shn 8. A,
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Naik, Shr1 B. V.
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Oraon, Shri Tuna
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Panda, Shri D. K

Parndey, Shr1 Krishna Chandra
Pandey, Shr1 Narsingh Naram
Pandey, Sliri R. S.

Pandey, Shri Sudhakar
Pandey, Shn Tarkeshwar
Pandeya, Dr. Laxmunarain
Pandit, Shri S. T.

Panigrali, Shri Chintamani
Pant, Shri K. C.

Packai, Haokip, Shri
Parashar, Prof Naramn Chand
Parmar, Shr1 Bhaljibhai
Partap Smgh, Shri
Parthasarathy, Shn P.
Paswan, Shr1 Ram Bhagat
Patel, Bhri Arvind M.

Patel, Shri Natwarlal

Patel, Shri Prabhudas

Patel, Shri Ramubhai

Pat ), Shnt Anamtrao

Patl], Shri C. A.

Patil, Shrl E. V. Vikhe

Patil, Shrl rrishoarao

Patil, Shel S. B,

Patll, Shei T. A,
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Pradhan, Shri Dhasi Shah
Pradhani, Shri K.

Purty, Shrt M. 8.

Qureshi, Mohd. Shafi
Radhakrishnatr, Shri S,

Raghu Ramaiah, Shn K,
Rai, Shrimati Sahodrabai

Raj, Eahadur. Shri

Rajdeo Singh, Shri

Raju, Snn P. V. G.

Ram, Shri1 Tulmohan

Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shn

Ram Swarpp. Shri

Ramjy Ram, Shri

Ramshekhar Prasad Singh, Shri
Ramsingh Bhai, Shri

Rana, Shn M. B
Ranpabahadur Singh, Shri

Rao, Shrimat1 B Radhabai A.
Rao, Shri J. Rameshwar

Rao, Shri Jagannath

Rao, Shri K Narayana

Rao, Shri M, Satyanarayan
Rao, Shr1 Nageswara

Rao, Shri1 P Ankmeedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala

Rao, Dr V. K R Varadaraja
Rathia, Shr1 Umed Singh
Raut, Shri1 Bhola

Ravi, Shr1 Vayalar

Ray, Shrimati Maya

Reddi, Shri P Antony

Reddy, Shrit K Kodanda Rami
Reddy, Shr1 K. Ramakrishna
Reddy, Shrt M. Ram Gopal
Reddy, Shr1 P. Bayapa
Reddy, Shr1 p. Ganga

Reddy, Shri P Narasunha

Reddy, Shn P. V.
Richhariya, Dr. Qovind Das
Rohatg:, Shrimati Sushila
Roy, Shr1 Bishwanath
Roy, Dr Saradish

Rudra Pratep Singh, Shri
Sadau Ram, Shri

Saha, Shri Ajit Kumar
Salve, Shri N, K. P.
Sam-nta, 8hri 8. C.
Sambhali, Shri Ishague
Saminathan, Skei P. A.
Wb M ﬂ- ‘a
Senglisna, Shri
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Sankuta Prasad, Dr,

Sant Bux Singh, Stri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri A. K.

Sen, Dr. Ranen

Sen. Shri Robin

Sethi, Shr1 Arjun
Sezhiyan, Shri

Shafee, Shri A.
Shahnawaz Khan, Shri
Shakya, Shri Maha Deepak Singh
Shambhu Nath, Shri
Shaakar Dayal Singh, Shri
Sh.nkar Dev, Shri
Shankaranand, Shu 3*
Sharma, Shri A. P.
Sharma, Dr. H P,
Sharnu. Shri Madhosain
Sharma, Shn Nawal Kishore
Sharma, Sh1 R N,
Sharma, Dr Shankar Dayal
Sha<hi Bhishan, Shn
Shastri, Shr1 Viswanarayan
Shastri, Sh 1 R ja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Singh, Prof.

Shinde, Shr1 Annasaheb P,
Shiva Candika. Shri
Shivnath Singh, Shii
SI'II.I‘(II, Shri B. R.
Shukla, Shri Vidva Charan
Siddayya, Shr1 S. M.
Siddheshwar Prasad, Shri
S ngh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinta, Shri Nawal Kisl ore
Siiha, Skri R, K.

Sinha, Shri Satyendra Narayan
Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Sonar, Dr, A. G.
Stephen. Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder La), Shri

Surendra Pal Singh, Shri

Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Swatantri ShriTeja Singh
Tarodekar, Shri V. D,
Tayyab Hugsain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.
Thakur, Shri Krisnarao
Tiwari, Shrt R. G.
Tiwary, Shri D N.
Tiwary, Sri K. N.

Tombi Singh, Shn N.
Tula Ram, Shri

Tulsiram, Shri V.
Utkey, Shri M. G.
Ulagaanmbi, Shn R. P.
Unnikrishnan, Shri K. P,
Veeriah, Shri K.
Vekaria, Shri
Yenkatasubbainh. Shri P.
Venkatswamy, Shri G.
Verma. Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vikal, Shri Ram Chandra
Vubhadra Singh, Shri
Viswanathan, Shri G,
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri N. P.
Yadav, Shri R. P.

NOES
NIL

MR. SPEAKER : The result* of the
dwision is :  Ayes 377; Noes Nil

The motion is carried by a majority of
the total membership of the House and bv

a majorty of not less than fwo-thirds of the
members present and voting.

The motion was adopted.
Clause 3 was added to the Bill.
MR. SPEAKER : The question is:
“That Clause ! stand part of the Bill,”

The Lok Sabha divided.

*The following Members also recorded their votes for *AYES’ :

Sarvsbri Chandra Shailani, Damodar pandey, T. Kiruthinan and Kirishna Chandra

Halder,
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Achal Sineh, SBhei
Afszaipurkar, Shri Dharamrao
Age, Shri Syed Ahmed
Agrawal, Bhri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F, A.
Alagesan, Shr O. V.
Ambesh, Shri

Anand Singh, Shri

Ansari, Shri Zisur Rahman
Ap-a'anaidu. Shri

Arvind Netam, Shn

Avstin, Dr Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Aziz Imam, Shn

Bahuguns, Shri H N,
Bapai, Shr1 Vidva Dhar
Beladhandayutham, Shri K.
Balakrishmah, Shn T
Banamah Babu, Shri

Banern, Shri Hamendra Singh
Banerjee, Shri S. M.

Banery, Shrimsti Mukul
Barmsn, Shrt R N.

Banm, Shri Bedabrata

Barupal, Shri Panna Lal
Basppa, Shn K.
Basumatari, Shri D.
Besra ShriS. C
Bhagat, Shri H. K. L
Bhagirath Bhauwar, Shri
Bhandere, Shri R D,
Bhasgava, Shri Basheshwar Nath
Bhattacharyya, Shr1 Dinen
Bhattacharyys, Shri Jagadish
Bhattachayyia, Shri Chepalendu
Bhaura, Shri B S
Bheeshmadev, Shri M.
Bhuvarahan, Shrt G.
Bret, Shr Naremdrs Singh
B-ahmanandj:, Shri Swami
Buta Singh, Shri
Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.
Chandra Shekhar Singh, Shri
Chadrappan, Shri C. K.
Chandrashekharappa Veerabasappa,
Shid T. V.
Chindriks Prasad, Shri
terjes, Shri Somnath
_ Stiri Rohas Lat
Chaudherl, Shri Amarsinh
Chandhary, Shri Nitiraj Siogh
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Chavan, Shri DD, ﬁ.
Chavan, Shri Yeshwantrao
Chadas, Shri K. §,

Chawia, Shri Amar Nazh
Chellachami, 8hri A. M.
Chhotey Lal, Shri

Chhutten Lal, Shri
Chittibabu, Shri C.
Choudhary. Shri B. E.
Choudhury, Shri Moinul Haque
Dalbir Singh, Shri

Dahp Singh, Shri

Darbara Singh, Shri

Das, Shr1 Anadi Charan
Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deb, Shri Dasaratha

Deo, Shri S. N. Singh
Desat, Shri D. D.
Deshmukh, Shn K. G.
Deshmukh, Shri Shivay Rao 8.
Dhandapan: Shry C. T.
Dharamgaj Singh, Shri
Dharia, Shr1 Mohan

Dhusia, Shri Anant Prassd
Dhinesh Singh, Shri

Dixit, Shn G D,

Dixat, Shri Jagdish Chandra
Doda, Shry Hiralal

Dube, Shri J. P.

Dumada, Shrl L. K.

Dutts, Shri Biren

Dwived), Shr1 Nagoshwar
Engti, Shn Biren

Gandhi, Shnmati Indira
Ganesh, Shri K. R.
Gangadeb, Shn P,

Garcha, Shri Devinder Singh
Gautam, Shet C. D,

Gavit, Shn Tﬁ H v

Ghosh, Shyi P. K,

Gill. Shri Mohinder Singh
Glnn Shri ?- Shlllhl'
Godara, Shri Mani1 Ram
Godfrey, Shrimati M.,
Gmil s‘“’i 'I"l.l'lll

Gohin, Shri C. C.

Gokhale, Shri H. R.
Gomango, Shri Gindhar
Gopal, Shri K.

Goswami, Shri Diaesh Chandra
Govind Das, Dr.

Gowds, Shri Rosipan
Guhas, Shri Samay

Gupta, Shri Indeajie

Hslder, Shrl Krishaa Chandsa
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Lakshmikanthamma, Shrimati T.
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Lambodar Baliyar, Shri
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Mandal, Shri Jegdish Narain
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Maran, Shri Murasoli
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Patoaik, Shri Banamali
Patnaik, Shr: J. B.

Peje, Shn 8. L.

Pillai, Shn R. Balakrishana
Prabodh Chandra, Shn
Pradhan, Shri Dhan Shah
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Raghu Ramaieh, Shr1 K
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Rejdeo Singh, Shri

Raju, Shn P V. G.
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Ram Dhan, Shn

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Surat Prasad, Shi

Ram Swarup Shri

Ramp Rem Shn
Ramshekhar Prasad S ngh, Shrni
Ramsingh Bhai, Shr

Rana, Shni, M B.
Ranabahadur Singh Shn
Rao, Shrimati B, Radhabar A
Rao, Shri J Rameshwar
Raa, Shri Jagannath

Ras. Dr KL

Rao, Shn K Narayana

Rue. Shri M Satyanaravan
Rao, Shrt P Ankmeedu Prasada
Rao, St Patiabl1 Rama
Rao, Shri Ra g« pala

Reao Dr V. K R Varadaraja
Rathis, Shri Umed Singh
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Reddy, Shn K Kodanda Ram
Reddy, Shri K Ramakrishna
Reddy, Bhrn M Ram Gopal
Reddy, Shri P. Bayapa
Reddy. Shn p Ganga
Reddy, Shre P. Narasimha
Reddy, Shn P V
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Snt Bux Singh, S1ri
Sarkar, Shri Sakty Kumar
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Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shr P M,

Sen, Shn A K,

Sen Dr Ranen

Sun, Shr1 Robin

Sethi, Shr1 Arjun
Sezhiyan, Shri

Shafee, Shr1 A

Shanawaz Khan, Shnt
Shailani, Shr1 Chandra
Shakya, Shri Maha Deespak Singh
Shambhu Nath, Shn
Shanbar Dayal Singh
Shankar Dev, Sh

S! ankaranand, Shri B.
Sh.rma, Shr1 A P.
Sharma, Dr H. P.
Sharma, Shr Madhoram
Sharma, Shri Nawal Kishore
Sharma, Shn R N
Sharma, Dr, Shankar Dayal
Shash: Bhushan, Shri
Shastri, Shr) Viswanarayan
Shastri, Shr1 Raja Ram
Shastri, Shr1 Sheopujan
Shenov, Shr1 P. R.

Sher Singh Prof

Shinde, Shr1 Annasaheb P.
Shiva Candika, Shn
Shivnath Singh, Shn
Shukla, Shri B R,

Shukla, Shrt Vidya Charan
Siddhayya, Shn S. M.
Siddheshwrr Prasad. Shr
Singh, Shri Vishwanath Pratap
Sinha, Shri D) aram Bir
Sinha, Shri Naval Kishore
Sinba, Shr R, K.
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Sinha, Shri Satyendra Narayan
Sohan Lai, Shri Shri T.
Sokhis Shri Swaran Singh
Sonar, Dr. A. G.

Stephen, Shri C. M,
Subramaniam. Shri C.
Sudrasanam, Shri M.

Sunder Lal, Shri

Surendra Pal Sal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Swatantra, Shri Teja Singh
Tarodekear. Shri V. D,
Tayvab Hussatwn, Shn
Thakre, Shr1 S. B.
Thakur, Shr Krnishnarao
Tiwan, Shrt R. G.
Twwary, Shrs D. N.
Tiwary, Shnt K N,

Tomb: Singh, Shri N.

Tula Ram, Shri

Tulsiram. Shn V.

Uikey, Shn M. G.
Ulaganambi, Shr1 R. P.
Unnikrichnan Shr1 K P,
Veeniah, Shn K,

Vekaria, Shrs
Venkatasubbaiah, Shri P.
Venkatswamy. Shn G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Piasad,
Vikal, Shr1 Ram Chandra
Virbhadra Singh, Shri
Viswanathan, Shri G.

Yadav Shri Chandrajit

Yadav, Shri Karan Singh
Yadav, Shri N. P,
Yadav, Shri R. P.

NOES
Nil

MR. SPEAKER : The iesult of the
division 1s : Ayes—376

(30 Amds.) Bill 362

a majority of not less than two-thirds of the
members present and voting.

The motion was adopted.
Clause 1 mf:ﬂadmthc Bill.

MR. SPEAKER : There will be & voice
vote on the Enacting Formula.

SHRI S.M. BANERJEE: I suppose, it
will not be challenged in the Supreme Court.

MR SPEAKER : Even for Clause I, we
have done it only by way of abundant
caution. For this innocent thing, I do not
think anybody like him will go to the court.

SHRI PILOO MODY (Godhra) : No-
body takes him sersously, Sir.

MR. SPEAKER : The question is :

““That the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.,

The Enacting Formula and the Title were
added to the Bill.

MR SPEAKER : Before we go to the
final voting, I would very much hike that the
doors be opened. The Members who are left
out can come in.

SHRI H.R. GOKHALE : Sir, I beg to
move :

“That the Bill be passed.”

MR. SPEAKER : Let the Lobbies be
cleared.

The Lobbies have been cleared.

The question is :
“'That the Bill be passed,”
The Lok Sabha divided. :

Noss—NI, Disision No. 6] AYES [15.46 s,
The motion is carried by & majority of Achal Singh, Shri
the total membership of the House and b Afzatpurkar, Shri Dharamrao

*The Edlnwiu Members also recorded their votes for AYES'.
Swyvshri  Reghynandan Lal Bhatia, Dhamanker, Y. S, Mabajan, Shankar Tewan

Vasant Sattie and Kumari Kamia Kumati.
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Chawia, Shei Amar Nath
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Chhutten Lal, Shri
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Choudhary, Shn B. E.
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Dalbir Singh, Shr

Dahp Singh, Shri

Darbara Singh, Shn
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Das, Shn Dharnidhar
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Deb, Shri Dasaratha

Deo, Shr1 S N Singh
Desa:, Shri D D
Deshmukh, Shn K G.
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Dhamankar, Shri
Dhandapani Shn C T
Dharamgd) Singh, Shri
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Dinesh Singh, Shri
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Gavit, Shn T H

Ghosh, Shm P K

G1'l, Shnn Mohinder Singh
Giri, Shnt V. Shapker
Godara, Shri Mani Ram
Godfrey Shrimant M

Gogot, Shri Tarun

Gohain, Shri C C.

Gokhale, 8hri H. R.
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Sinha, Shri Nawal Kishore The motion is carried by a majority of
Snha, Shri R. K. the total membership of the House and by
Sinha, Shri Satyendra Marayan a majority of not less than two-thirds of
Schan Lal, Shri T, the Members present and voting.

Sokhi, Shri Swaran Singh
Sonar, Dr. A. G,
Stephen, Shri C. M.
Subramaoiam, Shri C.
Sudarsanam, Shri M.
Sundar Lal Shn

Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shn
Swatantra, Shr1 Teja Singh
Tarodekar, Shr1 V. D.
Tayyab Hussain, Shri
Tewars, Shri Shankar
Thakre, Shr: S B.
Thakur, Shn Krishnarao
Tiwari, Shrni R. G.
Tiwary, Shri D, N.
Twwary, Shri K. N.
Tombi Singh, Shri N.
Tula Ram, Shri

Tulvwwram, Shrn V.

Uikey, Shn M. G.
Ulaganambs, Shri R. P
Unnikrishnau, Shn K, P.
Veeriah, Shri K.
Vekaria, Shri
Venkatasubbaiah Shr P.
Venkatswamy, Shrr G,
Yerma, Shri Balgovind
Verma, Shn Sukhdeo Prasad
Vikal, Shri Ram Chandra
Yirbhadra Singh, Shri
Viswanathan. Shri G.
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri N. P.
Yadav, Shri R. P.

NOES
Mody, Shri Piloo

MR. SPEAKER : The result of the
divis'on is : Ayes— 384; Noes—I

SHRI K.MANOHARAN (Madras North);
Sir, he has supported all the clauses of the
Bill but at the final stage, of course; he has
voted “against,

MR. SPEAKER : He might have press-
ed the wrong button.

So, the result of the diviston is:
m‘*“‘; Nm""‘- £

The motion was adopred

—

15.48 hrs,

INCOME-TAX (AMENDMENT)
BILL—Comd.

MR. SPEAKER : Now, we move on to
the next item—Item No. 12—Income-tax
{Amendment) Bill. Shri Baladhandayutham
to coatinue hus spuech.

I may also tell the House that the time
allotted 1s almost finished.

SHRI K. BALADHANDAYUTHAM
(Coimbatore) : Yesterday, 1 was referring
to socioeconomic objectives as elaborated
by the Minister. 1 referred to that because
I welcome this amendment not because it
will achieve the socio-economic objective,
and whether it will achieve the socio-econo-
mic objective or not ss not a matter for
discussion. We have been following this
policy of taxation even with regard to direct
taxes in the last 25 yvears in the hope that
it will do away with the disparity in income
and will achieve socio-economic justice.

15 49 hrs.

[SHRT SEZHIYAN in the Chair}

1 now find that it has not achieved the
purpose. So, Let us not mduige m platr.
tudes. Where the questfon of taxation is
concerned, restricted to this, the Bill means
more income and more revenue for the
exchequer and it w il a'so, as Mr Saive was
explaining yesterday, do away with the
inequity between two types of assessees.

When I come to the Bill itself, I am
surprised at the fact that exemption 13
being contemplated for thoswe cases where
the court has decreed m their favour, My
first objection to tlis exemption clause s
based upon the following prirciple. The Suo-
reme Courl ia its field is entitled 10 interpret
the Jaw. Supreme Court is not concerned w th
the socio econoric objectives or with the
purpose of the Bil; he Supreme Cowre cag



271 Iutome Fax (Amdi.) BiN

{Shri Baladhandayutham

interpret the law as it 18, Sq, the field of
jegislating and achjeving socio-econome
objectives is left to Parliament, So. Parle-
ment is supreme in fts sphere and the
Supreme Court 18 suprems 1 its sphere
As such, when the Supreme Court has found
a Jacnes in the B 1l and interprets #, the
Parliament acoepts the interpretation of
the law; Parhament accepts the judgment
of the Supreme Court in this case and wants
to achieve the objective or the purpose for
which this taxation was contemplated To
achicve this purpose, Parliam:nt wants to
amepd the law So, Parliament 15 here
concerned with the amendment to suit their
objective. While doing so, there 18 no
question of courtesy or gosture to the
Bupreme Corurt. We thank the Supreme
Court for having interpreted the law, and
based upon their judgment, we are bringing
about a change in the law by means of this
amendmoant. Therefore, 1 do not see why
we should exempt those cases where judg-
ment has been given,

It would also mesn another thmng 1
am afraid that it weuld also be unfair to
the other persons. There are many people
who have not gone to the court.  If exemp-
tion 13 given only to those persons who
have gone to the court, then it means that
they are wvery ciever and they are a for-
tunate lot and they are htigation-minded
and thecefore thay ca1 get the advantage
So, by maans of this p-owision, Governm:t
s8em to prefer a1d conshim:at the piople
who are litgation-mmded The waole In-
come-tax Act has bsen put into shame
bscauseofl the nwumezrable cases that have
peen taken to the High Court and the
Suprems Court, and the Governmaat have
not been able to collect the arrears. 1 feel
that 1t would be unfur to dmscriminate
between those who weat to the court and
those who did not go to the court,

t am opposed to this éxemption clause
¢ven from the point of wview of practical
experience. 1 this exemption clause s
passed, tomorrow, again the Supreme Court
may istérvede and say chat it is discrimioa-
tory, bécause there are two types of asses-
sees, otie who want t0 the court and won
‘e chse and the other who did not go to
couet, ‘This discriminetion botween aa
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assessee who hag goe to the court and an
asscssee who has not gone fo the cpurt may
be construed as discramination wader the
Constitution because there are two ‘types of
of hssenrecs, So, from the point of view
of practical expersenes, from the point of
view of fairness and from the point of view
of equality before law, from the point of
view of the sphere with which it is con
cerned, thiy will not stand scratiny,

Further, when we are having retro-
spective effect, we must be fair to ail.
Either we should not have retrospective
effzct and we should say that the old cases
ar¢ gone, whether payd or not paid and
Government are not gomn} into those cases
now or we should be fair to all. Since,
whoever. Government are going into the
past cases, [ would submit that they must
cover all the cases and not give exemption
to any particular class

In general, [ welcom: thus Bill. but |
would submit that there must be an end to
this process of going on amending as and
when something 1s found wrong or some
lacuna 13 found Government must come
forward with a simple comprehensive B:l}
on inco ne-tax which will be ntelligible to
the ordinary man and whuch can b: enforced
more casily and which will not bring in all
the comolications of law and also drag 1n
audstors who will go on giving 1deas about
how to circumvent the law by using every
small word here or there. Government
must attempt to bring forward a very
comprehonsive and simpie Bill with regard
to 1nzom:-tax

THE M NISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : This 18 =& very simpie Bill, and
except Shri R. V. Bade, all sections of the
House have suppor ed this Bill The reasons
for bringing forward this Bill before the

sas¢ hive been explained m the statement

t I have placed before the House and
ths necessity for the Ordmance that was
tssued has a'so been expliined there.

There are only two or three points per-
taining to the Bill on which 1 should like
to reply. During the courst of the discussi~
on, of course thé whole gamut of



L Gpmmm’ are considering the recommens-

';dzgiom of the Wanchoo Commit'ee report.

- and vary expeditious steps are . being: ‘taken.

td finalis ) their declsions on the recommen-

~ datipns 40 that whmm loopholn are there
ue pluued. . .

-~ Shri Bl!tdhmdlyulhum ﬂmed Ihe ques-
tm of euempl}ou ‘C1.5 specifically provides
tlm the new’ provision will not apply to
" the assessment of an assessee for a particu-
lar ‘assessment year where before the comms-
- encement of Ordinance the Supreme Court
has on an appeal in respect of the assessme-.
nt of the assessee for that year he'd. that
wealth tax paid by the assessee is deductible
in cemputing the total taxable income for
that year. The reason for giving this exemp-
tion is that thesé taxpayers had gone to the
Supreme Court and obtained a verdict and
we wish that the sanctity of the decision of
the Supreme Court should be respected.
We have also been advised by the Law
Ministry that it would be equitous if these
exemptions to one or two firfis which had
gone to the Supreme Court w.re given.

In a previous decision, in. the case of
Jamnadas vr the Commissioner of Income

Tax, the Bombay High Courz had obscmd

as follows :

““They took the trouble
the ' appeal, they took the trouble to
“prosecute ' it, they incurred cost and
- they succeeded . in getting a judgment
.- _from the Supreme Court. A possible
" view also was that the judgment’ of t_he
" Supreme Court should be respected,
_it should always be respected by the
_-lqu.!ttureof the  land, and although
i .!hsy-dealt with future cases, . Parliament
perhaps - did - mot intend that actual

to pref-r

judgment -.delivered--by - the  Supreme

~Court in a 'particular reference before
thm shouid bemored or mod:ﬁed by

ang”,

Oﬂthiahlil, ﬂ:m mpxlom lme been

mmmmnm

. Mlhhnn.mhw pointed out, - the
owin okjest. of fhe BN, i¢..that - the socios.
.econemiic poticles pirsued. by Governmaat,,
hwmmwmuum

Hauso. m Hmm'ji also wﬁrirélthat'. :

\ PRSI
ticular celting bésome: mmwm g

~wou'd have been defestind if the decision of
~ the Stlpmm 'Court had not hean hm'louud, VR

I:Commend the Bill
the House, (L
MR. CHAIRMAN : The -qwiog__h.:

" “That the ‘Bill - further to

Income-tax Act, 1961, and -io proyide
for barring, in the computation ol" total

to the ameptinu of

income in respect ‘of certain’ assessment.

_ years prior to the assessment year 1962~
63, deduction of = amounts paid on

*aecount “of wealth-tax, be taken into
consideration™. .

The motion was adopted
MR. 'CHATRMAN : There"
amendments. The guestion is:

“That clguses 2 tg 6 stand . part ot‘ tha
Bill™., '

"m'c' m

The m.fou m_dopmf.
Clauses 2 to 6 were added to the Bill,

Clause I the Enacting Formula' and
the Title were added to the Bill.
SHRI K, R GANESH : I move

“That the Bill be passed”.

MR, CHM’RMAN Moﬂnn moved

"“'ﬂm the Bull ‘be pmed".

16 hrs.
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agy feq femr chefgeses faxr ®
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SHRI K. R. GANESH : There is no
question  of  safeguarding  the Indian
Aluminium Co. or anybody else. 1 have
given the reasons in the Statement of
Objects and Reasons, We have explained
why the crdinance was necessary. we have
said that 1t would have mvolved a tremen-
dous administrative problem and the loss
of a tiemendous amount of revenue. As I
indicated, the sanctit of the decision of
the Supreme Court had also to be preserved
and talen into consideration It was ailso
the view of the Law Ministry that it should
be done

There are only two assessees who will
come under this exemption One 15 Indian
Alummium and the other 18 the Standard
Vacuum Oil Co The total estimated revenue
involved 1« Rs 3 lakhs to Rs 4 lakhs

The further points that the hon
Member has raised have already been
answered,

SHRI SHIVNATH SINGH  Onlv two
companies are exempted Why tlus exemp-
tion and discrimination ?

SHRI K R GAWNESH [ have replied
to that T may not have b.en able to
convirce him, but I have given him the
Judgment to the high court, and it 1s the
sarctity of the Supreme Court which s
being preserved and which 18 being  respec-
ted

SHRI SHIVNATH SINGH : Only for
two cases you arc putting this proviso,

MR CHAIRMAN : order, order 1
shall put the motion to the wvo.ec.
The Question 13

“That the Bill be passed
The motion was adopted

S———

16.04 hrs,
PUBLIC DEBT (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH ) : 1 beg to move ?

“Thai the BIll further to amend the
Pubtic Debt Act, 1944, be takan into
consideration.”
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The Public Debt Act was enacted in
1944 to regulate the adminustration of public
Debt of the Central Government and the
sccurities issusd by them. The Act was
amended in 1949 to be applied to the
administration of the public debt of the
governments of the erstwhile provinies of
India and the securities issued by them.
It was further amended 1n 1956 so as to
apply it to the public debt of the erst-
while Part B States except Jammu and
Kashmir. Section | (s) of the Act, as
amended, provided that the Act applus to
Government securities 1ssued, whether
before or after the commencement of the
Act, by the Central Government or the
State Governments other than the
Government of Jammu and Kashmir,

The Raserve Bank is statutorily respon-
stble for the management of the public
debt of the Central Government and the
State Governments The Government of
Jammu and Kashmir, which had not
raised any public loan in the past, propoces
to enter the market from this year for
augmenting resources for financing 1ts
development outlays. As 2 uniform law for
the administration of government securities
is both essential and convenient, the State
Government have requested tht the provi-
sions of the Public Debt Act be made
applicable to the Public debt of the Jammu
and Kashmtr Government and the securities
to be raised by it. The Public debt of the
State falls under the State list. The Jammu
and Kashmir Legislailve Council and the
Jammu and Kashmir Legislative Assembly
have passed resoluuions in pursuance of
article 252 (1) of the Constituti sn empower-
g Parliament to amend the public Debt
Act with a view to make its provisions
apphcabte to the securities issued by the
Government of Jammu and Kashmir and
to 1ts public debt.

he Byl seeks to amend the Public Debt
Act of | 44 for this purpose.

This is a very small and non-controver-
sial measure, There are only five clauses,
Of these four are intended to provide for
the application of the Public Debt Act to
the securitios to be msued by the Govern-
meat of Jarnmu and, Kashmir,

Qpddrtunity has also been taken to sub-
stitate sub-clause (3) 6f section 28 of the
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Public Debt Act relating to laying of coples
of ru'es made under the Act on the Table of
both Houses of Parliament on the lines
approved by the Commuittee on subordinate
legislation of both Houses of Parliament.
Sir, I move,

MR. CHAIRMAN : Motion moved :

*That the Bill further to amend the
Pub'ic Debt Act, 1944, be taken into
consideration.”

SHR! DASARATHA DEB (I'ripura East):
The aim of the Bill i3 to extend the Public
Debt Act of 1944 to the State of Jammu and
Kashmir So far this Act did not operate in
Jammu and Kashmir This Bill seeks to set
this position right A political decision to
that effect has been taken. Kashmir had
been treated on a separate foiting and was
free from the operation of certain clauses of
the Constitution Now this Act 1s sought to
be ex'ended 10 that State and a political
decision has been taken to that effect This
Bill 15 a commendable one and I support it.

At the same time I want to point out
that it 1s ume to put a moratorium on
foreign debt, particularly American debts.
Americans have in the recent past showed
sufficient hostility towards India. American
funds, ¢ pecially Ford Foundation funds
aie creating havoc in our cultural life. They
have been nfluencing our educational
institutions. Qur cultural and polhitical life
would be pollated if that was a'lowed to
continue That 1s why while supporting this
Bill I request the Government to take certain
measures and to declare a moratorium on
foreign debts, particularly American debts.

ot waw fas wuwe(Fafor): awafa
wgiza, w¥ faw & fag st agiea & w7r
2 e qg faar faare wr & 1 gw Wt qumd
¢ fir 7g o= ar faw § Forw & famg A
e AR E N se fogra y gw @
aair s A § | @ fas W o1 w7 7
w§ay A UF ¥gy et ar wra fear
o €g stec-gy w1 1w wrew W
wfearsq &7 § stz gg A o ¥ aum
gluwrd froelt wifgq' oY st Tedi wY
W o ¥ ng faw seedi §
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Abis,Js.a simple, non-controversial Bill,
"thehsneof debts by States, ‘1
@ liberal attitude should . be -taken.
W ‘nmheuring that. the States owe
M' mm thonmmhnkwlth the
that tlieis creditworthiness ‘has ‘been
¥ msuel c;prmsqu Jn this -context, .1
~ submit. that the financial position of the

" taies i vers indlastic. So far as the Central .
w:lmmed though the Cons-
- tigution- Jays dawn that Parliament may:
.!"uwlhi maximum. limit to its borrowing,
'-;.‘g.nnhlnkwmmum timit has been
.W’M br haﬂlpul. The e:uml

' mmma@aw«dm £ mmtt

_-But the ‘rate ot ‘which Reserve Bank ‘givés.
‘money to the' State: ‘Governiments . is - mmich
‘more than the interest &t which 'the “Cemtre

SHRI K. NARAYANA RAO (Bobilli) :

borrows money from outside, T suggest that ..

the State Governrents should be givenloses

nll‘mmmtemtmdnotlt Iiiaher taul P
of imerest. : :

_ With 1hese words, Iaupport the Bill
SHRI C. T. nmnwm (mnra-e'

puram) : Sir, I support-this Bill and I want

to say a few words about the fnancial
resources of State Governments, Lan year,
the Central Government rai.ed loans to the
tune of Rs. 600 crores. But the State
Governments including Electricity Boards
have raised only Rs. 400 crores. This shows
that the State Governments have to ralse
funds for their own programmes according
to their own needs. In the case of Jammu
and Kashmir, it is very late. If this Bill has
been introduced long back, the subsidy we
are giving to that State could have been
reduced. So, this Bill is long overdue and
is affecting the public excheguer also. ‘I
request the Goverament to cxtend other
facilities to the State of Jammu- and Kash-
mir. .

With these words, I support the Bill.

SHRI K.R. GANESH : Sir, 1 am thank.
ful to hon. members  for the support - they
have given to this Bill. As I said, thisisa
non-controversial Bill. Members have raised
guestions - gbout moratorium and other
matters, with which this  particuler Bill -is
pot concerned. These problems have-been
discussed in-this House often ‘and . various
steps are being taken so that internal resours
ces are mobilised and ﬂhnﬁcw ntd- -
ned.

The hon. mmhrﬂmm“idlhia
Bill has come very dsts. . Probably he'is not -
:mlhathmfm‘thlmu and Kash-
mir Goveritment “to * decldé. Under the "
camnuﬁpn. itlis t!m Stage l’aplshuﬁt' high.
has 1o pass & résolution ' to ' ‘comd
vnder  the )
Kishmir  Goverument only -
dmdﬂl 'omm Ml and
taken the first opportunity to see
niukyimdhfmmm_.
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For the beaefit of the hon, Member 1
may meation that Kadhmir is & backward
Stwie to which the Central Government Is
giving its fullest support. The Fourth Plan
of Jammu and Kathmir was fixed at Rs.
158 4 crores of which the Central assistance
was Rs, 145 crores. Thus, over 90 per cent
of the State Plaa outlay 1s Bnanced entirely
ty the Central assistance The current year’s
Plan outlay 1s Rs, 36 crores out of which
Central assistance is Rs. 32 crores. Agccor-
ding to the budget estimatrs of this year,
the revenue receipt of the State is Rs. 102.21
crores and revenue expenditure Rs 107,52
crores, leaving a deficit on revenue account of
Rs, § 31 crores The overall deficit is Rs. 2
crores which 1s expecied to be covered by
additional taxation and improvement in tax
collecion With these words, 1 commend
the Bill for the acceptarice of the House.

MR CHAIRMAN * The question 1s :

“‘That the Bill further to amend the
Public Debt Act, 1944, be taken into
consideration "’

The moron was adopted.

MR CHAIRMAN * Since there are no
amendments, [ will put all the clauses to
the vote together. The question 1s :

**That clauses 2 to 5 stand part of the
Bill **

The motion was adopted
Clavses 2 to 5 were added to the Bill.

Clause !, the Enocting Formula, the preambie
and the Title were added to the Bill

SHRI K.R. GANESH : I beg to move :
“That the Bill be passed”’
MR. CHAIRMAN : Motion moved .
«That the Ball be passed”
wWeo wpsimrerw qgtin (FeEi): awr-
aftr wgvew, g faw & e & e frdy
6 s § 1 awfT g ol g for R

& wetws poraren & sfiryre dw o) g
srefio s wywr site got o sfufingw

o ficke o st g R Pk o

SRAVANA 15, 1394 (SAK4)

Taxation Laws 282
(Adme.) Bil

e Rfeee Wa §) ey o st
ww agt &Y geafy sire sl o gfie @
Fiw woy fawry K At ¥ ag A fewrn
9T X w9 dweT iy e yeur e
®t R 9 wgWT @Al FIRIT g
WTwETHY BT At o) 6 w1 @ § 1 A
Yaaw A or ff frder wom wgm
fr avor &t afe gw @@ were wfafaa
o & agree gt WL H ¥ feufa
B & TTF woAr agt ¥ geeq ¥ avg
fafge erex fawrAt & qater & &
T gt glgars & o adary 9w 370
¥ 9% AAT W T A ENM T ¥ G
frer wtc ok wfufaan 9t @ sufor §
agy ¥t wTy @Y R § owl ged fedy
ST #Y H§ wfoarg 78 @ o &
R CRICR G R L

gt a% tu faw &1 gww § ag IN
Teg & wofe # gfw & dx @ o
anar & warg ¥ gfez ¥ grawws w,
IIGYR 41 AT & F967 qAndT v

SHRI K.R. GANESH As the House
18 aware, and as has been discussed in this
House many times, the special provisions of
article 370 are there Still, as the hon.
Member knows, progressively many of the
provisions of the Constitution have been
extended to the State of Jammu and
Kashmir, A pew climate has emerged in
that State, 2 now tempér 13 there n the
country, and it 1s with the co-operation of
the people and Government of the State of
Jammu snd Kashmir and the people of
India that this matter will finally be decided.

MR. CHAIRMAN : The queston s :
““That the Bill be passed™
The motion was adopred.

- -

16 20 brs.

TAXATION LAWS (AMENDMENT)
BILL

THE MINISTER OF FINANCE (SART
YESHWANTRADG CHAVAN) ¢ Mr. Clul-
1matt 8i, iﬂhmt
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*That the Bill further to mmend the
Incomestax Act, 1961, the Wealth~tax
Act, 1957 and the Gift-tax Act, 1958, as
reported by the Sclect Committee, be
taken into consideration.’”

Sir, the Taxation Laws (Amendment)
BIll, 1971 was mntroduced in this House on
the 12th August, 1971 and was 1eferred to
the Select Commuttee on the 17th November,
1971. The Report of the Commutice was
presented to this House by its chairman on
the 10th May, 1972. The Commuttes held 13
sittings, scrutinised a number of memoranda
and representations recetved from various
individuals, professional associations, trade
organjsations, etc. and also heard
evidence of various individuals, associations,
etc. 1 would like to heartily congratulate
the Select Committee on the thoroughness
with which 1t has dealt with this important
Bill.

The Bill, as it has emerged form the
Select Committee, has undergone improve-
ments m several directions The Select
Commuttee has spelt out the reasons fer the
changes made by it Ido not, therefore,
propose to take the time of the House by
going over the entire ground again 1 would,
however, like to explain the objects of the
Bill and the main changes recommended by
the Select Commitiee

As Hon'ble Members are aware, the
device of understanding the sale price of
immovable properties in sale deeds 1s being
widely used for evading taxes. The conside
ration paid in ‘white money' 18 recorded n
the transfer deed and ‘black money’ 1s
passed 1o cash under the counter. This
enables the purchaser to utilise s untaxed
mcome and reduce his hability in respect of
stamp duty. The seller 18 able to avoid his
liability for capital gams tax and obtain
funds for investment outside the books of
account or for the purposes of lavish per<o-
nal expenditure One of the principal obje-
¢ts of the Bill is to counteract tax evasion
through this device by empowering the Cen-
tial Goverament to acquire immovab’s pro-
perties, mcluding agricultural lands, at
prices which correspond to those in sale
deeds. The Bill alo contains provisions for
improving the admnistrative set up and
arrangements for valustion of buildiogs,
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lands and other assets fcr purposes of the
direct tax laws and for bringing about better
regulation and duscipline over non-official
valuers, Finally, in order to discourage
benami holdings of property with a view to
tax evasion, the Bill seeks to make provi-
sion in the Income-tax Act debarring
persons from enfoicing their clam mn a
court of law to any property *heldina
bemami name, unless they have disclosed the
same before tax authorities.

I would now deal with some of the
wmportant changes made by the Select
Committee in the provis ons relating to
acquisition of immovab'e p operties. Under
the provisions in the Bill as ntroduced,
immovable property could be acquired only
in cases where the property was transferied
by way of sale It would, therefore, huve
been possib'e to circemvent the provisions
for acquisition of property by effecting the
transfer 1n the form of exchange, that i,
by paying the consideration foi the trans-
fer partly in cash and partly in kind or
who'ly in kind The Sclect Committee has,
theiefore, recemmended that transfer of
immovable property by way of exchange
should also be b ought withinthe ambat of the
provisions m the Bill The change suggested
by the Committee 15, indeed, verv desirabie
and 1 would commend 18 acceptance by the
House.

Under the Bill as introdvced, the expre-
ssion * mmovable property™ was defined to
cover only buildings or lands or any rights
therein The Commitee is of the view that
thus definit'on 18 somewhat narrow n its
scope and may not cover transfer cf a part
of a build ng or composite transfers of
land, tuilding, machmmsry, plant, etc. In
order to ensure that the provisions relating
to acquisition of immovable property are
not defeated by transferring only a part of
a building or by making composite transfers
of land, building, plant, machinery etc., the
Committee has proposed an enlargement of
this definition so as to cover such cases
also. Here again, the change suggested by
the Committee plugs a lacuna 1m the Bill
and 18 to be welcomed,

Under a special rule of evidence
contained in the Bill, it had besn speci-
fically provided that where the property hms
been transferred for an apparent considerg-
tion which is less than fts fair market valyue,
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it shall be presumed, unless the contrary is
proved, that the consideration for such
tranafer as agreed to between the parties has
not been truly stated with the obj-ct of tax
evasion by the transfercr or the transferee.
The Committee is of the view that in order to
ensure effective operation of the provisions n
the Bilt, it would be necessary to mudify and
strengthen this special rule of evidence. The
Committee has accordingly recommended that
wheie the fair market valye of any property
exceeds the consideration for its transfer as
declared in the deed by more than 239% of
such  consideration, this should be
deemed to be conclusive proof of the
fact that the consideration for the property
has not been truly stated in the instrument
of transfei. The other presumption, namely,
that the understatement in the va'uve of
the property was made with ths object
of facilitating tax evasion will, however,
remain rebuttable. 1 am in respectful agree-
ment  with the views of the Committee, 1
believe that unless the rule of ev dence is
modified and strengthened in the manner
reco minended by the Committee, the provis
sions in the Bill may fail to secure the
desired objective, I, therefore, whole-hearte-
dly commend the acceptance of the changes
proposed by the Committee in this behalf,

While the Committec has suggested
various measurcs for ensuring the effective
operalion of the provisions n the Bill, 1t
has also recommended certain safeguards to
protect the |egitimate interests of the citize-
ns against possible misute of powers of
acquisition. The Committee has accordingly
proposed that the competent authority sho-
uld recocd his reasons in writing before
initinting acquisition proceedings and that
these proceedings should not be initiated
uniess he has reason to beliecve that the
fair market value of the property ex:eeds
its apparent consideration by more than
15% of such consideration. Further, with
a view to ensbling the parties to determine
the period of limitation for initiating proce-
edings for acquisition of property with
greatery certainty the Committee has pro-
nrosed that the period of limitation should
be reckored from theend of the month in
which the instrument of transfer Is registered
and not with refezence to the dase of recoipt
of requisite information from the register-

¢ ot the transferee, Tte Commitiee
“’Qﬂﬁﬁlpﬂlﬁ period of limitation for
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filing objections against the initiation of
acquisition proceedings was not adeguate
and has accordingly suggested an extension
of this period. Another very important
change made by the Committee is in regard
to appeals against orders of acquisition made
by the competent authority.Under the provi-
sions in the Bill as introduced, an appeal
against such orders could be preferred to the
Central Board of Direct Taxes. The Commi-
ttee is of the view that such appeals should
not lic to an administrative body, bat 1o a
Judicial and independent forum. The
Committee has, therefore, recommended
that appeals aginist the orders of the com-
petent authority should lie to the Income.
tax Appellate Tribunal. While the decision
of the Income-tax Appellate Tribunal would
be final in regard to questions of fact, the
parties concerned wou'd have the right to
file an appeal to the High Court on any
question of law arising from the order of
the Appelate Tribunal. T am inclined to
think that the modifications suggested by the
Select Committee would be widely welcomed
as providing adequate safeguards for the
fair and impartial administration of the
provisions in the Bill.

1 would now bricfly refer to some of the
points raised by the two Hon'ble Members
in their Minutes of Dissent. Under the
provisions in the Bill, proceedings for acqui-
sition can be initiated only in cases where
the fair market value of the transferred
property exceeds twenty-five thousand
rypees.  Shri Baladhandayutham  has
proposed the removal of this condition on
the ground that this will provide a loophole
for circumventing the provisions in the Bill
through piecemeal transfers of immovable
properties in parts not exceeding twenty-five
thousand rupees in value. The removal of
this condition will, however, unduly extend
the scope of these provisions and generate
enormous work in scrutinising a large
aumber of transactions in respect of immo-
vable properties of even very small values,
The suggestion made by the Hon'ble Member
is, therefore, not feasible on administrative
consideratione. Government will, however,
kecp a clpse watch on transactions of Immao-
vablo properties and if it is noticed that the
pfavlrtlom pf the Bill are being circumvented
in any manner, nepessary corrective action
will begaken. 1 am also unable to agree
with the suggestion of the Hon'ble Member
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that there should be mo timelimit for the
mitlation of acquisition proceedings, The
séquisition of immovable property is a
drastic step and it is only farr that the buyer
of the property should know within &
reasonable time whether Government propose
10 take over his property under the prowvi-
siops in the Bill. I will, however, hke to
allay the apprehensions of the Hon’ble
Member by assuning him that Government
will take suitable admmustrative steps to
engure that proceedings for acquisition of
immovable propecty are initlated, wherever
necessary, within the perwod of hmitation
and do mot get barred due to negligence or
collusion. The Hon'ble Member has also
suggested the deletion of the provision for
the payment of a solatium of 159, over and
above the consideration stated in the trans-
fer deed. He has observed that this provision
has been retained on the “*flimsy argument”
of abundant aution to meet pomibie risk of
challenge to the constitutsonality of the
praposed legislation. I really fail to under
stand how the Hon'ble Member can regard
a matter affecting the constitutional vahdity
of the whole legislation as a flimsy ground.

Hon. Member Shri Piloo Mody has
made two points He has observed that the
expression ““fair market value” should be
clearly defined and the criteria and guide-
hines for ms determmation laid down m
unambiguous terms. Under the provisions
in the Bill, the expression “‘fair market
vafue” in relation to immovable property
transferved has been defined as the price
that the property would ordinarily fetch on
sals it the open market on the date of
gxecution of the instrument of transfer. This
definition is broadly on the lines of the
definition of this term contained in the
ofher direct tax laws and has come to have
8 definite and well-understood connotstion.
It i also not possible to lay down 1n the
law aay rigill set of criteria for mﬁnﬁg
the'fair market value which will necesssrily '
have %0 be dot¢rmiped on the facts and
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propoed to bé frahaferted. The stpgention
18 not practicable as it would require the
sétting up of 8 vast administratfve machin-
ery at enormous codt 10 deal with numerans
requests for the pribr clearance of agree-
ments for transfers of immovable propert’es.
The hohest citizen has, however, nothing 10
feur because if properties are tramfei-red at
thé correct fair market value, 1 am suie,
theré will be no occasion for th: competent
authority to mitiate acquisition proccedings
under the proposed provigions To sum up,
therefore, 1 am unable to commend for
acceptance the suggestions made bv the two
Hon'ble Members m their Mmute of
Dissent,

The Bill also seeks to make piovisions
for the reference of the aluation of any
caprial asset or property by the assessing
authory to a Valuation Officer With a
view to avoiding any arbitrarimmess on the
part of the tax authorities in making such
references, the Committee has recommended
the spelling out of certain guidelines on the
basis of which such references may be made
The guidehines suggested by the Commuttee
would provide a salutary check on the
exercise of the discretion by the tax authori-
ties and 1 would, therefore, commend theit
acceptance.

The Select Committee has recommended
several other changes which constituté a
distinct improvement over the provisions n
the Biil as origmally introduced I would,
however, not tire the Hon’ble Members by
going into the details of these changes The
objects behind the proposals in the Bill are
laudable The Bill constitutes a significant
step forward in our fight against tax evasion
and I carncstly hope that it wall receive full
support from alt sections of the House,
With these observations, Sir, I move

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the
Income-tax Act, 1961, the Wealth-tax
Act, 19.7 and the Gift-tax Act, 1958,
as reported by the Selsct Committee, be
taken into consideration.”

SHR1 mm%!.
( Mormdabed ) Hr.
roaney h .

o
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beqome & souree for immorality. 'The Wan-
choo Committes, w'i'e analysing it, has
described biack money that it puts integrity
at a discount and placed a premium oa
vulgar and ostentatious display of wealth,
There are 0o two opinjons in this coantry
that all efforts must be made both by the
State and the people to check blackmoney.
We should not only check black money, but
we should see that the factors responsible
for its further geieration are broyght under
control,

While taking all these measures, we
should also see that as a nation, we do not
reduce ourselv:s into a Police State.

Sir, I support this Bill, particularly the
objectives inherent in this Bill. It isa
noble objective, and, as the hon. Finance
Minister said, it 1s a laudable objective. 1
agree, we must do everything possible to
unearth black-money n this country.

The h n. Mimster has said that the
Select Commuttec has done its best to
improve 1t in so mainy ways. Unfortu-
nately still there are many loopho'es, or I
may call, certam lacuna, n this Bill. It
was pointed out repeatedly that it mil grant
sweeping powers to the tax admuristrative
machinery and these powers would be
unparallelled in the history not only of this
country but of any part of the world.
Secondly, it would open up the doors of
corruption to an extent which would be far
greater than what we are going through
now. Thirdly, it would certainly give a
set-back to the building activity. While
we &8 a4 nation are committed to guarantee
basic minimum to the people and while we
want that the housing activity is encouraged
in every possible mannér, and that as a
nation we should give the basic minimum
to the people, I feel, this measure may bring
the building dctivity to a standstll. There
is a backlog of twelve million houses; we
nced 4t least four miflion houses every
year. 1 wish to submit that this measure
should be impipmented without in aay way
impeding the building activity In the
coumiry,

lhn the Fipance Minister in
Tribysgd ke thy Seloct Committée ind that
bas ofetafnty givon an impréesion that there
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would be a fairdeal to all, including those
who indulge in black money,

The limit in this Bill is Rs, 25,000, It
has been suggeosted repeatedly that the value
should be raised to Rs. 50:000. The hon.
Finance Minister does not think it practical
ani proper. He has argued that it need
no be reduced either. 1 had an impress-
ti>n that the hon. Finance Minister would
agree to remove this lim t of Rs, 25,000. I
would propose, Sir, that this limit of
Rs. 25,000 should go and there should be
no limit whatsoever, The Finance Mmister
feels that the temper of the nation is that
they would not agree to raise this figure.
I hope he will agree with us. This fair
market value is a very doubtful phenome-
non, I really do not kaow how the tax
experts or the tax machinery would evaluate
the fair market value, and I faar whether
it would really not open the flood-gates of
corruption in & big way, For the last
twenty years, laws are being made and
amended in such a large number of ways
that we see that the tax evasion is growing
every year. Let Government go into the
whole discase and find out why our tax
laws are not able to check black money in
the country. I feel that so long as shor-
tages in the market continu* to grow,
nobody and no law on earth would be able
to check black money

The Wanchoo Committee has very
rightly said that it is the tax rates which
are known to be the highest in the world
which are largely responsible for creating
black money n this country. Therefore, 1
would urge the Finance Minister to go into
the disease and find out how we can really
check black money.

-

It has been pleaded that the best thing
would be to accept the concept of auction,
because the moment a property is auctioned
everybody would know exactly what the fajr
market value {3. But that was not accepted
for many reasons. But now there is the
question of constitutional validity, and as
also pointed out by the hon. Miinistér. both
the Finanoe Minister and the Law Miniyter
are satisfied that this law will not relate tg
the acquisition of property sad therefore,
we must satisfy article 3142), ¥ that is
to be satisfied, then the propesed a qisition
rauat be for & public pearposs.  This canaet
be expropriatioa but on payment of ¢ampen-



g [Shrl Vlrendrl Anrwal]
el nmn. The question is. whﬂher then lm
T testa .are . satisfied, 'When the property ‘is
.| -acgquired by Government ‘of by the State,
<+ what -will the State do ‘with the property ?
- 'Fhat question has remained unanswered. - If
the ‘property is acguired by the State or
" utitised for public purposes, then, of course
izcmbomuﬁed '

= 'l'!rh Bill &.Is only with one aspect of
_hlmk money while so many other aspects of
" ““black money have remained out of the scope
- of “this ' Bill, I would plead with the
.+ Finance Minister that they should bring
forward a comprelhensive Bill which would
‘cover all aspects of black money, whether
. ©.."it be property or trade or anything else so
.- that the nation knows that those who hold
black money would be treated as criminals
"and they cannot be spared. Unless Govern:
. meat brings forward a comprehensive and 2
detailed Bill, I do not think that we can go
very far on this question.

Ult:matelv the solution for checking

_black money does not lie in these measures,

These are temporary in nature. The ulti-

-mate solution lies in the sort of economic

policies that we are to pursue in this

country, whether those economic policies

are such as would produce honest and offi-

- .cient men or corrupt, dishonest and incffi-
cient men,

- 1 feel that so long as we do not con:i-
" de¢r the Wanchoo Committee’s recommend-
" ations in detail and bring forward suitable
" .measures, we shall not be able to a.chle\re
the laudable objectives.

_w.th these words, I support the Bill.

'y 'SHRT B. R. SHUKLA (Bahraich): 1
emgm my wholehearted ' support to the
Mvis!om of this very radical measure
“-i'which would prevent effectively the tax
evasion prac‘l:sed by a’' very large number
-"'asm in thn country.

sprend phenomenon in this country, and
Various measures have been'  suggested from

timie
mensce of black meney. 1 thiok that the

m money 5 no doubt a very wide- -

to:time to put an e&d!o the increasing -

m ineam il ‘one - ofthe eﬂaccfva cor -

_md ut Ihc same tuneto huns In mre
money"  to the’ coffers ‘of Oommeuthr:
such tax- '

acquiring the ‘property’ whic *,
misuse ol’thelw i ST

“One of the myl is that a pmon whn
has acquired a property for an apparent
consideration which is less than 15 per cent
of the fair market price of it has to lose
that property under this Bill. Now the
point has been raised by one hon. member
that is might open the flocdgates of corrup-
tion. whenever a power is given toa
certain authority or officer, there is always
an inherent danger of its misuse. But that
is not valid argument for not conferring
powers on that authority., Where there is
power there is apprehension of its misuse.
How the misuse is to be curbed or prevented
is a matter to be considered at the adminis-
trative level. The point we are concerned
with is whether the measures we are going
to adopt in the shape of this Bill are the
proper once or not,

T would illustrate how this Bill is going
to be very effective, A  person has got Rs.
40 lakhs or a crore of rupees. He is not
disclosing it. At the same time, he does
not want that this unaccounted money
undisclosed to the assessing authority should
remain idle or unproductive, So he enters
into a shady transaction with another
person and acquires a property the market
value of which is Rs. 40 lakhs or Rs. 1
crore. But he does not want to show that
amount in the transfer deed. Therefore,
he shows a price far below it. Thereby he
shows to the authorities that he has invested
an amount which is only an apparent consi-
deration, not the real amount which is

" much more than the lppnrent value men-

tioned in the deed.

In his budget lpeech the hon. Fuum
Minister said that at lcast once' he is going
to believe the dishonest man, take his state-
ment at its face value as-mentioned jn the

transfer deed and pay him something more

to scquire the property that is, 15 per cent -
more. Althovgh 1 agree with' the: object

sct out in the Bill, I am afraid the B -

may be struck. down on the mdd’l
ommwomlity m i ihal’-m ‘Court
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deprived of his property save by authority of
law which provides for the payment of com-
peasation and also provides that it is going
to be acquired or requisitioned for a public
purpose. Under this Bill, two conditions
are satisfied, namely that, the property is
going to be acquired by the authority of
law and secondly compensation is also
going to be whether it is going to be pro-
vided for. But I doubt acquired for a public
purpos ebucause the very objective of the Bill
is to acquire property for checking evasion
of tax So the objective does not state that
it is going to be acquired for a public pur-
pase.

AN HON. MEMBER : Pub’ic purpose.

SHRI B. R. SHUKLA : It may be for
a public puipose. In every ricasure you
say that it 1s for a public purpose. When-
cver we pass any law for the bhenefit of
the public, by presumption and implication,
it is of course said that it is for a public
purpose but when you say in your objectives
that this measure 1s going to be passed in
order to curb the menace of tax evasion,
that may be indircctly a public purpose,
but not, as I consider it, 1t 1s a public
purpose, So, I have suggested an amend-
ment which may come in due course of
time. Last year, we had adopted another
amendment to the Constitution, and that
13, article 31C. That article says that 1f
the legislature, that is, Parliament, declares
in that very enactment that this is a mea-
sure to be enacted in order to secure the
State policy as contained in article 39 (b)
and (c), then the validity of the measure
shall not be questioned in a court of law.
Therefore, my submission is that though,
as my friend says, the provisions of this
Bill fully ensure that the property is to be
acquired for a public purpose, we must
have a law which is still more foolproof by
putting down that declaration contained in
article 31C so that there may not be any
further room for contention by the party
interested in defeating the provisions
of the law,

I would also go to the extent of saying
that the time limit for initiating the pro-
ceedings §s very limited. That is in respect
of the six months period. Supposing a clerk
in a cortain office has slept over the
matter and the proceedirg has dot been
initated prithin gix months, what bappens?
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Properties worth lakhs would be involved
in such cases. A petty official may get
away or ignore the rule, and a huge,
decent sum may be taken as bribe to
sec that the provisions of the Act are
defeated in their purpose. My submission,
therefore, is that the period of s1x months
should be extended to at least three years,
so that the assessing authorities who are
responsible for the implementation of the
provisions ret a sufficient time to initiate
the proceedings, because such a limited
period of s1x months is not enough to pro-
perly implement the provisions of this
law.

There is another feature of this Bill.
Supposing the proceedings for acquisition
have not been staried or the property is not
acquired fo: some reason or the other, but
the apparent consideration falls short of
the fair market vaiue. What should be done?
My subm ssion is that the law of income-
tax and wea'th-tax should take care of
the such situations. What is to be done ?
The defference between the fair market
value and the apparent consideration
should be de:med as undisclosed income of
*he assessee avd it should be added to his
income and in the cases of an asfssee
who is liable to wealth-tax, the difference
should be deemed to be the capital asset of
that assessee Therefore, the appropriate
provisions of the gift-tax, wealth-tax and
income-tax laws should apply and the pro-
visions with regard to penalty and forfeiture
should be applicable to such cases where
the property for some reason or the other
is not acquiied under the provisions of thia
law.

It has heen argued by an  hon, Member
that the whole econmic system should be
created in such a way where only honest
persnns should live, My subm sion is that
criminals and tax-cvaders and t.x-dodgers
have been co-existing for a veiy long time,
Howsoever idealistic sucie'y may be created,
and howsoever idealistic lass may bz cnacted
such persons, whatever may be their per.
centage, will remain.

In order to check their activities thess
laws have been enaeted. I shonld not be
misunderstood because I am  voicing a
different opinion on certain polats. My
only purpose is that jaw should he effective
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there should be no room for any tax svader
to defeat the provisions of law by taking a
acter to the highest court «n this country.

This is my suhmission. | only submit
that if my suggestions are found worthwhile
they may be incorporated 1n this Bill

SHRI DASARATHA DEB (Tripura
epst) : Tt seems that this Bill has been
brought forward with the intention of deah-
ng effectively with the tax evaders ! do
not think that the Bill as 1t s would be
able to check tax evaders. We know the
pemicious effect of black money on Indian
economy, It 8 one of the interesting
characterictics of the capitalist economy
India 15 silently building up capitalist econ-
omy though there 18 a tall talk of socialism.
The pernicious effects of black money had
not been arrested in these years but it 18
encouraged more and more.

A Bl with stringent measures 18 long-
overdue to deal with black money but | am
sorry to say that the form m which this
Bill had been placed even after consideration
by the Select Con muttee 1s disappointing
and it will not serve the desired purpose,
1t cannot arrest the operation of black
money, rather black money will be m oper-
ation in full swing m the Indian economy.
If you want to stop tax evasion the first
and foremost thing would have been to
declage demoretisation, Otherwise you
cannot catch tax evaders This Government
is unwilling to den onetise. It seems that
the Government 15 out to have only some
propeganda, some cye-wash

Ttis obvious that the party whch 1s
Inrgely dependent for 1ts survival on the
meicy of big-money bags, the tycoons
of bl;ek money mn Inda cannot be
expected to dec'are demonetisation or to
take stept against therr monarchs and lords
The rubng party subsists on black money
and they expect to fi'l thewr coffers for
w ming <clectlens. The present Biil isa
gesture or attempt to hoodwink the public
by saying thar they are gong fo arrest
™K SvasigH,

fn the Bill the definition of the term
‘itspovable propesty” is verymuch dafective
Housing co-cperative societies have been
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left out of the putview of the Bill on thé
plea that i}te transfer §s not of fats dut
of shares. The hon. Member Shri Balada-
ndayvdham has raised this question in his
minutes of dissent add 1 quite support him,
He 13 quite cor ¢ . According to my opinion,
hous ng co-operatives should have beea
tl;rou ht within the purview of the this
ul,

This Ball 1s confined to acquisition of
immoveable property in certain cases. But
all properties under-valued in asseisment
in order to evade tax should be acquired
Otherwise, under the pretext of the so-
cauled ‘“‘under-valued”, tax evarion will
continue and such evaders will go on
unpunished because the provisions of this
Bill cannot touch their harrs,

17 hrs,

It has not been made legally obligatory
to acquire any property transferred simply
because 1t 15 less than fair market value
of the property This provideés suffivient
loopholes. The Government under the
pretext of this prov sion mdy spare some
people from being brought under the oper-
ation of this law If such persons are their
favourites. Any transferied property, simply
because 1t is less than the fair market value
for an appurent consideration should not be
left out of the scope of this provision of
the Bill and such a property should be
acquired Tt should be made binding on
the the Gowernment by law to enforce
this legislation 1n lefter and spwit, Others
w se, the tax-evaders will go unpunished

Only property exceeding Rs. 28,000 is
taken into congideration for being acquired.
Section 269 (c) (1) of chapter XX contempla~
tes that any property of a fair market value
exceeding Rs. 25,000 only can be hiable for
initiation of proceedings for the acquisition
of such property, transferred for an appas
rent consideration, less shan the market
value by 15 per cent. This will leave loops
holes and the property may be transferred
plecemeal People who want to evade this
legislation can do 80 by traniferfing his
property 1 parts, in such a masner that
each part is of the market vatue of fess
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propaty intact though fa different names.
Io this case also it will happen, because
peaple are clever enough to evade this law.
You are giving them ample opportunity to
transfer their property piecemenl and they
will not bé torched by this Bill. That is
why 1 oppuose it.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : This matier was gone into very
extensively by the Select Committee and
the definition of *‘property’’ has been expan-
ded to take care of the apprehensions he
has expressed.

SHR! DASARATHA DEB: 1 am not
questioning the wisdom ofthe Select Commi-
ttee, but 1 differ from their judgment.
What the hon, minister says s not there
in the Bill. Hence the words ‘exceeding
Rs. 25.000"° must be removed from this
Bill.

The provision for not taking any action
after the eapiry of six months of the regist-
ration of tiansfer 1s a defect. This is very
surprising and funny. If within 6 months
any proceeding has not been instituted
agamnst that person who transfers the pro.
perty, he will not be brought under the
purview of this Act. The b.;g people have
sufficient money. They can corrupt the
particular officer who is dealing with the
case and with his collusion defraud the
government of its due. In the mean while,
the time will elapse. So. people will be able
to evade these taxes, That is why I say that
thisprovision must go and there should be no
time Limit. If at all there is any time-limit,
it should be threc years and not six monthas,
Because, siX months are not sufficient to
start & proceedirig against a person. To
provide that no proceedings shall be institu-
ted after the expiry of six months of the
registration of the transfer of property,
coupled with lack of any provision 10 deal
with want on delays, again opens out the
way for evading this legisiation. Therefore.
L fully agree with the suggestion made by
Shri Balaghandayutharm.,

Then the provision that compensation
heas to be paid fifieen per cent in excess is
l]sn uuwmtd. m do mwm tuiw

som um‘.wfwm

heﬂuuwm
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Some people say that it may lead to compli-
cations and they may go to the court. If
the judiciary comes in the way, it should be
stopped by suitable legislation, After all,
we have enacted so many legislation just
to avold intervention by the judiciary, So,
this compensation clause should not be
there.

Then, the term “fair market value' is
confusing. There must be some guidelines.
Otherwise, it will depend upon the sweet
will or mercy of the officer assessing the
value or the market price, and the govern-
ment will be the loser.

SHRI K. R. GANESH: I only in the
Select Committee the hon., Member had
seen to it that his representative in the
Committee had strengthened the views heid
by a section of the members of the Select
Committee, many of the problems which he
is raising would have been solved.

MR. CHAIRMAN: But that does not
preclude him from expressing his views,

SHRI K. R. GANESH: I am oaly poin-
ting out that all these points wers discussed
in the Select Committee in all seriousness.
Many views were expressed in the Select
Committee; Government themselves had
some views in the matter as a result of the
experience gained in the implementation of
the Act. So, 1 am only saying that a little
more seriousness will help us to have better
laws.

SHRI DASARATHA DEB: It is true
that my representative was there. Even if
it wag not raised m the Committee, that
does not preclude my raising it here.

So, this particular clause is highly objec-
tionable and our party cannot support this.

Thirdly, even if we pass this Bill, we
cannot stop biackmoney. As 1 said in the
beginning, the first and foremost task which
you have 10 attend to is demonetisation,
Then, at least, you may get some money,
O herwise, you chnoot get it. , . .

SHRI K, R, GANESH: That money has
mmmmn that money is fiot '

Tﬂhm Yo witl
il.llié will cdehe out in the mm”
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:':._1511# Dassratha Deb) ; -
C L With these: words, 1. conchlde my speech.

-_:_'f.smu G. VISWANATHAN (Wandiwash):
“Mr, C‘hmrma. .8ir, - this is.--a Bill which
. is the outcome of the Interim Report of the

_Wmehoo Commitiee.  Though we are to.
" see the outcome of the Wanchoo Committee .
. .Report, we are yet to sec the Interim

.- Report of the Wanchoo Committee. Sir,

as.a Member of the Select Committee, you

.. &0 wrote ta the Minister that a copy of

o the.. Inlerhn Report of the Wanchoo

o Ounmictec should be circutated at least to
- “'the Members of the Select Committee

~..which was not done by the Goverament in
" its'own wisdom. Now, fortunately, Mr.
 Joytrimoy Bosu has given us a copy of the

" Taterim Report of the Wanchoo Committes.

" Y'do not know whether it is authoritative

or not.. It is upto the Government to
challenge it.

As fac as the Bill is concerned, I am in

- complete agreement with the object of the

Bill, that is, to counter evasion of tax

-through under-statement of the value of

-immovable property, to check the circulation

-of black money and to curb the practice of

benami holding of property with a view to

evade tax. But to wipe out black money,

we have to see that black money in circu-

lation is prevented and also, in future, the

“creation of black money should also be

prevented.  For that, I suggest, an effective

way and that will be that all the payments

which we make, say. for example, above

" .Rs, 100 or Rs. 200, should be paid only by

' . cheques or drafts, That is to say, all the

.- liquid cash should go through the bank.

+ .- ‘Only then we can wipe out black money
i{ .. from circulation.

.1, . Another positive way that T would like

) '_w sx’!ﬂest is this. At present, our income-

. fax ‘rate is so high as expressed by the

- wanchoo Committee—it is 97.75 per cent

‘that a man who carns some income wou'd

:iikawmdc tax and keep . something for

himself. 1 think, the Goverament must

‘Wanchoo Committee to bring down - the

M.!GUS'I‘ 11 !9?2

_iu'intuly consider the suggestion of the -

highest rate of tax but, at the same time,

" Bill which has Ben 4mw i the Seluct
When

Committee in a very lengthy waY.
one of the ‘leading iawyers of the country, -

' Mr. Setalvad, appeared before the Commi-
_ ttee, he argued that, in pn,h and. subsm

this Bill is not a law relating to taxation -
but is a law relating to acquisisiton. of pro-
perty and hence, it must apply with the
constitutional requirements, namely, article
31(2) of the Constitution. It reads.

“No property shall be compnlsonly
acquired or requisitioned save for a
public purpose.”

Mr. Setalved argued that if it is going
to be held that it is not a law of taxation
but a law of acquisition of property, then
“‘public purpose” should be established. But
the Law Minister, Mr. Gokhale, argued
before the Committee that it is not a law
rélating to acquisition of property and that

it is only a Iaw relating to taxation. He
said :

*“A taxation law may not impose a tax
" but may provide for the machinery to
plug loopholes.”’

Hence, he said that it is not a question
of acquisition and, even if it ia considered
as a law relating to acquision, he said that
the public purpose will be the stopping - of
tax evasion and the curtailment of black
money. That will constitute a public
purpose.

Again, it has been argued that under
Entry 42 of the Concurrent List read with
Entry 82 of the Union List, the Union
Government is smpowered to acquire pro-
perty throughout the country.

It has also been argued by the Law
Départment that the public purpou hn
been deﬁned as:

- “The phrase, whatmr elnll mymuu'?
"must include & purpose, that is an object
or aim, in which the general interest of
the commmunity, as- opposed to the parti-

. cular interest of mdividuah. hdmt!ar :
"und viuﬂy oonéefned R e
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They have also referred to the Constis
tutional provision srticle 31{S}bXi), that
‘Nothing in Clause (2) shall affect the
provisions of any law which the State may
hereaftar make for the purpose of imposing
or levying any tax or penaity’ and they say
that the provision 1s a precautionary
measure and will protect the Bill as far as
this is concerned 1 think, the Supreme
Court may not agree with this far-fetched
argument. Once it is held that this parti-
cular law is a law relating to the acquisition
of immovable property, we will have to
establish that there 15 a public purpose for
this acquisition. Hence, the Law Secretary
was wise enough to suggest—and he agreed
with my view and sugge:-ted —inclusion of
4 provision in the Bill 1o the effect that the
property acquired will be used for a certain
specific pubiic purpyse. 1 d» not know
why the Government did not agree with the
Law Sccretary and have not inc'uded any
or some of the public purposes m the BRill.
Hence, | have my own doubts that, if it s
challenged, it may not withstand in the
Supreme Court,

Another po.nt that T wouald like to
emphasize 1s getting prior clearance for a
purported sale. This has been taken up in
the Select Committee. If there are inno-
cent buyer and seller, they can get prior
clearance; after entering into the agreement,
they can apply to the competent authority
and if the compctent authority says that
there is nothing wrong and they can go
through the sale, they can go through the
sale and they can, without attracting the
sword of Damocles, namely, acquistion of
property, enjoy the property as a whole.
The Law Secretary is inclined to agree with
this view,

Finally, as the members have aiready
pointed out, this i3 no doubt a drastic
power which is going to be vested in the
officials. As has bsen pointed out already,
there is & tremendous scope for corruption
in this Bill because we are going to deal
with lakhs and lakhs of rupees worth of
property, whether it is house or landed
propesty. Government should be aware of
this and should take precautionary measures
while implementing this measure

With these words, T support this Bill,

SHKI K. BALADHANDAYUTHAM
(Coimba¥dre) :.The Bill on amendment of
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Taxation Laws is based upon the interim
report of the Direct Taxes Inquiry Commi~
ttee given by Mr, Wanchoo. It was not
wise on the part of the Governm:nt to have
given the privilege to & membar to leak the
interim report.

17.19 brs.
{SHRI K.N, TIWARY in the Chair]

It was still more unwise for the Finance
Minister to have attempted to explain as to
why the interim report was not published
or released to the public or piaced before
the House. Even if he had remained silent
on that account, he would have been wiser.
By trying to explain or give reasons for not
publishing the report-—which were not
convincing to us—he has also created more
suspicion, and it has become a matter of
questioning everywhere—not only by the
members of the House but even by the
Press which had to comment that the
reasons given by the  Minister
were unconvincing. Now why do
1 take up this Interim Report ? It is
because this Bill is based on the Interim
Report, One of the recommendations made
in the Interim Report is being sought to be
implemented here in this Bill. But, of all
the recommendations made in the Interim
Report this 1s one of the smallest recom-
mendations, The other two recommend-
ations are more important and particularly,
demonetisation was really on of the most
effective ways of dealing with black money.

The second one also, with regard to
ceiling, if the report, as leaked out by the
Member is true, with regard to ceiling on
cash one can keep with himself, can be very
effective. This is only dealing with the
matter in piecemeal and this particular
recommendation, however welcome and
however good a step in the right direction,
is not adequate,

So, at the outset, I want to say thet
this is a very piece-meal legislation. The
Bill {s very much restricted in its scope and
as such, it is not going to be very effective.

Now, this is a Bill on evision of taxes,
I want to go am record that if a Bill un tax
evasion shouwid proveed aguinet further
vasion, & Bill which is against tax evasion
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SHRI . mmm mnAmanwa
ﬁnmwm Double scope for evasion.

7 SHRI K. BALADHANDAYUTHAM :

SOI w that the stipulation with
' regard to"the minlmum amount and the
o __.~stipulnion ‘with regard to the minimum time
o o {mitiution of proceedings cun be deleted.
' But the Finance Minister, while introducing
' 'i-:'thaniﬂ.mmatobo convinced that there

* {8 some point in what I said that with

" regard to the minimum there is scope for
" evasion by dividing the property and dispos-
% - "ing it off piecemeal and with regard to the

_moinimum period also collusion is possible

' that officials and, especially, big sharks are

.. capable of and havé got the means to influ-
» ' ence and corrupt officials so that the perod
* ' stipulated may claps¢ and they may go scot-
.. free, Now, this is our apprehension. But
. the Minister was trying to convince the
. House that with regard to ‘the minimum
.. amount, that is, Rs. 25,000 regarding valu-

. ‘ation' of property, if it is not there, there

... will. be too0 many cases and  adninistrative
-+, diffieulty was the plea taken by the Finance
© Mimister, If it is only the question of
- admigisteative difficulty, is it not possible
Point for ‘the Government to initiate policy that
.+ -, the Department need not go. into cases
"o swhioh ate below the value of Rs, 25,000 and
only - concentrate upon those properties
which are above that? You can have a
policy, but if you put it in the Bill, then
t.becomes a handle for those who can
vade and who want to evade. But,
is-# policy, you can provide against it and
At the same time, sece that there is no
-administrative difficulty because of accumu-
Worwmym to be dealt with,
e, 1 appeal to the Finance: Minister even
mwdui with-the question as & matter
‘palicy and not as the letter of the law
L pm of the Bill.

wnu regard to the minimum period also,

" had some tcansections are.not anxious about
" . wimt is going to happen to them and in order
biease their mind “you 'want -t0- provide
. mﬁﬂu‘mnnind. 1 would suggert that you

o el umismﬁluly nfem'.- this. Yon see

: pmeeedim are mltland ; -
- It is one thing for you to hti_n. M M

if it

“if Skioy. waat to see “that people’ who: have

efficiency in the execative and and

" to give  this loopholes audifthpdio&of

six months elapses, tlunmut my with
iunduomﬁru :

With mrdto the md provilion nho.

-amﬁmi{m} wqﬁr
w@mmaim}f'ﬂw@h L

MR. CHAIRMAN : The bell is. being.
rung ... oo oo

Now, there is quorum. The hon.Member
may continue.

SHRI K.BALADHA YDAYUTHAM: Sir,
the claim of the Government has been 'that
this Bill is a Bill of penalty, —that iz, that
the property that is acquir d, is acquired as
a ‘penalty” for people who evade taxes. It is
not odd, Sir, that in a Bill of penalty, you
reward the guilty with a solatium of fifteen
per cent ? With regard to this very matter,
I raised an objection and I gave out my
dissent but this was dismissed very casually
by the Finance Minister, on flimsy grounds.
It was pleaded before the Sclect Committes
that the Courts may hold that this is a dis-
criminatory Bill, if the acjuisition is done
under Land Acquisition Act, they have to :
pay a solatium of 15 per cent and if this
Bill acquires property without paying that
solatium, the Court may hold it discrimina-,
tory. This was the plea advsnced this was.
the argument, which 1 may ‘respectiully. sube
mit, ‘a  flimsy, urgument, -—which was
advanced, based upon which the Select:
Cotomittee was persuaded to accept the 15
per cent solatium,  but otherwise, thncen-
sensus was aad continues still to be that “we
Muﬂmﬂt&iuﬂwhyﬂﬁﬂ 1S per.
cent solatium. ‘Anyway, the consensys in the
House, 1.am sure 1§ this, that if this 15 per.
cent solatium nutl.ld be_:vcﬂdﬂ that uwi'd

sy is wm M lﬂﬂw the! ‘property;.

ﬁmlﬂﬂum m the
value and * the ;

hhmﬁnﬂﬁ&m Yot
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property; you pay 15 per cent more. You
acquire property at market value very nearly.
Where is the penalty 7 Penalty is supposed
to*be the black-money exchanged uader the
table.

If this is the way it is going to be a
deterrant, only if you acquire the property
by succession, it is not going to solve the
problem. I can understand if this Bill
includes all immovable property which is
assesstd under less than the market value
for payment of taxes. In that case I can
understand this Bill. Bat what happens
is, this is only a piecemecal attempt. It is
only a deterrent; it wants to prevent the
passing of black-money at the table, while
selling of the property or the buving of the
property takes place. In a Bill of this nature
which has to act as a deterrent, the deter-
rent can be there only if it frightens the min
away from entering mnto these transactions.
But we find that Government are going to
pay apparcat cosideration plus 15 percent.
Apart from the amount that they pay, they
are going to pay solatium also as if it is an
ordinary or normil transaction and there i3
no penal aspect about it. I submit that this
is not conduetive to the objective. 1 would
strongly urge that this clause under which
Goveinment would be paying a solatium
should be de'eted. 1 would like Govera-
ment themselves to come forward with an
amendment, or else accept the amendment
which 1 have tabled for dealing with this
aspect at least, because this is Bill which is
attacking black money and transactions in
black money and it is for the first time that
acquisition of property by Government is
being resorted to as a matter of penalty for
tax evasion.

It has been argued that this is not acqui-
sition for a public purpose. I submit that
it is not a Biil for acquisition for a public
purpose, but it on'y a Bill of taxation. If
it is a law of taxation which contains a
penal provision, then I thizk that the pro-
vision regarding solatium should go. If that
particular clause is not deleted, 1 feel that
the Bill will become a very normal Bill and
it will not be a deterrent and this provision
will vitiate e very principle of this
Bill and ‘will also defeat its very purpose.

this is only .» plocermenl legislation and

is 5 vory seaprscted one, Howewsr restricted  meney |

o
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it may be, I welcome this Bill because it is
astep in the right direction. However, 1
would submit that this Bill isa half-hearted
one, and in its implementation, there are
going to be s0 many difficulties. I am also
afraid of corruption which has been referred

to by my hon. friend Shri G. Viswanathan
from the DMK.

To prevent corruption on the partofa
valuer, there is a provision to the effevt that
a valuer who is found guilty of wilfally
wrong valuation shall be imprisoned or
fined. I tried my hardest to see that it was
only imprisonment, because where offices
are concerned, they should be above board,
and they should be above reproach and
suspicion, and at least in the case of the
valuers whoes word is going to be taken
seriously in dealing with properties, we
thought that the clause must be more strin.
gent and it must at least put the fear of God
into them that if they deal with the matter
casually or if they do it for other consider-
ations, they will be dealt with very strongly
by the law of the land. But that prowision
also is not there.

Ultimately, while welcoming this Bill, I
would like to urge upon Government that
there must be a comprehensive Bill dealing
with the eatire question of black money

which would prevent balck money in any
form.

For that purpose, even nov, [ would
like the interim report of the Wanchoo
Committee to be published and placed on
the Tahle of the House I want the Wanchoo
Conmuttee’s full report to be discussed in
this House, and when a comprehensive B.ll
is brought forward, these things can become
a part of that measure. Tackling this prob-
lem in & piece-meal way would not solve the
problem effectively. Again, it would become
one of the measuyres which would be disregar-
ded and circumvented and made a mockery

of by those who are continuing to accumu-
late black money.

With these words, I welcome this Bill

and support it but I would like the amend-

ments which 1 have referred to be accepted
by Governmeat, and if the Bill is passed
with those amendments, it would take ys in

the right dircetion for déaling with blac

1



_s.am_ .NARA:MNA RAO (Bob:m)
Thisis & mnim;ful ‘mepsure -which lus
','h'ttmdwed three. mwciﬁm into. . the tax
o etragture. of :thix '.country. The three novel-
1 ties.are 10, détect and - prevent the under-
' mentioning "of : the ' Capital assets in the
" réturns submitted to the income-tax authori-
*'ties, secondly to prevent the  purchasing of
. propetties “for: an’ amount less than the
" gnatkcét value'and thirdly to see that black
:m.ncr'isnot invested _in benami  transac-

R Bo faras thc three }audab'c objectives
';.m:u concerned, there is no dispute - about
-';_;themm -and there is no difference of op-
. inion. also. But on certain details, the
. 'ﬁiﬂ’mms are bound to be there.

, ln lbas comu! 1 wou'd like to point

out ‘that there is a provision which says

that when there is transfer of property for
. which ‘the market value is more by 15 per
“cent, then the income-tax authorities
. can. initiate proceedings and acquire the
" property for the consideration mentioned
in thc registration deed.

.,

: Sothls will, to my mind, operate as.a
ulntlry deterrent I would put it no more
" t‘.lnn ‘that It will be a deterrent on the man
- *ho se]ls and on the man who purchases.
i At is more a deterrent on the person who
L -receives the property for a consideration
_ ahwn in the document registering the deed
e mﬂy an apparent consideration, not the
" real amount, because he knows that there
i;]lm possibility of Government ' acquiring
© it at the value which is mentioned in the
i ﬂmurnem plus 15 per cent solatium. As [
- gaid, this is a double_deterrent, both on the
-+ seller and on the buyer. To that extent, the
i, mcndm: is meaningful and novel also.

Ti_:en comes tht question of banami
. trancactions. The Bill provides that if any
i peréon claims in a court of law about the
o ‘wﬂy, unless he has shown the income
vom this_in lis income tax return, he can-
_‘hmn cause of action in the court,
jat sy, ltnnct possible for anyone tQ
® in 4 anml transaction so as to_get
m t;:e tax mt From . the - poim of

“nivety niso, there s mmhiu 0 camnd _

fﬂm | Gvision. -

" Bat there are cerlain issuey,. wh
. ‘teen raised, not cnly lere but in the
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Qm of ‘the pnhm raioed. whnr.h hag dongi-.
derable force in {t is, whother. this ‘enact: . -
ment, particularly. the transfer part.of lf
would be:attracted. by act.: 3[ @). i

_There are three thinu tnvolved umiw---'-'-

this. article. - One is that no person shall-be:
deprived of his property without the - authos - -
rity of law. Secoadly, there should be no: - -

acquisition or deprivation .of private proper~

ty save for a public  purpose... :Here comes
the difficulty. There are two things. Is it
neccssary fo take it that whatever property -
is. compulsorily acquired must be used for

a public purpose, that is to say, it should.
be used directly by Government ? - The point

is whether the use which is to be put of it

is to be viewed as a public purpose or

whether the acquisition is to be for a publlc

purpose or mot.

I would Hke to illustratc the point to
make myself cicar. Suppose a particular
piece of land is required for the purpose of
construction of a school or a building or an
industry. Government compulsorily acquire
the land and give it to somebody eclse who
puts up the school or industry. The Govern-
ment do not directly do it,

So the concept of ‘public purpose’ must
be viewed widely. Once you accept that wide
connotation, there is no difficulty about it.
Even otherwise, suppose you say that public
purpose is to be construed as a purpose for
which that property is to be utilised, then it
can be covered, though it is not meant. for
a public purpose in the sense that it is nsed
for a public.purpose. . The sum and substa-.
nce, the diect resylt, .of this. particutar
acquisition is that it has nothiog t¢ do with
that part, but it is:mere for the purpose. af
penal action against tax evasion, If. you.
accept this, ‘I .do mot think either. wly !he
matter will be opeu to, goubt, o g 1a

. Cmnnmteummsnﬁcmdm lil!, :
one related o the . minimum: amount: of
Rs: 25,000, mentioned by my bon. . friead.
The. paint. here, ss iho'also corseotly stated,

“js that it is' more as'a deterrent that if is.

‘meant. mmmm:t mmm
ctions, the probleny:ef- alditministration is who
‘thete. The ediminfetracive:pitbloms tre-thols -

sct - , How -are.we going 40 menage each piopeety.
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unfess it is property of & high magnitude ?
The administrative problema are there,
Take, for instence, the property of Rs. 10,000
which is acquired. For that, we have to
spend Rs, 10,000, So, if small propertics
are not going to be acquired for obvious
reasons, and when you look at the problem
in its proper perspective. when properties
are compulisorily acquired for a public pur-
posec, the administration of these things will
itself become a big problem. I can under-
stand the minimum, but there are two other
things which agitate my mind along with
that of other friends About that aiso, I
have tabled some amendments.

As the hon. Mimster rightly stated, in
the original Bill, the perind of six mouths
15 to be counted from the tme
the information s got from the registration
offi.e to the income-tax department. It 1s
good. But now they have substituted the
provision and said that the period of six
months shall be from the date of registration
in the 1cgistrar’s office.  The original provi-
sion was medaningful i the sense that there
was a period of s1x months afier the income-
tax au'horities received the information.
Now, that period 18 also further reduced by
virtue of certain alterations in the wordings
in the BN It 1s everybody's knowledge,
how the department works. Of course, the
hon. Minister gave us an assurance that
he would sec that ali these things would be
expedited, but if only he goes to the lower
level, he can see what types of devices are
adopted to see that a particular thing does
not go into the desk.

My submission, therefore, 18 this. When
once your basic objective 1s to achieve a
ceitain thing, why amend the original pro-
vision ? Nothing is going to happen. 1
submit that a period of one year would be
meaningful, because, after the registration,
the matier is t0 go to the concerned autho-
rities, and the concerned income-tax autho-
ritv has 10 varify whether this perticular
property is there and whether the amount
mentioned in the sale<deed is in excess of
15 per cent of the market value or not. For
the eatisfaction of the authority, cartain
muiriu have to be made and only then,

to the contlusion that the parti-

m&r ty mentionsd in the document
or is-less than 15 per cimt of the
market value. Theeefore, sty submission is
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that the Government has to accept that
there must be at least one year, Let us all
be fair enough to see that whatever we do,
we should not have any limitation. Anyway
one year is substantial.

Similarly, about IS per cent, actually,
what is happening ? When will the initia.
tion of the proceedings for the acquisition
of property take place ? What is the guide-
line 7 The guide-line is, when the market
value 18 more than 15 per cent of the amount
mentioned in the sale-deed, then alone, the
proceedings have to take place. If the
amount is belcw that, no proceedings can
take place If the competent authority comes
to the conclusion that the market value of
the particular property is about 16 per cent
that is, the property 1s more than what 1s
mentioned in  the document, what is the
pomnt in paying 15 per cent ? Or, let it be
Just 15.1 per cent. What does one get out
of it? Apart from the percentage, what is
the tremendous amount of expenditure, by
virtue of this thing, that is 1nvolved here ?

Now, you are having what are called
value-officers.

AN HON. MEMBER : Valuers. (Inter-
ruptions)

SHRI K. NARAYANA RAO : You are
having a new system by having value-officers.
This 18 the first time that they are introduc-
ing, apart from the registered valuers, what
are called value officers. You have to main-
tain them. There is litigation; and there-
after, even for the properties you acquire,
you do not know the use thereof.

Sometimes the money stands idle on
that particular property until you put it to
bencficial use. Therefore, paying fifteen per
cent, the logic or the legality of it is mot
understandable. 1 submut: let it be below 15
per cent. Instead of 15, I have asked fo
12 per cent in my amendment., With these
remarks, I welcome this Bill and support 1t.

SHRI C. M. STEPHEN (Muvattu-
puzha) : As could be expected, I rise to
support this Bill. I have no doubt that the
basic policies which motivated the drafting
of this Bill will receive genéral accepfance
from sll sections of thé House, though
sofe améndments iy be moved. 1 want to
remiod the House that this measure was



'_'-‘3_5'cmumlmd by tho Fhm uiuum ‘even
i 1971 as Is evidenced by his obscrvations
. in the Budgst spesch in May 1971: -

"Undermwhnof propeny has
-bﬂnmdﬂn means of evading wealth

w;,umll gains ‘tax and some other
. duties; "It has also been an important-

'.m-cnunhtthacmhuon of black

‘money, ‘This practice could be greatly
- discouraged  if Government had the
_-power to. acquire properties

at prices
"'that cotrespond to what is recorded in
.. .the saledeeds. -Accordingly we propose
. ‘10 move a Bill during the current session
.. 10 acquire the power. I hope it would
- mot be considered dishonourable to
take an honest man at his ownword.”

An attempt has been made to make out
as though thusﬁp was proposed by the
Wanchoo Committe. I quoted the budget
speech of the Finance Minister only to emph-
asise the fact that the step was eontemplated

* long before Wanchoo committee ever thought
‘of'it, Anyway it is now taking concrete
* opposing the dissenting note of Mr.
* dhandayutham; T am in sympathy with some
of - . the

wolInterruptions,) 1 ‘am not here

Bala-

- propositions he
propounding.

has been

.As was cogently pointed out, this meas-

' ure being a penalty measure, the solatium

that can be granted has got to be minimum.

- The money that is going to be paid bnt
. comcealed under the transfer deed will be
. more for the purpose of protecting the

 transferee than for the purpose of protecting
. the transferor, False deeds are taking place
. so that black money could find a place for
_ investment,
- ‘the extent of 15 per cent may defeat the
. -purpose of the Bill considerably. Once it
. is.conceded that the property is worth
T mnymrethtnwhat is spent pot in the

To increase the value to

deed, what should be done ? We proceed

.1.=..wiwnwemumthattthat least 25 per
- gent léss than the real value. l‘hurefnre

.__*lﬁwngededthattheuluorthapmperty
- ﬁuntheﬂsm speft out in the
it _mx wt be

nftmrs'r 17 1913

: Whatblpe&out inhdﬂdwill he wod

enough, but if constitutionally that iy ‘mot’

possibie, npmethin;mw hava to. hc
_ ‘dome, ; It ds in that spirit that this amouat

has been spelt out. . Even thers, there is
sufficient disaol_armnen_t for the investor.
We step in when the margin is 25 per cent.

15 per cent is the solatium we are giving. He
is losing 10 per cent. But 25 per cent is the.

mmimum margin. Actually it may be more,
So, the transferee will be losing substantially

even if 15 per cent is given. Therefore, it
has to be conceded that a solatium will have
to be stipulated if it is to stand constitu-

tional scrutiny. Whether it should be 15 or

10 or 12 per cent is a matier of minor judg- -

ment. Once an assessment is made that he .
has really paid money more than what is
evidenced by the sale deed, there will
certainly be further procecdings against him,
asking him where from he got the money and
so on. This may be just the beginning of
further proceedings against that man. There
is no doubt that this is an effective, well-
intentioned step of going ahead to net in
black money. This was contemplated even
13 years back.

The next point raised by Baladandayu-
tham was this 6 months period. The Finance
Minister in his opening speech has dealt
with that, [ do not say there is no force in
the argument of Mr. Baladpandayutham, but
there is the other aspect of the matter.
supposing the transferer for the purpose of
concealing his income and making a profit
out of the value of the property, sells it, and
supposing 1 purchase it in a bona fids
manner at a bargained price, should there
not bc some certainty for me to possess
that property ? If the Damocles sword is
hanging over me all the time, would 1 care
to work and improve that property 7 To a
certain extent, for a certain period, this .
uncertainty can continue. But it should not
be for all time to come. So, a time bas to
be stipulated. Whether it should be 6 or 9
or 12 months is again & matter of detail,
The important matter is whather a time
stipulation must be there o not.: I feel it
has got.to be there. If the Government
mldmhlmommlhﬁ Hogse with a
legislation asking for. power o fake over &
property almost around the wioa uklshu
speit out in the transfer dud; :
‘and oarncstness which prompted the

5#

‘mioot 0. 40 0. will cortainly enable ﬁh
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Governmest to come before the House again
of they find that this s'x months' period 18
too short and persons are escaping from
the net, The Imporiant poiat s, an carnest
effort 18 being made to face tlus malady of
black money. Much has been said about the
interim report. I do not kmow why so
much nowse is being made about 1.
What is contammed 1n the iaterim report,
t broand proposition is already there
ven In 1971 this was spelt out clearly It
not as if some new big discovery has
made by some body and so repeatedly
demand 1s being mad and much noise 18
e about a discussion here. It would say
r!hlt in the inerests of the gemeral dignity
#o of the House 1t 1s better not discuss
It here That would be the path of sanity,
even though incessantly, repeatedly ad
mauseam demands are made for 1ts discus-
sion

Three propositions were put forth. They
are being mmplemented There 1s no hide
and seck about it Does anybody think that
the government, as It 18 constituted today,
does not want to fight black money 7 It
has got to fight black money If 1t wants to
exist, if it wants to implement 1its policy.
It 1s a question of “To be or not to be*
Certainly, the government which 15 in
charge of the admimstration of the
country today, 18 much more anxious,
much more earnest, much more subje-
ctively interested in  fighting black
money, because if it fails to fight black
money then i1t will not be able to achieve
the economuc reconstruction of the country.
So, let no one come forward as the cham-
pion of the fight aganst black money If
that demand is pressed too much, there
will be a microscopic enquiry which will
reveal things which will not be palatable
even to those persons who make that
demand. Therefore, let us forget all that,

Now this provision has been brought
forth. 1 must compliment the government
for giving concrete statutory shape to the
promise which was spelt out in the first
speech made on the floor of the House.
Defects, detciencies and shortcomings have
got to be detected by experionce. It has got
$0 be done step by step; a forward move
has got to be made. But when we make the
move, we &lso have got 10 be careful that
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the move 1s rot scuttled by judicial scrutiny.
Secondly, in our ¢nthusiasm we should not
forget the necessity of giving a sense of
security to people who are purchasing pro-
perty because it may result in deliberate
abandonment of purchase of property if
wnsecurity conditions prevail. Although
there 1s quite a lot of sense i1n what Shn
Baladhandayutham said, we have to appro-
ach the proposition from thes¢ two angles
and these two points of wview have to be
given their own weight and they have got to
be suppoited. With these observations, 1
support the Bill whole-heartedly.

Wt wane wyx (vfeamer) : Aaeda
wigs, & fafredt a1 W v wugror
arge w1 g7 faw ¥ oA ¥ fog gaws-
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MRCHA!I.MAN 'I'lloahan Mmi-ti
homymeakwmﬂuw co

. SHRI Yssuw,mm.so CHAVAN :
will be in possession of the House when
réply tomorrow. _ _

 MR. CHAIRMAN : The House s
adjourned to meet min at 11 A, M3
tOMOrrow. E

18.01 hrs.

The Lok Sabha then adjourned 1ill Elevn
of the Clock on Fridey, August 18, 1972|Sra
vana 27, 1894 (Saka)







